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LOK SABHA DEBATES 

LOK SABHA 

Frida J March 15,1985/ 
PhtJlgl4~a 24, 19('6 (Saka) 

The Lok Sahha met at Eleven 01 the 
Clock. 

[MR. SPEAK R in the Chair1 

ORAL ANSWERS TO QUESTIONS 

[English ] 

Higber Price of T a De pile Bumper Crop 
*41 SHRI VIJAY KUMAR 

YADAV : Will the Minister of 
COMMERCE AND SUPPLY be pleased 
to state: 

(a) whether India had a bumper 
crop of tea for two successive years in 
1983 and 1984 ; 

(b) whether d spi te the bump r 
produ tion, th prices at home hav 
almost doubled; 

(C) if so, the details of the produc-
tion and price variations during the last 
five y ars ; and 

(d) the reasons therefor 1 

THE MINJSTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) to (d) A statem ot is laid on the 
Table of the House. 

Statement 

(a) to (d) , Substantial increases in 
tea production were registered in India 
in J 983 and 19~4 afler a period of 
stagnation a can be seen from the 
following figure : 

1980 

570 

1981 

560 

Production in M. kg. 
1982 1983 1984 

561 589 644 

However, tea prices are generalJy 
determined by the po ition of interna-
tional supply and demand and in view of 
an excess of world absorption of tea as 
compared to world supply in the past 
few years a subs tan tial ,price increa e 
has been registered the world over in the 
las t two years. 

Tea prices in India also started 
rising sharply in 1983, after a period of 
stagnation but it has been possible to 
restrict the price rise in India, with 
regard to tea consumed in the domestic 
mark t as compared to the rise in world 
price I by regulating exports. The 
average price of TC teas (which form 
the bulk of domestic consumption) in 
Indian auctions varied from Rs. 12.88 
per kg. in 1980, Rs. 13.77 per kg. in 
1981 to Rs. J5.27 per kg. in 1982. As 
compared to Rs. 17,98 in January 1983, 
price in January 1984 were R , 25.27 
and the prevailing price is of the order 
of R . 26 per kg. 

l Transla tlon] 

SHRI VIJAY KUMAR YADAV: 
Mr. Speaker, Sir, the reply given by 
bon. Minister is Dot clear. 

MR. SPEA E : What is the way 
out? 

SHRI VIJAY KUMAR YADAV : 
J would ]ike to know this from the hon. 
Minister. 

THE MINISTER OF FINANCE 
A D COMMERCE A D SUPPLY 
(SHRI VJSHWANATH PRATAP 
SINGH): If one is not abl to under. 
stand. what caD be done, 

SHRI VIJAY KUMAR YADAV : 
Ther has be n a sharp and steady 

incr llse in the.prices of tea during the 
past years, If the poor peopJe of our 
country do not get tea due to the in-
creasing prices, it is really sad. 

It is said that the price of tea 
fluctuate on the basis of suppJy and 
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demand. From the statistics given by 
the hon. Minjster for the Jast two years, 
it is clear that tho production of tea has 
increased cODsiderebly in our country. 
The production of tea increa e in 1983 
and 1984 by 24 million kg. and 55 
million kg. respectively. With the in-
erease in production, the prices of tea 
incre sed by Rs. 2.71 paise in 1983 and 
Rs. 7.29 paise in 1984. 

Mr. Speaker, Sir, it se InS that the 
cause of this anomalous situation is our 
c}Cport policy and the manoeavring 
of our manufacturers, on account of 
which there is no control over the sur-
plus t ~ in the market. 

The production of tea wa 644.52 
million kg. in 1984 and out of it 215 
million k . was oxported. The demand 
in our country i about 400 million kg. 
After meeting lhi demand the surplu 
comes to about 30 million kg. In pite 
'Of thi the prices of tea have jncrea ed. 
I want to know whether a)J the manu .. 
facturers are getting themselves re i .. 
tered wi tb T Board as per TuI ? I 
it not a fact that th surplu tea in our 
country is smuggled into Pakistan and 
otb r countries? Is it al 0 a fact Ih~ 
manufacturer fai 1 to get lh m elves 
registered with T a Board and as such 
it is not possible for the Government to 
know a to bow the demand of the 
con umers is met. 

[English] 

SHRI P. A. SANGMA: The 
pri~es of tea in our country have a 
bearing on the d mand and suppJy 
position of tea in the world as a whole 
because India is the largest producer, 
exporter and consumer of tea. UNCTAD 
had made a study, and they came out 
that if there is ooe per cent difference 
in the supply po ition of tea in the 
world, it will have an effect of 7% 
difference in the prices of tea. 

t i frue that the production of tea 
bas gone up ubstantially in-our country; 
but in the other part of the world, 
production has not been that much, 
because of the problem in Sri Lanka 
and weather conditions in other pro-
ducing countries. So, when we take 

the availability of tea for world 
consumption into account, there bas 
been some gap. In tact, the gap in 
1982·83 and 1981 .. 82 have been 37 million 
tonnes and 9 million tonne re peeti-
vely. Now our problem is, as I have 
said, that ince we are the greatest 
exporter of tea and we have to 
cater to the need~ of the world market-
we have established markets-the 
qu stion i whether w hould hav~ a 
sustained and consistent policy of export. 
ing our tea and not 10 ing our ma t ket, 
or whether we should forget about the 
foreign ex bange arning and then we 
should cater to the needs of the domes .. 
ti market. I think we have to take 
both tb a peets lOt consideration. An 
our policy has always b en to maximi e 
our exports at the sante tim making 
our tea available for domestic con-
umption. But if we look at the worl 

piClUf about the ri e in pric of I a. 
India j very much in a b tt r position. 
I can giv the figures for the la t few 
years; in 1983·84 in Indi th price-
in 1983- tood at Rs. 24.13, and the 
price w nt up to Rs. 26.09, whereas in 
Bong! h from R. 45.19 it Went liP 10 

R. . 55.05. I wi1l cite only thr 
example ; in London from 149.58 in 
1983 it went up to ... 

[Trail lation} 
SHRI VIJ A Y KUMAR Y DAY • 

Mr. Sp aker, Sir, I . am not getting 
reply to my question. I had asked 
whether j t j not a fact that io our 
country the consumption of t a is 400 
mi Ilion kg. and about 30 million kg. 
remain surplus and that thi tea i 
being smuggled into Paki tan and other 
countries and that th 0 v rnment i 
unable to check it? The t a manu .. 
facturers should get them elves re is ... 
tered with the Tea Board and th 
consumer should bav knowledge about 
the movement of tea. Thi i not being 
done. The hOD. Mini ter is not abl .! to 
reply to it. 

(Engllsh] 
SHRI p. A. SANGMA : I have 

not come to the other part of your 
qu sHone I will certainly come to tbe 
other part of your que tion. I have 
aJways tried to impress the House .•• 
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MR. SPEA BR: aU fy him on 
the e t~ couo J includin, whetber 
there w smuggling or not. 

SHRr P. A. SANGMA: It is not 
a fact th t they are not registered with 
the Tea Bo rd. The e ruJ s have been 
strictly followed. They are all regis-
tered with the Tea Board. S condJy. 
as far as mug ling is concerned, no 
iacid nt ha be n brought to our notjce, 
If th h n. M mber has got any r port 
to that effect. he is welcome to give it. 
We wjJJ investigate it. 

[Trallslation] 

SHRI VIJAY KUMAR YADAV 
The whole machinery j at the dj posa) 
of the Government but the hone Mini ter 
wants information · about smuggling 
from us. 

MR. SPEAKER 
hi ignorance. 

He bas pleaded 

SH 1 VIJAY KUMAR YADAV : 
Becau e of pov rty in the country, tea 
i the n Iy comm dity which everyone 
need K ping thi fact in view, what 
step ar bing taken by Government to 
ruak l a avaiJable to th common man 

nd i the Government rna king effort 
to bring down th prices of t a ; if so. 
the d tails th teof ? 

lEn" h] 

SHRI P. A. SANGMA : By giving 
all the e statistics, J dODot want to 
detend ourselves by saying that we will 
allow the rise of prices in t a and it is 
good for the country. I am n t saying 
that. What I am ayin j that under 
the circum tance it h s be n dj cult 
for us to bring down the pric s. But 
in order to bring down the prices of t a 
j 0 the coun try, the govern men t ha taken 
a number of steps. We hav regulated 

export again t uch a bright prospect of 
exp rt of t a od much higher value 
reali atioD outside in the world. But 
we h ve regulated expOI ts of te and 
several t p b v been taken to bring 
down the pric s. 

MR. SPEAKER: Not out ide the 
world. but ou tside India. 

(/nt,rrupt/anl) 

(SAKA) 6 

SHRI G. G. SWELL The 
Minister in his statement has admitted 
that there has been a bumper crop of 
tea. He has also mentioned the rise in 
the price of a k· Jogramme of tea in the 
country. It was some Rs. 18/. in 
Jan.uary 1983, and DOW, accordin to 
his own statem nt, it is Rs. 26; that 
means there h s be n a rise of Rs. 8, 
almost 50 per cellt. Now, this could 
be expl&ined only by three reasons. 
There h s been a great . increase in the 
export of tea, According to him, the 
pric of tea in the world is very good ; 
we are getting a very good price. There 
are must have been a gr at increa e in 
the quantum of export. I would like 
to know how much tea was Qxported 
during 1983.84 and 1984 85 and what 
is th dim renee and how much for iin 
exchaog we earned by this. Another 
reason could be that there is a gre.ater 
demand of tea within the country, which 
I do not beli ye, be ause th consuming 
power of our pop~Jatjon is limited. 
because we cannot go b yond a c rt in 
point. 1 would Ii e him to enlightenus 
on this, the third explanation, which 
the Minister js trying to make Jight of, 
is tha t tea has disappeared from the 
country through nQD-conventional 
channel. The memb r wh asked Ih 
question had hint d at smuggling. We 
would like to h ve the break-up: how 
much tea was produced, how much. tea 
was exported and how much tea wa 
con umed in the coun try so find out 
whether th tea bas disappeared from 
the coun try by non-conventional 
channels. 

SHRI p. A. SANGMA: Of course, 
the figure of production of tea has 
already been given in the main an wer ; 
that figure i already available for the 
la t five )lears ; I am not going to repeat 
that. As far as exports are conc rn ", 
in 1983, we had exported 208 48 miJjion 
kilow and our foreign exchange earning 
was Rs. 516.82 crores. The value 
realis tion at that time per kHow was 
Rs. 24.79; in 1984, we had xported 
214.73 million kilow; it is not very 
much, from 208 we have gone only to 
214 in 1984, but the value realisation 
has been much high r; a ainst R . 24, 
it went upto Rs. 34. Rs. 10 mot nd 
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our foreign exchange earning has been 
Rs. 744.92 crores. So. it is not a bad 
performance. 

SHRI G. G. SWELL: There are 
m ny questions which have not been 
answered. The quantum of tea exported 
abroad was margina). If there has beon 
a gr ater realisation of money, it j 
because of apprecia tion of the price of 
tea out 'ide in the world; it ha been 
explained. Secondly, I wanted to know 
whether th re has been an increase in 
the consumption of toa. Whether all 
these figures, export figures and the 
figure of consumption in the country 
will relate to the production of tea; 
ther has to be orne kind of a reaHstic 
analysi . 

SHRI VISHWANATH PRATAP 
SINGH: There has been increa e in 
production, but due to j creased con .. 
sumption in the country the production 
ha been -- th quantum -- more 
or 1e s the same order. In 1975 the 
production of tpa was 487 million kg. 
In 1983 tbe estimated fjgure is 587, but 
there i a izeable increase in production. 
But s o far as the exp rts are concerned, 
the xports in 1975 were to th tune of 
218 million kg and in 1983 j t is 208 
million kg. The quantum of exports is 
about the same. The production has 
gone up . That has been taken away by 
th internal consumption . 

A cone rn was expressed about this 
being the poorman's beverage, what 
step the Gover ment had taken. I may 
remind that wh n the price went up 
we banned CTC tea and the tea industry 
was also asked to come to voluntary 
price control, which it did; and in some 
of the co mopolitao towns it had 
package tea at agreed prices. 

If you see, from Augu t onwards 
when these measures were taken. there 
was an Impact on the price of tea. In 
August it was Rs . 30.30 and in Decem-
ber it wa Rs. 26,77. It is high, but 
the e measures did reduce the price of 
tea. 

SHRI INDRAJIT GUPTA: Poor 
people do not buy package tea, they 
loose tea, 

SHRJ SHARAD DIGHE : The hOD. 
Mini ter bas stated that it is pos ible to 
restrict price rise in India by regulating 
exports, and even then the fjgures show 
that from January 1983 tbe pric s 
have risen fr mRs. 17.98 to Rs. 26 
today. I would like to know f om the 
the Mini ter whether the Government 
proposes to take any strict measures 
regulating these exports with a view to 
restrict price rise so that there will be 
no further price ri e or th r would be 
reduction in price. 

SHRI P.A . S NGMA: We have 
alr ady taken the st ps and we have 
already announced our marketing policy 
for 19M5. 

PROF. N. G. RA GA: What is this 
marketing Policy? 

SHRIMATI GEETA MUKH RJEE: 
Now coming to brass tacks, 

it is the said that acution price of tea 
even in (984 iRs. 26 p r kg. Though I 
trdaily feel that non of the questions 

was answ ... red, [ w(luld like to know one 
thing. Ar the Minister aw r how 
much does ven this eTC tea today 
co I in the mark t? Do they know that 
even the cheape t variety of ere costs 
Rs. 401 I would like to know if th price 
of R . 40 to 45 is the lowest. That bei ng 
th cost, what i the reason that even 
after auct ion at Rs. 26 per kg., we 
poor souls are (0 buy it at R s. 40 to 45 
per kg? And, what measures have been 
take n by the Government to intervene in 
that sphere? In the other sphere nothing 
much s been done. But even in this 
sphere we would lik .. to kno\ bow we 
can get cheaper tea. PJease tell us, or 
g t chea per t a for us. 

SHRI P.A. SANOMA: I am very 
much aware tha t th pric of tea ha 
risen. There is no doupt about thi 

~ 

beau I am also a tea con urner. what 
I have explained is lha t in the c ircu m .. 
tances it is not po sible for u to 
bring down the price to the extent the 
consumer would hav Hked, including 
my If. We have been ourselves regulat-
ing exports even io the order to make it 
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a~ ilable in tbe country wHbin· 
sooable price. 

The cost of production of tea has 
been very high. 

SHRIMATI G ETA MUKHERJEE: 
what is the (lifference between auction 
price and con um r price? 

SHRI P .A.. SANGMA: Acoor-
ding to the figure. available with 
me the consumer price of various 
grades of TC tea, e cluding local 
taxes, is as follows: 

April·June 1983 -

R d La el - 28.76 

Super dust - 30.47 

Yellow Jab J - 28. 6 

Ruby Du t - 30.48 

April-lun , 19 4 -

Red ·Jable - 32 .00 

Sup r dust - 35.67 

Y 11 w Label - 30.88 

Ruby Du t - 35.68. 

Export of Cotton Yarn due to Surplus 
Pro u tion. 

*42 HRI~ATI JAYANT£ PATNAIK: 
Will the Minister of COMMER E 
AND SUPPLY b pI ased to state: 

(a) whether India has b",come sur-
plus in cotton; 

(b) if so whether Government have 
a pr po aJ to export cotton yarn in 
view of its surplu production; 

(C) the quantum of cotton aod 
cotton yarn pr posed to be exported 
during 1985·86 financial year; aod 

(d) the d t ils th reof? 

THE MIN[STER OF STATE IN 
THE MJNISTRY OF COMMERCE 
AND SUPPLY (S Rl P.A. SAN MA): 
(a) to (d). A' statemel)t is Jaid on 
th T ble of (h H9U • 

10 

S tc ent 

(a) to (d) : The production of 1011& 
and extra"long stable varieties of C..,UOll 
has been surplus to our domestic 
requir ment during th last f w years . 
The export of cotton is determined on 
the ba is of d mand, supply and tr nd 
c tton prices. During the curr nt 
season (1 S ptember 1984 - 31 August 
1985). a quanticy of 1.00 Ja'lh bales of 
long and exfra·long table varieties of 
coHon has been released by Govern-
ment for export so far. During the 
Calendar year 1985, export of cotton 
yarn of counts 4Is to 60s is allowed 
within a ceiling of 6 mi llion kgs., while 
tha t of counts 61 and above is allowed 
without any restriction. 

Sf{ IMATI JAYANTI PATNAIK: 
The Mini ter has replied tbat the pro-
duction of cott9n has been in surplus 
f( r the la t few y ars. I would like fO 
know th average surpJu quantity of 
cotron per year. What i the price in 
the international bu lJetin? what is th 
f.o.b. and c.Lf. price of it? Will the 
Minister suppJy a copy of the buJlitin 
to me r garding this? 

MR. SPEAKER: I am happy that 
she asked this question though there j 
no cotton r duced in Ori a. It is I 
who should have done it. She mu t be 
knowing all the e fact. If the rices 
of cotton are going down. why can you 
not export more of it? 

SHRI P.A. SANGMA : A far as 
this year is concerned, the estimated 
production - hon . Speaker knows it very 
well because he h s been talking very 
often about t hi • j 84.75 Jakh bales. 
The ctarry-over stock is 16 la h bales. 
That makes the stock avai1able 100.75 
lakh ba lese The consumption by the 
mills is expected to be 86.65 lakh bal s. 
As far as export is concerned, the ur. 
plus that we talk about is only in the 
case of xtra long and loog stapre 
cotton. OUT stimated surplus at the 
mov nt i 2.86 Inkh bal s, out of which 
we have aHow d export of one Ja h 
bal so far. A far as medium staple 
is concern d, th re is in fact shortage 
of it [0 tbe tune of 70,000 bales. 
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That shortage is there. Exports 
hav been very negligible. I am sorry 
I do not have the exact if value of 
exports. 

SHRIMATI JAYANTI PATNAIK: 
But what is the price I could not follow. 
Whether it is in our port or in their 
post? And do we have buffer tock? 
If it is not so. is th re any proposal 
for having a bufer tock? •••. : . 
(Interruptions) , 

'MR. SPEAKER: Th prices have 
already gone down. 

SHRIMATI JAYANTI PATNAIK: 
Ye , th se have gone down but th far-
mers will suffer .... .. (Interruptlons) 

MR. SPEAKER: That is why 
they are suffering. 

SHRIMATI JAYANTI PATNAIK : 
That is why I am asking. And also 
there has been decline in tbe produ-
ction due to natural calamities and due 
to other reasons also ..•... (Interruptions). 

MR. SPEAKER: Yes, Mr. Purohit. 

[Translation.] 

. SHRI BANWARt LAL PUROHIT: 
Mr. Speaker, Sir there is a m6no-
poly procu ement scheme for cotton in 
the · Maharashtra State. As a re ult 
of decli ne in the prices of cotton th ret 
the Federation could not Oi pose it of. 
The Maharasbtra Cotton Federation , 
therefore, sought the perml sion 
of tbe Central Government to export it. 
I waDt to know the number of bales 
for the export of which Maharashtra 
Government had sought permission and 
the number of bales for which the Cen-
tral Government gave p rmission ? 

(English) 

SHRI P. A. SANGMA : We have 
ahowed them 40,000 bales for export. 
Out of one 'Jakh bales, we have alJowed 
40,000 ba les to be exported by the 
Cotton Corporation of India . 40~OOO by 
Maharasntra Federation c nd 20 000 by 
Gujarat FeQeration. ' 

. . 
MR. SPEAKER: So, in all it was 

one lakh. 

{Trans/at ion] 

SHRI BANWARI LAL PUROHIT: 
Wha t is the number of bales for which 
permi sion was sought and fbe actual 
number for which permi sion was 
grant d ? 

[English] 

MR . SPEAKER: How much the 
Fed ration demanded? 

SHRI P. A. SANGMA: I do not 
have the figure as to how mu b lh Y 
wanted. 

PROF. N. O. RANGA : Sir, 
according to the Minister's statement, 
there are stiJ1 more than one ]akb bale 
available here in addition to what lhey 
have already allowed to be exported. 
How is it and what st ps are the 
Government going to take in order to 
facilitate the export of the surplus 
which is already there? Whether it is 
a fact that the Andhra Gov rnment has 
a ked for permi sion to export their 
long stap! cotton aDd whether it bas 
b en a Jong standing demand? 

THE MINISTER OF FINANCE 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SINGH): I h re the cone rn which 
Prof. Ranga ba for the farmers and 
also hi concern for the little price 
depres ion that , cotton he. I can 
assure on the fioor of the House OD 

behalf of the Government that w wiH 
p rmit one lakh more bales of cotton to 
be exported in addition to what w h vo 
already ullow d. 

MR . SPEAKER 
Tha t i a'll right. 

That i8 Dice. 

SHRJ VI HWANATH PRATAP 
SINGH: At the same time, rega rding 
exports from Andhra, Andhra j tho 
largest producer of long staple cotton. 
So far we have been allowing the 
Maharashtra Cotton Fed ration, CCI 
and the Gujarat Cotton Federation. 
This was with a view to restrict so that 
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there may not be many people in the 
international field to sell the same 
product and there rna)' not be com-
petition. But if tbe Cotton Federation 
of ADdhra ba long stapJe Wilh it, we 
will sympathetically consider exports 
from there. 

PROF. MADHU DANDAVATB 
Some good supplementaries may be put 
from the Chaj r. 

MR. SPEAKER ? I will only get 
. th po Hive an wee. Yes, Mr. Reddy. 

SHRI ERASU AYYAPU REDDY: 
Sir. I would like to know from the hon. 
Mini ter whetber the principal cOlton 
growing States ae consulted in deter-
mining the export policy and is there 

oy po sibiJity of the kisan lobby being 
repres Dted before determining this 
export poUcy. The genera) impr ssion 
i that imm diately after the harvest, 
th PrJCCS are going down. Cotton goes 
into certain quarters and then the prices 
go on shooting up aft r the ki3an is 
deprived of his produce. Therefore, 
I would like t know whether the prin-
cipal States ar consulted before deter-
mining the cotton xport policy. 

MR. SPEAKER i The qu stioo is 
what t p can we take to for staJl any 
uch happening ? We should be pre· 

par d. prevention is always better than 
cure. 

SHRr P. A. SANGMA 
try to find ou t a way. 

We wiH 

PROF. N. G. RANOA The 
cotton Corporation goes to . Jeep. 

SOME HON. MEMBERS rose-

MR. SPEAKER : The question has 
been done ample justice, I know. 

Hike in Prices of teel . 
*43 SHRI SOMNATH RATH: 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) wheth r the recent hike in the 
prices of steel b s been enforced; 

(b) jf so, since when ; 

(c) whether the Indian · teet prices 
are already twice that of th inter-
national prices; 

(d) if so, the rea ons therelor; 
and 

(e) the steps taken to stabilise the 
teel prices ? 

THE MINISTER OF STATE I 
THE DEPARTMENT OF STEEL 
(SHRI K. NATWAR SINGH) : (a) and 
(b) Yes, Sir, The Joint Plant Committee 
increased the prices of steel reform the 
midnight of 20/21 February, 19,8S. 

(c) No, Sir. 

(d) Does not arise 

(e) In the long run, steel prices 
have to reflect the costs of production 
and constant efforts are made to contain 
these to the exteOnt this is within the 
control of the producers. Some of the 
steps taken to control the cost of pro-
duction are the planned higher produc· 
tion, improved technoeconomic para-
meters and technological processes, 
b tt r maiM nance and control over 
inv~ntories and expenditure, 

SHRI SOMNATH RATH I 
would like to know tbe reasons which 
J d to the steel price hike a number of 
times. Is it a fact that this has been 
done because of the fact the production 
costs of the public sector steel plants 
h ve gone up and so th y want to meet 
the difference and hence thi~ price hike 
has taken place '1 1 so, will the hOD. 
Minjst r be pJeas d to appoint a Com-
mittee to go into th detail and uggest , 
r~moval of bottlenecks? Is it aJ 0 a 
fact that one of the rc:a ons is the 

o increase in price of taw material and 
components, like coaJ, energy e~c.? It 
so, will the hon. Minister have co-ordi· 
nation with the Minister of Coal .. 
Railway and Bner y to s e that proper 
facilities are provid d to th se steel 
pJants at the proper time for ' incr:eased 
production ? 



15 Oral Answers MARCH 1 " 1985 O,,~I An wer s 16 

SHRI K. NATWAR SINGH: The 
prices of iron and steel are fixed and 
announc d by Ith 'Joint Plant Com-
mitte , a body constituted under the 
Iron & Steel Control Ord r, 19S6, on 
which tbe main producers, including 
railways, ar reple ented. The Com .. 
mittee is chaired by the Iron & Ste I 
ControlLr, Calcutta. In order to 
del rmine the pr'ee, the Committ e 
take jnto account (J) the cost of pro-
duction of variolls categories of steel. 
(2) contribution towards the t eJ 
Development Fund. right Equali-
sation Fund, J C ce and Engin ering 
G od Export A i taoce Fund nd 
(3) the open mark t price, what the 
market caD bear and (4) the ffect of 
de\cJopment programmes and on the 
gcn ra I price le~eJ. 

The price of ste,,) wa rcvi cd. in the 
last (Ilree years as follow: 

19 2-83-3 times 

1983-84-2 times 

1984-85-2 time • 

Regarding the various sugge ton 
which the llon. Memb r made, recently 
my s nior coJ1ea~u , Shri Sathe, coo-
vened a Round Table on te"I, where 
the repre entatives of the priVate and 
public ector teel plants and v rious 

xp rt on steel participat d and variolls 
p roposal ere made. They will be 
ta n up by the Steel Advi ory ouncH, 
which the hon. Min is ter has insti tuted. 

SHRI SOMNATH RATH; Is it 
a fact that many industrjal associations, 
including the Eogin ering Export Pro-
motion Council, hav a ked Government 
to r consid r 1.he question and ·wit draw 
the hike in steel prices? If so, what 
are th argum nts advanced by them 
aod what is the Government going to do 
about it ? 

SH I K. NATWAR J GH: I 
have with m a )j t of 36 a oeia tions 
and ·orgaoi ation whi",h have, if J may 
ay 0, protested against the price ri o. 

The organisation mention d by the hon. 
Member oot mention d .h reo As 

oon as we receive their prot st, W 

shall examine it and see what we can 
do about it. 

. 
DR. KRUPASINDHU B 01 : The 

Hon. Mini t r has given a v~ry oro -
m ntal r ply to th House .. 

Sir, I would like to know the jnt r-
n tional price of the at el of dia r ot 
ca t gOfie a cording to th EEe and 
wha tithe price pr vailing here in our 
country now. Secondly, I would like to 
know wh ther th Hon . Minister is 
aware of the fact that during the Janata 
regime Shri Bijoynaod Patnaik was the 
Mioi ter h re and tb pric bike at that 
time wa more than 15 per cent b u 
of which the country suffer d a t ntative 
Jo . .I would aJ 0 like to know wh th r 
it is a fact th t du to the fak argum nt 
of ob ole ceoce in the technology 
ste 1 plants are coming up r ulting in 
slippage of time in the Bhilai, Durgapur 
and Bokaro steel planls. La t time our 
M in th I t Lok Sabha, Shri 8JIV 

Gandhi, who i now lh Prime lioi t r, 
h d given so many su gestion to make 
u e of the profes ional experti e to h II) 
t 1 pro uction in different t 1 lant. 

B. au e of tha t tb re ha b n mush ... 
room growth of CCL, MDMC etc. The 
be t p riod for the steel plant was from 
]·972 to 1977. In the background that 
I hav ju t now giv n, I would lik to 
know cat g ricalJy from the n-
Minister what have b en the Jippag 
in diffl!r ot teel plants in our country 
and what h, been the cost e cala tion 
tha t 11 b en pas cd n to th~ con umer 
price. 

MR. SPEAKER: Do not lC\borate. 
kindly put supplementary. 

DR KRUPASINDHU BHOI: My 
qu stion is what are the time-bound 
programme for th production in the 
new teet plants. I al 0 want to know 
what is the co t escal tion by wh:ch our 
cost of production in the s lcabJe te J. 
rolling tock aDd other alloy t J pi ots 
ha b en doubled. 

MR. SPEAKER Would you like 
to reply to his rigmarole 1 
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D UpASI HU BHOI : Sir, 
I wanted to educate them. 

MR. SPEAKER : This IS not a 
class time, profess r, thjs j que tion 
time. 

SHRI K .. NATWAR SINGH : 
Mr. Speaker, Sir, 1 am not quite sure 
whether the question he asked related to 
what we are di cussing h reo 

DR. KRUPASINDHU BHOl ·: I 
a ked wbat is the int rnational price of 
different categorie of ite I and what is 
the price here and what are the bolt le-
neck, 

SHRI K. ATWAR SINGH: In 
1984, p r toone in rupee the price of 

teel in differ nt countrie wa as 
foUow : 

U A - 15 5 ' Japan-5,138; West 
G "' rmany -5,052; UK-5,18S; France-
74,6 4, 

. In Indi J j f w take the gros price, 
it is ,400; and if we deduct the various 
duti s d od h~vies, which I mentioned 
earlier, it is 5000. 

So, the p,rice in the India i now-
h re near the double of the inter-
nati nal price. It i not to far away 
from the international figures. I have 
estimated these figure::J for the se ond 
half of 1984. 

U,S,A. 

Japa 

Rs. 7,625 per tonne 

R~, 4,951 per tonne 
(Nearly Rs. 5000/-

We t Germany R. 4,800 per tonne 

U .K. Rs. 4,854 per tonne 

France Rs, 4 432 per tonne, , 
PROF. MADHU DANDAVATE : 

h the hon. Minister aware of the fact 
tha t on the la t occasion when tbe hike 
in the steel prices was announced, 
the deci ion was already J aked out 
b for hand. As a r su1t of tbat .. , 

(1 m erruptions) 

MR. SPEAKER: Make the ques-
tibn a pungent one if you want an 
answer. Don't indulge in dia tribe. 

PROP. MADHU DANDAV TE 
May I know from the hon. Minister 
whetht!r be if aware of the fact that in 
the past when the hike in the steel prices 
wa announced. getting an inkling of 
that deci ion in advance from certain 
quarters heavy purchases of steel were 
made cau ing heavy 10 s to the public 

xchequer and taking that ~xperi nce 
into account, whether you have come 
aero s any in tance this time of heavy 
purchases of steel on tbe eve of the 
declaration of hike in the prices? 

SHRI K, NATWAR SINGH 
Sir, as far as I know, nothing has come 
to our knowledge. But if you have any 
facts with regard to this, pass them on 
to us. We wi 1J look into them. 

PROP. MADHU DANDAV TE : 
Your predece s.or had given a different 
answer in the Jast Lok Sabha . 

SHRI K. NATWAR SINGH: I 
am hardly responsi ble for his an wer. 

(Interruptions) 

SHRI JAGANNATH RAO : Sir, 
what are the components the co t of 
production of which will go into the 
price tructure of saleable steel? Has 
any attempt be n made to reduce the 
cost of production of these components 
by full utilisation of capacity etc ? Has 
any erious a ttempt been made by the 
industr) to reduce th price? It is no 
good rai ing the price because inter-
national price are going uP. 

SHR[ K. NATWAR SINGH: Sir. 
Th percentag increa.,e in 1984-85 over 
1983- 4 in respect of the (o))owing 
item is : 

CokiClg coal 

Boiler co .. , 
Power ••• 

Salary aod Wage ••• 

Re arding what w 
regard to increa ing our 

18 per cent 

12 per c nt 

10' per cent 

10 per cent 

are doillg in 
fficiency and 
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increasing our production, certain step 
have be-ea taken. If you like, I will 
elaborate this. The other/thing is tha t 
if you compare the production of, for 
example, BhiJai and ISeO, I will tell 
you that BhiJai does not come up at all 
badly. To give you sOlne idea, Bhilai 
is a 2.S miJJion tonnes plant and TISeO 
is a 2 million tonnes plant. 

Cumulative profit from 1972·73 to 
1983 .. 84 (in cror s of rupees) : 

Bbilai 

Tiseo 
••• 

••• 

37064 

331 

Labour productivity (1982-83) in 
Ingot Tonne per man per year: 

Bhilai ••• 71 

TIseo ... 64 

Capacity utili atioD (1982-83) ; 

Bhilai 

TIseo 
... 93.5% 

106.4% 

Energy consumption (1983.84) in 
Ki 10 al rie per tonne of ingot teel; 

BhiJ i 

Tiseo ••• 

10.40 million 

11.50 million 

oke rate (1982.83) : 

Bhi}ai ••• '823 

TIseo 888 

So, what we are doing i not bad 
but if you take (he totality of the 
plant. Then of cour e, we come out 
badly and our production fi ures are 
not impressive. For example, Durgapur 

is not doing wen, TISeO j not doing 
well and we are looki og a t it f r 
modernisation and efficiency aDd a you 
know, Sir, the peculiar problems witb 
which steeJ indu try of India faces are 
not faced by other countri s which have 
problems of exce sive lobour. problems 
of multiplicity of trade unions and some 
of the machinery that we have is out .. 
mod d and the investments required for 
modernising runs into thou ands of 
crores, and we have a very evere limi-
ta tion of resources. 

VJ it of Hlgh.Powered Jap Dele Economic 
Mission 

*44. PROF. RAMKRISHNA 
MORE: Wi)) the Minister of FINANCE 
b pi ased to state ; 

(a) whether a high-pow r d Japane e 
Economic Mis ion visit d India in 
D cember, 1984 ; 

(b) if so, the details of the agre· 
ments reach d with the Japan se 
Mission; 

(c) wheth r any new spheres of 0)" 
laboration were explor d ; and 

(d) if so, tb details th r of? 

THE MINISTER OF FINAN B 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SINGH) (a) to (d) A 
high powered Japanese conomic 
Mission vi ited India in ov mb r-
D c mber, 1984 and held meetings with 
repre ent tive of Governm nt of Jndia, 
financial insti tution and variou 
chamb rs of commerce etc. The vi it 
wa expJora tory in nature, primarily 
aimed at a es ing the possibilities for 
increa ed Ind -Japanese economic co-
opera tion and studying th economic 
situation in J odia in this context. 
Since the Mi. sion' purpos wa to tak 
a bro· d view f the ituation. no agre -
ments wer either cont mplated or 
signed. 

PROF. RAM KRISHNA MORE 
Sir I would like t.o know fr m the hon. 
Minister through you, whether the 
Japane e have complain d about in-
adequate infrastructural facilitie in 
india a1 0 about the Government of 
India '8 policy 00 foreIgn investment? 

SHRI 
SINGH: 
come to u • 

VISWANATH PRATAP 
No such complaint has 

PROP. RAMKRJSHNA MORE 
Do the Government propo e to further 
lib ralise the foreign lnv tment policy? 
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SHRI VISHWANATH PRATAP 
SINGH: We are following a Jib<:raJj .. 
sed policy compatible with our economic 
constraints. 

SHRI ANA DA GAJAPATI RAJU 
POOSAPATI : Mr. Sp aker, Sir I 
would like to k now that in this explo-
ra tory mission, in this preliminary talk. 
is there any fruitful outcome that has 
happened, particularly with the Japanese 
t am '1 And if so, we want further 
detai I from the hon. Mini ter. 

SHRI VISHWANATH PRATAP 
SINGH: As I have mentioned, it is 
mainly exploratory in nature, They have 
al 0 had a mind to as ess th strength 
of our country' economy. According 
to our as essment, they went with a 
good impre sion. One concret ou l-
come of the visit is that th Japanese 
Auto-Part Industry A ociation had 
ent 9·member delegation to India in 

February t 1985 and it went round the 
country and had talks with their 
counterpart . 

Pre ent tion of pay Commiuion' Report 

-45 + SHRI DHARM PAL 
SINGH MALIK: 

SHRI K K UNJAMBU : 

Will the Mini ler of FINANCE be 
pleased to state: 

(a) Whether the Central Govern-
ment employees have betn pressing for 
arly pre entation of Pay Commission·8 

Report; 

(b) the reasons for delay in the sub-
mission of the R eport; and 

(c) the time by which it will be 
presented 1 

THE MINISTER OF FINANCE 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SINGH) : (a) to (c) A tatement is 
laid on tbe table of the House. 

tatement 

The Staff Side of the National 
Council (Joint onsultative Machin ry) 

had drown the attention of the Govern. 
ment to the deJay in the submission of 
the report of the Fourth Central Pay 
Commission and had requested for inte-
rium relief in this cootext. 

2. According to the terms of refe-
rence of the Fourth C otral Pay Commi .. 
ssion, it is to enquire into the structure 
of emoluments, condi tions of ervice, 
dea th cum · retirement benefits etc. of 
Central Government employees-indust-
rial and non · industrial. personal of the 
0 .. fence Services and employees of 
Union Territories and make its reco-
mmendations as soon as particable. 
The number of employees covered under 
the terms of reference of the Pay 
Commission is about 5 million. Since 
the structure of emoluments and condi-
tions of service of employees of various 
ectors of Government are to be deter-

mined by the C mmission keeping in 
view their existing relativities and the 
future needs for about a decade, the 
Commis ion has to collect extensive 
data, analyse them and carefully arrive 
at its conclusions. It may not be possi-
ble at this stage to indicate the time by 
which the commission would submit its 
final report. The terms of reference of 
the Pay Commission have however, 
been recently amended to enable the 
commission to consider the d mand of 
the Staff Side for another instalment of 
ioterin relief pending submission of 
their final recommencations. 

SHRI DHARAM PAL SINGH 
MALIK: Fir t of all. I would like to 
submit that in th statement itself, the 
reason for the deJay in ubmission of 
the report bas not been given. Secondly, 
I would like to know from the han. 
Ministe. whelh r any time·frame was 
mentioned for the presentation of the 
report of the Pay Commission when the 
Pay Commission was appointed by the 
Government ? 

Con idering the dday in ubmi ttio, 
the report, whether th Government wiJl 
ask the Pay Commission to submit its 
interim report and sanction another 
interim relief to the Central Govern-
ment employees OD this basis? 
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SHRI V SHWANATH PRATAP 
81 G Sir, no time. frame wa 
given while the Commi sion was formed. 
But a the Member has said, the 

overnment wouJd be a king the Pay 
Commission to giv a tim -frome by 
which it would be submitting its report. 

SHRI DHARAM PAL SINGH 
MALI It i not fact th t thou-
sands of entr J Gov rnm nt mploy s 
re iding in Babadur arh, Sonepat and 
oth r peripheral towns of H ry n ar 
gettiog C.C.A at Delhi rat wh re th 
Hary Da Gov roment employ s re i-
ding in the e towns ar not g tting 
C.C.A. at par with the orfal G v rn. 
ment employees? Will th C otra1 
Governm nt propose to end guid Jin 
to the State Government to r move 
these disp cities? 

HRI VISHWANATH PRATAP 
SINGH: if, the main Question is on 
the p ay Commi sion. But this wa a 
v~ry sp ... cifi question regarding onepat. 
I require a separat notice. 

SHRI KUN.lAMBU: Mr. 
Sp aker, Sir, 5 miJIion Central Govern-
ment employees are agerly awaitin for 
the Report of the Pay Commis ion. They 
are confidence that our dynamic 

rime Minister will do justice to 
them. Therefon . I would like to know 
from the hon. Minister whet h r a firm 
date would be given io regard to the 
payment of interim relief and the final 
su~mi ion of tpe report of th Pay 
Commis ion 1 

SHRI VISHWANATH PRATAP 
SING I have already repJi d. 

DR. DATTA. SAMANT: Sir, 
there is a con iderab)e delay in pre-
sentation of thi Pay Commjs~1ion 

report. 

In his lengthy reply, the Minister 
has said that worker are more, depart-
ments are more etc. With these replies. 
we ar not satisfied. Con id ring all 
this delay, whether the Minister wiU 
think of giving imm diate interim r ,lief 
to the Centra I Government mployee 
and would he a1 0 fix the probable date 

by which the final report should be 
submitted by the Commission 'f 

SHRI VISHW NATH PRATAP 
SINOH: Sir, for the fir t time, the 
Gov fnment lou motu appointed tbi 
Pa C mmi sion nd gave interim r lief 
al 0 (unging from Rs. 50 to R . 100 p r 
month. 

Even in tbe t rm of re~ reoco now 
to th C mmi sion, an mendment 11a 
b en made whereby the mml Ion can 
recomm nd 'htcrim relief. I h 'Ye al-
ready ment' d that tbe Gov rom nt 
would be writin to the comrni ina 
t whether it c uld give time~fr me by 
which it ill give the rep rt. 

SHRI AJOY B SWAS: Th con 
federation of th C ntral vernm t 

moloye shave dem oded cond int-
rim reli f for the d lay in th ubmi ion 
of the Pay Commi ion' f t.-port. May 
I, theref. re, know from (he hon. 
Mini tcr whether be wiJJ cony ne a 
meeting of the J .C M . and de ide th 

u ther ? 

S Rl rSHWA ATB PR TAP 
Sf GH; I cann t agree to thi ugge-
tion. But th repre en tatives of the 
U Idon bave met the Commi ion OD 

28.2.85. 1 think, tbat wi)) tak care of it. 

MR' SPEAKER: Q. 0 .46. Shri 
Saifuddin Chouwdbary. 

SARI AMAR OYPRAD A : 
Sir, I request that Q.No. 56 also m y 
be taken up aloog with Q.No.46. It is 
of a sin ilar nature. 

MR. SPEAKER: I think, it can be 
done. 

Are you ready with Q.No.56 aJso 1 

SH I VISHWANATH PR TAP 
SINGH; yes, sir. 

PROF. MADHU DANOAVATE : 
Merger is atJowed if two.third com 
together. 

MR. SPEAKER: That i why I 
am a kin ; I am ascertaining, as I have 
to decide it, 
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. Reduction in Overdraft drawn by State 

·46. + SHR SAIFUDDIN CHOW. 
DHURY: 

SHR ATYAOOPAL MI RA ; 

Will tbe Mini ter of I NCE be 
leased to state: 

(a) Whetber Un ion Government are 
pJanning to reduc tbe overdraft taken 
by the State 

(b) t p tbe Union Goveroffi nt 
propose to take to get rid of tbi 
malady; and 

(c) wh ther Go rnment are consi· 
dering to adjust the overdrafts tak n by 
the States with the proposed mon Y to 
be accrued to the tates on the r co .. 
mmendations of the Eighth Finan e 
Commis ion? 

TH MfNI T R OF FINA CE 
AND OMM RIAL AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SING ): (8) and (b) Government 
of Jndia hav decided that th Stat s' 
overdra fts shou Id Dot exceed the Jevel 
r ach d a of 28th January, 1985. The 
Sta te have been inform d that in cas 
their overdraft exce d the level as of 
28th January, 19 5 for seven contjouou 
day, the RBI would stop paymenl on 
their Governm nf ' account. 

(C): here i no such proposal 
under consideration of tb Government 
of India. 

Overdrafts drawn in St~tes 

lit 56. + SHRI AMAR ROYP A-
DHAN: 

SHRI BALASAHEB VIK HE 
PATIL: 

Will the Mini ter of I ANCB be 
plea d to state: 

(a) the pre nt po ition of the 
Sta t ' overdraft from the Reserve Ba~k 
of India ; and 

I 

(b) the tep Gov rnm~nt propose 
to reduce it and the reaction of tbe 
Stat Government thereto 1 

THE MI ISTER OF FI ANCE 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANAT P ATAP 
SINGH) : (a) A tatement showing the 
ov rdraft po ition a on 9.3.1985 i i 1 id 

. on th Table of the House: 

(b) The e erve Bank of India have 
be 0 advi ed to top payme t of tho e 
State whose overdraft exceeds the level 
reached as of 28.1.1985 for even con. 
tinuou working days. Some Stat 9 
requeSfed for petmis ion to exceed the 
overdraft as on 28th January, 1985. It 
ha not been possible for the Govern .. 
ment of India to agree to tbis r quest. 

Statement 

Statem nt showing the overdraft posi .. 
tion of the State Government as on 
9.3 1985 

(Rs. in crore ) 

1. Andhra Pradesh 177.4~ 

2. Assam 38.25 

3. Bihar 0.78 

4. Gujrat 63,25 

5. Haryana 67.44 

6. Karnataka .170.57 

7. Kerala 222.55 

8. Madya Prade h 17.58 

9. Nagaland 801 

10. Orissa 46.87 

11. Punjab 52.67 

12. Uttar Pradesh 311.17 

13. We t Bengal 22 .33 

Total all States 1397.97· 

*Due to tou din off individual item 
do not add up to total hown. 
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SHRI SAIFUDDIN CHOWDHURI : 
According to th latest figures available 
in regard to the overdrafts position, it 
comes out that overdr ft has a political 
affiliation, The policy of fiscaJ relation. 
ship between the Centre and the State 
ha to b revised. That j the basic 
thing. Now. the thi ng i tha t for 
1984-85, there is the money recommend-
ed to the Stat s by th Eighth Finance 
Commission which a re overdraft. ridden. 
J want to know whether tlie Finance 
Mini ter i going to adjust tbat. 
Actually. the money already taken i in 
circulation . So, no sub tantial difference 
wIll be th reo It will be only a aesture 
from the Central Government to the 
States. We require that very much. 
May I know whether he is goin to 
consider this or not? 

SHRI VISHWANATH PRATAP 
SINGH: There was an interim reeom .. 
m ndation of the Finance Commission. 
We did tak care of it., 

A r gard further ' adjustm nt, it is 
not possible. 

About overdraft . having political 
affiliations, certainly it is not tha t unle's 
the hon. Member wants to mak a 
poJitkaJ affiliation out of this. 

As rega rd fiscal relationship between 
the Centre and the States, it is with the 
Sark ria Commission, It is being 
examined . 

SHRI SAIFUDDIN CHOWDHURI : 
About deficit . financ ing by the 
Centre. they have advi. ed the State 
Governments to have certain restrictions 
on getting overdrafts. But what an 
ideal adviser should be '1 The story 
goe that when a child was brought to 
tlJe Prophet to advise the child to give 
up weets, the Prophet took time, 10 
day. and h~ strove hard to give up 
weet, After 10 days, when the child 

was brought before him, he to ld the 
child, "Now, you give up sweet ." 

You are having deficit financing 
which i imilar to overdraft taken by 
tbe States. Now yoU are ad vi ing the ' 
State Governments not to resort to 

overdra ft. Before tha t will you your-
self stop from r sorting to deficit 
financing 1 

S RI VISHWANATH PItATAP 
SINGH: We all have to subject our-
s Ive to financial discipline whether it 
is the Sta les or the Centre. There j 
no ba ic difference of view on this. I 
will give the context in which we bad 
to take this measure whioh is a little 
har h. 

In 1982-83 itself, we had given term 
loans to the States amounting to 
Rs. 1,743 crores. 

Again in 1983-84, gave 
crores. 

s 499 

The Chief Ministers assured at that 
time that there would be no overdrafts. 

Again, in 1983-84, we had overdraft 
of Rs. 531 crore , that i the adjlJ t d 
overdraft. 

The Chi f Mini ters aga in as 'ur d 
that tbere would be no furth rover-

dra fta. 

I want to take tb House into con-
fid nee becau c it is a major issue . 

On 2 -1 85, the ov rdra ft of the 
States was R . 1 .80~ crores. 

(Interruptions) 

. SHRI VISHWANATH PRATAP 
SINGH: I will give the split up of 
the Stales also-

On 2·2.85. it w nt up to R 1,917 
crore , 

In one day from 31 .. 1.85 to 1-2 85, 
it went up by Rs. 34 crores. 

The next day, from J -2-85 to 2·2-85 
it went up by R • 41 crores. 

The financial system had to be 
saved. The brak had to be a plied. 

(Interruptions) 

MR. SPBAKER: It dift r from 
State to Stat . 

(Interrupt ionl) 
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SHRI PRIYA RANJAN DAS 
MUNSHI There must be an enquiry 
from ~he Centre for verification of the 
fi cal policy which they are following. 

(Interruption \) 

MR. SPEAKER: Ju t look at the 
Question pap~r. Don't shout. Read 
the Que tion paper. 

( Interruptions) 

PROF. MADHU DANDAVATE 
Please declar(' that th~ word "West 
Bengal" is unparlimentary so that 
there is no trouble in the House. 

SHRI SATYAGOPAL MISRA 
The Stale Governmen tS together have 
taken about Rs. 20,000 crores as over-
drafts. The Cen lral Government alone 
had more than R. 40,000 crores of 
d ficit financing. Therefore, will the 

. 'Central Government impose upon ' them-
selves economic self-discipline? The 

entral Government is arbitrary in 
a king the Stale Government to reduce 
their overdraft. 

I a k the hon. Minister whether the 
Central Gov~rmnent have taken any 
d cision to imp) ment the recommen-
dations of the Eighth Finance Commi-
sion in thl'! second and the sub equent 
years. 

SHR[ VISHWANATH PRATAP 
SINGH: For the y ar, 1985-86, we 
are going to implement the Finance 
Commi sion's recommenda 110n • 

.' (Interruptiom) 
• 

MR. SPEAKER 
Hour is over. 

The Question 

WRITTEN ANSWER TO QUEST[ON 

[English] 

Circulation of Soiled Notes and "Scarcity 
of mal[ D.'Domination Note 

"47 SRRI AMAL DATTA: Will the 
MINISTER OF FINANCE b plcasc.d 
to state: 

(a) wh ther circulation of solied 
Dotes jn r he coun try is increasing ; 

(b) jf so, the reasons therefor; 

(c) the steps Government propose 
to take to remedy the situation; 

(d) whether scarcity of one and two 
rupee note i due to srna)l,er number 
of su~h note being issued hy the 
Reserve Bank of India; 

(e) wether R B.I. t Calcutta bas 
received a memorandum from A 11 India 
R.B.I Employe s A: sociation suggesting 
solution to these problems; and 

(f) if so, the details thereof and 
Government's reaction thereon? 

THE MINIS ER OF STATE IN 
THE MINISTERY OF FINANCE 
(HRI JANARDHANA POOJARY : 
(a) to (d) There have been report of 
hortage of fresh curren'cy notes, 

especiaJJy notes of smull denominations, 
for circulation in the country. The 
Government have taken everal steps to 
jncrea~e the production of fre~h notes in 
the two Note Press s by introducing an 
ll-hour shift with incentive, expansion 
and modernisation by installing new and 
more efficient machinery and intro .. 
ducing fuJI two shifts in the two Pre ;ses. 
As a )oog term mc=a ure it has also been 
decided to s t up a new Bank Note 
Press in the coun 1ry. 

The Reserve Bank of India have 
i sued, from time to tir!!e. instructions 
to their various issue centres to sort 
out the fe ·issuable currency and bank 
notes and to put them back into cir-
culation with a view to over-coming the 
pr sent shortage. While, therefore, it 
i po sible that some oiled notes may 
have been put into circulation by tho 
Re erve Bank of India's is ue offic s, 
the,e would b such as are capable of 
rei ue. Therefore .. it may be po ible 
that the quantum of soiled notes a a 
percentage of total notes in circulation 
in the country might have gone up 
recently. As part of Government drivo 
to increase the production of bank and 
currency not s th production of rupee-
one and rupee -two note and supplies 
therefrom to the Reserve Bank of India 
have been stopped up recently a indi. 
cated below: 
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(In mi11ion piece ) 

Production 
1983.84 1984·85 

(11 months 
only) 

Re. 1/ .. 

Supplies to RBI 
1983-84 1984 .. 85 

(11 m nths 
only) 

Dot 206.31 434.65 225.00 426.00 

R . 2/-
Dot 936.17 1336.29 925.00 1325.00 

R erve Bank of India have like-wise 
tcppcd up substantially supplies -, of 

the c denominations during the current 
~ear. As such, it i Dot true that 
smaH r number of Re. 1/- and Rs. 2/ .. 
demonination notes ar bing issued by 
the R erve B nk of India. 

(e) and (f) ; The All India Reserve 
Bank Employees A~socialion has issu d 
Pres Note, a copy of nrhich was sub .. 
mi tted to the Manager, Re erve Bank 
of India, Calcutta. No pe ific solution 
has , been offered by the A soci~tion 
e cept augmenting pro u tion and 
supply of fre h Dotes of mall denomi-
na rion. Thi a peel of the mat ter is 
air ady being taken care of. 

Pr nationalisatioo Liabilitie of Sic 
lndustrie Toward Bank and 

inancial Institution 

·48. SHRI R. p. DAS : Wfll the 
Mini ter of FINANCE be plea ed to 
sta te : 

(a) wh ther Union Government's 
insistence 00 undertaking not only the 
post take-over liabilities but also the 
pr -take-over liabilities of banks and 
financi I in titulions by State Govern-
ments create serious impediments to the 
policy of graduaJ nationalisation of 
sick: industries by State Governments; 

(b) if so, whether Government 
intend to r view their Iecent ded ion on 
this matter; 

(c) if so, when; and 

(d) if not, th reasons therefor 1 

THE MINISTER OF STATE IN 
THE MINISr Y OF PJNA CB 
(SHRI JANARDHANA POOJARY) : 
(a) No, Sir. 

(b) to (d) Do not ad e. 

Production and port of Handloom Cloth 

·49 SHRI AMARSINGH 
RATHAWA: 

SHRI MOHANLAL PATEL: 

Will the Minister of OMMERCE 
AND SUPPLY be pleased to tate: 

(a) the steps b jng taken to in (ease 
the production of hand 100m cloth in the 
country: 

(b) the total quantiry of cloth pro· 
duc d by hand loom indu try in tbe 
country during the years 1983 and 19 4 ; 

(c) the value of the handJoom cloth 
exported during the aid period; ,a nd 

(d) the tep being faken to increase 
the xp rt of handloom cloth during the 
year J 985 ? 

THE MINISTER OF STATE] 
THE MINISTRY 0 CO:'dMBRCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Th policy of the Government is to 
create or anisati 0 I infrestructur like 
coop rative and the Stat Handloom 
Development Corporations to provid a 
package of incentives for incr a ing the 
production in the handloom ector. Witb 
thi end in view, Ihe weaver in the 
bandloom sector are giv n financial as-
sislanc to enable them t become 
members of cooperative socielie. In 
addition, axsistanc~ is provided towards 
managerial ubsidy for better manage-
ment of primary cooperative 'soci tie 
loan and grant a sistanc for improve .. 
ment and modernisation of looms in the 
coop rativ ", s ctor, hare c pitat a i. 

tance to State apex mark ting cooperative 
ocietie and haDdJoom corporations for 

increasing procurement from members 
and enlarging the marketing net-work. 
handJoom janata cloth cherne for pro· 
viding ustained employment to weavers 
and grant of special rebate on the sale 
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of hand loom cloth to make it more 
competitive. Moreover all mill pro-
ducing yarn are r quired to pack at 
last 500/0 of their marketable yarn in 
the form of hanks for supply to hand. 
loom ector. mancial a sist n.e is 
also being gIven by Central and State 
Governments for setting up handJoom 
weavers cooperative spinning milJs to 
act as captive source f r supply of hank 
yarn to the hand loom ector. 

(b) and (c) The figur s of production 
and exports for 1984 are not yet avai. 
JabJe. However the production and 
exports for the financial years 1982-83 
and 1983-84 are given below: 

Produ ion: 
1 82·83 

1983-84 (Provisional) 

1984-85 (target) 

3253 mi Ilion 
metres 

3400 million 
metres 

3700 million 
metres. 

The Bgur s of productioo are derived 
from the civij d liveries of hank yarn 
by th milts. 

E port : 

9 2·83 Rs. 330. 9 cr~res 

1983-84 (POI visional) Rs. 309.39 crores 

1984·85 (target) Rs. 408.00 crores 

(d) In order to increase lh "port 
of hand)oom cloth, Vishwakarma exhibi-
tion , Mark tOri ntation Tours, Buyer .. 
Seller Meets, Participa tion in Inter. 
naliona) Fair /Exhibitions tc., ar being 
periodicaJJy sponsored by the Govern. 
ment. Tbe programme for 1985.:86 'is 
being workt:d out. 

Sanction o( Rupees Thirt) Crores to 
Tripur as ecomm nded by 8th 

Finance Commission 

·50 SHRI AJOY BISWAS Will the 
Mini. ter of FINANCE be plea ed to 
state: 

(a) whether the union Government 
are aware that due to non-imp) men-
tation of the recommendation of 8th 
Finance Commission for the year 

1984-85, the Tripura Government will 
not get Rs 30 croces as special assis. 
tance ; and 

( ) can idering the backwardn ss of 
Tripura. wi ether Government propose to 
Commi sion for 1984-85 1 

THE MINISTER OF FI ANCE 
AND COMMERBE AND SUPPLY 
(SHRI VISHAWANATH PRATAP 
SINGH): (a) The Government have 
not accepted the recommendations of 
Finance Commis ion contained in the 
tiDal report for tbe year 1984.85. The 
question of non-implementa tion of that 
report for tbe year 1984-85 therefore 
does not arise. 

(b) No Sir, However, in view of the 
backwardn ss of the State, Central a • 
sistance of Its. 82.47 erares was 
alJocated to the State in the current 
year for executing a Plan of Rs. 68 
crores. 

Export, to USA cted by I iii 
Jue of DoUars 

-51 SHRIMATI KISHORI SINHA : 
Will tbe Minister of COMMERCE 
AND, SUPPLY be pleased to state: 

(a) whether Government consid r 
t!)at Indian exports to USA will be 
adverseJy affected by the rising value of 
doUar ; and 

(b) if so, beth Government r· 
po e to take steps Ii e glVlDg m r ca b 
subllid ie~ for other export items .,a tie 
cularly bit by the steep rise . in dolJar 
value ? 

THE MINISTER OF STATE IN 
THE MINISTR OF COMMERCE 
AND SUPPLY (SHRI p. A. 
ANG~A): (a) Appreciation of the 

US dollar would rtlake Indian exports 
more competitive and should not 
adver ely affect our exports to the 
U .S,A. 

(b) Does not arise. 

'Coal bortag in We t en al 

*52 SHRI SUDHfR ROY: Will 
the Minister of STEEL, ~lNES AND 
COAL be pleased to state: 
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(8) whether Government are aware 
of the coal shortage in different parts of 
West Bengal; 

(b) jf so, the details thereof: and 

(c) the steps so fat taken or pro-
posed to be taken to remove the 
coal shortage. 

THB MINISTER OF STEEL. 
MINBS AND COAL (SHRI V ASANT 
SATHB): (a) to (c) As far as supply 

· of raw coal to the consumers in West 
Bongal is conc Tned, there is no short-
age, . Coal is being supplied to link d 
consum rs in adequate quantities both 
by rail and by road. Consumer have 
a]so been p rmitted to draw by road. 
bortfaJ) in their rail programmes, if 

they so de i.re. However due to orne 
shortfall in p oduction on account of 
early and heavy rains during 1984-85, 
~bere were difficulties in meeting the fuB 
requirement of soft coke and hard coke 
of consumers i.n W st Benga). Action 
wa taken to step up production and de -
patcbe of soft coke and hard coke 
from July'84 onwards, and tbere has 

· been a significant improvement in the 
supplies. As again t 5,01,700 tonne of 
soft coke uppJied to West Bengal during 
April'S3 to February·84, 6,11,014 tonnes 

· have been supplied during tbe same 
period in 1984-85. 

Export of Hand-M de Paintin from Bib r 

- ·53. SHRIMATI MADHURI SINGH: 
ill the Minister of COMMERCE AND 

SUPPLY be pleased to tate: 

(a) whether Government are aware 
that th handicrafts from Bihar parti-
cularly hand-made paintings are very 
much in demand in foreign countries ; 

tb) if sol tbe names of the countries 
importing the e paintings at present; 

(c) whether Government propo e to 
explore new mark" 1s for the promotion 
of export of handicrafts; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN 
TH~ MINISTRY OF COMMERCE 
A D SUPPLY (SHRI P.A. SANGMA): 
(a) State-wise export slali tics are 

not available. However, a per laslest 
data, exports of hand-made paint-jogs 
from India ar a under:-

1980.81 

1981-82 

1982.83) 
(April-November) 

(In Rs. Jakhs) 

~1 .24 

74.61 

31.19 

(b) The major countries importing 
hand-made paintings from India are 
U.K., NetherJands, USA, USSR; Italy. 
France and west Germany. 

(e), Ye, , Sir, 

(d) (i) Exhibitions of handicraft 
are propo d to be organised in the USA 
and raDe a part of estival of India. 

(ii) India Promotion programme 
is being organised in West Germany in 
April-May 1985 during which Jive 
demon tration of handicrafts are being 
presented. 

(iii) A selling outlet for hand-
. msde carpets i bing opened in Jeddah, 

Saudi Arabia. ' 

(iv) Promotional programmes for 
handicraft are being organis d in the 
Middle East under which an exhibition 
has be n h Id in Doha and another is 
propo ed ib Kuwait. 

{Translation] 

Be eteerin in R g Trade. 

*54. SHRI HARISH kAWAT: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to stat : 

(a) Wh ther his attention has been 
drawn to the pre r POI ts relating to 
large scaJe rack teering jn rag trade; 
and 

(b) if so, the steps being taken by 
his Ministry to check such racketteering1 

THE MINISTER OF STATE IN 
T E MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A, SANGMA)! 
(a) yes, Sir. . 
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(b) The matter is under considera-
tion of the Government. Import policy 
for 1985-86 is under formulation 

[Engli~h J 
Di tribuUon Policy of Salem Steel Plaot. 

*55 SHRI K. RAMAMURTHY: 
Will tbe Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) whether the pre ent di tribution 
policy of Salem Steel Plant is 
weigh d in favour of wholesalers in 
stainless steel sheets by engaging mono-
polists aod by offeriog discounts up to 
6 per cent for bulk purchases of 100 
tonnes monthly and a further 1 per cent 
(or purchases of 7S0 tonnes six monthly; 

(b) whetb r wide publicity is not 
being given to the availaibility of 
seconds, since the pa tties, strips and 
odd size material are being cornered 
by wbolesaJ dealer ; and 

(C) if so, that steps bei ng taken by 
Salem Steel Plant to help the mall 
cale unit ? 

THE MINISTER OF STEEL, 
MINES AND COAL (SH I VASANT 
SATHE): (a) and (C): The distri-
bution policy of Salem Steel Plant is 
not inequitable to . any category Of 
buyers. Tbe slabs of current discounts 
available to alJ customers are as given 
below: 

(J) Quantity discounts applicable 
based 00 monthly off·take. 

Monthly Prt:c otage 
Off·take Incentive 

Slab 

5 MT - 10 MT 1.0% 

Above 10 MT - 20 MT 1.5% 

Above 20 MT - 30 MT 2.5% 

Above 30 MT - SO MT 3.5% 

Above 50 MT-- 75 MT 4.0% 

Above 75 MT - 100 MT 4.5% 

Above 100 MT 5.0 

(if) Additional incent't'e for cOdsls-
tent off-take over j mootbly 
period 

SJab for 6 
Monthly 
off-take 

From 150 MT - 200 MT 

Above 200 MT - 400 MT 

Above 400 MT - 600 MT 

Above 600 MT - 750 MT 

Above 750 MT 

Percentsg 01 
bonusincen .. 
tive payable 
on the total 
turnover of 
6 months. 

0.25% 

0.50% 

0.75% 

1.00% 

1.25% 

The quantity discount structure 
takes into consideration normal 
commercial practices of allowing higher 
discounts for greater off.take. Addi. 
tional incentive is aHowed without any 
discrimination to promote consistent 
off take. 

(b) The stock lists of seconds arc 
published on the Notice Boards of 
Branch Offices of SAIL's marketing 
organisaHon dealing in stain)e s steel 
and, if asked, made availabJe to th~ 
customers. Seconds are sold against 
registration and. in case of demand ex-
ceeding the availability, generally distri-
buted prorated to the offtake of primes. 
In addition to tbe seconds, the other 
arisings like commercial quality cutting, 
are soJd on "as is where is basis" from 
the pJa ot through open tender. 

Bau ite Mines in M dbya Pradesh . 

·57 KUMARI PUSHPA DEVI: 
Wi 11 the Minister of STEEL, MINES 
AND COAL be pJeased to state: 

(a) the steps taken for the proper 
exploitation of bauxite mines in the 
country; 

(b) the details of the places in 
Madhya Pradesh where bauxite mines 
are locat d ; and 

(C) the approximate deposits of 
bauxite in Madhya Pradesh? 
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THE MJNISTER OF STEEL, 
MINES AND COAL (SHRI VASANT 
SATHE) : (a) to (c) The Govern-
ment has taken several steps for the 

roper exploita lion of bau i te deposits 
in the coun ry •... These rc: 

(i) Formation of two companies, 
namely, Bharat Aluminium Compa ny 
Limited and National Aluminiu 1 

Company Limited in the pubJic sector 
for c ploitation of bauxite d po it . 
Bharat Aluminium Company Limited is 
exploiting the deposit in Bilaspur a nd 
Man la districts of Madhya Prade h. 
A Dew mine in Gandhamard n in Oris a 
is a) 0 b jng developed by this company~ 

The lio na) Aluminium Company 
Limited is cu rrently engaged in develop· 
ment of the Paocbpatmali bauxite d po· 
sit in Koraput district of Orissa for a 
production of 2.4 million tonne of 
bauxite per annum, 0.8 million ton nes 
of alumina (of which about 0.375 
mHlion tenne are earmarked for 
export) and 0.218 million toon s of 
aluminjum meta]. 

(ii) An export oriented bauxite 
mine in Andhra Pradesh is under consi· 
deration which Soviet assistance initi. 
ally for expott of 2.3 mi.llion tonnes per 
year of bauxite to the USSR.. 

(iii) Bauxite mines are also being 
exploited by major AlUminium Pro. 
ducers in Priva te Sector. 

2. au ito mine io Madhya 
Pr desh at locat d in astar, Bila pur, 
JabaJpur, Mandla, wa, Satna Sidhi 
and Sbahdol Districts. There are 46 
wor in mines in Madhya rade b inc· 
luding 6 in the public sector. 

3, The estimated reserves of bau-
xite in Madhya Pradesh are plac d at 
187.5 million tonnes constituting 7. 
per cent (approx.) of the total country's 
re erves of 2489 million tonnes. . 

Raids 00 Compani es for Tax Eva Ion . 

·S8. SHRI RA BHAGAT 
PASWAN: Will the inister of FIN-
ANCE be plea ed to state: 

(a) the particulars of compan: s 
whose premi es have been r ided during 
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1985 0 far and the total amount of 
, x eY~&ion stimated as a result thereof; 
and 

(b) Whether Governm nt proposes 
to r aJi fir" the whole amoun t of tb 
tax evaded by those companies 1 

THE MJNISTER OF STAT IN 
THE MIN}STRY OF FINANCE 
(HRI JA ARDHANA PO JA Y): 
(a) fb number of companies whose 
premi have been raided during 1 85 
(upto 28 .2.85 and th total amount of 
tax eVa j n timat d re a f IJow OD 
the basis of data r eadily avail bl : 

(1) Direct Ta : 33 Compatli 
and their as oeia tes were s a rch d dur ing 
thi per jod. The amount of tax sought 
to have been evaded i s under computa-
tioD. 

(2) Custom : The Number f 
companies searched is 30, excluding 
their ascociates. The amount of t x 
evaded is estimated at Rs. 5.20 cror in 
4 cases. Remaining cases are under 
investigation with a view to quantify-
ing tb amount of tHy evad d. 

(3) Central E ci : 86 compani S 
and their s iates were raid d invol-
ving duty evasion f R • 18.5 crores 
approximately. 

(4) Enforcement Directorate: Seu ches 
were carried out in connection with 
susp ct d violEl tioo df Foreign Exchange 
Regulation Act but since thcs do not 
invole evasion f r taxI t he particulars 
are cnil'. 

(b) priori ty i given to the recovery 
of the wh le amount to tax evaded. 

West Bengal Government Propo al for 
ationalisation of -5bre Durga Cotton, 

Spinning aod Weaving Mills Ltd. 

·59. SHRI ANANDA PATHAK: 
Will the Mini ter of COMMERCE AND 
Supply be pi ased to state: 

(a) whether the Uni n Government 
have received any proposal from Govern. 
ment of \\' st Bengal to nationalise 

hree Durga Cotton, Spinning and 
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eavin. Mills Limited and ta it to tbe 
NatiooaJ Texcile Corporation; and 

(b) if so, the roac· on of Union 
Gov r ment to, proposal? 

THE MI )STER FATE N T E 
MINISTRY OF COMMERCE AND 

UPPLY (SHRI P.A. SANGMA): 
(a) The Government of Best Bengal 
hav Indicated th ir inability to shoul 
der the r pon jbility of this 10 . g mill 

nd b ve as ed the Gov rnment of 
IndIa to do so in , ad : 

(b) Prima facie, the Government of 
India is against nationaJising mills 
which are Dot capable of b~comjng 

viable. Final decj ion OD future dis-
position of this mill has not b n tak n. 

o .. 
*60 SHRt M lID. MAHFOOJ 

ALI KHAN: 

SHRIS TYE DRA NARAYAN , 
lNH 

Will the Minister of FINANCE be 
pleased to state: 

I ) 'b ther some top executives of 
cert in n tionali ed banks were recently 
removed by Goveroment; and 

(b) if o. th d ils th :reef nd 
rea on therefor? 

THE MINISTER OF ST TE 
THE MINISTRY OF FINANCE 
( HRI J DHA A P OJARY):(a) 
and (b) In exercise of power vested 
in it in terms of subclause (I.A) of 
clause 8 of the Nationalised Banks 
(Management and Miscellaneous Provi-
sions) Sch me. 1970,the Central Govern-
-ment t rminated. on Pe9ruary 18. 1985, 
the term of office of Shri S.L. BaJuja 
Chairman and Managing Director. 
Punjab National Bank, Shri B.V Sonal. 
ker. Chairman and Managing DirectGr. 
Central Bank of India and Shd S.S. 
Master. Executive Director, Bank of 
Baroda They were paid salary aDd 
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admissib aUo a I for a period 
of three mon lh in Jieu of the prescri bed 
period of noti~e. The termination 
were in accQrdance with tbe provisions 
of th afor said Scheme applicable to 
their appointments. 

oDtrolJed CJoth 

2U. I ANANT D 
SET 1. ill th Mini t r of 
COMMBRCE AND Sl) PLY be p 
s d to slate: 

(Q) th detail of control d c tth 
(varjtie~) at present State .. wise ; 

(b) whe het Gov roment h ve slven 
s ion to the people living 

iln ro ote rural Ie t particul fly tbe 
worker . ct' of e ocjety; 

(C) w ther t re h inc-
se in t ptic of controlled c otb 

durin tbe la ix montbs; d 

(d) if s , the t ot thereof? 

THE MI STE OF S ATE IN 
T B 1ST Y OF COM ~ E 
AND SUPPLY (SHRI P.A.SANOMA) : 

As per t eXlStJll cantro d 
. loth scheme. four vari ties viz. dhoti, 
saree, Jong cloth and poJyester cotton 
blended shirting are being manufactured 
by NTC. Mills. 

(b) Con troll d clotb is produced to 
meet the clothin requirements of the 
we ker ecUons of t Society. Wi th a 
view to nabl them to purchase cont-
roU d cloth at r a on bl prices, sub jdy 
at the rates of Ri. 2,00 per sq. mat e 
00 dboti/saree. Rs. 3.70 per metre on 
polyester cotton bI nd d birting 
and Rs. 1.50 per sq. metre on 
long cloth is beign given by the o~ ro-
ment. Further the controJled cloth ' is 
mainly dj tributed throush Fair Price 
Sb ps aod consumer co-opera tive Soci • 
ties (t h majority of which to Joca t d 
in th rural areas) 

(C) No, Sir. 

(d) Does not ari c. 
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.Import of Edible Oil 

212. SHRIMATI OEETA 
MUKHERJEE : Will the Minister of 
COMMBRCE AND SUPPLY be pJeased 
to state: 

(a) whether MIs Lipton India 
limited have been anowed to have the 
quota of imported edible oil cannalised 
through the State Trading Corporation 
of India, which belonged to Hindustan 
Lever Limited ; and 

(b) if so, since when, tbe details 
thereof and the reasons therefor ? 

THE MINISTER OF STATE I 
THB MINIS RY OF ,COMM RCB 
AND SUPPLY (SHRI P.A. SANGMA : 
(a) and (b) MIs Lipton India Ltd. have 
acquired Ghaziabad and Trichi units of 
MIs Hindustan Lever Ltd. Consequent Iy 
indu ial licence pertaining to these 
two units were transferred t,o MIs Lipton 
India Ltd. under lDR Act. All cation 
of imported oil, which was stopped, in 
May, 1984 to the e two unit, wa 
.subsequently released in November, 
J984 on transfer of Industrial Licence 
in the name of MIs Lipton India Ltd. 

Firm Defaulting in DepositIng Iocom 
Tax Amount Deducted From Salaries 

of Their Employee 

513 SHRI RAMASHRA Y 
PRASAD!'SJNGH : Will the Minister of 
FINANCE be pleased to state: 

(a) th percentage of bu ines firm 
failing to deposit in time income tax 
amount deducted from the aJaries of 
their employees ; and 

. (b) if so, the number and particulars 
of busineism n in Delhi arre3ted in 1984-
8S for default? 

THE MINrSTER OF STATE IN 
THE MfNISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) There are cases of failure of 
business firm to de po it in the income 
tax amount deducted from the salaries 
of their employees but the exact infor-
mation js not available and collection 

of the same will involve considerable 
tim and lobour. 

(b) During the year 1984 .. 85, 109 
prosecutions have been launched in the 
courts in Delhi against three companies. 
These arc a sunder : 

(i) MIs Han Raj Gupta & Com-
pany Private Ltd. and it 
Directors/Principal Officer ; 

(ii) MIs Alphabetic . Pvt. Ltd. 
and its Directors/Principal 
Officer ; nd 

(iii) Mjs Bharat Agro Aviation 
Service p.vt. Ltd. and it 
Directors/Principal Officers. 

In case of Mis Hans Raj Gupta & 
Co. Pvt, Ltd., accused company and it 
five Director /PrincipaJ Officers were 
admitt d to released on furnishing bail 
boods . In other cases, after ta ing 
cognizance of the compJain t , the Jearn .. 
ed Court has summoned the accused 
companies and their Djrectors/Principal 
Officers to appear ip Court on 27_4 .. 1985 
and 26-4-1985 which dates fall in the 
next financial year. 

Comprehensive Legislation for Narcotic 
Dru s 

214 SHRI N. DENNIS: Will the 
Minister of FINANCE be plea ed to 
ta te : 

(a) whether Governm nt propose to 
frame comprehensive legislation to con-
solidate and strengthen the existing law 
on narcotic drug and provide deterrent 
punishment for drug trafficking; and 

(b) if so, the details in this regard? 

THE MINIST R OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) and (b) A dra fl fol' a comprehensive 
legisla tion on narcota; drugs and psycho-
tropic substan~\!s is at an advanced 
stage of finaJ isation, Bt" sides comoJi .. 
dating, amending and strengthening the 
existil1g laws on narcotic drugs, this will 
l eek to provide, inter alia for stricter 
control over psychotropic substances 
and for deterrent punishmel.1t for drug 
trafficking 
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E chanle 01 Soiled Note by Commercial 
Bankl 

21S. SHRI PURANCHANDRA 
MALlK : Wi)) tbe Minister of 
FINANCE be pleased to state: 

(a) whether Government are aware 
tbat the DubHc are facing inconvenience 
due to refusal of the commercial banks 
to exchange soiled notes ; 

(b). if so; whether Government are 
going to issue any instructions to all 

. nationali ed commercial baoks to accept 
soiled not s from the public to ease 
their problems ; 

(c) if so. the details thereof· and , 
(d) the steps taken by Government 

so far in this regard? 

THE MINISTER OF STATE IN 
THE MINI TRY OP FINANCE 
(HRI JANARDHANA POOJARY) : 
(a) to (d) The Res rve Bank of India 
has been rec iving stray complaints 
from th public regarding difficulties 
fac d by lh m in g tting their soiled/ 
multiJat d not~s exchanged at some of 
tbe bank branch s. In the ligbt of such 
complaints th eserve Bank: has advi eu 
the Chief Executives of Public Sector 
Banks to improve the performance at 
their branche in this regard. The 
Re erve Bank ha also advised the Chi f 
Ex cutives of all Public S ctor Banks 
to ensure tbat their brancbes extend the 
facilits of exchange of soil d and certain 
categaries of multilat d note to the 
pub lic. or the information of the 
public the Reserve Bank has publici ed 
the f citity in major national/regional 
newspapers. The branch s of (hese 
banks are aho required to display at 
their premises a post r in bold letters 
offering to afford free facilities for 
exchange of ' oi led and cert:)in cat gories 
of muJtila ted notes to the pUblic. 

Effect of R ductioD in Value of Rupee 
on S laried Per on 

216. SHR.I PIYUS TIRAKY : 
SHRI CHITTA MAHATA : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the value of rupee has 
considerably gone down recently and is 
on the progressive decline of its face 
value; and 

(b) if so, the steps proposed to be 
taken to compensate salaried persons 
and mitigate hardship to unemployed 
and people below poverty line ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(HR[ JANARDHANA POOJARY) : 
(a) and (b) The purchasin g power of 
the rupee measured as the reciprocal of 
the AIJ India Consumer Price Index for 
industrial workers (base 1960 X 100), 
was 17.76 paise in January 1985. It 
went up to 17.92 paise in March, 1984 
and tben declined to 16.81 paise by 
November, 1984. However, the purchas. 
ing power of the rupee increased to 
17.01 paise in December 1984 and , 
remained stable in January. 1985 <the 
latest av~ilable). 

Government Cornpensates its emplo .. 
yees for increase in the cost of Jiving 
through revision in dearness allowance 
linked to changes in the Can umer Price 
Index for Industrial Workers. Revision 
in the minimum wages is also effected 
from time to time witb the same 
objective. Government has also laun-
ched a number of speciaUy designed 
schemes for enlargement of employment 
opportunities and alleviation of poverty. 
These include National Rural Employ .. 
ment Programme (NREP). Integrated 
Rural Development Programme (lRDP). 
Rural Landless Employment Guarantee 
Plogramme (RLEGP) and the scheme for 
providing self employment to the 
educated unemployed. 

Scandal or Deposit Scbeme in Bbllal 

217. DR. T. KALPANA OEVI 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether attention of Govern-
ment ha been drSlwn to the news item 
caption d "Partners of Bhilai firm beld" 
appeared in the Tim~ of India, New 
Delhi dated 10 February. 1985 ; and 

. (b) if so, tbe details thereof? 
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THE M1NISTER. OF ST A TE IN 
THE MINISTRY OP FINANCE 
(SHRI lANARDHANA POOJARY) 
(a) Yes, Sir. 

to pr r port, 
B n, (BTe), a part-
n r hip oonoern w. cceptiag d its 
from the bUe. II . 40(-

"upwards, for 75 day on the promise of 
upply of goods t i tb v lue of th 

d po it. A ver large Dumber of per ons 
w repor d to h v m de d posits 
with the firm. 

prima faci . the eservc 
co ider d the activiti of the company 

s viaJ live of the provi ions of Chapt r 
III C of Re erve Bank of India Act 
1934 which prohibits aceep e of 
deposits by individual, firm and un-
incorporated a ocia tion of indivjdual 
from per on exceedjna the tipula d 
Dumber. 

Accordin, to the available infor-
m don, th Stat Oo-v r me t of 

.db:a Pradesh h.~e i Hi t d actio 
a r sted three P ft r ' n 

mpl y of tb Co any, all 
tbe hops a d ized the 1" cord . 

re GIO 
our 8 

f mall or 

218. SBRl LAKSHMA 
MALLICK Will the Mini t r of 
STBEL. MINBS A D COAL be 
pJeased to stat : 

( ) wh t er a 
introduced by the 

ide te dy 
rllet to local unit 

and 

, new pi n as bee 
our ela Steel Plant 

ow of r te on .. 
in the mall sector; 

(b) if 0 the etai r gA din the 
new ar as alongwi th the objective to 
ensure the gr wth of sma)) unit ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL 
(SHRI K. NATWAR INGH) (a) 
and (b) No new plan has been intro .. 
duced by the Rourk la Steel PLant to 
provide a toady flow of r te contr ct 
to local units in the small scale sector. 
Howev r, they have y m of entering 

i to rate ct ith 1 J )J 
scaJe industries t l ' me of the items. 
Rate contracts for 4 items have already 
been aw l1:Jed to the local small scaJe 
uni t. Th Plot is ClUTe tJy in be 
process of identifyio ore it for 
which rate contracts ",an be operated 
with . ppJ' for a period of ODe 
Qr toy r J with a provi ion {or 

n by a other 0 e year. So f, r 
the Plant ha id llriB d 238 item (or 
which rate contract can be oper ted 
only after uit bie par etees wilh 
rega d to . , tion Ck'\ e are jointly 

gr dun f)(;tw D ( Plant u 
ritie nd t unit. 

Production nd E port of Cardamom 

219. SHRI CHINTAMANI JE A : 
Will the Mini t r of COMMER E 
AND SUPPLY be plea d to stated' 

() be qu ntity of e rdam m expo -
ted du in the ye 1982-83, 9 3 .. 

d 1984-85 ; 

(b) the D s of t e 
are prod ing cardam Ql 
ity of caJ'da p c d 
xp ted by eac State nd a ency 

throu h hieh t export i in 
mad ; and 

(c t step beiD taleen to increase 
t prodUction of ca damoD) in th 

otry t meet the increa ing demand 
of card mom . n foreIgn countries ? 

ER OF STAT 
THE INlST Y COMMERCE 
A D SUPPLY ( I P. A. SANOM ): 
<a) Th ort f rdamom in terms 
of quantity is given blow: 

Year Quantity 

1032 tonnes 

25 tonnes 

1 84- S 1960 tonne 
(AprH. 84-Feb. 8S) 
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(b) Kerala, Karnataka and Tamil 
Nadu are the three States pcoducina. 
smaH cardamom. Lars Cardamom is 
being grown in Slkkim and some paIts 
of the West Bengal. Cardamom is 
purchased and e.xported mainly by 
private exporters located in Kerala, 
Tamil Nadu, Karnataka and 
Maharashtra. Howev r, KeraJa St ,t 
Cooperative Marketing F deration had 
purcha ed a d exported 10 M. T. in 
1982-83, JO M.T. in 1983-84 and 46 M.T. 
in 1984-85 (April-Peb. 85). The said 
F deration had also purchased and 
upplied 88 M. T. of Cardamom to STC 

in 1983.84 which was exported by that 
Corporation in 1984-.85. ide t the 
National Agricultural Cooperative 
Ma kerin ederation h d pur ha ed 
and xport d 20 t . e of Card mom 
in 1983·84 and 30 tonnes in 1984.85 
(ApriJ·P b. 1985). 

(C) The Card mom Bo cd i impJ .. 
m nting scheme like rehabiJit ion f 
drought affected plant alions, replanting 
of old and uneconomic plantations, 
prod tion of q ality seedlings ,in 
depart e taJ nur eries, improvem nt of 
irrig ti n faciJiti etc. to increase the-
prod ction of Cardamom in the 
cou try. 

by Banks for Setting up 
in ural Areas 

220 SaRr C. D. GAMIT Will 
the Minister of FINANCE be pleased 
to state: 

(a) the names of the b oks which 
are giving financial assi tance to the. 
people living in rural ar as for s ttin 
up busines industry : 

(b) the d tail regarding the amount 
jnvested in the State of Gujarat during 
the las t five year , ; 

(c) whether orne banks have also 
selected certai n village for giving loan 
according to their requirement ; a d 

Cd) if so. the details thereof '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JA ARDHANA POOJARY) 
, ) All th", Q ... hALlnl If ft-""I'hn"lAl""" l o ... l,c. 

give financial a sis1ancc for ting up 
bu iness/indu try to peopJe liViDg in 
rural area. 

(b) D ta telah g to total advances 
made by all scheduled commercial banks 
to Small Scale Industries (SSI) units in 
Gujara t Cor five y arS are tabulated 
below: 

Last Friday No. of. Balance OUt-
' of account st ndin& 

Dtcember ( . in la~bs) 

1978 27629 17848.11 
1979 37029 22024.04 
1980 46340 2()S93.10 
19'81 56292 39698.52 
1982 71449 35767.16 

(C) aDd (d) Under Vill I A 
Scheme banks have adopted 
vi 11 in t he co try as a t nd 0 
June, 1983. Of th 550(; viIJa e e 
situated in Gujarat. 

P J all PI tat ' 

221. SHRI . P 
:the. Min' r qf CO 0 
SU PLY b pJ d to tat : 

(a) whether Government have at 
any stage considered any plan fot 
undertaking palm oil plantations in 
Andamans and elsewhere in the country 
to meet the country's ever.increasing 
demand of this oil and thus ave foreian 
exchange; and 

(b) if 0, the brQ det 11 t ere 
and if not, the r ion t~refor? 

THE MINISTER 0 STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Yes Sir, 

(b) The Andaman & Nicobar Plant-
ation and Fore t Development Corpo .. 
ration, Port Blair, is implementing a 
2400 hectare red oil palm p1 ntation in 
Litd Andamaos. The total outlay of 
the proj ct is Rs. 9.09 crores and so far 
1300 hectares have been raised. 

Similarly, after prelimioaty 'SUf¥ Y 
conduct\:d in areas with uitabJ ag 0-
climatic conditions. a roj ct for red 
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oil palm cultivation has been taken up 
in Kcrala. So far an area of 3705 
hectare have been planted ther . 

Steps to Contain Economic CrJme 

222. SHRI MANIK REDDY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are consi-
dering to set up 8 commission for 
economic crimes on the pattern obtaiw 
ning in Sweeden with a view to contain 
econolllic crimes ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THB MIN TSTRY OF FINANCE 
(SHRt JANARDANA POOJAR Y) : 
(a) : No, Sir . 

. 
(b) : Doe not ari e. 

Supreme Court Judgement Regardin 
ctlon SO- of Income Ta Act. 

223 : SHRI SANAT KUMAR 
MAND L: Will the Mini ter of FIN-
ANCE be pI ased to state; 

(a) wh ther Gov rnment have since 
studied the financial implications of the 
recent Supreme Court Judgement regar-
ding section 80-J of the Indian Income 
Tax Act, 1961 defining the basis for 
calculating the capital empJoyed in an 
industrial undertaking; 

(b) if o. the steps beina taken to 
recover the resultant tax from the 
corporate sector amounting to some 
hundred of crores of rupees and whe-
ther any target date has been set in 
thi behalf, if so, by what tim ; and 

·(d) tbe names of tbe compaines 
from whom such a rrears of tax amoun-
ting to Rupee 1 crore and above arc 
outstanding particuJarly the appeJJant 
companie in thi case 1 

THE MINISTER OF STATE IN 
THE MINISTR Y OF FINANCE 
(SHRI JANARDHANA POOJARI): 
(3) and (b) AlI the ammi sioners of 
Income-tax in the country have been 
ask d to coHect the tax in uhing from 

the judgem nt of Supreme Court regar-. 
ding section 80-J by 31.3.1985 and :make 
special efforts including getting any stay 
vacated 

(C) The number of the appenant 
companies r garding whom the r qui-
site information will have to be colle-
cted from the field formations is very 
large since this issue has been pending 
before judicial authorities for evera) 
years . In case the requisite informa-
tion is desired about any particular 
company. that can be collected and 
made availabl to the Hon'ble M mber. 

. In crea e In Bank Frauds 

' 224. SHRI O.VIJAY RAMA RAO : 
Will the Minister of FINANCE be 
plea ed to state: 

(a) whether the bank frauds are on 
the increase due to laxity in nationa-
lised banks ; 

(b) whether Government propose ttl 
bring out a status paper on variou 
types of bank frauds, misapproprjation • 
etc. by the bank staff ad non-bank 
sta ff, both for nationali d banki aDd 
non-nationalised baoks. during the last 
three year ; and 

(c) the remed ial steps Government 
propose to ta ke to decrease, if not 
eJimina te such frauds ? 

THE MINISTE R OF STATE IN 
THE MINI TRY OF FINANCE 
(HRI JANARDHANA POOJARY) ' 
(a) : Figures of fraud do reflect an 
increasing trend, This has, however, to 
be vi ~wed in the context of the vast 
growth aad expansion of the braking 
sy tem. 

(b) : There i no such propo al: 

(c) : B oks h ve been advised to 
strengthen their monilorning and cont .. 
rol system, improve their bouse-keeping 
and vigilance and award exemplary 
punishment to staff found guilty . . 

Workjo of Public Sector nterprile 

225. SHRI y.S. MAHAJAN : Will 
the Minister of FINANCE be pleased 
to s tat : 
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(a) whether Government have recei-
ved Reports of the Economic Adminis. 
tration Reforms Commissjon and Dr. 
Arjun Sengupta Commi ttee regarding 
improvements in the working of public 
sector enterprise ; . 

(b) whether Gove oment have . 
processed th se Report and have also 
taken into account the Report of an 
earJier Committee headed by Shri Mohd. 
(Pazal Committee) which had made cer-
tain recommendations on the working 
of public sector enterprises; and 

(c) if so, the concrete remedial 
mea ure Government propose to take 
to revamp the functioning of the pubHe 
sector en terprises ? 

THE MINISTER OP STATB IN 
THE MINrSTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a)Ye Sir. 

(b) and (c) These Repor ts are receiving 
the attention of the Government. 

Fera Companies 

226. SMRI VILAS MUTTEMWAR: 
WilJ the Minister of FINANCE be plea-
sed to state: 

(a) the company-wise, year·wise 
de tail of the exports, jmports remit· 
tance on account of dividend, royalty, 
lumpsum technical fee, interest, profit 
etc. (item-wise) during the Jast three 
years in respect of FBRA companies, 
(the 40 foreign equity companies) subsi-
diary companies of foreign multi .. 
nationals, branches of the foreign 
companies, the companjes having 20 to 
40 pet cent foreign equity, as reported 
to Governmen t by the Reserve Bank of 
of India and the Directorate General of 
CommerciaJ Intelligence of Mini' tory of 
Commerce: 

(b) the net resuJt of these foreign 
equaity companies on the balance of 
tfad and the balance of payment of 
the country; and 

(c) if the specific data is not availa-
ble, the basis on which Government take 
industry.wi e decision to allow or not to 
allow foreign investment 1 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE 
(SHRI JAN~RDHANA POOJARY) : 
(a) A Jist of FOA companies (i.e. the 
the compaoie baving foreign equity of 
more 40%) and branches of foreign 
companies has been furnished in answ r 
to Lok Sabha Unstarred Question No. 
6794 dated the 6th April, 1984. The 
above mentioned Jist aJso included the 
names of the subsidiaries of foreign 
companie. As companies ha'ling upto 
40 % foreign equit.y are treated at par 
with whoJJy Indian owned companies. 
no separate list of companies baving 
20% to 40% .foreign equity is being 
maintained. As required under the 
companies Act, the companies furnish 
information regarding exports/imports 
and remittances on account of diVidend, . 
royalty, Jumpsum technical fees, interest. 
pr·ofH. etc. in their Annual Reports. 
The information regarding any parti· 
cular company/companies can be obtai-
ned from the concerned Registrar of 
Companies. 

(b) & (c) : Govern· 
rnent's 'policy with regard to foreign 
inve tment continues to be electiv. 
Applications for such inv stments are 
dedIt with in accordance with the exi .. 
ting policy and guidelines. It may be 
added that the Hkely outgo of foreign 
exchange as weJJ as the Iike1y foreign 
exchange savings as a result of export 
earnings or import substitution are also 
taken in to account b fore approving 
proposals for foreign investments. The 
annual outgo of foreign exchange on 
account of profit!), dividends, royaltie , 
technical know .. how fee etc. constitutes 
on Jy a rna I ) precentage of our annual 
export earni n s. 

Regional Rural Banks in A.ndbra Pradesh . , 
227. SHRI N.VENKATARATNAM: 

Will the Minister of FINANCE be 
pleas ... d to state: " 

(a) the Dumber of Regional Rural 
Bank (Gramin Banks) started by the 
Union Government jn Andhra Pradesh 
in consultation with NABARD; 

(3) whether Government of Andhra 
Prade h contrjbute their share of 15 per 
cent of total paid-up capital; 



. 
5S Written ~nIWtr" M eH IS, 1985 Written ~n,wtrs 56 

(0) whether Union Government have 
issued necessary orders notifyiDJ the 
Ban s about the location of h adquar-
ters and area of operation; and 

(d) if not! the rea on tbel' for? 

THE WNISTBR OF STATE IN 
THE MINISTRY OF FINANCE 
(SHat JANARDHANA POOJARY): 
(8) At pr!!sent, tbere are 14 Regional 
Rural Bank (Oramin Banks) in Andbra 
Pradesh which have been set up in terms 
of section 3(1) of the Regional Rural 
Bank Act 1976 (21 of 1976). 

(b) In t rms of sect ion 6 (2) 
of the ab.ove mentioned A-ct, every 
State Govt. including the Government 
of Andhra Pradesh contributes lS% of 
the issued share capital of a Regional 
Rural Bank. In re p ~t of th Regio- · 
nal Rural Banks set up in Andhra Pra-
desh so far, the State Government helve 
subscribed their share in the equi ty of 
the regional rural bank. 

(c) : Yes, Sir. 

(d) Does not arise. 

dvan ed by Lo d n b eh of 
nk to MIS. 1 Gr up 0 

Compa ie 

'22 • S RI S.M. GU AD I ; 
~ROF. MADHUDANDAVATE 

• Y •. MAR J 
I THAMPA T M 

Wi)) t Minist · r of FINA CE be 
pIe to :ita,te: 

(a) whether the General Manager of 
the Syndicate Ban in London has 
resiAned recently; 

(b) whether the resigned General 
Manager was in the London Office for 
the lear 

(C) whether this ondon Drane 
of tbe y dicate Bank bad advanced 
loans to Shri Rajendra Set ie of M/ 
Esal Gr up of Camp ies \;\'hich has 
recently been doclar d )j uidat d ; 

(d) if 0, the detaj I thereof; and 

(e) whether t Banking Dep runont 
of Governm ot had mad enquiri in 
this regard? 

THE M1NISTER 0 TA'fE. IN 
tHE MINISTRY OF INAN B 
(SHRI JANARDHANA POOJARY): 
(aj and (b) : D puty GeneraJ Manag r 
(and not a G ncral Manager) of Syndi. 
cate Bank. who was post d to London 
as Branch Manager in 1976 and remai . 
ned there ev inee, has re i ned from 
th B&nk' ervice wit effect from 31st 
Oc et. 1984. 

(c) According to information pro-
vided by the Syndjcate Bank. it has Dot 
advanced any loan to Shrl Raj odr 
Sethia or th Esal Group of Companies. 

(d) and (e) Do not ri . 

Busting of Multi-Crore Smo lina ac e 
in Bombay 

229. S RI ANA 0 SI GH : 
WHl the Mini ter of FINANCE be plea· 
sed to state : 

( ) wb ther a multi-crore smuggling 
racket had been busted by the Marine 
and preventive Wing of Bombay Cus-
toms following seizur of sophisticated 
smuggJed hou enold good and arrest of 
six presons in Bombay around January 
24, 1985 ; and 

(b) jf so, th detail of the findin 
including tho bout th 
rand i of t rocket a d 
ved nd action 0 f 
regard ? 

THE MINI TE T TE IN TB 
MINISTRY 0 FJ A CE (SHRI 
JANARDHANA P OJ Y): (a) and 
(b) The Officer of th Marine and 
Preventiv Wing of th Cu oms (Pre-
venfve) Collectorat, Bombay h v 
detected a racket i misu e of Tl'ansfer 
Residence faciJity at d clea ance of 
unaccompanied bag age from Bomb y 
Docks . As a result of the investiga-
tion conducted from 19.12.1984 upto 
8th March, 1985, contraband goods 
vaJ)l d at . 1.24 c Ores have been 
seiz d in 34 pases 13 persons have al 0 
been arrested in this conntction. 

As the cases are stilJ under investi. 
gation, it will Dot be expedient to dis-
close further d~tails at this stage. 
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Ri e In PrJces of aU C8te orie or iron and 
Steel Produc d by Intergrated Steel 

PI ntl 

230. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL. 
MINES AND COAL be pleased to 
state: 

(a) whether the prices of aU cate-
gories of iron and steel produced by 
integrated tee) plants hav been raised 
recently; 

(b) whether this teep ri e in prices 
has been d~c id "d by the Joint Plant 
Committee; 

(c) whether the interests of small 
And m dium cale engineering units in 
the coun1ry were taker) into considera-
tion while iner asing the rise in prices; 

(d) whether the indu tl y has eai ed 
a protest against this steep rise; and 

(e) if 0, the steps taken to meet the 
demand of the small and medium scale 
engineering units 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL 
( • N TWAR SINGH) : (a) and (b) : 
Yes, Sir. The Joint Plant Commi-
ttee of the main producer raised the 
price of iron and teel on an averag 
by 15% effective from the midnight of 
February 20/21, 1985. 

(c) The interest~ of the steel con-
sumer and producers were takeo ioto 
consideration. 

(d) and (e) Some of the users pro-
tested against the price increase. It is 
expected that the impact of this price 
incr ase w~ll only be about 0.4%> on 
the wholesale price index. Reuuire-
ments of the engineering industry will 
be met through domestic producrjon 
and imports. 

Interim RelitI' and D.A .to Central 
Government Employees 

231. SHRI NARAYAN CHOUBBY : 
SHRI LAKSHMAN MALLICK: 

Will the Minister of FINANCE be 
pleased to state ; 

(a) whether Government propose to 

give a y interim relief to the employees 
before the Pay Commission submit its 
recommenda tions; 

(b) whether Governm ot h ve deci-
ded not to give any instalment of Dear .. 
ness Allowance before the Pay Commi.-
ssion submits its recommendation ; and 

(C) if so, the reasons therefor 1 

THE MINISTBR OF STATE IN 
THE MINISTRY OF FINA CE 
(SHRI JA RDHANA POOJARY): 

(a) The terms of reference of the 
Pay Commission l)ave been recently 
amended to enable j t to consider the 
demand of the Staff side for another 
instalment of interim eJief pending 
submis ion of its final recommendations , 
Government will consider the recommen-
dation of the Pay Commission in regard 
to interim relief as and wben received. 

(b) The Government have not taken 
any such d ei ion. 

(c) Does not arise in view of (b) 
above. 

Deletion of item from Ii t of Canalised 
ite for Impurt nd E port. 

232. SHRI PRIYA RANJAN DAS 
MUNSHI: WilJ the Minister of 
COMMERCE and Supply be pleased to 
to state: 

(a) whether his Ministry is planing 
to take out few items from canalised 
items for import anj export; and 

(b) if so, the details of the items 
and the r a on therefor? 

I 

THE M[NISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY{SHRI P.A. SANGMA) : 
(a) and (b) The next Import and Export 
Policy beiog formulated and is expected 
to be announced in April, 1985. It is 
not in the public interest to disclose the 
deta i1 at this stage. 

aptioned • 'Big Fraud in 
Bank Uncovered' 

233. SHRI SRIHARI RAO: Will 
the Minister of FINANCE be plea cd to 
state: 

(a) Whether his attension has been 
drawn to the news -item captioned 'Bjg 
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fraud in baok uncovered' appread in 
-The Times of India' of 12th February, 
1985. 

(b) if SOt details thereof; 

(c) whether similar frauds in bank 
have been discovered in the past there 
years, and if so, details thereof and 

I reasons for such frauds continuing; and 

(d) whother Government have any 
plans for introducting accountability in 
such operations. and jf so, detaH 
ther of ? 

THE MINISTER OF STATE I 
THE MIN[STRY OF FINANCE 
(SHRI JANARDHAN POOJARI): 
(a) : Yes Sir. 

(b) The Reserv Bank of India ha 
reported that one Shri Ramesh Chandra 
Saxena opened accounts in different 
name in January 1985 in seven banks 
in Nagpur. In February seven drafts 
of Central Bank of India for amounts 
ranging from R9. 38,003 to Rs 48.200 
were lodg d in the accounts for col /e-
ct'on. The aggregate amount of the 
drafts purported to h ve been j sued on 
28th January, 1985, by the Branches of 
Central Bank of India in Madhya Pra. 
desh and Uttar Pradesh works out to 
about Rs. 3 lakhs. 

When the collecting Banks in Nag-
pur lodged the drafts in clearing with 
Central Bank of India for payment. five 
branches of Central Bank of India paid 
the amount of five draft to the coHe-
cting Banks. Howev f, one branch of 
Central Bank of India returned the 
draft for want of advice frotn the draft 
issuing branch. Another branch of 
Central Bank of India, namely, Dharam-
peth branch. noticed a difference in the 
specimen signa turo on record and retur-
ned the draft unpaid. When the cul-
prit, posing him elf as one Dr. M.M. 
Saxena, approached the Dharampeth 
Branch to enquire, inter-a lia, about the 
fate of the draft returned by the Branch. 
he was handed over to the police and is 
under police custody. The Central 
Bank of odia also a lerted the bank 
collecting the drafts not to part with' 
the money. The Bank. has filed FIRs 
with the police. 

(C) Frauds by forgery and coun. 
terfeit instruments have taken place 
earlier also. The RBI bas, however. 
re!,orted that statistics of frauds by way 
of hncashment of counterfeit drafts j, 
not separately available with it. The 
modus operandi adopted has been cban-
ging from time to time and covers open .. 
ing of accounts with false introduction, 
writing counterfeit drafts forms and for-
ging of signatures of bank officers. 

(d) The Reserve Bank of India has 
reported that it examines the cases of 
all fraud in ban sand deficiencie 
revealed are brought to the notice of 
bank. The staff angle in all frauds j 
aJ 0 looked into from the report recei-
ved from banks and action taken 
against the staff involved is fol1owt:d up 
to ensure adequate punitive action 
a ainst delinquent staff. 

Panic mong gulf I~dian over tax Rule. 

234. DR. KRUPASINDHU 
BHOI: Will the Minister of 
FINANCE be plea ed to state: 

(a) whether ther is panic among 
Gulf Indians over tax rules; 

(b) if so, the facts thereof and the 
steps ta en to place the picture before 
them in the right per pective; and 

(C) the likely ef~ ct of the expJana-
tion offered on the remitt ances made by 
Gulf Ind laos ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(a) and (b): The Government have 
taken note of the r ports during 13th 
Feb .• 1985 to 15th February, 1985 publi. 
shed :n variou newspapers in lndia. 
Kuwait, Dubai, etc" that the concern 
about the liability to Estate Duty and 
the recent reaH ation that the deposit 
in Non Resident (ExternaJ) Accounts 
are liable to Wea1th· tax. had bee result-
ing in withdrawal in a panicky manner, 
of the depos its made by non·resident 
Indians in these AccouDts. These news-
paper reports were also confirmed by the 
messages ree ived by the Governlll ot 
from Indian Embassies situate in the 
Middle East and various other In . titu. 
tions and persons. 
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From these reports it appeared that 
tb re was misapprehension in the Gulf 
countries regarding the taxability of 
their remittances in Noo-Resident 
(External) Accounts to Wealth-tax, the 
Government immediately issued a Press 
release that monies to the credit in such 
accounts was exempt from Wealtb-tax 
in India not only during the stay of the 
Account holder outside India but also for 
a period of seven successive Asses ment 
Years on the return of an ndian ci tizen 
or a person of Indian origin, hi therto 
ordinarily residing in a foreign country, 
with the intention of perman ntly resid· 
iog i India. The clarification issued 
by the Government was published on 
20th February. 1985 in Hindustan Tjmes, 
Indian Express. Times of India, finan .. 
cial Express, Economic Times, etc. The 
Government have also issued a Pllplic 
Circular to thi effect which would be 
binding on all Wealth-tax Officers in 
India. The clarification has also been 
forwarded to some Indian Embassies 
situate in the MiddJe East and all the 5 
overseas office of the Indian Invest .. 
ment Centre, i.e., at London, New York, 
Frankfurt, Tokyo and Abu Dhabi on 
21st February, 1985. The office in Abu 
Dhabi as well as the Ambassador of 
India, Kuwait have been requested to 
give wide publicity to the factuaJ legal 
position among the non-resident Indian 
bankers and others. 

The steps are also being taken to 
send teams consisting of representatiVe 
from the Indian Inve tment Centre and 
Central Board of Di rect Taxes to Gulf 
countries for addressing meetings of 
non-resid ot Indians with a view to 
remove miscooc ptions in their minds 
about Indian Tax Laws. 

(c) The Government are hopeful 
that the clarification issued and fur-
ther steps being taken would dispel the 
misappr hensions in the minds of non-
re ident Indian investors. 

Hi b grade Coal b iog brunt at utit or 
CCL 

. 235. SHRt THAPAN THOMAS: 
Will the Mini tet of STEEL, MINES 
AND COAL be pleased to state: 

(8) whether over 40 lakhs tonnes of 
high gtede coal meant for bulk conau 
mers and thermal power plants and the 
Railways is being brunt at the stock-
yard of Dakra, 

Dewarkhand, Bachra. Sirka, 
ReJiagar and Rajrapna units of Central 
Coalfields Limited; 

(b) the total quantity of coal turned 
into ashes in these colleries ; 

(c) the reasons for having sucb huge 
stock at the coaJiJeds ; and 

(d) the steps being taken to remove 
these stocks for the use of bulle: 
con umers ? 

THE MINISTER OF STEEL 
MINES AND COAL (SHRI V ASANT 
SATHE): (a) and (b) Out of total 
coal stock of about 32 lakh tonnes at 
ReJigora, Karanpura Dewarkhand, 
Dakara, Bachra, Sirka and R~rapp, 
only about 4 lakb tonnes is affected by 
spontaneous heatiog. 

(c) Build up of stocks is due to pro-
duction out-stripping despatches in 
power grade coal and delay in com pIe. 

- tion of construction of new wasbery in 
Rajrappa for coking coal. 

(d) The fo1Jowing steps are being 
taken to bring down the stock holdings: 

0) Offers to the Railways for 
allotment of wagons have been increased 
to the maximum extent; 

(ii) Efforts are being made to 
maximi e the despatches by road from 
the road linked collcries; 

(iii) Construction of washery by 
Mining and Allied Machinery Corpora-
tion is being expedited; and 

(iv) Central Coalfields Limited 
has pegged down production jn CCL to 
38.5 M. tonnes during 1985 .. 86 to bring 
down stock holdjngs. 

(feet on Coal India Limited' output 
dDe to wagon shortage. 

236. SHRI BASUDEB ACHARIA : 
Will the Minister of STEEL, MINBS 
AND COAL be pleased to state: 
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(a) whether Government are aware 
that tbe wagon bortage may hi t 
Co I India Limited's output; 

(b) if 0, tbe details thereof; 

(c) the steps taken to sort out and 
solve the problem; 

(d) whetht!r any di cu ion took 
place between the Railways and hi 
Ministry 0 that the prohlems could be 
solved ea ily ; and 

(e) if so, the details thereof? 

THE MIN[STER OF STEEL, 
MINES A D COAL (SHRI VASANT 
SATHE): (a) and (b): Th output 
of coal i& jik Iy to be affected due to 
les despatche as the ground stock of 
coal wiJI amount to a level of over 27 
mimon tonnes by the end of March, 
1985 from 21.55 Million toooes at the 
beainnill8 of the current financial year. 
Production in collierie where th stocks 
are unduly high and offtake les, will 
have to pegged. 

(C) to (e): The matter regarding 
increase in despatch s is beiDg constantly 
pursued with the Railways. Diseussi n 
are also bein held regularly for re olv-
ing the problems and to maximise des-
patches both by rail as we)) as other 
m n of tran port. Inter-mioisteri I 
di us i n b th at t Jevel of the 
Ministers for Railways aod CoaJ and at 
tho leveJ of senior officers have been 
held rec ally to olve the pro blem. 

Smuggling of Coffee 
237. SHRI V.S. VIJAYA-

RAGHAVAN: Will the Mini ter of 
INANCE be pJeased t stat : 

(a) whether Government are aware 
of the large scale muggJing of coffee 
taking pJace in tb , Wayanad area of 
Kerala resulting in buge loss of tax to 
tbe public excbequer ; 

(b) if so, whether any enquiry has 
been conducted into thi smuggling; 
and 

(c) the preventiv tep being taken? 

THE MINISTER OF STATE IN 
T E MINIS RY OF FINA CE 
(SHRf lANARDHANA POOJARY) : 
(a) The Clue.tion perhaps p rtains to t e 

removal of coffee without observing 
central excise formalities. There are 
reports to this efrect. 

(b) and (c) Central excise preven-
tive unit have been a Jert d aud pecial 
prev ntive have squads b en form d to 
ch ck removal of coffee without ob erv. 
ing Central exci e formalities. 

Workln of Bharat Gld Mines Limited. 
238. SHRI MOOL CHAND DAGA: 

WiJJ the Minister of STEEL, Ml ES 
and COAL be pleased to tate: 

(a) the names of the golp fields in 
th country which have been located 
for rjeh gold deposits by the G ological 
Survey of India during the last five 
years; 

(b) the highest a od lowest sr In 
g01d pereenta e per tonne of ore in the 
country and the jnt rn tional perc n-
tage for the same ; and 

(c) the reasons for the continuous 
loss in the working of Bharat Gold 
Mine Limited for . the last so many 
years and the steps taken to improve 
the working to increas its profit? 

THE MINISTER OF STEEL, 
MINES and COAL (SHRI V ASANT 
SAT B) (a) No rich old deposit 
have been located by 0 ological Surv y 
of India during tbe last 5 y ars in th~ . 
country. However, based on th GSl's 
inve tigations, exten ' ions of the 01 r 
goldfields have been located in Aodhra 
Pr de hand Karnataka which cannot, 
howeyer, be said to be rich in 9 Jd 
cootent. 

(b) The range of variation of gold 
cont nt per tonne f ore in India is 
between 5 grams per tonne being the 
highe ~ and 3 grams per tonne being the 
lowest. InternationalJy, the high t 
gold content per tonne is 13 grams pet 
tonne and the lowest is 0.3 grams per 
tonne, according to information avai .. 
lable from Ooalogical Survery of India. 

. (c) (i) The continuin losses ' in the 
Bharat Gold Mines I Limited are due 
primarily to the following filctor :-, . 

(I) Fall in th gr de of ore, over • 
the y ar 10 v ry low arad s. 
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(2) Rock bursts. 

(3) High staff costs. 

(4) Low recovelY rate. 

(S) ower interruptions. 

(ii) The steps being taken to 
improve the working of the BGML are 
four-fold. namely (1) T chnologic I 
improvcmen t upon the existing methods 
of gold exploration, mining and tIleta-
Burgy, (2) evelopment of alternative 
sources of gold ore, (3) Diversification 
in the fields of scheelite production, 
tungsten carbide tipped drill ' rods 
manufacture, shaft sinking and mine 
con. truction etc., and (4) Stream-lining 
of the Organization and the Manage-
ment of the Company. 

Productio n and profit earned by Eastern 
Co lfields 

239. S RI CH'TTA MAHATA: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether th 'Eastern Coalfields 
Lim i ted - a ubsidia ry of Coal India 
Limited, is continuously earning profit ; 

(b) if so, the details tbereof ; 

(c) if not, the amount of losses 
being suffered every year and the rea-
sons ther for; and 

(d) the production of this Company 
for the last three years and the steps 
taken for incre iog the production 1 

THE MI lSTER OF STEEL, 
MINES A D COAL • (.iHR[ VASANT 
SATHE): (a) No, Sir, 

(b) Does not arise. 

(c) During the ' last three years 
1981-82, 1982-83 and 1983-84 E.C.L 
suffered los es of Rs. 87.85 crores, 
Rs. 97.21 crs. (Before adjust!!!ent ot 
contrJbution from Coal Price Regulation 
Account) and Rs 127.88 crs. respecti-
·vely. Main reasons for losses were the 
difficu1t geo-mioing conditions under 
which . they op .. rate and the continued 
problems of inadequate and erraric 
power supply, law and order, abseo .. 

teeism, delay in openins new projecsts 
to obstruction of local " yauths etc. 
The third National CoaJ Wage Agree-
ment, which was given effect to from 
1 1.1983 caused an additional financial 
burden of about &S. 40 crore during 
1983.84 to EeL. This increased wage 
cost was not covered by increases prices 
which b came effective only from 
8.1.1984. 

(d) The production achieved during 
the last 3 years by EeL is given below:-

1981-82 

23.55 

(Figures in million tonnes) j 

1982-83 

22.68 

1983 .. 84 

22.87 

The various m asures being adopted to 
. increa e production and improve produ-
ctivity in ECL include massive iov st-
ment in neW mines, fuller utilisati n of 
mining capacity already crel:ated, more 
ffici nt use and better maintenance of 

equipments, stricter control of inventory 
and economy in the use of stotes, better 
use of m~DpoWer by controlling absen-
teei m and enforcing di cipline and 
identHieation of surplus works 
and their r -deployment after 
suitabJe training, better availabiJity of 
scarce inputs like explosives, timber, 
etc., reduction of pit-bead stocks 
by faster movement and mote syst~­
matic distribution, expeditious and 
time1y completion of new projects and 
improvement in law and order situation. 
For easy ushering in of new technoJos), 
~o]]aborations are sought with expert 
countries which include upply of initial 
ets of equipment and training of the 

Indian Engineers and workers both 
within the country and abroad. 

efllrm in Public Sector Und rta iog 
240. SHRI B. V. DESAI will 

the Minister of FINA CE be pleased 
to state: 

(a) wheth r any initiative has been 
taken so far in regard to the reforms in 
public sector ulld rtaking as sugg t~d 
by the Prime Minister ; 

(b) whether according to the latest 
estimates by the Central Statistical 
Organisa tion, the actual decline in the 
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savings in the public sector in 1983·84 
have come as a shock both to the Plan-
ning Commission as well as to hi 
Ministry; 

(c) if so, the rate of decline of the 
• lavings in public sector undertaking in 

1983·84 ; 

(d) the time by which the steps are 
likely to be taken for this reformation; 

(e) whether net dom sUc savings 
of the public sector in 1983-84 had dec-
lined to Rs. 3900 crores from 4929 crores 
in 1982~83 ; and 

(f) the other steps that are beiog 
taken to improve their p rformanc ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) 
(a) to (f) . According to -"quick" 
estimates of the Central StatJsticaJ 
Organisation. th net domestic saving 
of the public sector declined by about 
21% fr9m Rs . 4929 crores in 1982-83 to 
Rs' 3900 crores in 1983·84. In National . 
Accounts. savings of the public sector 
incluQe the savings of the ' Government 
Administration and also of the public 
lector enterprises. It may be noted that 
according to R serve Bank of India the 
overall saving performance of the public 
sector in 1983-84 may not show a dec-
lin if the surpluses generated in the 
oil sector were fully taken into 
account. 

The Governrn ot had constituted a 
Committe\) to review policy for public 
enterpri es under the Chairmanship of 
Dr. Arjun Sengupta. The report of the 
Committee has been submitted to the 
Government and is under consideration. 

Dry Port (Free Port) Opened In Delhi 
to Encourage Export 

241. SHRI KAMAL NATH 
Will the Minister of COMMERCE AND 
SUPPLY be plea ed to state: 

(a) whether a Dry Port (free port) 
has be n opened in Dc1hi to encourage 
exports ; and 

(b) if so, the detail and salient 
f atures thereof? 

THE ~nNISTER OF STATB IN 
THE MINISTRY OF COMMERCB 
AND SUPPLY (SHRI P.A, SANGMA): 
(a) An inland contain r depot (ICD) 
commen~ed functioning in Delhi on 13th 
March 1984. A container freight 
station (CFS) bas also been functioning 
at Patparganj in Delhi since 4th 
February, 1985. 

(b) The facilities offered at the ICD 
and the CF include, amongst other : 

0) Customs examination of import/ 
export cargo moving in con-
tainers on a through bill of 
lading. 

(ii) Facilities for handling and 
storage of cargo moving in con-
tainers. 

(iii) Transport of containers by rail 
to the port of Bombay and 
onwards to the destinations by 
sea. 

(iv) Payment of duty drawback to 
the exporters after the cargo is 
'entered' with the Customs for 
xport. 

Lon -Term Strategy for Hlgb r 
Productivity and LOlver Cost of 

Cultivation of C.ardamom 

242. PROF. p. J. KURIEN : 
Will the Mini. ler of COMMERCE AND 
SUPI)LY be pI ased to state: 

.(a) whether Government appreciate 
the n cd for evolving a long-term 
strat gy for attaining higher producti· 
vity and lower tost of cultivation in 
respect of cardamom; and 

(b) if so, the steps b .. ing taken in 
tbis regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCB 
AND SUPPLY (SHRI P.A. SANGMA): 
,(a) Yes, Sir. 

(b) The Cardamom Board hilS been 
impl menting various schemes for at-
taiDing higber .. productivity at low cost 
through long and short (erm pro~ 

grammes, such as rehabilitation of 
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drought devastated plantations, re. 
p tanting of old, diseased an d UD-
economic plantations propagation of 
high.yielding materials and developing 
infrastcucture for water resources, pro. 
duction of quality seedlina etc, P st 
and disease control programmes have 
also been introduced. It is proposed 
to further intensify these efforts during 
the VII Plan pcriod. 

Shortage of Coal Production 

243. SHRI G. G. SWELL: Will 
the Mini t r of STEEL AND COAL be 
pleased to state; 

(a) whether there is a serious short. 
age of coal production; 

(b) if so, the extent of the shortfaJl; 
and 

(c) whether to meet the national 
requirements, he is considering the use 
of sophistica ted machinery such as the 
walking dragli ne ? 

THE MINISTER OF STEEL, 
MINES AND COAL (SHRI VASANT 

.SATHE): (a) No Sir. 

(b) Does not arise. 

(c) Use of Walking DragHne is in 
vogue for the past several yeats in 
'opencast mines of Coal India Ltd. where 
the working conditions indicate that 
dragljne~ should be used. 

Autonomous Body for Ka ndla Free 
Trade Zones 

. 245. SHRI R. p. GAEKWAD : 
WiII the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether Government are aware 
that Export Promotion Zones have not 
made any substantial and effective con-
tribution in achieving the objectives 
fixed at the time of constitution of the 
Zone; 

(b) whether the Kaul Committee 
had in its report, recommended for set-
ting up ao autonomous body for the 
Kandla Free T nHJe Zones; and 

(c) whether n~cessary I gislation 
in this regard is being brought forward 
and if so, when? 

THE MINISTER OF STATE IN 
THB MI~ISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) The Export Processing Zones at 
Kandla an~ Santacruz have been regis .. 
tering good results, Encouraged by 
their performance, four more Zones are 
being set up io the country. 

(b) Yes, Sir. 

(c) Action has been initiated to for-
mulate n cessary provisions in this 
regard. 

Cases Against Private Firms by Income 
Authoritie 

246. SHRI ANANTA PRASAD 
. SETHI: Will the Minister of FINANCE 

be pJea ed to state : 

(a) whether any cr.iminaJ cases have 
been initiated against some private 
companies by Income Tax authorities 
during 1983 .. 84 and 1984·85 for not 
de po itiog income tax of more than 
Rs. 90,000 deducted at source within the 
stipulated period with tbe Union 
Government; and 

(b) if so. the details in this regard? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) ; 
(a) Yes, Sir. 

(b) The cases where some private 
companies have not depo:,ited Income 
Tax of more than Rs. · 90,000/- deducted 
at source within one year, within the 
stipula ted period with the Union 
Government are as under: 

Assess- .k:noun t 
ment of TDS 
Year Ra. 

MIs. R. Tulsidas 1977~ 78 1,36,672 
& Co .• Bombay 1978-79 2,59,1.71 

1979-80 2,69,790 
1980·8J 3,55,636 

MIs. Hind Ship • . 
ping Agencies, 
Bombay 

1977-78 
1978-79 

94,976 
1,29,778 ------------------------- ..... 

The latest position is being as-
certained from the field authori ties. 
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Blae Marketing of Marati Cars and 
Station Wagon 

247 HRIMATI GEETA 
MUKHERJEE: Will the Mi ister of 
FINANCE be pleased to state • 

(a) whether complaints of izeable 
black marketing of Maruti cars and 
station wagons have been received by 
Governm nt ; 

(b) whether some firms openly 
advertised in newspapers for sale of 
Maruti car and station gOD from 
their show-room ; and 

(c) if so, the steps taken by Govern-
ment to prevent the bJack marketing of 
Maruti cars and station wagons '1 

THE MINISTER OF STATE I 
THB MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) 
(a) to '(C) The Governm ot i awar f 
the report d bl ck marketing in th saJe 
of Maruti car and vans. The rna uer 
is being probed and appropriate action 
wilJ be taken wherever n cessary. 

Clo d Te t Ie Mill in Gujarat 

248. SHRI MOHANLAL PAT L 
SHRI AMARSINH 
RATHAWA: 

SHRI R. P. GAEKWAD 

WiJI the Minister of COMMERCE 
AND SUPPL be pleased to state: 

(a) the number of textil rniJJs 
which have been closed down in Gujarat 
State; 

(b) 8inc~ When they are und r . 
closure; 

(c) whether the Gujarat Govern-
ment has approacheci the Union Govern-
ment for the nationaiisation of these 
mills; 

(d) if so. the action tak n by tbe 
pnion Governme t in this r spect ? 

THE MINISTER OF STATE TN 
THE MINISTRY OF COMMERCE AND 
SUPPLY (SHRI P. A. SANGMA) : 
(a) A per avaiiabJe information 20 

cotton textile mills in Gujarat wl;ce 
closed as on 31 January, 1985. 

(b) A statement showing the names 
of th e mills and the date of cJo nre is 
at An exure, 

(c) St te Government of Guj rat 
have sent a proposal for nation lisation 
of ome of the c~os d mills in Gujarat. 

. (d) The Government have not yet 
taken any decision. 

S at nt 

s. Name of th Mill Date of 
No. Closure 

1 2 

1. The Fine Knitting Co. 
Ltd. Ahmedabad. 10. 7.70 
( nly spinning depart-
ment cJosed) 

2. Gujarat Spinning Mills, 
Ahmedabad. 6.4.84 

3. KaiJash Mills Pvt. Ltd., 
Umbergaon. 31.1 83 

4. Sri Mandvi Sp . MitIs, 
Mandvi, Kutch 2.9.83 

5. Sree Mabuva Spg. Mills 
Co. Ltd .• Mahuva. 1,11-84 

6. Manekchowk & Ahmeda .. 
bad Mfg. Co. Ltd ., 
Ahmedabad. 14.12.76 

7. BhaJakia Mills Co. Ltd., 
Ahmedabad. 12.3,82 

8· Marsden Spg. & Mfg. 
Co Ltd, Ahmedabad. 19.10.52 

9. Monogram Mills Co. Ltd., 
Ahmedr.ba(f. 19.1082 

10. Silver Cotton Mills Ltd,t 
Ahmedabad. 14.6~84 

11. Tarun Commercial MilJs 
Ltd., Ahmedabad 7.3.84 

12. Ahmed' bad Cotton Mfg. 
Co. Ltd .• No.1 (Bagicha 
Milh, Ahmedabad. 1.6.84 

13. Ahmedabad Cotton Mfg. 
Co. Ltd. No. 2. Himabhai 
Mfg . No.2, Ahmedabad. 1.6.84 
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1 2 
Sarangpur Cotton Mills Ltd. 
No.2, hmedab d. 14.4.84 

15. Abhay MilIs Ltd., 
Ahmedabad. 1.4.84 

16. w Swad shi Mi)) of 
Ahmedabad td., 
Ahmedabad. 18.li.84 

17. Ma njushri Textiles, 
Ahmedabad. 18.6. 4 

barana MilJ vt. Ltd., 
13.2.83 

19. Navjyot Mills Ltd., adi. 18. 2.83 

20. Saee Vrajesh Textil Mills 
Pvt. Ltd., Petled. 5.5. 4 

~mouDt Provided by State Bank of India 
Under I Rural velopment 

I Orj 
249. RIMATI JAYA TI PAT-

NAIK : Will the Mini ter of'Fl ANCE 
be pleased to state : 

(a) whether State Bank of India has 
been assisting the State Governments in 
implementing Integrated Rural Deve-
lopment Programmes; 

(b) if so, tbe amount provided so 
far by State Bank of India in Oris a 
for extending assistance to the benefi-
eiari s under Integrated Rural Develop. 
ment Programme in that State (year-
wise); and 

(e) the detail thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SH I 
JANARDHA A POOJARY): (a) Yes, 

ire . 

(b) and (e) The amounlS disbursed 
by the State Bank of India under the 
Integrated Rural Development Pro-
gramme In Orissa sine 198()"81 have 
been as~ und r :-

Year 

1980·81 
1981-82 
1982·83 
1983·84 
1984.85 

Am unt (Rs. in lubs) 

205.22 
289.12 
553.49 
669.]8 
29618 

(Till December. 1984) (Provisional) 

(SAKA) Writ ,,~ 74 

E rt f ........ _. 

.250. HRIMATI JAY NTI 
PATNAIK: Will the Minister of 
COMMERCE AND SUPPLY be pIe ed 
to tate: 

( ) whether Go rbment have a 
proposal to export alumina; 

(b) jf • hen and the country to 
w ich j t is pro sed to be xported; 

(C) the countries which have shown 
interest in buying alumina from India; 
and 

(d) the steps taken by 0 veTnme t 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMBRCE AND 
SUPPLY (SHRI p. A. SANGMA): (a) 
Yes, Sir. 

(b) to (d) tion I 
Company Ltd. t a Government of India 
eDteJ'pri ill e in a po ition to e port 
alumina from 1987 onward. Sustain d 
efforts are being made in order to find 
prospective buyers. Contacts have been 
established with various smelter a 
welJ as reputed international traders. 
OtTers received by National AlumimuIn 
Compa 'I Ltd., are udd r examloatio. 
In addi . OD, trorts a being made to 
export alumina by rtisements in 
int tional trade journaJs and main. 
taini con tacts wi t h m pr. 

E port of Mangane e from Ori a 

2SI. SHRIMATI JAYANTI PAT· 
AIK: Will t Mini ter of CO • 

MERCE AND SUPPLY plea d to 
state : 

(a) whetber Gover ment have a 
pro 0 I to export man a se pro ured 
from Orissa; 

(b) if so, th names of countr.i 8 to 
hie Gov rnment proposes to xport 

manganese; 

(c) the total ton of manganese 
procured from Orissa pJ'oposed to be 
export d and th cost thereof· and 

(d) the time by which the mart 
export will gin? 
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THE MINISTB OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Yes, Sir. 

(b) Export is to be made from Para-
deep Port to couDtrie in W stern 
Europe in .1985. 

(c) So far MMTC has contracted to 
c"port 30,000 tonne v lued at approxi-
mately Rs. 132 lakbs from Orissa. 

(d) One shipment of more than 
16,000 taone has already been effected 
in January. 19 S. 

Employee Wor log in Bokaro Steel 
Plant 

252. SHRI PIYUSH FIRAKY: 
Will the Minister of STEEL, MINES 
AND COAL be plea ed to state ; 

(a) the total number of employees 
of Bokaro Steel Plant, gradewise; 

(b) the number of percentage of 
employe s belonging to Sch duled 
Ca teSt Scheduled Tribe and phy ~ icalJy 

handicapped and di placed persons, 
grade-wjse; and 

(c) the total number of mpJoyees 
suspended and terminated from job 
inc 1975, category-wise, ye r-wise and 

the number of Scheduled Caste and 
Scheduled Tribes amoDg them? 

THE MINISTER OF STATE IN 
THE DEPARTMENT 0 STEEL 
(SHRI K . NATWAR SINGH): (a) 
Total number of regular employees of 
Bokaro Steel Plant as on 1.1.1985 is 
51 ,046. 

(b) The group .. wi e numbel' of em-
ployees belonging to Scheduled Cas tes, 

. Scheduled Tribes and Phy ically Handi-
capped and DispJac d Person and {is 
percentage of total employees ere given 
in the following table: 

. (A on 1.1.1985) 

Group Total Scheduled Scheduled PbysicalJy Djsp]aced 
No. of Ca te Tribe Handjca pped per on 
employees----- ------ ----- - - - ---

o. %age No. 

A. 4,068 62 1.52 60 

B. 3,069 68 2.22 81 

C. (Excl. 42,832 5,344 12.48 5,142 
Sweepers) 

D. (Swee- 1.077 933 86.63 128 
pets only) 

Total 51.046 6,407 12.55 5,411 

(c) Information j being gathered 
and win be laid on the Table of the 
House. 
Relief to Pensioners from PaYment of 

Income Ta on their Pen ion 
2'3. SHRI LAKSHMAN 

MALLICK: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government are aware 

%age No . o;oage No. % age 

1.47 4 o 10 1 0.02 

2.64 Nil 115 3.75 

12.01 152 0. 351 
11.88 2 0.19 I 14,378 32.75 

J 
10,60 158 0.31 14,494 28.39 

that there are two categories of retiring 
Governmen t jSemi-Governmen t em-
ployees- (i) those who get a Jump sum • 
from their ontributory Provident Fund 
which ac .. umulate during their service 
period or their monthly contribution 
after adding to it similar amount a 
Oov rnment's contribution a d (il) 
tho e who are granted monthly pension; 
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(b) if so, whether Income-tax is ~ot 
cbarged fIom the first cat gory em-
ployee though many of them gd the 
amount in six figures, whereas Income 
tax is charged on the monthly pension 
paid to the second category; and 

(C) whether Government :lre consi-
der ng a proposal to exempt a Jl the 
pensioners from payment of Income-tax 
on tb ir pension amount? 

THE MJNISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b) The Government employees are by 
and Jarge covered by the Provident 
Fund Scheme set up by the Central 
Government and accordingly, any pay-
ment from a provident fund is exempt 
under section 10(11) of the Income-lax 
Act, 1961. However, in the case of 
Government/Semi-Government em .. 
ployees who a.re covered by the Contri .. 
butory Provident Fund Schemes, the 
accumulated balance due and becoming 
payable to an employee parfioipating 
j n sucb scheme is exempt under section 
10(12) of the Income-tax Act, 1961, 
provided the employee participates in a 
recogni ed provident fund fulfills the 
requirements of Rule 8 of Part 'A' of 
IV Schedule. As regards taxabjlity of 
monthly pension paid to the rotired 
Govermeot employee is concerned, the 
same forms part of salary income and 
is liable to tax under Section 17 ·of the 
Income-tax Act. 1 61. 

(c) Proposals relating to tax exem-
ption, etc ., are considered annua!ly as 
a part of the Budgetary exercises. 

Amendment or Terms of Reference of 
Fourth C otral Pay Commission 

254 SHRI LAKSHMAN MALLIK: 

SHRI O. VTJAYARAMA RAO : 

WUl the Minister of FINANCE be 
pleased to state; 

(a) whether Union Government bave 
decided to amend the terms of referen e 
of the Fourth Central Pay Commission; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF' FINANCE 
(SHRI lANARDHANA POOJARY) : 
(a) and (b) The Gov foment bavo since 
amended the term of reference of the 
Fourth Central .ty Commission. A 
copy of Resolution No. S(S6)-E.III/83 
dated the J 6th Febrt~ary, 1985 issued in 
this regard is Jaid on the table of the 
Hou e. (Placed in Library See o. 
LT-4, 3/85). 

E port of IrOD Ore 

255 SHRI CHINTAMANI JENA : 
Will the Minister of COMMERCE 
AND SUPPLY be pleased to state: 

(a) the total quantity of rion ore 
exported during the year 1983 and 1984 
and the amount of foreign exchange 
earned thereby; 

(b) the names of countrie import-
ing iron-ore from India; 

(c) whether any agreement has been 
signed for export of iron-ore durins tbe 
year 1985; and 

(d) if 0, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Iron Ore exports (excluding concen-
trates) during the last two year have 
been as under ; 

---
Year Qty. Value 

(Million (Rs. In 
Tonnes) Crores} 

1983· I 20.71 387.89 

1984· 24.21 425.00 

·Provisional 

(b) Name of the countries which 
are importinl iron ore from India are 
as under: 

Japan. South K rea, Rumania. 
Czechoslovakia, Hungary, German 
Democratic RepubHc, Bu]gari, 
Italy, Iraq. Malayasia, North Korea, 
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Paki tan, Tur 
rama, T i a 

Emir 

c) 

t China. Saudi 
and U ited Arab 

d f emcnts have '&ned 
with Steel ill of lapan for port of 

out 21 Million Tonncs 01 Iron OJ"e 
d riog J985-86. ·scussi with ot r 
major buyers for xporJ of (ron 0 e 
during J985-86 are in progress. 

Import of Newsprint 

l S RI CHINTA ANI JE 
Will tbe ?\.Jin' te of COM CB 
SUPPLY be pleased to state: 

( ) wbether the pro e if imported 
rd n iot has b en incr a u; 

(b) if so, how much and the reasons 
tbe fore; 

(0) ttl Quantity of new print 
i'l1Port duri~8 the y ar 1984 to meet 
the demand of new print in the 
country; 

(d) the quantity IikeJy to be 
impo ted during 1985 and the names of 
countries from Whom he import is 
being made; 

(d) the amount involved (or the 
import of newsprint yearly; 'lnd 

(f) e steps beiqa taken to increase 
the production of "newsprint within the 
country to meet the demand ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Th_ saJe price f import d news-
print for January·March 1985 (e.xcludin 
customs duty) has been jncrea. ed. 

(b) The increase is Rs, 180/- PMT 
(excluding customs dury). As compared 
to the pr viOus quarter, however, 
element of custom duty wa reduced 
ffom R . 825J .. P T to R . 550/ ... PMT. 

lncrea e in price on acc{)ont of 
jgber import ~ost due mainly to the 

ad cnc fluct ations in the upee.Do)lar 

o 

exchange rate and increase in frei_ght on 
shipments from USS from January, 
1985. 

(c) 219224 Mt newsprint as im oct-
ed during 1984. 

(d) The overall import pJan 'or 
1985-86 ha not b en finalised. 

(e) The CJ co t of newsprint 
imported during 1984 is approximately 
Rs. 123 cr res. 

(f) The U'l pr due ion of 
ew prj 1 been iocr · in from ar 

10 year. Further, ddi jonal capacity 
b be n )ice d/appror d to tbe 
ext nf of 5,0, 0 0 tonnes, which is t 

rious sta s of i plementation-

Offer by Indi 
ongkon for n tm nt in Andama 

in 

258 SHRI K, PRADHANI : WiJI 
the Minist r of COMMERCE AND 
SUPPLY be pleased to state: , 

(a) whether 'orne Indians busine s-
men in Hong Kong have offered/inve t 
in India and suggested a free port in 
Andamans; and 

(b) jf so, Government', reacting 
thereto and the measur s which Govern-
ment propose in take in this directi n? 

THE Ml ISTF OF STATE IN 
THE MINISTRY OF COMME CE 
AND SUPPLY (SHRJ P.A. SANGMA): 
(a) Some interest has been shown by 
orne of the Noo-Re ident Indians for 

investment in Andamans. 

(b) No deci ion ha b en taken in 
this regard. 

Impact of DoHar Rise on Indian Export 

259 S I K, PRADHANI : WiJl 
the Minister of FINANe be pleased to 
state: 

(a) whe r hi attention ha be n 
drawn to the w item c tion d "Ri 
of dollar may hit India hard" appear d 
in the 'State~ment. New Delhi on 2nd 
March, 1985: 
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(b) if SQ, whether Government have 
examined the rep cussion of the dollar's 
rise in the world' exchau,e markets in 
relation to Iodj.n rupee, which has 
resulted in it$ unprecedented depre-
ciation and it imp ct 01} India 'a 
economy ad fore; n trade ; and 

(c) the steps Government propose 
to t t ituatioD 1 

THE MINISTER OF STATE 1 ·THB 
MINISTRY OF FINANCE (SM 
JANARDHANA POOJARY) : (a) Yes, 

If. 

(b) and (C) The ot of the I 

depr ci tion of h Jndi n rupee a ainst 
the U • . doU r On India's foreign trade 
d pend on many factors , such as the 
price re ponsiv ne s of d m nd for 
I ;a'. exp0l't. to t e U . . and of' 
Ind' 's j p t from the U.S., the pric.e-
r poo iven s of tbe upDly of ndj 'I 
exports ttl tb U.S.. the r f ',., depre-
ciation in the curre cies of Ind'a's 
competitors in the U.S. market, and the 
relative rates of inflation in India and 
her competitors with respect to the U.S. 
As a result, it is not feasible to a ess 
the exact overaJi e ect of fluc u tions 
in the rupee/doUar exchange rate on 
India'8 economy and trade. 

In a regime of floating exchange 
rat s for major international currencies. 
movements in the exchangg rate of the 
rupee with r pect to other for jgn 
currencie are unav idabl and, no 
sp cifie actioD i c lied for a t pre ent. 

Revj iOD of 'deJi ti pp ov.1 by 
- JOint V Dlur Abroa 

260 SHRI K. PRADHANI ; Will 
the, Mini r of COMMERCE A D 
SUPPLY b plea to tate: 

(a) whether in view of the poor per-
formance of some or th India ~ int 
venlu" abroad Government propose t 
revise he guideli I or joint Dtures 
and provide for a penalty clau e to OUI1b 

1) n-p~rfotmanc by I dian joint 
v tar s nd, pr vent the high ra t of 
mortality; 

(b) if so, the broad outlines of the 
guidelines; and 

"'ritt 

(c) ether he ill Jay 0 th 
Table a state Dt showing the p 
cu au of suoh joint v ture bro; 
t nam s of th countr;ca aDd t 
Iodi n participants, th it atur of 
bUain . tot J in jan inve tment in 
terms of iquldit)';.tna hi cry a d e uip-
ment and technical know-how etc. 
inform tion vailable with the 
Mi istey ? 

TH INT TER OF STATE I 
THE MI 1ST YO . COMM RCE 
AND SUPPLY {SH I P.A. SANGMA): 
(a) to (c) Th Gov 'Ilrnent hav not y t 
taken a jew in th ~tt r. 

In o(velDcDt of Calcutta Branche of 
Bank of Baroda in 6 crore Fraud Ca e 

261 SHRI SANAT KUMA 
MA DAL : Will the Minister of 
FINANCE be pleased to state: 

(a) the d tail f the . 6 crore 
fcau.d ca involving Ihe three Caloutt. 
Branohes of the Bank of Baroda; 

(b) wh ther there exist any guide. 
lines is ued either by bis Ministr) or 
the R.B.I. in the rna tter of making uch 
huge advances loan; if 0, the details 
thereof; and 

(c) hether any investigation h 
been ordered into tbi case and r spoo-
sibility fixed for the fraud and the ature 
of action taken to make good the to of 
public money? 

R I 
o PI ANCB 

AN' POOJA Y) : 
J in, S.I(. oddar a 

J.P. PoddaT in collu' 0 hem 
sel¥ sand ' in contlivanc with some 
officials of Bank of Baroda at its dif ... 
fetent branches iD Calcutta, managed to 
obta' Jarge credit fao'lili I indul d 
in fraudulent transactions and siphoned 
off large sums ioitialJy through cheque 
purchase facilitie in the nature of kite 
flying and group tran actions and sub .. 
sequently through letters of credit 
facilities gra.oted to them. The three 
branches of the bank a t Calcutta had 
also co.accepted the bill to facilitate 
their discoun ting througb other banks 
in Calcutta. In nddition, ov rdrafts in 
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current accounts of the borrowers were 
also granted and ilfegularitie in them 
have been observed. In accordance 
with the provisions contained jn th 
relevant statute. further information 
in relation to the individual constituents 
if the banks cannot be di do ed. 

(b) Re erve Bank of India ba been 
i ~ueing guideline to banks from time 
to tim '. Beside, large advances. 
beyond a certain cut off point (pre eotly 
Rs. 4 crore), in some cases require 
prior authorisation of Reserve Bank of 
India under Credit Authori ation 
Schern..,. 0 lStb November, 1983 and 
26th Nov~mber. 1983 tbe Re erve Bank 
of India had, ued pecific j 0 tr uction , 
to banks in regard to allowing drawals 
against chequ in c1earing and opening 
of letters of credit, is ue of guara ntees, 
co-acceptance of bills etc . Further in-
struction with regard to co-acceptance 
of bill bflV~ again been i sued on 12th 
February 1985. The bank have at 0 
been advi ed regarding cootrol, moni-
toring of advances and responsibility, 
OD 8lb April, 1983 aDd 8th December, 
1984. 

(c) The Reserve Bank of India has 
carried out a scrutiny of books and 
account of the branche of Bank of 
Baroda at Calcutta and its Central 
Offic t Bombay a nd a 1 0 OJ branch s 
of other banks whicb had discounted 
bills co-accepted by Bank of Baroda. 
The Central Bureau of Investigation has 
al 0 tegist red case and . their investi -
gation 8re in progress. 10 the mean-
time th b ok has suspended certain 
officials involved in the fraud and the 
departmental enquirie are proposed to 
~ conducted in consultation with the 
CBI. 

DetectioD of Excise Evasion Case 

262 SHRI SANAT KUMAR 
~I'ANOAL Will the M ini ter of 
FINANCE be pleased to state: 

(a) whether hi Mini try ha launch .. 
ed an offensive agaiost excise evasio~. 
if so, it oUlcome and the amount in. 
volved in each case wh re it exceeds 
Rs. 1 cro're; 

(b) whether his Ministry is aJ 0 
hav ing a fresh loole at the operation 
of revenue inleJJigence agencies and 
examining some of the old ca e of 
excise evasion to ascertain whether there! 
was any deliberate attempt on tbe part 
of the offici a I to favour any parties; 
and 

(c) if 60, tbe outcome of this in-
vestigation and nece sary action taken 
to recover the evaded duty and against 
the official concerned 1 

THE MINISTER F STATE IN 
THE M(NrSTRY F FINANCE 
( HRI JANARD A A POOJARY) 
(a ) Ye ,Sir, Driv a ainst evasion of 
excise duty has r cently been accelerat-
ed. During the fir t two months of 
1985, about 1103 case involving esti-
mated evasion of x ise duty of 
R • 2734.00 Jakh (approx .) have been 
detected. There are a few ca es in 
which e timated evasion of duty is mor 
than rupee 1 crore. 

(b) No, Si r. 

(C) Que t~on does not arise. 

aid Conducted by Directorate of 
Anti-Evasion (Excise) 

263. SHR[ RAMASHRAY PRASAD 
SINCH : Will tbe Mini ster of 
FINANCE be plea ed to tu te : 

(a) whether the Directora te of Anti-
Evasion (Excise) has conducted aeries 
o f raids in god owns and other bu ine s 
promises of manufacturers of differen [ 
i terns in some of th major ci ties in the 
country during the la t two-three 
months; and 

(b) if so, the d tails of such raids 
conducted in each city and the goods 
and other documents seized? 

THE MINIS E OF STATE IN 
THE MINISTRY OF INANe 
(SHRI JANARDHANA POOJARY) 
(a) and (b) Ye ,Sir. In the drive 
agajnst th~ evasion of excise duty, the 
Directorate of Anti-Evasion (Central 
xCl~e) has conducted searches of about 

400 prl!mi es of manufacturers of t:x i -
able goods and their dealer during 1985. 
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The commodities involved are com-
puters, office machines, cotton fabriCs, 
glass sheet, car body buiJd~(s, coated 
fabrics, copper and copper alloy (pipes 
and tubes). The total a,mount of excibe 
duty ought to be evaded is about 
Rs. 16.7S crores (approx,) 

Tea Indu try Suffering Due to Low 
Price at International Level 

264. SHRI VlJAY KUM~R 

YADAV: Will tbe Minister of 
COMMBRCE AND SUPPLY be plea ed 
to state: 

(a) whether the tea industry IS 
suffering due to international mani .. 
pulator who price Indian tea at the 
arne level as inf rior t a produced by 

other countries; 

(b) if so, the detai Is thereof; and 

(c) whether Government have taken 
any mea ures to break this foreign 
strangle_hold with a view to see that 
Jndian tea fetches a resonable price? 

.THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Pure Indian teas fetch higher prices 
in the International market as compared 
to tea from other countries, Unit 
f,o .b. xport price for India, Srilanka 
and Kenya, during the past three years 
is as (o]Jows : 

(US Dollar per kg) 

1981 1982 1983 

India 2.08 1.98 2.45 

Rri·Lanka 1,79 1.68 2.22 

Kenya 1.79 1. 1 1.84 

(b) and (c) Do not ari se. 

Stagnation in the I dian Economic 
Service 

26S. SHRI VILAS MUTTEMWAR: 
WiJl the Minister of FINANCE be 
pleased to state ; 

(a) whether four hundred young 
economists recrui ted by the UPSC 
through Atl India Competitive Exami· 
nation are stagnating for the last ten to 

fifteen years in the Indian Economic 
Service; and 

(b) if so, the steps Government 
propose to take to improve the pro-
peets of officers of this service 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) and (b) No Sir. However, with a 
view to improving the prospect of the 
service, a cadre review is being under-
taken by Government. 

LOan Given Under Various Schemes by 
Branche of Nationali ed Banks in 

Jabanabad, Gaya Di triet 

266. SHRI RAMASHRAY PRASAD 
SINGH : Win the Minister of 
FINANCE be pleased to state: 

(a) the total number of the branches 
of nationalised banks in the Jahanabad 
sub-division of Gaya district in Bihar; 

(b) the amount of loans given so 
f~r under agriculture irrigation and self-
employmen t schemes by these branches; 

(c) whether interest is cbarged even 
on the exempted amount of Joan sanc-
tioned for irrigation purposes (tube 
wells) by the banks; and 

(d) if so, the justificatio[\ therefor? 

THR MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
According to available informalion, as 
at the end of Decemb r, 1984 there were 
137 branches of commercial bank 
operating in Gaya District of Bihar. Of 
these 64 branches were thos of Pub lie 
Sector Banks. 

(b) Data reporting sy tern does not 
yield purpose-wise and cherne. wise in-
formation for each Sub-Division of the 
country in the manner desired. Tarsts 
and achievements of all banks in Gaya 
District under Action Plan, 1983 and 
corresponding target for 1984 are giveD 
below: 



(RI .. lakhs) 

AAP J983 AAP 1984 
___ ...... -----_-----

T rR ts Achiv. Tarl 
ment 

1. Asri-
ultures 605.35 261.S5 5.f4.35 

2. Industries 155,88 65.37 115.74 
3- Service 16&:71 289.10 168.77 

--- - - ----
Total 9JOOO 615.98 82886 

a f; mpJ t Sch:m 
is ClOD ,tn ,the to I a 0 t ion 
ed for Q y ·Di trict in 19 3 84 was 
R. 98.49 lakh. Again t shj the 

ount dis burs d w • 22.54 lath • 
For 1984 .. 85 till November, 1984 f tbe 
amount sanctioned and disbu ed i 
Rs. 127.81 lakhs and Rs. 121.84 laths 
respectiv 'yo 

(c) and (dr It is pre umed that the 
Honourable Member j re erring to the 
interes t on sub idy amount available for 
minor irrigation schemes under pro. 
gramme like Integrated Rural Develop-
ment Programme (l DPj. Under the 
revi ed arrangements, District Rural 
Development Agencies (D OAS) mmn-
tain ubsidy accounts with bank and 
the strbsidy paid to the beneficiaries j 
directly debited to the e account. 
Therefore. there is no question of charg. 
j OS ny i r t subsid. w~ f in 
om earlier cases where the total 

a ount b sed by the bank 
p diog receip of y. the b 
tie ' rie may have been r't uired to p 

on the ub' y moun iU 8 h 
ti lh amo t , i made a~ if I 
b, the conoe nOD 

P t or Ir. uri fj, 
Year Plan 

R ~ [ TI 
WiJl tbe ml of I 

D SUPPLY. e plea d 
to tate: 

(a itl1e v iou D encie of.oo 11- · 
~cb have be 0 han lisin th 

"port of jron ore; 
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(b) whe er Government have any 
proposal to inc.rea~ e the xporl of iron 
ore during the Seventh Five Year 
Plan; 

(c) if 0, the export target set in 
terms of quantity for the above plao 
p riod: and 

(d t . ~t pro d 0 , be ' taken 
to increase tbe export of iron are during 
the Seventh PIa n ? 

THE M NIS'ffiR OF STATE I THE 
MINISTRY OF COMMERCE AND 
SUPPLY (SHRI P . A .. ANGMA) : (a) 
Export of iron ore js canalt ed through 
Mineral & M tals Trading Corporation 
of India Ltd., except that iron ore of 
Ooan origin is a How d to be exported 
directly by Goan shipper to Japan, 
South Korea, Taiwan and We t Europe 
only. E'tport of iron ore pellet and 
Co.o live i cana); thro gh 
Kudremukh roo.ore Company L d. 

(b) Ye, ire 

(c) and (d) The export target for 
iron ore and ptopo cd to e taken to 
inCTe'a e h expo durin the Seventh 
Pi ear Plan are urre t}y under COh_ 
sid the Governm nt . 

RAMK 
MORE: Will the Mini ter of O J 
ME CE A D SlJPPLY be pi as d to 
state: 

(a) whether All India Manufac-
turer Organisation has urged Govern-
ment 0 ive high priority sta.tu to t 
textile industry; 

(b) -if t the et iJ ther~of' and 

(c) Government's reaction thereon ? . 
THE MINISTER 0 

T E M I::, R o · 
A . PL (SH I .A~ S NO A): 
(a) to (C) The All India Manufucturel" 
or8a nisation submi ttcd a memorandum 
to (he Export Committee on T xtite 
Industry in its meeting on the 4th 
March, 1985 at Delhi. The Export 
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Committee will take into con ideratioQ 
the memorandum aJongwith other sug-
gestions received, while preparing its 
report. 

Financial Cooperation Protocol Signed 
Between the Go ernment of Iadia 

and It Iy 

. 269. PROF. RAMKRISHNA 
MORE; Will be Minister of FINANCE 
be pie ed is state: 

(a) whether a -financial cooperation 
protocol has bc:en signed wtih Italy; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PI ANCE 
(SHRI JANARDHANA POOJARY) 
(a) and (b) An agreement between the 
Government of India and the Govern-
ment of Italy was concluded on 25th 
January, 1985. Thi i an enabling 
agreement under which the Government 
o f Italy would be wilJing to authorise 
buyer' and/or supplier' credit to 
Indian importers upto an amount of 
US 8 400 million. The credits will 
finance upto 85% of the cost of goods 
and services of Italian origin, wi 1l carry 
intere t at consensus rate and will be 

Month Gold W~tche8 

December, 1984 2.31 0.25 

January, 1985 1,00 0.05 

February, 1985 11.60 (l.38 

( Fjgures are 

(c) The drive against smugglers has 
been intensified. The Customs field 
formation have been instructed to 
remain vigilant against smuggling acti· 
vities. The preventive and intelligence 
machiner), of tbe CustomS Department 
has been reinforced in term of man-
power and equjpm nt. In addition. 

r payable in half .. yearly in a)ment 
ranging between 10 and 20. Actual 
loan agreement wJlI, however. be con-
cluded separately between lending 
institutions and Indian importers, with 
guaran tee by the Government of Iodia 
or a Government owned Indian insti .. 
tution or ban • 

Seizure of Smug led Good 

270 PROF. RAMKRISHNA 
MORE Wi)) the Minister of 
FINANCE be pleased to state: 

(a) whether huge muggled good 
have been seized during th la t three 
month ; 

(b) if so, the detai Is thereof: and 

(c) the further steps being taken 0 
'curb the smugglers activities? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCB 
(SHRI JANA DHANA POOJARY) l 
(a) and (b) The total value of contra. 
band goods seized under the Cu toms 
Act, 1962, during tbe month of 
December, 1984. January and February. 
1985 are furnished below, indicatin, 
also the major commodities seiz d : 

(Value Rs. in crores) 

Synthetic Indian Other Total 
fabrics Foreign 

currency 

2.17 0.60 6.67 12.00 

1.17 0.43 3, 56 6.21 

0.14 0.42 2 12 • 14.66 

previsional ) 

appropriate anti.sIDugglin measures are 
taken in close co-ordination with the 
concerned Central and State Government 
authorities. The matter is also k pt 
under constant review for appropriate 
action. How vert it will not be 
expedient to disclose as to what further 
specific steps f re being taken by the 
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Gov roment to curb smuggling 
activi tics. 

Seizure of Heroin at Delbl Airport 
271. SHR[ OHARAM PAL SINGH 

' MALIK : WJ)I tbe Minister of 
FINANCE be pIe sed to state: 

(a) whether three kgs. of beroin of 
the finest quality was seized at the 
Delhi Airport OD 15 February, 1985 
two passenger who arrived from 

angkok· 
(b) if so, the value thereof; and 
(c) the action taken by Government 

gains t tho passengers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINAN E 
(SHRI JANARDHANA POOJAR.Y) : 
(a) and (b) On 15.2 85, Air Customs 
Officers attached to th Palam Airport, 
Delhi recovered and seized thr e kg • of 
heroin from two passengers who arrived 
from Bangkok. As for valuo of the 
heroin seized, the illicit market price of 
narcotic drugs varies widely dep! ndiog 
on various factors like purity, placo of 
ale, local demand and supply po ition, 

etc. There being no authentic price for 
such clande tine tran actions, no precise 
value can be furnished . 
• .. (c) Both the passengers were arrest-
ed. In view of the international 
ramific tions of the case, the arre ted 
persons aloogwith th_ case property 
were handed over to Central Bureau of 
Investigation, who have registered 
regular cases against tbem under section 
13 of the Dangerous Drugs Act, 1930. 

Black MOney 
273. SHRI SAIFUDDIN CHOW-

DHARY: 
SHRt AMAL DATTA: 
SHRI AJOY BISWAS : 
SHRI SATY AGOPAL MISRA: 
PROF. SAIF-UD·DJN SOZ: 
SHRIMATIOEBTA MUKHE-
RJEB: 
SHRI HANNAN MOLLAH 
SHRI CHITTA MAHATA : 
SHRI ANIL BASU : 

Will the Mini ter of FINANCE be 
pleased to state: 

(a) the amount of black money in 
the country to date. : 

(b) the reasons for the accumula-
tion of black money and ; 

. 
(C) the measures Government pro-

po e to take to eradicate black money '1 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE I 
(SHRI JANARD~AN POOJARY)· 
(a ) to (c) Government do not have 
aoy reliable estimate of black money. 
It has entrusted a t udy on black 
money to the N a tional Institute of 
Public Finance and Policy, New Delhi. 
The Institute has Dot yet submitted its 
report. Legi lative measures to erac1i· 
cate black money are coo tantly under 
study and Government' action on jt 
gets reflected in the Jegi JatiOD intro-
duction in Parliament. 

Suggestion to Boost Textile Indu try 

274. SHRI AMARSINH RATHAWA: 
SHRI CH(NTAMANI JENA : 

WHI th Minister of COMMERCE 
AND SUPPLY be pi a ed to state: 

(a) whether a body has been set up 
by tne All India Manufactures' Associa· 
tion to boost taxtile output in the 
country ; 

(b) whether any representative 
from Government side has also been 
included therein; 

(c) whether the body ha given any 
suggestion in this regard to Government; 
and 

(d) jf so, Government's react jon 
thereon 1 

THE MINISTER OF STATE IN 
THE Ml lSTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) It has been intimated by All India 

. Manufactures OrgoaisatioD that they 
have set up a Special CounciJ for 
textiles. 

(b) No, Sir. 

(C) and (d) The AU India Manu-
facturers' Organisation submitted a 
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memorandum to the Expert Committee 
on textile Industry in its meeting on the 
4th March, 1985. Th Expert Commi~ 
ttee will take into consideration the 
the memorandum a}ongwith other 
sugge tions received, while preparing its 
report. 

Development of Rubber PJantatioD in 
North Eastern Region. 

275. SHRI AJOY BISWAS: Will 
tbe Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether there is any proposal to 
develop rubb r plantation in the North 
Ea tern Region; 

(b) if so, the details of the said 
proposal; 

(c) the progress of far made in this 
regard; 

(d) whether Government are consi· 
dering to set up rubber industries in 
that region having plenty of rubber; 

(e) if so, the details thereof; and 

(f) the st.eps taken by Government 
for extending other po sible belp so that 
rubber-based industries could come up 
there? 

TaB MINISTER OF STATE IN 
THB MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Yes, Sir. 

(b) A project has been approved by 
the Government in 1984 for (i) streng-
thening tbe existing Regional Offices at 
Agarta'a and Guahati and opening of a 
new Regional Office at Silchar and a 
zonal office at Guauhati (ii) etting up 
of a Re earch Complex with 4 Stations 
one each in Magh laya, Tripura, Assam 
and Mizoram (iii) setting up of a 1000 
hectares Nucleus Rubber Estate and 
Training Centre in Tripura and (iv) 
strengthening of information and 
communication services. The project 
envisages expansion of rubber cultiva-
tion to 24,000 hectares in the Region 
during the period 1984-85 to 1989"90. 
Total outlay of the project for the above 
period is Rs. 6.18 crores. 

(c) Steps bave been taken to streng-
then existing Regional offices and open-
ing the new Regional and Zonal Oflices. 
Recruitment of staff 15 ID 
progres and Some of them 
are already in po ition. Formalities 
for acqui ition of land for estabili h· 
ment of Research Station, Experi. 
mental farms, Nucleus rubber estates 
aod training centre io Tripura have 
almost been completed. Nurseries have 
been estabHshed for the Research 
Centres in Tripura, Meghalaya and 
Assam. An officer of the tatus or 
Joint Rubber Production Commissioner 
has already assumed charge for imple-
mentation of the Scheme, 

(d) No, Sir. However. entrepreneurs 
are free to set up the industries in the 
private sector. 

(e) and (f) Do not arise. 

Committee on Black Money 

276. SHRI AJOY BISWAS : 
SHRI AJIT KUMAR SARA: 

Will tbe Minister of FINANCE be 
pleased to state: 

(a) whether Dr. Raja Chelliah Co-
mmittee on black money has ubmitted 
its report; and 

(b) if so, what are recommendations 
of the Committee? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHAN POOJARY): 
(a) No, Sir. 

(b) Question does Dot arise. 

Jute Industry facing crisis due to Shortage 
of Raw Jute 

277. SHRI AJOY BISW AS : 
SHRI ANAND PATHAK: 

"SHRI HANNAN MOLLAH : 

Will the Minister of COMMERCE 
AND SUPPLY be pleased to state: 

(a) whether Government are aware 
that the jute industry i facing s vere 
cr:sis this year due to shortage of raw 
jute; 
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(b) wh:ther the jute mill owners 
intend to wale cut to overcome the 
cri' ; and 

(c) the steps, the Union Govern-
ment pro po ... to take in tbis r pect to 
ave the jute indu try 1 

THE MINISTER OF STATE 
IN THB MIN[ TRY OF COMMERCE 
AND SUPPL l HRI P.A~ SANGMA): 
(a) A a result of four succe ive 
short jute crop beginning from 1981 .. 82 
( uly-Ju e) there i hortage of raw jute 
in the market. 

(b) The Indian Jute Mill As ocia-
tion ha ubmi Hed a proposal uggest-
jng production c ntroJ. 

(c) The Government have regul ted 
the tock holding of jute mill under 
the jute (Licensing and Contr I) Order, 
1961 to bring about more equitable 
distribution of raw jute. The Gov rn-
ment have 1 0 arranged import of raw 
jute from abroad . 

[Translation] 

Reor a . ation of E isting T 

278. SHRf HARISH 
WiJI the Minister of 
pJea ed to state : 

Str core 

RAWAT: 
ANCE be 

(a) whether tbere i a proposal to 
reorganise the e~dsting tax structure; 

(b) if so, wether any hign-powered 
co.mmi tt e would be set up for n ce sary 
advice: for the purpose ; and 

tc) if so, the time by which this 
work i likely to be completed ? 

THE MINISTER OF STATE IN 
THE. MINISTRY OF F[NANCE 
(SHRI J ARDHA A POOJARY): 
(a) The proce of reorgani ation and 
rationa1isation of th tax structure is a 
continuing on:. Various measures in 
thi regard have been introduced through 
the Annual Finance Bills in the past; 
and a few such measure have been 
taken through specific act like Taxation 
Laws Am ndment Act, 1984. 

(b) and (c) D e not arise. 

Openln of Branches of NaUoaaJl ed 
Bank in DJ trlcts of Almora 

Pitbor garh 

279 SHRJ BARISH RAWAT: 
Will the Minister of FINANCE be 
pJeased to state ; 

(a) the number and nam s of bran-
ches opened by the State Bank of India 
during 1984·85 in the district of AJmora 
and Pithoragarh in Uttar Pradesh and 
the number of branches proposed to be 
opened th .. re in the near future indi4 
eating the locations thereof; and 

(b) the reasons for openin J s 
number of branches in the above dist-
ricts during this year b this bank and 
aJ 0 by other banks and the action pro-
po ed to be taken to open more bran-
ches in future? 

THE MINISTR OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POO]ARY): (a) 
During the period April to December 
1984t the State Bank of India has not 
opened any bra nche in Almora and 
Pithoragarh District. The bank i, 
however, holding licences for opening 
branches at the following centre !-

Di triet 

Almora 

Pi thoragarh 

Centre 

Dau)aghat 

N kote 
Pankhoo 
okbari. 

It has been advised to utilise the 
pending licences before 31 3.1985. 

(b) During the current branch 
licensing policy period April 1982 to 
March 1985 the district Almora and 
Pithoragarh required only 8 and 4 addi-
tional bank offices respectiveJy. Th 
Dumber of bank offices opened between 
April 1982 and December 1984 was 20 
in Almora District and 5 in Pithoragarh 
Dj trict. 

Further expansion of branche in 
thes district would be consid red 
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under the next branch expansion policy 
period. 

[EngUshJ 

Restructuring of Public Sector Ban 

2 O. SHRI K. RAMAMURTHY: 
Will the Minister of FINANCE be 
t>Jea~ed to state: 

(a) wh t er the 1970 Banking Commi .. 
ssion, 1976 Manubhai Shah Commission 
and the 1978 James Raj Commi sian 
have unanimously rej cted the concept 
that the pI incipJe of competition would 
be sacrificed if the pubhc sector banks 
are restructured to form a single mooo-
H thic corporation on the pattern of 
LIC; 

(b) if so, the steps being taken to 
restructure the 2 public ctor banks 
which account for over 90 per cent of 
banking operations in the couotry ; 

(c) whether th Sta te Governments 
are howing theIr clear pr ference for 
commercial banks in rural areas despite 
the R serve Bank of India's branch 
expansion policy under which the fur. 
ther expansion inlo rural areas j to be 
restricted to regional banks; and 

(d) jf so. the details of the step 
being taken to extend banking in th! 
rural areas? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INANCE 
(SHRI JANARDAHNA POOJARY) : 
(a) and (b): While the Banking Co-
mmi sion under the Chairmanship of 
Shri Manubhai Shah did not submit any 
report, neither the Banking Commission 
of 1970 nor the James Raj Committee 
had recommended re tructllring of public 
sector banks into a monolithic single 
orgaoisation. However, various aspec ts 
of the operations of the public sector 
banKs, including th t of the appropria-
t ness of their struc l ure, are kept by the 
Government under contioual review 
with a view to bringing about an 
improvement in their functioning. 

(c) and (d): The branch licensing 
policy of Reserve Bank of India for the 
period ending March, 1985 envisaged 
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providing a bank office for every 17,000 
population .tn rural/ emi-urban areas. 
In the districts covered/proposed to be 
Cf) ered by egiona I Rural Banks, pre-
ference h been given to the R-eiiona] 
Rural anks in ope in branches in 
rural areas. It is not correct that 
State Government have been preference 
to commercial banks for opening bank 
offices at rural centres. 

West Bengal State'. Sbare • Roco-
mmended by Eighth Finance Commission 

Question 

281 SHRI AMAR 
PRAOHAN 

ROY. 

SHRI ANAND PATHAK 
SHRI HANNAN MOLLAH 

Wi)] the Minister of FINANCE be 
pleased to state; 

(a) whether a Left front MPs dele. 
gation had met the Prime Minist.:r 
regarding West Bengal State's share of 
Rs . 300 crores of additional fund a 
recommended by the Eighth Finance 
Commission and 

(b) if so, the details in this regard 
and decision taken so for in thc matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY): 
(a): Yes. Sir. 

(b) In a memorandum dated 30th 
January. 1985 addressed to the Prime 
Minister, a delegation of MPs from 
West Bengal asked for the implementa. 
tion of the final recommendations of 
the Eighth Finance Commission from 
J 984·85. They have stated that as a 
resul t of Government's decision to 
implement the final report of the 
Commission from 1985·86 (instead of 
19 4·85). the West Bengal Government 
suffered a loss of Rs. 300 crores. 

The memorandum was examined but 
it was not con sid red necessary to 
review the earlier deci. ion of the 
Government in this regard. 
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Coal Stock at Pit-Heads. 

282. UMARI PUSHPA nBVI: 
WiJJ the Mini ter of STEEL. MINES 
AND COAL be pleased to state: 

(a) whether the stock of coal has 
been mouDting at the pit-be d ; 

(b) if so, the reasons for increase in 

the accumulation of coal stocks; 
and 

(c) the tep taken to reduce the 
pith-head stock ? 

THE MINISTER OF STEEL, 
MINES AND COAL (SHRI VASANT 
SATHE): (a) Yes, Sir. The coal 
tock with Coal India Limited which 

was 21.55 million tonnes at the begi ning 
of the current financial year has , 
mounted to 25.4 milJion tonnes at the 
end of February, 1985. 

(b) and (c) The main reasons 
for increase in the accumulation of coal 
stock is inadequate despatches. 
Efforts for liquidation of the e coal 
tocks are continuing, It is, however. 

largeJy dependant on the transport 
capacity actualJy made availabJe~ The 
matter for increased wagons supply is 
being consuantly pursued with the Rail-
way. Di cussioDs are also being held 
r gularly for r solving the problems. 
Be ides, efforts are also being made to 
maximise tbe despatches by road. Addi-
tional quotes. over a nd above the ceil-
ings fixed by Railway for wagons, have 
been given to the State and Central1y 
sponsored authoritie to issue recommen-
dation on account of their industrials 
consum rs for mov(' m(.>nt by road from 
pecitied co1lieries. In the coalfields. 

arrangement for transportation of coaJ 
from pit-heads to rail-heads ar being 
made whereever necessary to facitiiate 

. prompt coal load ing. CODsum r who 
have pending rail programme have been 
given option to get tho e converted into 
road movement. Coal IS also b ina 

made available at consuming points in 
rlitferent States through Coal India 
Limite ts stockyards as weJl as by arra-
Dging ex-wagon deliveries. 

Amount Spent by State Bank or India 
Toward Donation or und to 

Educat' onal nlUtution etc. 

283. KUMARI PUSHPA nEVI 
Will the Minister of FINANCE be 
pleased to ~tate : 

(a) whether State Bank of India ba 
been donating funds to educational 
institution, social organisations and 
State Governments for distributing 

relief, etc; 

(b) if so, the amount spent by State 
Bank of India towards such donation 
in 1982.83, 1983-84 and ]984·85; and 

(c) the names of the educational 
institutions and social organisations 
which have been given donations by 
State Bank of India in those years with 

detai Is thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI lANA DHANA POOJARY) : 
(a) Yes, Sir. The r quests from State 
Governments for di tibuting relief are 
considered by Slate Bank of India by 
contributing donations to the Prime 
Minister's National Reli f Fund, in .. 
dicating the sp :ific purpo e thereon. 

(b) anc1 (c) Donations made by 
State Bank of India to various edu-
cational institutions and social organi-
sation and to the Prime Mini t r's . 
National Relief Fund duriIlS ] 982, 19 3 
a od 1984 ar i nd ica ted below : 



101 Written Anlwe" PHALGUNA.24. 1906 (SAKIf) Written "'",we" 101 

1982 

Age Care India 

Armed Forces Flag Day Fund 

PM's National Relief Fund 

1983 

Armed Forces Flag Day Fund 

PM's National Relief Fund 

1984 

Navjeevan Circle Trust, Bombay 

The Sporting Union Club, Bombay 

(Rs. in lakhs) 

0.02 

1.00 
118.00 

1.00 

142.00 

0.02 

0.05 

The Spastics Society of Eastern India, Calcutta 1,00 

Fund created to provide succour to the fire victims in Madras 

Naval WeJfare Fund Trust, Bombay 

City 1.10 

0.05 

Armed Forces FJag Day Fund 

PM '8 National Relief Fund 

Writing Oft' All the Overdrafts b~ 
State Governme nts 

284. SHRI ANANOA PATHAK: 
Wi] I the Mini ter of FINANCE be 

pleased to state; 
(a) whether tbe Chief 

Minister of West Bengal h s 
suggested to Union Government to write 
off all the overdrafts drawn by ditlrent 
State Government; and 

(b) if so, the reaction of Govern-
m nt thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHR[ JANARDHANA POOJARY) : 
(a) No, Sir. 

(b) Does not arise. 

Involvement of a Senior Official or elL 
in Sale of Coal io Black Market bya 

Delhi Firm 
285. SaRI MOHO. MAHFOOI 

ALI KHAN : Will th MInister of 
STEEL, MINES AND COAL be pleased 
to state: 

(a) whether it is a fact that senior 
official of Coal India Limited ha beeD ' 

1.00 

51.00 

recently fouod involved in coal scandal 
for a Howing a Delhi firm to get coal 
from Raniganj.Kumarghola coalfields 
for distribution to the industries and 
that the coal was s old in black market; 
and 

(b) if so, the detail thereof statiog 
the action taken by Government in the 
matter? 

THE MINISTER OF STEEL 
MINES AND COAL (SHRI V ASANT 
SATHE) : (a) and (b) The information 
is being collected and will be laid OD 
the Table of the House. 

Scrutfny Undertaken by Income-Tax 
Authorities in Respect of Sale of Maruti 

Car in Black Market 

286. SHRI MOHO. MAHFOOJ 
ALl KHAN: Will the Minister of 
FINANCE be pi ased to state: 

(a) whether the Income Tax autho-
rities had rec atly undertaken a detailed 
scrutiny of the Maruti cars sold in black 
market; 

(b) if so, tbe result thereof; aod 
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(c) the action taken by Government 
in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) 
(a) Yes. Sir. 

(b) and (C) Enquiry is still conti-
nui og. Appropria te action wi 1) be 
taken wherever necessary. 

Country-WJde Raid to Unearth Black 
Money 

287. SHRI MOHO. MAHFOOJ 
ALI KHAN : Will the Minister of 
FINANCE be pleased to state: 

( ) whether Government ha ve 
recently conducted large scale raids in 
different parts of the country to unearth 
black money; and 

. , 
(b) if so, the details thereof tating 

the re ults achieved and the action 
taken by Government in the matter? 

THE Ml TE OF ST A ToE IN 
THE MI ISfRY OP prNANCE 
{SHRI JANARDHANA POOIARY) ; 
(a) and (b) During the months of 
January and February, 19~5. Income-
t x Depa~tme.Qt conducted 1,133 
searches resulting in seizure of prima. 
facie unaccounted assets valued at 

s. 6.61 crores pptoximately. 

Having regard to large nUOlbe.r of 
cas it is not practicable to give , 

(ails of all the cases. Ho wever, if the: 
Hon 'ble Member desires to havo infor-
mation about a particular case/search, 
t he same can be furnished. 

AU possible measures to check cir-
culatio~ and preve~ t further prolife-
ration of blac~ money including 
administrative, Jegi lative and insti-
tutional are bei g taken from time to 
time under the Direct Taxes Acts. 

Setting up of A Steel Plaot in arnataka 

288. SHRI S. M. GURADDI 
Will the Minister of STEEL, MlNES 
AND COAL be plea ed to state: 

(a) whether Gove'rnment of ar-
nat a have repr eo ted to the Union 

• 

Government to expendite tbe settina up 
of a teel plant in that State; 

(b) if 0, th tage t wbi h the 
propo al stand at present; and 

(c) the time by which the proposed 
steel plant is likely to be set up ? 

THE MINISTER OF STATE IN 
THE DBP RTMEN OF STEEL 
(SHRI K. NATWAR SINGH) : ta) No 
communication has been received from 
the Gov roment of Karna taka in the 
recent pa t to expedite the setting up of 
a steel plant in that tal . 

(b) and (c) Government' decision 
to set up a st el plant in Vijayanagar 
in the State o f Karnataka remu ins 
una ltered. A D teilcd Project port 
for the fi rst phase has been received • 
The likely date of se tting up of th ... 
plant will depend upon the iove tmenl 
decision on the Project Report . 

Lo n Advanced by Central Bank of 
India London Branch to E al Gropp of 

Tradi on 

U9. SRI SATYB ORA 
ARAYAN SINHA: Will tb Minister 

of FJNANCE be pleased to ta e : 

(a) whether Central Ban k of Indja 
and om other nationali ed banks had 
advanced loant to E5.al gro up of trading 
hou es througb their London branch; 

(b) whether these sums have not 
been r paid or are in the d ' nger of not 
being repaid; and 

(C) if so, tbe action taken thereon? 

THE MINISTER OF STATE IN 
THE MINrSTRY OF FINANCE 
(SHRI JANARDaANA POOJARY) 
(a) to (c) R e erve Bank' of India ha 
reported tha t the business group of 
ESAL has receivl.!d substantial financial 
as istance from 3 Indian baoks, nameJy, 
PUll 'ab National Bank, Ccn rat Bank of 
India and Union Bank of Indi a a well 
a from four foreign banks in London 
for their businc . The main company 
in this group viz . ESAL (Commodifies) 
Ltd. was engaged in commodi ty lrading, 
exporting mostly to Nigeria and Sudan . 
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According to the assessment made and 
furnished to the Reserve Bank of India 
by the 3 banks, major portion of the 
advances to the Group is covered by 
bi II receivable claims/securities/guarante-
es. There have, however, been irre .. 
gularities in lencfing to the group 
companies. Some officials of the London 
branches of the 3 Indian ba nks had 
granted advanced in excess of the 
sanctioned limits and without obtaining 
the approval of Head Office. Collusion 
among their offic rs and the company 
with a view to defraud tbe banks is also 
suspected. These banks and the 
Reserv Bank of India are eized of the 
po ition and n cessary action is being 
taken. In Nov mb r, 1984 the main 
borrowing company viz. ESAL ( om-
modi ties) Ltd. has b en put into 
compulsory liquidation by a court in 
London and its Managing Director ha 
been declared bankrupt. In the cir .. 
cum tances, the concerned banks would 
be required to enforce the ecuri ties 
available to them for realisation of 
dues and file their claims wherever n"es-
ary with the 1iquidator . 

Multi Crore Cement Scandal 

290. SHRI ANAND SINGH 
Wi II the Mini ter of COMMERCE AND 

UPPLY be pleased to state: 

(a) whether a multicrore rupees 
cement scandal involving cheating of 
State Trading Corporation by black .. 
marketing of imported cement came to 
light in February tbi year, as reported 
in the "Times of _India" of 10th 
February, 1985. 

(b) if so, the details thereof; and 

(c) the action taken to bring all 
concerned to book ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P. A. 
SANOMA): (a) to (C) The STC 
allotted to St. Antony's Guild, Madras 
about 25,000 MT of cement on Higb 
Seas Sale basis for construction of 300 
hous.es in Madhavaram_ Madras meant 
for repa tria tes from Burma and other 
places. The all gation i that 
Fr. Ignotius, Director of st. Antony's 

Guild and 13 others, diverted the cement 
for selling in the bJack market in 
various places in Kerala. A reau}ar 
case viz. RC No. 2/8S.CIU(E). 
dated 1.2 .1985 u/s 420, 120.B, r/w Sec. 34 
IPC and Section 5 of the Imports and 
Exports (C) Act, 1947 has been regis-
tered by the Central Bureau of In-
vestigation. 

New T xtlJe Policy to Re-Vamp Sic 
Mills 

291. SHaI ANAND SING : Wi)) 
the Minister of COMM CB A 0 
SUPPLY be pleased to state: 

(a) whether Government have 
evolved a new textile poJicy to fe-vamp 
sick miUs, increase production and 
provide additional emplpyment avenues; 

(b) if so, the details thereof; and 

(c) the steps so far taken in that 
direction, case in such a policy has not 
ye t b en evolved ? 

TH MINISTER OF STATE IN 
THE MINISTRY OF COMMER E 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) to (c) A new Textile PoJicy is under 
formula tion. An expert committee is 
examining various aspects and issues 
involved. A meeting of the Central 
Advisory Council on Textile Industry 
was held on the 9th March, 1985, to 

licit views and suggestions regardinl 
the Textile Policy. 

Demand for Appointment of A 
Committee by NRI Inve tors 

292. SHRI ANAND SINGH 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether prominent non-residen~ 
Indians have recently addressed a com-
munication to Government suggesting 
constitution of a high powered cem-
mittee to look into the problems of 
NRI investors; 

(b) if so, the specific problem 
mentioned by them; and 

(c) the reaction of aOvemme.D~ 
thereto? 
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THE MINISTER OF STATE I 
THE MINfSTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) and (b) In a memorandum given to 
the them Finance Mini ter in October, 
1984, a Group of non-resident lndjans 
from United Arab Emirates (UAE) had, 
inter alia sug ested certain chan e in 
the l' ocedural framework and appoint. 
ment of a high powered committee to 
look into tbe problem faced by the 
non-re ident Indians. They had aT 0 
suggested for relaxation of the S Yo 
ceiHn for NRI holdings under the Port-
folio Investment Scheme and also sought 
additional tax concession. 

(C) Reserve Bank of India is already 
in the process of settin~ up a committee 
to review the exi dng procedure 
foil wed by it and the commercial 
haRk in c nnection with various faci· 
lities under the NRT chemes so as to 
further simplify these procedures. The 
policie. for encoura~ing investments by 
non.resident India ns have been reviewed 
by Government from time to time, and 
the Government doe n t consider it 
necessary at pre ent to constitute a hiJ!h 
powered committee to go into this 
matter. 

Huge Lo se uffered by Sa iI and it 
Constitu('nt Steel Plants 

2 3. SHRI Y. S. MAHAJAN 
Will the Mini ster of ST EL, MIN S 
AND COAL be plea ed to state: 

(a) whether the Steel Authority of 
India Limited and its constituent steel 
plants have uffered huge )05 es during 
1982.83 and 1983·84; 

(b) whether Government have 
analysed the caused of such Jesses, if so, 
the details thereof; 

(c) whether the)o ses are due to 
defective production, planning, cost-
structure, pricing policies, accumu]ati on 
of stock mark ting trategie, high level , 
of inventories. power suppJy a ad in ... 
eifciency and corruption; and 

(d} the concrete fern dial steps 
Ooverllment ha" tak n OJ pr pose to 
take 10 f( m v th s bottkn k so that 
the steel sector \\helC the Jjublic sector 

jnve tment j the largest is brou ht out 
of the r d and gen rat some surpJu e ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ST EL 
(SHRI K. NATWAR SINGH): (a) to 
(c) It i correct tha t SAIL incurr d 
loss in 1982·83 and 1983·84 of 
R • 105.76 Cfores and Rs. 214.50 cror 
re pectively t tbi loss j likely to be 
brought down very ub tantia lIy in 
19 4.85. The main reason for the 
10 s ha be n that the price increa 
a 1J0wt'd to the steel plants during the 
past few year did not fu1Jy compensa te 
th producers for the escalations in the 
costs of inputs. 

Oth r rea ons (or Jo~se have been 
high inventorv of steel in 1982-83, the 
constr:lintf\ of cokin~ coal, power supply. 
ob~oJ tc technolo~v and a ein~ of plant 
r QnirinJl high(>r maintenance-all these 
factors at 0 ~ fl'ceted the financial per-
formance of the steel plants. 

(d) EtTorts are bein~ made th enqure 
ad -quate inputs and of the right 
Qualitv. bet) r maintenance, increase in 
canacity ufiJi~ation and attainment of 
improved technol ica) norm. {forts 
aT a Iso b inp made to contain expendi. 
ture reduce inventories and to adop t 
cost reduction measu es. 

0 ' es utfered by oal India Limit d 
and it ubsidiari. · 

294. SHRJ Y.S. MAHAJAN: Will 
th Minister of STE ... L. MINES AND 
COA be pI ased to ta t : 

(a) whether the Coal India Ltd. 
find its constituent units viz. Bharat 
Coking Coal Ltd.. Central oaJfieJds 
Ltd . and Eastern CoaJfieJd Ltd., have 
~mff;red heavy lo~~es during the years 
1982·83 and 1983.84 . 

(b) whether Government have ana-
Jysed the causes of such Josses ; 

(c) if so, the detail thereof; and 

(d) the c ncrcte mea ures Govern-
ment have taken or propose to take to 
brin th se public enterpri out of tb 
red? 
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TH MINI TER OF S E L, 
MINE AND OAL (S RI VA ANT 
SATHE); (a) Lo sea Suffered/profit 

Nam of the Company 

astern Coalfields Limi ted 

Bharat Boking CoaJ Limited 

Central Coalfield Limited 

Western Coalfi Ids Limited 

ntral Mine Planning and 
1) ign Ins utute Limited 

Noeth Eastern Coa~fields (elL) 

Total 

earned by Coal India Limited and its 
sub idiaries durin 1 82-83 and 1983 .. 84 
are given below: 

(-) LOS8 (+) Profit (Rs. in crores) 
Losses suffered/ profit 

earned during 

J982.83* 1 .84·· 

(-) 97.21 (-) 127.88 

(-) 44,85 (-) 191.89 

(+ ) 114.39 (+ ) 60.49 

(+ ) 66.61 (+) 12.12 

( + ) 0,50 (+ ) 1.IS 

(- ) 1.99 (+ ) 3.33 
......... _...- ----------------.... 

( + ) 37.45 (-) 242.6 

*Before contribution to /teom Coal Price Re uJation Account. 
**After adjustment of the contribution to/from the Coal Pri~e Regul tion 

Account. 

(b) and (c) The main reasons for 
incurnng 10 St!S particularly by Eastern 
C aUietds Ltd., a nd Bharat Coking CoaJ 
Limited are tha [ they have to opera te 
under dl1f lcult geo-mlning condl tions 
and the contlDued problems of inade-
quate and erratic power supply, Jaw and 
order, absenteeism, tc. The third 
NalJonaJ Coal Wage Agreement , which 
was given etf~ct to trom 1-1 ·1983 caused 
an additional financiaJ burden of about 
.K. • 40 rore each dUrIng J983-tH to the 
aoove lWO compaOles. This Increased 
wage cos twas n t covered by I Qcre lS S 

in prIces which became eltec[ive ooly 
trom Hth January, 19~4. In CCL, 
10sse 10 J983.84 were further aggravated 
by a drop in production, compared to 
the prevIous year mainly 0 ue to increa-
sed absenteeism, power shortage, delays 
In Impl mentatIOn of projects, etc. 

(d) All efforts are being made to 
increas s production and productivity 
in the coal companies wi th a view to 
providing them with a sound financial 
base as well as to make them fully 
poised to meet the growing d mand.s of 
coal in the years to come. The varJOUS 

. 
measures being adopted to increase pro-
duction and Jmprove productivity in 
coal companies include massive invest .. 
ment in new mines, 'uJler uliJisatioo of 
mining capaci ty already ~rea ted J more 
etf,cent use and better maintenance of 
equipments. strict r control of inventory 
and economy in the use of stores, better 
u e of man-power by controlling ab· 
enteeism and enforcing discipline and 

identification of surplus workers and 
th ir re.deployment after sultabh: 
training b tt r availability of inputs , . 
like explosives, timb r, etc., reducllon 
of pit-head stocks by faster movement 
and more ystcmatic di tribution, expe .. 
di tious and timely compl tion of new 
projects find improvemen t in the Ja w 
ord r situation and control ov r mafia 
activities in Bihar-Bengal coalfields. 

Losses Suffered by Publi c ector 
Eoterpri es 

295. SHRI Y.S. MAHAJAN: Will 
the Minist r of FINANCE be plea c<J 
to state: 
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() whether Government have come 
cro s ca es where certa; n public ector 

enterpri es have suffered Joss s due to 
inefficiency and corruption ; 

(b) wheth r Government have iden-
tified such enterpris and the reasons 
contributory to losses ; 

(c) if so, the action propo d to be 
taken in the matter including against 
individual offibers ; aod 

(d) the step taken or proposed to 
be taken to ensure the uitability of the 
.enior executives manning the public 
interpri e ? 

THB MINISTER OF STATE IN 
THB MlNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, 
Sir. Los making enterprises incur 
losses due to various reasons such as 
unremun rative prices, outdated techno-
IOIY. pow r constraint, mark ting cons-
traints etc. 

(b) to (d) As far as corruption in 
public enterprises is concerned, vcry 
undertaking is having a vigilance set up 
and rules and regulations are prescribed 
to deal with such cases, As and \\-hcn 
cases of corruption come to light neces. 
sary action is taken agaoist the persons 
concerned. 

The Chief Executive and Functional 
Directors of all the public enterprises 
are appointed on the basis of 
recommendations of the Public 
Enterprises Selection Board, which takes 
into account various factors such as 
experience, professional expertise, qua]i. 
fication, etc. 
Up ra~tjoD ofK.haragpur City in West 

Bengal 
296. SHRI NARAYAN CHOUBY : 

Will the Minister of FINANe be 
pleased to state : 

(a) whether Government have recei. 
ved repeated representations to declare 
Kbaragpur in West Bengal as a B-2 
city; and 

(b) whether Government propo e to 
consider the case of Kharagpur afresh 
keeping in view that real c:')st of c n u-
mer price iod x at haragpur is in nO 
way les tban that at Asansol which has 
be 0 declared as a B-2 ci ty ? 

THE MINISTER 0 STATE lN 
THE MINISTRY 0 INANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Ye , Sir. 

(b) On tbe recommenda tion of the 
Third Pay Commission, the question of 
payment of Compensatory (City) Allow. 
ance in abnormally expensive places 
Which, on the basis 0 f population 
crit ria, did not qualify for the same, 
was consid red by the Government in 
consuJtation with the Staff Side of Na-
tional Council (Joint Consultative 
Machinery), and fourteen cities, inclu-
ding Asansol, were adjudged abnormally 
expensive for the purposes of paym nt 
of CCA to th entral Government 
employees posted there at the rates 
admi sible in B-2 classes cities. Since 
the Fourth Central Pay Commis ion is 
looking into all these aspects, Govern-
ment feeJ that there IS no need to 
consider individual cases at this tage. 

Decline in E port of Gem and JewlJery 

297. SHRI MOHANLAL PATEL: 
Will the Minister of COMMERCE 
AND SUPPLY be pleased to state; 

(a) the amount of the gem and 
jewell ry exported during the year 1983 
and 1984 ; 

(a) wheth r there is decline in the 
export of gem and jewellery; 

(c) jf so, the reasons therefor; 

(d) whether the Gem and Jewe))ery 
Export Promotion Council of India ha 
urged Government to change their gold 
policy; and 

(e) . if so, the de tail of their de-
mands and the action taken thereon 1 

THE MINISTER OF STATE lN THE 
MINISTRY OF COMMERCE AND ... 
SUPPLY (SHRI P.A. SANGAMA): (a) 
Exports of gcm aod jewel1ery during 
1984 are estimated at Rs. 1.312 crores 
against Rs. 1,291 crore in 1983. 

(b) No, Sir, 

(c) Does not arise. 

(d) and (e) Suggestions made by 
th Gem & J welJery Export Promot iOD 
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Council for promoting exports of gold 
jewellery on the basis of replenisbmen 
of gold used in the jewellery exported 
from the country havl! been brought into 
effect. 

Joint Ventures with Vi tnam in Paper, 
e tile and Jute 

298. Dr. KRUPASINDHU BHOI : 
Will the Minister OF COMM ReB 
AND SUPPLY be pleased to state: 

(a) whether India has offered to 
help Vietnam in setting up composite 
projects in jute from the plantation 
stage to the processing stage; 

(b) whether the po sibility of joint 
ventures in paper and taxtiles industries 
was also con idered ; 

(c) if so, the results thereof; 

(d) the other fields in which Viet. 
nam has sought India's co .. operation 
aod the reaction of Government thereto; 
and 

(e) the results achieved in this 
direction so far or progress made, up-
to.date 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P. A. SANGMA): 
(a) and (e) : Possibilitie of cooperation 
between India and Vietnam in various 
areas including jute, paper and textiles 
industrie are under examination with 
a view to enable further consideration. 

Involvement of Heads of Various 
Nationalised Banks in Fraudulent 

Deals 

299. SHRIMATI GEETA MU-
KHERJEE: 
SHRI G. G. SWELL: 

Win the Minister of FINANCE be 
plea ed to state : 

(a) whether head of Central Bank 
of India, Punjab National Bank and 
Bank of Baroda have been di missed 
on account of their banks getting in-
volved in fraudulent deal ; 

(b) if so, the particulars and nature 
of fraudulen t deals ; 

(c) whether the Reserve Bank of 
India reviewed such deal and bas is ued 
new guidelines in this regard ; 

(d) if so, the details thereof; 
(e) whether Government are aware 

that some other nationalised banks also 
involved in such deals; 

Cf) if so, whether any steps are 
being taken to check functioning and 
major deals of such bank; and 

(g) jf so, the detaiJs thereof? 

THE MINISTER 0 STATE IN 
THE MINISTERY OF PI A CE 
(SHRI JANARDHA A POOJARY) : 
(a) and (b) The terms of office of 
S/Shri S.L. Baluja and B. V. Sonalker, 
Chairmen and Managing Directors of 
Punjab N~tionaJ Bank and Central Bank 
of India respectively and that of Shri 
S.S. Master, Executive Director, BaD'k of 
Baroda, were terminated by the Central 
Government on February 18, 1985 in 
exercise of powers vested in it by virtue 
of sub clause (IA) of clause 8 of the 
Nationalised Bank (Management and 
Miscellaneous Provisions) Scheme, 1970. 
The terminations were in accordance 
with the provisions of the aforesaid 
Scheme applicable to their appointments. 

(c) to (g) In the context of irregular 
lending and non-review of large advaoces 
and non .. reportiog of irregularities in 
adVances to chief excutives of banks in 
time, the Reserve Bank had advised the 
chief executives of the banks in Decem .. 
ber, 1984 to evolve an effective and 
efficient information ystem so as to 
enable the top executives of the banks · 
to keep themselves posted with all the 
developments in regard to major ad .. 
vances in tbe banks. They have aJso 
been advised to diSCUSS, during the 
course of their tours, large adVances with 
controlling officers and issue in truo-
tions for handling of such accounts. 
Income tax on Additional D.A. to 

Celltral Government ~ mpJoyee 
301. SHRI V.S. V JAYARAGHA. 

VAN: Will the Minister of PI ANCE 
be pleased to stare: 

(a) the total amount spent by 
Governm ot on additional dearness 
allowanc to it employees during 1984 ; 
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(b) how much of this amount has 
been lec iv d back by way of income-tax 
rcaJisa ti ons ; 

(C) whether aoy demand has b en 
made that tbe dearness aHowance given 
to the overnm Dt employees should 
Dot be taxed; and 

(d) if so, the reaction of Govern. 
ment t.bereto 'I 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) 
la) The total amount spent by Govt. 
on additionaJ dearness aHowance durina 
financial y ar 1984·85 on account of 
Instalments sanctioned during tbe year 
was approximalely Rs. 641.67 crores. 

(b) For purposes of d duction of 
tax at source, the additiooal I.A. is not 
treated as a separate item but forms pan 
of the income under the head 'Salaries', 

(c) and (d) Dearness Allowance is 
not exempt from income-tax under the 
provisions of the Income-tax act. 

Abroad 
19 General fairs 

19 Commodi ly fairs 
4 Indian Exhibitions 

Abroad 
14 eneral fairs 

10 Commodity fairs 
2 Indian xhibitions 

(b) The expenditure/income for the 
year 1983·84 and during Apri).December, 

. In India 
Exp. Income 

1983.84 
A prj I-Decem ber 

1984 

(Provi-
lional 

275.71 

264.50 

274.25 

2(;4.30 

J , 19 1 
E hibition /Fair Organised by Trad 

Fair Aut orltyof India. 

302. 
DAGA: 
MEReS 

SHRI MOOL CHAND 
WIJJ the MID1ster of OM-
AND SUPPLY be pJeased 

to Jay a statement bowmg: 
(a) the number of -xhibitions/fair 

beJd JD the counlfY and abroad by the 
Trade Fair AUthOrity of lndi , New 
Delhi, durin~ 19~3·84 and upto lJecem· 
bert 1984. fIgures separateJy in each 
case; 

(b) the totaJ expenditure incurred 
by rad Fau AULhonty of India for 
the above ~i) Within lh counlry 
(IJ) abroad and lhe lotal income from 
them epara'~Jy ; and 

(C) the yearly budget of the AUlbo-
rity for 1982-83 t 1983-~4 and 1984-8.> 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCe .. 
AND SUPPLY (SHRI P.A. SANGMA). 
(a) The number of exhibitions/fair; 
heJd in the country and abroad by Trade 
Fair Authority of India during 1983-84 
and opto December, 1984 is as follows: 

1983·84 
In India 

5 National Commodity 
fairs 

1 In~ernational fair. 

April-December, 1984 
10 India 

3 National Commodity 
fairs 

1 International fair 

1984 is as fo))ows :-

(Rs. in lakhs) 
Abroad 
Exp. Income 

398.99 128.04 

Y84.5S -
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(c) Th yearly budget of the Authority 
Cor" the years 1982-83, 1983·84 and 1984 .. 85 

1982·83 

1983-84 

1984·85 

Expenditure 

1474.64 

1720. 4 

] 3 5.06 

Incrca e in Price of Steel 

303. SHRI MOOL CNAND 
DAGA : WilJ the Mini ter of STEEL. 
MINES AND OAL be pleased to 
tate: 

(a) whether de pite the prices of 
ste 1 having been incr as d fr quently 
over the pa t two and a ha If year peri d, 
the public e;;tor tee1 plants have consis-
tent1y suffered increasing los es ; 

(b) jf o. since when tbi condition 
is continuing and the reasons therefor: 

(c) the steps taken by Government 
to improve the production for earning 
profit and the resuhs thercof ; 

(d) whether Government have 
undertaken any study of the working to 
Tata Iron and Steel Company Ltd. to 
compare the arne with pupJic Sector 
Steel Plants which are undergoing 
losse and les production consistently; 
and 

(e) if so, the findings thereof? 

THE MINfSTER F STATE TN 
THE DEPARTMENT OF ST EL 
(SHRI K. NATWAR SlNGH): (a) 
and (b) : The prke increases allowed to 
the public sector steel plants during the 
the pa~t few years did not fully compen-
sate the producers for the escalations in 
the costs of inputs. 

SALL started incurring losses from 
1982-83, while lIS 0 has been incurring 
losses since a number of years. Other 
rea ons for Josses have been the const-
raints of coking coal, power supp~y, 
obsolete technology and ageing of plants 
requiring higber maintenance. 

(c) Effort are being made to 
ensure adequate input and of the right 
Quality, better maint nance, increase in 

is as follows :-

(Rs. in Jakhs) 
Receipt 

1555.46 

1581.70 

1572. t 7 

capacity utjH ation and attainment of 
improved technological norms. Efforts 
are also being made to contain expendi. 
ture, reduce inventories and to adopt 
co t reduction measures. 

(d) No Sir. 

(e) Does not arise. 

Loan Tak en by Indu (riaH ts from 
NationaJi ed Bank 

304. SHRI B.V. DESAI: Will the 
Minister of INANCE be pleased to 
state: 

(a) whether a number of industria-
1ists had taken Joans from the Central 
Bank of India. Punjab National Bank 
and Bank of Baroda on lar~e scaJe and 
have not repaid the same for a long 
period; 

(b) whether it has been brought to 
the notice of Government that these 
banks have indiscriminately granted 
loan to the variou industrialist and 
great mainpulati n wa done io sanc-
tioning these loans ; 

(c) jf so. the total number of indu too 
riaJists involved and the action overn .. 
meot have taken or propose to take in 
this rega rd ; and 

(d) the time by which the loan 
sanctioned by these banks wiH be reco-
ver d from them? 

THE MINISTER OF STATE IN 
THE MINIST Y OF INANCE 
(SHR JANARDHANA POOJARY): 
(a) to (d) There are cases in all 
bank incJuding the banks mentioned in 
part (a) of th que tion, where Joan 
advanced to various units have become 
overdue for a variety of rea ODS. There 
are also case of irreguJar/fraudulent 
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adv nces. In alJ such cases the banks 
consider various alternatives and adopt 
the most suitable course of action keep-
ing in view the merits of individual 
cases. The options before the bank 
include nursing of the units, nforcing 
of securities, r ca ll of the advances or 
or Jaunching of pro ccution in c se of 
fraudulent deals. Suitable action i 
also t ken against officials of the banks 
who may be involved in the fraudulent 

eal aft r neces ary enquiry. n accor-
dance with the provi ions of the tatutes 
governing th natioJ?ali ed bank and 
tbe practice and usa es pr valent among 
them, information relating to indivi-
dual con tituents of the bank cannot be 
disclosed. 

Meeting held to Discuss M tter Per-
taining ,to PI nnin , Production r os-
portation a d Distribution of Coal 
Resource Durin Seventh Five Year PJan. 

305. SHRI B.V. DESAI: Will the 
Minister of STEEL. MINES AND 
COAL be pJeased to state = 

(a) whether a meeting of the repre-
sentatives from a number of organi-
sations including steel, coal industries, 
railways, trade union and State Govern-
ments was heJd on the 13th Ft:bruary. 
1985 to discus matters pertaining to 
planning, production, transportation 
and di tribution of coal resoure s during 
the Seventh ive Ye r Plan; 

(b) if so, the outcome of the di cu-
ssions held; 

(C) whether the working group on 
the coal advisory body had a number of 
meetings and discussions with the 
various organi ation to improve the 
coal production and also distribution 
policy; 

(d) the agreed propo als that have 
emerged out of these discussions ; and 

(e) the steps proposed to b taken 
in this regard '/ 

THE MINISTER OF STEEL, 
MINES AND COAL (SH V ASANT 
SATHE): (8) and (b). Ye ,Sir. The 

Hng of tbe Coal Advisory CounciJ. 
C IT.pri iJ'lg of JCprcs ntativ frcm 

variou organisa tions connected with 
the coal sector. was held on 15.2.85 
(and not on 13.2.1985 as menti ned in 
the qu stion). A number of suggestions 
r garding production, distribution. 
tran ' poration, quality of co 1, safety 
and health of the coaJ min r were made 
by th mem!::ers attending the meeting. 
The proce dings of the rn ting have 
be 0 circulat d to the m mbers concer-
ned inviting their comments thereon. 

urtber action will be taken after 
receipt of views of the m mbers. 

(c) to (e). No working group 00 
Coal Advj ory Body is functioning and 
as such the question of its meeting and 
discussjons with various org nisation 
to improve production and distribution 
does not ari e. 

ecovery of Loan Owed to Thr e lndian 
Banks By A Du ine s mpire in UK. 

306. SHRI B.V. DESAI: 
• HRI ANAT KUMAR 
MANDAL: 

SHRI BALASAHEB VIKHE 
PATIL : 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether the recovery of over 
200 million ow d to the Indian banks, 

unjab N at ional Bank, Central Bank 
and Union Bank by a busines empir 
in U.K. whose business has collapsed in 
that country, is doubtful ; 

(b) if so, the total amounts drawn 
from these banks: 

(c) the total amount of loan 
recovered so far and the amount still 
due; 

(d) whether Union Government 
dismis ed heads of the three banks on 
the 17th Febuary, 1985 ; and 

(e) if so, the other steps Govern-
ment propose to take to improve the 
workini of the e banks and also all 
other nationalised banks? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE. 
(SHRI JANARDHANA POOJAR) : 
(a) to (c) Reserve Bank of India ba 
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reported that the busines group of 
ESALS had received ubstantial finan-
ciaJ assistance from 3 Indian banks, 
namely, Punjab National Bank, 
Central Bank of Iodia and Union 
Bank of India as well as from four 
foreign banks in London for their 
business. The main company in this 
group viz, ESAL (Commoditie) Ltd. 
was en aged in commodity trading, 
exporting mostly to Nigeria and Sudan. 
According to the asse sment made and 
furnished to the Reserve Bank of India 
by the 3 banks, major portion of the 
advances to the Group i covered by 
bit! receivable claims/securities/guaran-
tees. There have, however, been 
irregularities in lending to the group 
companies. Some officials of the London 
braoche of the 3 Indian banks had 
granted advances jn exce s of the sanc-
tioned limits and without obtaining the 
approval of Head Office Colluation 
among their officers and the company 
with a view to defraud the banks is 
also suspected. These banks and the 
Reserve Bank of India are seized of the 
position and neces aey action is being 
taken. In November, 1 84 the main 
borrowing company viz. ESAL (Commo-
dities) Ltd. ha been out into compul-
ery liquidation by a court in London 

and its Managing Director has been 
declared bankrupt. In the circum tances 
the concerned banks would be required 
to enforce the securitie available to 
them for realisati n of dues and file 
their claims whe rever necessary wi th the 
liquidators. 

(d) In exerci e of powers vested 
in it in term of sub-cJause OA) of 
c)au e 8 of the Nationalised Banks 
(Management and MisceJlaneous Provi-
ions) Scheme, 1970, the Central Govern-

ment terminated, on February 18, 1985, 
the term of office of Shri S,L. Baluja. 
Chairman and Managing Director, 
Punjab National Bank, Shri B.V. 
Sonalkey, Chairman aod Managing 
Director, Central Bank of lndia and 
Shri S S. Ma ter, Executive Director" 
Bank of Baroda. They were paid alary 
and admissible alJowances for a period 
of three months in lieu of the prescribed 
period of notice. The terminations were 
in accordance wi th the provisons of the 

aforesaid Scheme applicable to their 
apPointments. 

(e) The Reserve Bank of India 
exerci es supervision/control over the 
working of the banks. FoJlowing the 
detection of certain instances of irregu-
larities/deficiencies in the working of 
the London branches of PNB, Central 
Bank of India, and Union Bank of 
India the Re erve Bank of India haa 
issued detailed guidelines/instruction 
for their rectification/removal. Under 
the new reporti ng ystem cal1ed PALOO 
(Position of Assets and Liabilitie . ot 
Overseas Offices), the over e branches 
of Indian Banks are required to submit 
to RBI quarterly statements which 
cover important aspects of the working 
of their overse as braeches. Central Bank 
of 1 ndia had on trusted "Systems 
Audit" of its London Branch to a firm 
of Chartered Accountants and Manage-
ment Consultants for bringing about 
improvements in its working. The RBI 
is advising PNB and Union Bank of 
IndiA for arranging simi1ar "Systems 
Audit" by one of the reputed firm of 
Chartered Accountant. in London. The 
RBT has also taken several other 
measures for bringing about improve .. 
ments in the working of the Indian 
Bank<;' branches abroad. 

Suspension of Overdraft Facilitie by 
State 

307. HRT B.V. DESAI: WilJ the 
Mini t r of FINANCE be pJeased to 
sta te : 

(a) whether the Union Government 
have decided that the overdraft facility 
to State wm be suspended jf they 
conti nue with the present trend of 
borrowing; 

. (b) jf 0, whether the States which 
have either exceeded or are on the 
v rge of exceeding the reasonable limit 
of overdrafts have been informed of the 
said decision ; 

(c) the name of States faUina 
under the second cat gory ; 

(d) whether State have been 
asked to aoply a check on their borrow-
ings by collecting more taxes; aDd 
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(e) jf SOt the other step Govern. 
men. propose to take to check this 
increasing overdraft by States? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE 
(SHRI JANARDHANA POOIARY) : 
(a) to (c) Government of India advis-
ed all tb t tes that b nk with the 
Reserve Bank of India to limit their 
overdraft to the 1 vel reached by them a. of 28th January. 1985. They were 
also i.formed that in case the State' 
overdraft exceeds the level as on 
28.1.198S and continues for 7 working 
days. the Reserve Bank of India would 
stop payments on their Government's 
account. 

(d) and (e) The Stete Governments 
hive bee advi cd to reorder their 
bud ets and ensure that they cio not 
exceed the ov rdraft level reached ' by 
them as on 28th January, J985. 

1 - trial F if by Trad Fair Aut rity 
of Tudls. 

30. SURI KAMAL NATH : Will 
the Mini ter of C MMERC AN 
SUP LY by pleased to state: 

(a) whether the Trade Fair Autho-
rHy of India organised an Indu trial 
Fair fhi s yea r ; 

(b) if SOt the coun tri s which 
participated therein; and 

(C) the value of export order 
rec iv d as a re ult of the fair? 

THE MINISTER 0 STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRT P.A. SANGMA): 
(a) The Trade Fair Authority of India 
organised the India International Trade 
Fair 1984 during November, 14-27, 1984. 

(b) A statement is attached. 

(C) The export contracts actuaUy 
iaoed durlng the fair amounted to 

R . 1745 million. 

Statement 
List of Countrie which Participated In 
ladl. later na Gaal Trade Fair. 1984 

1. Au tria 
2. Afshaoistan 

3. Australia 

4. AJgerja 

5. Bulgaria 

6. Brazil 

7. Banglad sh 

8. Bhutao 

9. China 

lO~ Cuba 

W,ilten Anlwer l 

11. Czechoslovakia 

12. F.R.G. 

13. Prance 

14. G.D~R. 

15. Italy-Ita'lian lnsituttt 
-Milan fajr Authority 

16. Kampuchea 

17. Laos 

18. Netherlands 

19. Nepal 

20. Poland 

21. P .L.O. 

22. Romania 

23. South orea 

24. Sri Lanka 

25. Sweden 

26. Turkey 

27. U.S.S.R. 

28. Vietnam 

29. Yugosla via 

30. Hungary 

31. U.K. 

32. Finland 

33. Canada 
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Total Acre e Under Cardam D CoUlon 

309. PROF. P.I. KUR1EN : Will 
the Minister of COMMERCE AND 
SUPPLY be pJeased to state : 
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(a) tbe total acreage under carda-
mom cultivatioo at present; 

(b) whether there bas been aoy 
increa in the area under cardamom 
cultivation duriog the Ja t ten years and 
if 0, how much; 

(c) whether there i any long term 
plan to expand area under c.ultivation ; 
aod 

'(d) if so. the details thereof? 

THE MI I T R STATE IN 
THE MINISTR.Y OF C MMBRCE 
AND SUPPLY (SHRl P.S. SAN MA): 
(a) The total estimated area under 
cardamom cultivation in the country is 
93. Y41 hectares. 

(b) to (d) No sub tantial 
increa or decrea e in area under 
Cardamom cultivation has taken I ce 
duriog the last 10 y r becau e of the 
rjgrous a co-eli atic condition nece .. 
ary for uch cultivation. However. 

cardamom Board is planning a scheme 
to st rt new pJaoting of cardamom in 
pot ntial areas during VII Plan period 
to cover 2500 hectares. 

Lo s u~ r d Due to Drought by 
C rdam m Grower in Ker la 

310. PROF. p. J. KUftlBN : WtlJ 
the Minister of COMMBRCE AND 
SUPPLY be pleased to state: 

(a) the total area of cardamom 
which came und c the impact of drought 
in K raja in J~82-84; 

(b) whether any study has been con .. 
duct"d to assess the los suffered by the 
cardamom growers in KeraJa; 

(c) if so, tbe details thereof; and 

(d) the details of financial assistance 
I~V n by Union Government to help the 
arowers? 

THE MINISTER OF STATE IN 
THE MI IST.RY F COMMERCB 
AND SUPPLY (SHRI P. ~A. 
SANGMA) : (a) The tot I are under 
cardamom cultivation in Kerala i 
estimated around 56.376 hectares, out of 
whi~h abo", 9000 be~tare had QOllle 

under the impact of severe drouaht in 
1982·84. 

(b) and (c) Yes. Sir. A sub-com-
mittee was constituted by the Cardamom 
Board to assess the loss occurred to 
cardamom plantations and 8,cordinl to 
its study. about 3S to 40 percent of 
cardamom areas were affected by ,be 
drought. 

(d) Government has approved tho 
following Schemes, of the Cardamom 
Board to assist the drought aff'eeted 
Browers : 

(I) ReplantiD Loan-cum.. ub idf 
cheme : 

Under this Scheme an area of 
15,000 bectares (7500 hectar 
(or small growers and 7500 
hectares for large growers) will 
be covered in 3 years. SmalJ 
grower owning upto 8 hectares 
are b",ing paid cash sub idy of 
Rs. 2500/. per hectare in three 
annual instalments of Rs. 1000/ .. 
Rs. 800/ .. and Rs. 700/-. Loan 
component iRs. 7750/. per 
h ctare to be arranged from 
financial institution on whioh 
3% jnterest sub idy is beiog 
granled. The large grower 
are entitled to a cash ub idy 
of Rs. 1500/- per hectare in 
three annual instalmen ts of 
Rs. 1000/- Rs. 300/- nd 
Rs. 200/... Loan compon nt i 
Rs. 8750/ .. per hectare. 

The target to be covered 
under this scheme in Kerala 
is 3000 hectares for each year 
1984 .. 85, 1985-86 and 1986 .. 87. 

(2) Production of Seedling in Poly· 
theBe bag in Certified Nur eries: 
50% cost of seed material and 
polythene bags are subsidised 
under thi s scheme. 

(3) Opening of more certified Nur-
eri 

This scheme is b iDa implemen-
ted from 1983.84 onwards. 
Total financial outlay involved 
is R. 25.5 lakhs (or 3;yc ra. 
25% of the co t of produ~t 0 
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of seedlings, not exceeding 
paisa 50/- per seedlJog is sub-
sidised. 

Measure to Improve the E port 
from Iodi 

311. SHRI PIYUSH TIRAKY t 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether a sharp decline has been 
found in the exports from India; 

(b) if so, the details of the Indian 
export since 1980, year-wise' 

(c) the:: measures being taken to 
improve lndia's exports; 

(d) whether Government have per .. 
mitted imports on a large sca Ie soon 
.fter taking IMF loan; 

(e) whether Government are con-
sidering steps to improve the quaJity of 
the Indian goods for exports; and 

(f) if so, the details of the steps 
propo ed to be token '/ 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P. A. 
SANGMA) : (a) No, Sir. There has 
been a continuous increase in the value 
of export. 

(b) Does not arise. 

(c) Import aDd export policy 
measures are being eootinuou Iy evolved 
for increasing India's exports. These 
include measures for increasing and 
diversifyiDg the production, making our 
exports more competitive, finding new 
markets for our products aod proces-
sing commodi ties for higher value 
realisation. Different in truments of 
policy available to Government are 
being utilised for this purpose and 
adjusted when necessary. 

(d) No, Sir. 

e ) and (f) The Schemes of Compul-
sory Quality Control & Pr shipment 
Inspection on export products are kept 
under con tant review. Revision with 
respect to updating the tandard of 
export. products i at 0 undertaken 
kee~ina iD view the competition from 

the foreign countries as we)) 8S improve-
m n1 in th technology. Tbe quaJity 
complaints received from the foreign 
buyers are expeditiously examin d by the 
R gional ub·Committee on Quality 
Complaints set up at Delhi, Bombay, 
Calcutta, Cochio and M dras under tb 
Chairmanship of Joint Chief Controller 
of Imports & Exports. Through tbese 
Committees the grievances of the buyers 
and as well of the Indian exporters 
are redregsed to amicably settle the 
dt put. Based upon the information 
available from these quality complaints, 
further improvement in the ystem of 
inspection, if required. are also carri d 
out. 

Throu h an amendment to thc 
Export (Quali ty Control & Jnsp ction) 
Act, the penalitics on the erring expor-
ters who try to obtain the Certificate 
of Inspection fraudulently have been 
enhanced and the powers have also b en 
given to enter, inspect and s arch the 
premi es and seize such commodi tie 
which are found to be ub .. standard. 
Provisions of departmental adjudica tion, 
app al and revision have also been 
made in this Amendment. The power 
have also been given to amend, uspend 
or cancel the certifica te of in pection of 
export consignrn;;>nt if the material on 
subsequent inspection by tbe Agency 
after issu ing the c ~ rtificate i found to 
be sub.standard or deteriorat d in 
quality. 

Scheme to Help farmer of North .. 
Ea tern Region for Export of heir 
Non-Perishable Agricultural Product 

312. SHRI G. G. SWELL ; Will 
tbe Minister of COMMERCE AND 
SUPPLY be pIcas d to state: 

(a) whether be is aWare that the 
hill areas of the North.Eastern Region 
have an abundance of non-peri&habJe 
exportable agricultural products such as 
ginger, turmeric, black p~pper, peepu), 
bird's eye chillies; 

(b) whether Government have for .. 
mulated any scheme to help the farmers 
of the e area in exporting their pro-
ducts; and 

(c) whether in view of the his tort cal 
isolation of the tucas. Government 



rlrten Answers 
• I 

HALGUNA ~4, t9(l' (SAKA) , " Written Answers jj 

propose to consider special incentives 
for such exports? 

THE MINISTER OF STATE iN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) to (c) It is the policy of Govern-
ment to accord special e~phasis to the 
development of exports of agricultural 
products which about in the North 
Eastern Region. In order ' to provide 
export outlets, efforts are bei ng under-
taken in cooperation with the North 
Eastern Region Agricultural Marketing 
Corporation (N RAMAC), the Spice 
Export Promotion Council and the 
State Government. Some special in-
centives on freight ra tes already exist. 
Periodic reviews of the adequacy of the 
existing insti tutional and infrastrnctural 
facilities and incentives and the need 
to augment them are undertaken . 

Meetin to Discuss the Mov Towards 
D cana lising St el 

314. SHRI R. ANNANAMBI 
Will the Minister of STEEL, MINES 
COAL be pleased to sta te: 

(a) whether the Steel xecutives 
Federation of India (SEFI) bas 
reque ted Government to call for a 
meeting of the consumer 's represen-
tatives, manufacturers and the Fede-
ration to discuss the move towards 
decanalising steel; and 

(b) if so, the details thereos? 

THE MINISTER OF STATE IN 
THE DEPARTMENT 0 STEEL 
(SHRI K. NATWAR SINGH) : (a) 
and (b) Yes, Sir. The S teel Executiv~s 
Federation of India have suggested that 
a decision to decanali import of steel 
should be taken after discussions with 
steel consumers, manufacturers and the 
Federation. The Federation suggests 
that a constructive approach would be 
to remove the bottlenecks and deficien-
cies from the existing system rath r 
than completely do away with th 
system of canalised imports of steel. 
The F deratio ~ els that a decision 
taken in early 1981 to decanali e a large 
Dumber of steel items had led to a glust 
in tbe market and producers carried 
l.rlc stock because the system of OOt, 

imports leaves loopboles under which 
non.OGL imports can take place. 

Government are seized of the prob. 
lem and after consideration of the 
various uggestions received, the policy 
for teel imports for 1985-86 will be 
announced by the Ministry of 
Comm rce. 

pr entation from 
Leather ~ xport for 

Products 

Council (0 

Value-Added 

315' SHRI R. ANNANAMBI 
Will the MiDi ter of C MM RCB AND 
SUPPLY be pleased to stat : 

(a) whether the Council for Leather 
Exports has represented to Government 
that the export of v lue .. added product 
must be encouraged by giVUlg a higher 
Ca h Compcnsa tory Support for these 
keeping in vjew their actual co t of 
production and variou taxes attracted 
by the inputs aDd other relevant factors; 
and 

(b) if so, the reaction of Govern .. 
ment thereto? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a> and (b) The Council for Leather 
Exports, Madras has submitted data for 
fix tion of the rates of Cash Compen .. 
satory Support on exports of finished 
leather products. Government has not 
yet tsken a view in the matter. 

Measures to Save Jute Indu try iu 
We t Bengal 

316. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
COMMERCE AND SUPPLY be 
pleased to state : 

(a) whether the jute industry in 
West Bengal is in shambles due to large-
scale closure and Jay-off'; if so, the 
reasons therefor; 

(b) whether some of the tra d 
union have pres ed the Union 
Government to enforce section 10 of the 
J ute (Control and Licensing) Order of 
1961 empowering Government to seize 
an tbe jute stocks Iyioi with iodividual 
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mills and arrange for an equitable re-
distribution of raw jute to alJ the work· 
ina mills; 

(C) whether the e unions have al 0 
represented 8aainst the 5·day week; 
aDd 

(d) jf so, the steps which Govern-
ment propose to take to ave the 
State's jute ector from the imp ading 
di aster and lakhs of people being ren-
dered unemp Joyed ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMME CE 
AND SU PLY (SHRI P.A. ANGMA): 
(a) At pre ent, 12 jute mills in West 
Bengal are clo ed (excluding 3 perma-
nently closed mill) out of which 9 mills 
have closed down from the beginning of 
1985. While th ostensibJe reason for 
such closure of mills is industrial 
dispute, financial tringency of the mills 
and shortage as weJl as high price of 
raw jute, as a re uJt or four short jute 
crops, may also be contributory 
factor. 

(b) and (c) In a tripartite meeting 
held und r tbe Chairm n hip of the 
Labour Minister, GOvernm ot of We t 
Beng 1. on 26.2 85 trade union repre-
sentative stres ed the need for under-
taking dehoarding drive for raw jute. 
The repre entatives of the trade unions 
have al 0 oppo ed to proposal of Indian 
Jute Mills Associatjoo for introduction 
of S.day week in jute industry for coo-
serving raw jute. 

(d) To ensure equitabJe distribution 
of raw jute among the jute mills and 
to help th weaker mills, the raw jute 
stock: holding of mi IJs have heen regu .. 
Jated under the Jute Control Order. 
The Government has also allowed 
import of raw jute to improve the 
availability of the raw material. 

Increase in Price of Special Bearer 
Bond as a Re ult of Income T x Ra id 

317. SHRI K. PRADHANI : 
UMA I PUSHPA DBVI: 

Win the Min ' tct of FINA CE b 
pleased to state: 

(a) wh ther the Income-tax Depart .. 
ment recently conducted tax raid in tbe 
country to unearth black money ; 

(b) if o. the outcome of these 
raids and tbe approximate black money 
detected and action. taken in ca 
involvjni eoocealm nt of more tban 
R • SO laths ; 

(c) whether in the wake of these 
raids, there had been a considerable 
flow of unaccounted money into share 
markets, gold prices h ve ruled high 
and raid f ars enable bu&iness~l1en to 
conven all extra cash into gald and tbe 
pnc.: of special b~ rer bond seaJed an 
aU-time nIgh of Rs. 17,000 following a 
mar"~d n e in uc:lD no ; and 

(d) if 0, the preventive measurc 
Government pc po e to take in the 

matt(-r '1 

THE STATE IN 
THB MiNISTRY 0 Fl.NANCE 
(SHRI JANARDHANA POOJARY) 
(a) and (b) DU1'1ng the months of 
January and Febru ry, 1985 Jncome.lax , 
Department coadUClt:d I,H3 searches 
resulting in seizure of prima-facie un c .. 
counted as ets value.d at Rs. 6.(:;1 cruces 
approximately. The eizcd documents 
ar~ under scrutiny for taking 
appropnate action under various Direct 
Taxes Acts. 

(c) It is not true that because of 
raids there has been considerabJe flow 
of unaccounted money into the stock 
market. The prices of hares have 
risen mainJy due to overament 
pronouncementR re arding liberaJisatioD 
'of 1ndustriaJ poJiCY to further beJp 
growth and productivity and expecta-
tions of a avings-cum-inve tment or' n-
ted budget. The prices of standard gold 
have risen mainly due to heavy sei-
zures of smuggled gold, oaring prices of 
the dollar ana s asonal purt in internal 
demand for gold. There are no official 
transactions in bearer bonds, 

(d) All possible measureS to check 
circulation and prevent further prolife-
ration of bla k money including admini -
tr live. Je islative and jnstitutional are 
beioa taken from time to time. 
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Raid Con ctNi 0 in ' ast SI Month 

318. SHRI BALASAHEB VIKHE 
PATJL : Wi)) .be Minister of 
FINANCE be pleased to state the 
number of raids conduted during the 
last six months against (i) firms, (H) 
film actors/actresses and (iii) industria-
Ji~ts indic ting their p rticulars along .. 
with undisclosed asset found and the 
progre of each ca e ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINAN E 
(SHRI JANARDHAN POOJARY): 
During the pedod 1.9.1984 to 28.2.1985. 
Income-tax Department conducted 2091 
searches resulting in seizure of 
prime-facie unaccounted assets valued 
at Rs. 12.42 crores approximately. 

Having regard to large number of 
cases. it is not practicable to give 
dotai) of a)) the ca es. However, if 
th Hon'ble Memb r dire t have 
inrormation about a particular ca I 
search, the arne can be furn; bed. 

Vatlue of Acts 'iz d 

319. SARI BALASAHEB VIKH 
PATI WjJl the Minister of 
Fl ANCE be pJea d to state: 

(a) the total va lue of as ests sized 
durin thE la t three yeal' fJ om aU 
accounts; 

(b) whether some part of these as ets 
have b en returned to their owners; 

(c) jf '0, their quantum and reasons 
therefor ; and 

(d) the manner in which Govern-
ment i utilizing of propose to utilize 
these as ets ? 

TH _. MINISTER 0 STATE IN THE 
MJNISTR Y 0 FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(d) Income .. tax: Value of assets sei-
z d in Income-tax searches during the 
last three financial years is a under:-

Finan clal year 

1981-82 

1982 .. 83 

1983-84 

Value of a sets 
eized' 

(Rs. in crore ) 
30.66 

27.96 
27,99 

Where any money. bullion, jewellery 
or other valuable article or thiog sei-
zed, the I. T.O is required to pass an 
order estimating the uodi closed income 
and tax thereon In a summary manner 
within 120 days of the seizure. The 
assets seized which are in excesS of the 
tax determined are returned to the asse-
ssee. The value oJ a sets thu returned 
was a under durina the last tlit e finan 
cial ye rs ;-

ndal year 

1981-82 

1982·83 

1 Q83 .. 84 

Valli of as 
returned 

(Rs. in cror 

16.28 

2.41 

13.29 

t 

) 

Th .. cash seized is deposited in pro. 
nal deposit account of the C.I·T. and 
other as ct are kept in safe custody 
either at stron room maintained by the 
In orne Tax Department or in Safe 
Deposit Vaults of the banks. 

Central Exci e: Good are eized 
whenever they are liable for confiscation 
und r the entraJ Exci e Law. The 
informa tion about seizure of goods 
during the last tbr e year j4j not re dily 
available. Afler seizure, the good are 
provision a IJy released on execution of 
bond and furnishing of security jf the 
partly so de ires and tberea fler th ca'e 
is adjudicated. Where on adjudication, 
the goods are not confiscated th yare 
released to the person from whom Ih 
seizure was mad. If tbe partly do s 
not opt to redeem the goods on pay-
ment of fioe in lieu of confiscation, the 
confisca ted goods are disposed of 
through auction. 

nforcement Dir ctoeat (or Ign E -
cbange Regulation Act): 

The Directora te of Enforcemen t 
seizes only Iodian currency and foreign 
currency a a result of the raids condu-
cated. Information about totaJ value 
of Indian/foreign currency eizC!d durin 
tbe Ja t three years j a under;-



13$ Wrllle" Answers MARCH 15, 1985 Written Allswerof 136 

Indian For ign curr o'ey 
curr~ncy qui valent Rupee ) 

1982 Rs. 90.481akhs Rs. 45,47 ] khs 

1983 R . 86.54 lakhs Rs. 47.23 lakhs 

1984 Rs. 127.67 lakh Rs. 61.93 J khs 

A a result of investigations and/or 
adjudication, where the seized amount 
are not found involved in any offence 
under Forejgn Exchange Regulation Act 
or are not ordered to be confi. cated, 
the are return d to the persons from 
whom they are seized. The quantum of 
Indian currency/foreign currency retur-
ned to their owners h not readily avai. 
lable. 

Whtrever the Adjudicating authority 
has ordered conti cation the currency 
in QU tion is immediately credited to 
Central Government account through 
Reserve Bank/State Bank of India. 

Information about value of a ets 
~eiz d and relea ed it) customs case is 
not readily available. 

Visit of Chinl' Trade Delegation on 
Economic and Technical Co-operation 

320. SHRTMATI MA HURl 
H: Will the Mini~ter of COM-

be pleased to 
sta te : 

(a) whether r c ntly Chin. trade 
del ati n arrived in the capital and had 
a di cus ion with FI r on expao ion 

f Sino-1ndia trade, conomic and 
technical co-operation in a Dumber of 
area ; and 

(b) if so, the details in this regard 
and agreement reached? 

THE MINISTER OF TATE IN 
THE MINISTRY OF tCOMMERCE 
AND SUPPLY (SHRT P.A. SANGMA) : 
(a) and (b) An member delega-
tion from th hina ounei I for Pro .. 
motion of International Trade ( CPJ ) 
vi ited India from lst to 10th March, 
1985 on the invitation of the edera tion 
of Indian hamber of ommerce and 
Industry (FleeI). Items of export 
interest to India and China and the 
potential areas for baring technologie 

between the two countrie were identi-
fied and the p s ibilities of iudustrial 
collaboration and joint ventures between 
the two countries were consider d. 
leel and CCPIT &Iso igned an Agree-

ment on C operation for promotion of 
internationa I trade. 

Ship .. Br a ing Yard at Alanl 

321. S RI R .P. OAEKWAD: Will 
the Minister of STEEL, MINES AND 
COAL b¢ plea ed to state: 

(a) whether the ship-breaking yard 
at AJang, near Bhavllagar an indus-
trially backward region of Saurashtra, 
bas been passing through severe crises; 

(b) whether Government are aware 
that the yard can today accommodat 60 
ships at a time which means a capacity 
to break 180 to 200 bips per annum; 

(c). whether Government have allot-
ted only 60 ships during 1984·85 which 
implies a capacity utilisation of 30 per 
cent only ; and 

(d) whether, jn view of (b) and (c) 
above, Government will ensure uffi-
cknt allotment of scrapped ships to 
the yard so that atJeast 75 p r cent of 
its ca pacily is utilis d during the finan-
cial year? 

THE MJNISTER 0 STATE IN 
TH DEPARTM NT OF ST EL (SHRI 
K. NATW AR SINGH): (a) to (d) In 
1984- 5, the ship-breu ing unit in 
Alung have so far b 'en allotted 2.07 
lakh LTD Ollt of a tot I allocation of 
3.33 Jakh LD in the country. The 
impol t of ships for scrap i decided 
after taking into consideration the 
availability of rerollable scrap and 
rerollabJes from other sources, and the 
availability and demand for bars and 
rods which are the end product of 
scrap from ship~breaking. 

Bjfurcation of th Post of hairmao 
and Mana ing Djr dor in National 

Textile orporation 

322. HR R.P. GAEKWAD: Will 
the Minister of COMMERC AND 

UPPLY be pleased to state. 

a) whether Indian National Trade 
Union Congress bas made a demand for 
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bifurc tion of the posts of Chairman 
and tbe Managing Director of the 
National Textile Corporation and ap-
pointment of a non.official for the post 
of Chairman instead (or Government 
official ; and 

(d) if so, Government's reaction 
thereto? 

THE MI 15TE OF STATE IN 
THE MI 'IS RY OF COMMERCE 
AND SUPPLY (SHRI P,A. SANGMA): 
(a) Yes, Sir. 

(b) There ar separate posts of 
Chairman and Managing Director in the 
NrC holding comp ny. It is not pro-
po ed to change the existing pattern of 
full time Chairman-cum-Managing 
Directors in the ubsidiary corporations 
of the National Textil Corporation at 
pre eot. 

(Interruptions) 
SHRI P. KILANDAIVELU (Gobi-

chettipalaya(11) : Sir, is there any 
concrete prbposal from die Govern-
m nt of India to settle the issue of 
Tamils in Sri Lank'a ? 

Mr, SPEAKER: W have already 
decided to di cuss it. We are going to 
have a full discus ion on that. 

SHRI AMAL DATTA: (Diamond 
Harbour) : There should be a discussion 
on the overdraft issue. 

Mr. SPEAKER: Who bas bJocked 
your way to put it in writing? 

S RI VISHWANATH PRATAP 
SINGH: Yes, we CaD have a discussion. 

[Translation) 
MR. SPEAKER: There can be a 

discussion on this issue if you give a 
notice. 

[English] 

SaRI AMAL DATTA : Sir here is , 
a new item about a bogus •••• 

MR. SPEAKER: Nothing doing. 
You give me omething ill writing; I 
wiJl eoquir into it. You have to Jive it ! 

to me in wdtina. There are so mallY 
things that come in the papers .•• 

SaRI AMA:L DATTA: Accocding 
to this news paper report .•• 

'MR.. SPEAKER: Nothing goes on 
record. 

(Interruptions)·· 

MR. SPEAKER: Papers to be laid 
on lbe TaMe. 

Mr. Vishwanath Pratap Singh. 

12.00 hr . 

PAPERS LAID ON THE TABLE 
[English 1 
Economic Survey and AnDual Report 
on the workin of Indu trial and Com-
mercial undertakin s of the Government 

of India 
THE MINISTER OF F~ANCB 

AND COM~ERCE AND SUPPLY 
(SHRI VISHWANATH PR.ATAP 

\ 
SINGH); I b~g to lay on the Table-

(1) A copy of the 'Economic 
Survey'. 1984-85 (Hindi and 
English versions). [Placed in 
Library See No. LT -446/85) 

(2) A copy of the Annual Report 
(Hindi and Enghsh versions) 
on the working of Industrial 
and Commerciai un ertaking 
of tb'e Central Gove~nment 
(Public Enterprises Survey) 
for the yea'r 19S3-84 (Volumes 
I to III), [Placed in Library 
See LT-No. 447/85] 

Aluminium Corporation of India Ltd. 
(Acquisition snd Transfer of AluminiuDl 
undertaking) Intimation regardIng Mor .. 
tgage, charge, Line or other Interest in 

any property) Rules, 1985 

'tHE MINISTER OF STEEL 
MI ES AND COAL (SHRI VASANT 
SATliE): I beg to Jay on the Table a 
copy of the A]ominium Corporation of 
India Limited (Acquisition and Transfer 
of Aluminj~m UtldertalCing) (Int matioo 
regarding Mortage, har*e Lien or 

·.Not recorded 
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other Interest in any property) Rules, 
1985 (Hindi and English version) 
published in Notification No. S. o. 
lS4(E) in Gazette of India dated the 
21st February, 1985 under sub-section 
{3) of section 30 of the Aluminium 
Corporation of India Limited (Acquisi-
tion and Transfer of Aluminium Under-
taking) Act, 1984. [Placed in Library. 
See LT-No. 448/85] 

otificatioD under inance Act, 1979 
and Notification under Central E cis 
and Salt Act, 1944 Notification under 
Income Tax Act, 1961 otification 
under State Duty, Act, 1953, Notifica-
tion under customs Act, 1962 Notifica-
tions under Central Excise Rules 1944 

n Report of th Comptroller and 
Auditor Gener.1 of adia for tbe year 
1983~Under India Insuranc Comp oy 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) 
I beg to Jay on the Table-

(1) A copy of Notification No. 
G. .S. 48(E) (Hindi aod Eng-
)is ver ions) publis"'ed in 
Gazette of India dated the 
28th January, 1985 together 
with an explanatory memoran-
dum regarding exemption to 
Heads of States, Heads of 
Government and the deJega tes 
from Tanzania, Greece, Sweden. 
Mexico and Argentina for 
Six-Nation Summit on Nuclear 
Disarmamen t held in New 
Delhi on the 28th January, 
1985 from the payment of 
foreign trave] tax, under section 
41 of the Finance Act, 1979. 
[placed in Library See LT 
No.-449/851 

(2) A copy each of the following 
Notifications (Hindi and Eng-
lish version ) under sub~ ectioo 
(2) of section 38 of the Central 
Exci and Salt Act, 1944 :-

(i) The Central Exci e (Se. 
cond Amendment) Rules. 
1985, published in Noti-
fication No. G.S.R. 63(E) 

in Gazette of India dated 
the 1st February, 1985 
together with an explana .. 
tory note. 

Cii) The Central Excise (Third 
Amendment) Rul S, 1985 
published in Notification 
No. G.S.R. U8(E) in 
Gazette of India dated the 
28th February, 1985. 
[Placed in Library Se~ 
LT-No.450/851 

(3) A copy each of the foJJowing 
Notifications (Hindi and Bng .. 
lish versions) under section 296 
of the Income-tax Act, 1961 :-

(i) The Iocome-tax (Amend .. 
ment) Rules, 1985 pubJi-

hed in Notification No. 
S . O. 65(E) in Gazette of 
India dated the 31st Jan-
uary, 1985. 

(ii) The Income .. tax (Second 
Amendm nl) Rul s, 1985 
published in Notification 
S. O . 91 (E) in Gazette of 
India da ted the 4th Feb-
ruary, 1985. [Placed in 
Library. See LT-No • 
451/85] 

(4) A copy of Notification No, 
O .S.R. 83 (Hindi and EngJi h 
versions) published in Gazette 
of Indi a dated the 26th 
January, 1985 regarding exem-
ption t(l property forming part 
of a trust wholly for promoting 
science and technology in India 
and donations to the Prime 
Minister 's Relief Fund from 
levy of estate duty, under sub:' 
section [Placed in Li brary. 
See LT No.-4S2/85] 

(5) A copy each of the following 
Notifications (Hindi and Eng-
lish ver ions) under section 159 
of the Cu tom Act, 1962 :-

(i) The Customs (Appeals) 
Amendm~nt Rules, 1985 
published in Notifjcation 
No. G.S.R. 54 l E) in 
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Gazette of India dated the 
30th January, 1985 
together with an explana-
tory memorendum. 

( i i) O.S.R. 61tE) published in 
Gazette of India dated 
the 1st February, 1985 
together with an explana-
tory memorandum regar-
dieg exemption to sugar 
when imported into India 
from basic customs duty 
in excess of 35 per cent 
ad valorem and from the 
whole of the additional 
duty of customs leviable 
thereon. 

(W, O.S .R. 62(B) published in 
Gaze tte of India dated the 
1st February, 1985 toge-
ther with an explanatory 
memorandum regarding 
exemption to natural Jaw 
rubber when imported into 
India from the basic cus-
toms duty in excess of 20 
per ceat ad valorem and 
from the whoJe of the 
additional duty of customs 
leviable thereon. 

(iv) G .S.R. 71(E) published in 
Gezette of India dated the 
Ist February, 1985 toge .. 
ther with an explanatory 
memorandum making cer .. 
tain am wodment to Noti-
fication No. lI8-Customs 
dated the 19th June, 1980 
so as to extend the conces-
siona) rate of basic cus. 
toms duto of 25 per cent 
ad valorem and complete 
exemption from additional 
duty in respect of a few 
more specified capital 
good for the electronics 
industry. 

(v) O.S.R. 85(B) published in 
Gazette of India dated 
the 18th Febuary, 1985 
together withao explana-
tory memorandum regar .. 
ding exemption to poJ-
yester filament yarn above 
759 deniers wben imported 
into India, from the addi. 

. tiona) duty of customs in 

excess of the amount 
calculated at the ra te of 
Rupees 18. 7S per .kilo-
gram, 

(vi) O.S.R. 86(E) published 
. in Gazette of India dated 

the 16th February. 1985 
making certain amendment 
to Notification No. 49-
Cus toms da ted the 1st 
March, 1978. 

(vii) O.S.R. 87(B) published in 
Gazette of India dated the 
16th February. 1985 
making . certain amend. 
ment to Notification No. 
49-Customs dated the 1st 
March, 1984. 

(viii) G.S.R. 88(B) published 
in Gazette of India dated 
16th Pebuary, 1985 
making cert~in amend-
ment to Notification No. 
232..(;U8 toms da ted the 
J 8th August, 1983. 

(xi) O .S.R 90'(E) publisbed in 
Gazette of India dated 
the 16th February, 1985 
together with an explana-
tory memorandum regar-
ding revised rate of ex .. 
change for conversion of 
Russian Rouble into 
Indian currency or vice· 
versa. 

( x) O.S.R. 93(E) published in 
Gazette of India dated 
the 21st February, 1985 
together wi th an explaoa-
tory memoreodum regar .. 
ding revised rates of ex-
c ange for conversion of 
Australian Dollars into 
Indian currency or vic. 
versa. 
[Placed in Library See 
No. L T -4S3/85] 

(6) A copy each of the following 
Notifica tions (Hindi and Eng-
Ush versions) issued under tho 
Central Excise Rules, 1944 :-
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(i) ~.S.R. 82(E) published in 
Gazette of India dated 
th 16th February, 1985 
togetlier with an expJan -
tory memorandum seeking 
to invoke the provisions 
of section lIe of the 
Central Excises and Salt 
Act, 1944 in regard to the 
payment of duties of 
excise on bare copper 
wires finer than 14 S.W.G. 
during the period com-
mencing on the 7th April, 

1979 and ending with the 
Otb June, 1979. 

(ii) O.S.R. B3(E) published in 
Gazette of India dated 
tile 16th February, 1985 
together with an explana-
tory memorandum making 
<:ertain amendment to 
NotifIcation No. 19/83~ 
CE dated the 1st March, 
1983. 

(iii) O.S.R. 8~(E) pubHsbed in 
Gazette of India da ted the 
16th February, 1985 toge-
ther with an expl natory 
memorendum making cer-
tain amendment to Noti-
fication o. 51/83·CE 
dated the 1st M arch, 
1983. 

(iv) a.S.R. l06(E) publi hed 
in Gazettc of lndia dated 
tlie 28th February. 1985 
.together wIth an explana-
tory memorandum making 
certain amendment to 
Notification os·. 42/84 .. 
eE, 48,84 .. CE. 45/84.CE 
49/48-CE all dated the 1st 
March, 1984. 

(v) G.S.R.. 122(E) published 
in Gazette of India da ted 
the 28th February, 1985 
together withan explana-
tory memoJ;'cndum regar-
ding exemption to master 
positive exposed negative, 
films, dupes and rush 
prints from the whole of 
th duty of excise leviable 
thereon. 

(vi) G.S.R. 123(E) publi bed 
in Gazette of India dated 
the 28th February. 1985 
together with an explana-
tory memorandum exten-
ding the vaHdi ty of Noti. 
fication No. 177/83-CE 
dat d the 1st July, 1983 
upto 28th February, 1986. 
(plac d in Library. See 

o. LT-4S4/84] 

(7) A copy Of the Report (Hindi 
a.nd English versions) of the 
CQ ptroller and Auditor Oene. 
ral of India for the year 
1983-Union Government (Com-
mercial)-Part VI-United India 
In~urance Company Limited. 
under article 151(1) of the 
Constitution. 
[Placed. in Library. See No. 
LT-454A/85] 

Review and Annu I port of the liS .. 
CO ujjsn Rise and Foundry Company 
Ltd. (or the yea r 19 3-84, Review and 
ADn~a) Report of the Manganese ore 
(l 4ia) Ltd. Nagpur for the year 1983-84 
and Annual Report and Review or the 
Miuncip I Development Board (Qf the 

year 1983 .. 84 

T E MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL 
(sHin K . NATWAR SINGH): I beg 
to lay on the Table-

(1) A copy each of the following 
papers (Hindi and Engli h versions) 
under sub~section (1) of S clion 619A 
of the Companies Act. 19S6 :-

(a) (i) view by the 
Government on the 
working of the 
lISCO Ujjain Pipe 
and oUDdry Com-
pany Limited. Cal-
cutta for the year, 
1983-84. 

(ij) Annual Report of 
the liSCO Ujjain 
Pipe and FouLldry 
Company Limited. 
Ca1cutta for the 
year 1983 .. 84 along 
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with Audited Ac-
counts and the com-
ment of the Comp-
troller and Auditor 
Geoeral thereon. 
(Placed in Library, 
See No. LT-455/85] 

(b) (i) Review by the 
Government on the 
working of the Man. 
ganes Ore (India) 
Limited. Nagpur for 
the year 1983-84. 

(ii) Annual Report of 
the Mangan se Ore 
(India) Limited, 
Nagpur. for the year 
1983.84 along with 
Audited Accounts 
and the comment of 
the Comptroller and 
Auditor General 
thereon 
[Plact:d in Library. 
See No. LT-456/85J 

(2) (i) A copy of the Annual 
Report (Hindi and Eng .. 
lish versions) of the Mine-
rals Developmeot B ard_ 
New Delhi. for the ye I' 

1983-84 along with Audi .. 
ted Aecounts. 

(ii) A copy of the Review 
(Hindi and English ver-
sions) by the Government 
on Ib~ working of the 
Mineral Development 
Board, New D lhi. for 
the year 1983.84. 
[PIQced in Library. See 
No. LT -457/85] 

Annual Report and Review on the Work-
ing of tbe Plastic and linolfUm export 

Prod udion ouocil, Bombay, 1983·84 

THE MINISTRY OF STATE IN 
THB MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
I bog to lay on the Table-

(1) A copy of the Annua r Report 
(Hindi and English v l'sions) 
of the Plastics and LinoJeums 
Export Promotion Council, 

Bombay. for tqe year 1983·84 
along with Audited Accounts. 

{2) A copy of the Review (Hindi 
and English versions) by the 
Governm nt on the working of 
the PJastics and Linoleums 
Export Promotion Counci I, 
Bombay, for the year )983-84. 
[Placed in Ljbrary see L T No. 
458/85] 

BUSINESS OF THE HOUSES 

[English] 

12.02 brs. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRf H.K.L. 
BHAGAT): With your permissions, Sir 
I rise to annaunce that GOVl rDment 
Business in this ouse during the week 
commecing Monday, the 18th March. 
1985, will consist of : 

1. General discussion on the RaiJ. 
way Budget for 1985·86. 

2. Discussion on the Resolutions 
regardiog constitution of tbe 
Railway CODV ntion Committee 
-1985. 

3. Discussion a~d voting on : 

(a) Demands for Grants 
(Railways for 1985-86. 

(b) Supplementary Demand 
for Gran ts (Railway ) for 
198445. 

4. General discussion on the 
General Budget for 1985-86. 

(lnt~" uptlons )"'. 

MR. ,SPEAKER: Please sit down. 
Why you are taking the time of the 
House? Nothing go on record-thi 
rigmarole. 

Shrimati Geeta ukherjee. 
t J m erruptions) •• 

MR. SPEA R: Nothing goe 00 
reord. Shrilllfiti Gceta Mukherj e. 

··Not corded 
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(Interruptions) 
MR. SPEAKER: What is all this 

soinS on ? Please sit down, 

Mrs Geeta Mukherjee, 

SHRfMATI GEETA MUKHERJEE 
(Panskura) : I want to include th l;; 
folJowiog 2 is ues in the next week 's 
business. 

1. 

! • 

2 . 

The agricultural prices for the 
primary producers have CI ashed 
as is evident from the case of 
potato, mu tard seed and 
CottOD. The e are b jng sold 
by primary producers at ao 
unremunerative pdc . The 
ordinary con umers a re not 
;getting any ben fit and it is 
the trader who a1e flourishing. 
The neces ilY of protecting the 
smaller primary produce rs of 
agricultural commoditie by 
guaranteeing remunera tive 
prices is beyo'Jd question. 
Eft ctive steps for that need to 
be discussed urgently . 

Lock-out , Jay-off's, etc. in 
industrial r uJting in large sca le 
distres of workers ha become 
8 menaocing phenomena as 
shown io jute, textil e and 
some other industri . Of la te, 
a signific8'Ot addition to 'th is 
in West Bengal has been made 
by BirJas in declaring partial 
look-out in their textile 
factory, the Ke ' horam Cotton 
Mill at Garden Reach . 
Calcutta. The Government 
need to intervene so that thi s 
is opend. 

SHRI VADDE SOBHANEDREBS-
'W RA RAO (Vijaya wada): I would 
'like to sugge t tbe fol lowing item for 
,'oelu ion in th next week 's business. 

Tobacco sales started recently in 
Andhra Prad esh. Open auction plat-
form system is introduced for the first 
time in Andhra Pradesh. The tobacco 
companies as w Jl as traders a p p . a rt 0 
have colluded as a result of wh ich 
farmers are offered low prices which are 

I ot ace ptablc to them. While the 

minimum export price paid the 
traders is on the high side, the minimum 
. npport price payabl to farm r is 
very low, the difference being more 
t han Rs , 600, The'farm r is, thu d r • 
not willing to part with his tobacco lO 

the Board. 

Hence there is urgent need fer the 
Tobacco Board or the Sta te Trading . 
Corpora ti on to purchase lObacco from 
farmer payi og highe r remunerative 
prices for diff'erent grade of tobacco 
and ave Jakhs of tobacco grow -r from 
financial cri IS. 

SHRI BASUD B ACHARJA 
(BankurA): I her eby request you to 
include th \; following it m in the next 
week's age nda :--

In the face of the increasing threa t 
of nuclear war. the ensuing G eneva 
taJks fO defu e the nuclear arms re due. 
tion and preye D tion of the star wars 
a sumes tremendous igni ficance, The 
six nations confer ncr I CC ntly held in 
Delhi has al ready give n a call for 
r eduction of nuclea r a rms Th is call 
should now be ma d loud a d clear 
through the p ople's participati on. The 
role of USA in incrcasi r g the arms 
supply to the neighbouri ng countries 
and wor eni g the ex t rn a l s curity 
environm en t for the c nl ry coupled 
with its a t t mpt s to des tab ilise the 
country with the he lp of divisi ve forces 
in PunJab, Assam , TJipura and the 

ntire northeast pos(' s a threat to 
na tional security. 

SHRI S.M. BHATTAM (Visakha pa-
tnam) Sir, I would like the f011 0wing 
to be di eu sed next week: 

"The se tting up of Alumina/AJumi. 
nium project in Andhra Pradesh." 

The f"x istence of bauxite deposits on 
the a f Coa t part icularly in Vi akha-
patnam, East Godavari and Srikakulam 
distr ict came to ljght in 1970. The 
Geologica I Survey of India, State 
Department of Mines and Geology and 
Mineral Exploration Corporation 
establish d the existence of about 700 
million tonces of bauxite are in Andhra 
Pradesh which roughly const itute 30 per 
ceot of the deposits in the country. 
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The Government of India commis. 
sioned Ms. Bbarat Aluminium Company 
Ltd. (BALCO). a Central Government 
Public Sector Undertaki ng, to under. 
take the study of feasibility of setting 
up Alumina! Aluminium plants based on 
the bauxite depo its 00 the East Coast. 

Soviet experts along with a team 
from BALCO visi ted Krishnadevipeta 
and surrounding areas in Visakhapatoam 
district in A.P. 

They later submit ted the feasibility 
report for the project in 1980. 

The estimated capital cost at first 
quarter 1980 price JeveJ for 6 lakh 
tonnes plant is Rs. 426 crores and for 
8 lakh toopes plant is Rs. 498.4 crores. 
The rea ibi lity report ha been examined 
by Lhe A~praisal agenci,,:s of the Govern .. 
ment of India. 

I. therefore, dema ad that aluminium 
project be set up in Andhra Pradesh. 

PROF. MADHU DANDAVATE 
(Rajapur) Sir, I would like to 
suggest the following items for inclusion 
in next w ek's business: 

1. The Minister for Finance should 
make a statement on the fraudu-
leor deal involving granti ng of 

h ge loans from three nation .. 
ali~ed banks to a London. blsed 
firm and the statement sbould 
be discussed in the House. 

2. The Prime Minister had made 
a public allegation against , orne 
Oppo ilion parlies that they 
were cOllaborating with the 
extremi ts in Punjab. The 
Prime Minister should make a 
stat~ment in lbl! House on this 
subject and opportunity hould 
be giv~n to the Hou e 10 
discu ~ the statement. 

saRI UTTAM RATHOD (HingoJi) : 
Sir, I want to make the following sub· 
missions: 

1. Most of tbe States are facing 
drinking wat r difficulties in the 
rural and urban ar a due to 
scanty rains during S ptembert 

1984. Maharaslura State is 

wor t aIT·cled. (t is beyond 
the fin :lnciaJ re: urc\; of any 
State government to supply 
drinking water facilities to it 
people and the cattle popula-
tion, unle s the Central Govern-
ment he) pc; these States with 

. adequate funds and equipments 
like rigs and blasting m cnines 
are given to the State t over-
come this difficulty. 

2. The prices of raw cot,ton should 
be linked wi th the finished 
goods. There has been a con-
stant demand wi th regard to 
this which has been accepted 
by the Agriculture Mi oi try but 
refused by the Commerce 
Ministry. The Goverom n t 
should make a statement on this 
showi ng the reasons wby this 
cannot be done. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN .. 
TARY AFFAIRS (SHRI GHULAM 
NABI AZAD) : Sir, during the Budget 
S~s,jon. members ha'.'e ample opportu-
ni ty to ventilate their gri vances during 
the genera) di cu sion on Railways and 
General Budge ts. Demand for Grants 
and the Finance Bill. However. as per 
past practice. these will in due cour 8 
be consid red by the Business Advisory 
Commiaee. 

---
BUSINESS ADVISORY COMMITTEE 

econd Report 

[English} 

THE MINISTER OP STATE IN 
THE MINlSTRY OF PARLfAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAO) : I beg to make: 

. 

"That this Rou e do agree with 
the Second Report of the 
Bu<;ine s Advisory Committee 
pre en red to th House on the 
14th March 1985." 

MR. SPEAKER: The question is : 

"That this Hou e do asrc:e with 
the Second Report of the 
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Busines Advisory Commi ttee 
pre ented to the Hou e on the 
14th March 1985." 
The mOlion WQ# adopted. 

-------........ 

ELECTIONS TO COMMITTEES 

(j) Coffee Board 

[Enilllh) 

THB MINISTER OF STATE IN 
THE MINISTRY OF COMM CE 
AND SUPPLY (SHRI .A.SANGMA): 
I boa to move the following : 

"That in pursuance of sub-
section (2) (b) of Section 4 of 
the Coffee Act, 1942 read with 
rule 4 (1) of the Coffee Rules, 
1955, the members . of this 
House do proceed to elect, in 
such manner as the Speaker 
may direct, two members from 
among themselves to serve 8i 

memb rs of the Coffee Board, 
ubject to the other provision 

of the said Act and the Rules 
made thereunder." 

MR. SPEAKER : The questioo is : 
"That in pursuance of sub .. 
ection (2) (b) of Section 4 of 

tbe Coffee Act, 1942, read with 
rule 4(1) of the Coffee Rulea, 
1955, the members of this 
House do proceed to elect, in 
uch manner as the Speaker 

may direct, two members from 
among themselve to erve as 
members of the Coffee Board, 
ubject to the other prOVISJOnS 

of the said Act and the Rules 
made thereunder." 

The motion was adopted. 

(ii). Rubber Board 
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
Sir, I beg to move : 

"That in pursuance of sub .. 
ection (3) (e) of Section 4 of 

the Rubber Act, 1947 read w it h 
ruJd 4(1) of the Rubber RuJe ~ , 
195.5, 'he members of thi 
Hou e do proc ed to eJect, in 

such manner as the Spe~l ker 
may direct, two member f/om 
among themselve to serve as 
member of the Rubber Board 
subject to the other prov ision 
of the said Act and the R ul '8 
made thereunder." 

MR. SPEAKER : The question j ; 

"That in pursuance of sub-
s ction (3) (e) of S ction 4 of 
the Rubber Act, 1947 r ad with 
rute 4(1) of ubber Rule, 1955 
the m mb ~ rs of thi Hou e do 
proce d to eJ ct, in such 
mann r as the Speaker may 
direct, to members from among 
themselves to serve as members 
of the Rubber Board , subject 
to the other provision of the 
said Act and the Rules made 
thereunder . ., 

The motion was adopted. 

(iii) Tabacco Board 

THE MINISTER OF STATE IN 
THE MlNI TRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
I beg to move : 

"That in pursuance of ub-sec .. 
Hon (4) (b) of Section 4 of 
th~ abacco Board Act, 1975, 
read with rules 3 and 4 of 
the Tabacco Board Ru1es, 
1976, the me nbers of this 
House do proceed to eJect, in 
such manner as the Speaker 
may direct, two m",mbers 
from among themselves to 
serve as members of the 
Tabacco Board, subject to 
the otber provisions of the 
said Act and the Rules made 
thereunder. " 

MR. SPEAKE : The question is : 
"That in pur uonce of sub .. 

ection (4) (b) of Section 4 
of the Tabacco Board Act, _ 
1975. read with rules 3 a d 4 
of the Tabacco Board Rules, 
1976, the "members ......... o ,. 

PROF N.O. RANOA (Guntur) : 
Sir, before you but it to vote, I have a 
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few remarks to mak. For a Inng time 
We have been asking for 8n amendment 
of thi s Ac t. 0 that the qua n tum of re .. 
presentation given 0 the gtowers could 
be suitably increas d. ThIngs are now 
at such tage that it i only the non .. 
producers' section which are almost 
overwhelmingly represen" d on this 
Board. with the re ult that t ith~ Board 
has not been able to ftlnc ion as sati .. 
factoriJy and as effectively as it should, 
so rar as the grower ar concerned, 
amendment of thi Act is long overdue. 
The quantum of r presentation to the 
growers should be increa cd twi<!c as 
much as it i today . 

Therefore, Sil, 1 would like my hone 
friend to take this into <;:on ideralion 
and ee that at an early tage an amend. 
ing Bill i hrought forward to see that 
the qu ntum of r pre entation giv~n to 
the growers is increased suitably. 
Thank you. 

SHRI SUDINI JAIPA REDDY: 
WI! want the hon Minister to react on 
the point raised by Prof. N.G. RANOA. 

MR. SPEAKER: You re .. act ravou- I 

rably to it ? 

THE MINISTER OF STATB IN 
TH MINlSTRY OF COMMERCE 
A D SUPPLY(SHRI P.A. SANGMA): 
We will look into it, Sir. 

PRO. MADHU DANDAVATE: 
Has he greed to be a re ction ry : 

is : 
MR. SPEAKER: Now the question 

"That is pur uance of sub-sec .. 
tion (4) (b) of Section 4 of 
of tbe Tabacco Board Act, 
1975, read With rules 3 and 4 
of the Tabacco Board Rules, 
1 Q76. the members of this 
Hou.;e do proceed to elect, in 
such manner as the Speaker 
may direct, two members 
from among themselves to . 
. erved as memb rs of the 
Tobacco Board, subiect to 
the other provisions of the 
~aid Act and tile Rules made 
thereunder. " 

The mot/on wa.J adcJpted. 

12.17 hr •• 

DISCUSSL N ON ROT OF 
THE NATIONAL TRANSPOR 
POLICY CO M TTSB - conld . . 

[E,.,li hJ ,. 

MR. SP~AKER: The House will 
now take up furthc;r discus ion on the 
Report of the National Trao port 
Policy Committee, laid on the Table of . . 
tbe House on 12th August, 1980. 

Shri Br su Ayyapu Reddy wa on 
his Jegs. He may continue. 

12 J8 hr 

[MR. 
Chair] 

PU fY SPEAKE R in the 

SHR[ ERASU A YY APU R. D Y 
(Kuroool): Mr. Deputy Spe ker, 
Sir, yesterday I was speaking about the 
the need for the improvemen t of the 
rural lran pon y tern. 

Sir, it wa. stated by the Committee that 
th re were abQut IS million bu.l 9ck carts 
and they at. erving rural transport. The 
Committee has al 0 stated that four 
lakh viII g s are flot connected by F ir 
W ather ~oad. Therefore. in order to 
improve transport facilities. it is nec -
ssary to hEW SU i ot Rural Lint 
Roads. 

UnfonunateJy, the I?f,?vision of 
Rural Link Roads has been thoroughly 
neglected . The Union Governm,ent ~Dd 
the St~te Government are not at a,U 
concerned with the layi fig of these 
Rural Link RoadS. This task, if I may 
say so, i mostly left to local bodie$, 
namely. the S mitis and Zilla Parishads, 
that is the Block Development In titu .. , 
tions. Th~ net result j this. Toaay 
we Jlf not having ufficient Rural Link 
Roads. Even dUring the last fiv year, 
Rural Link. ~oad have not come into 
existence at all. 

Sir, it is rather very unfortunate that 
today there a re many viUages in India 
where the vi (lager have neccs a tily to 
sel) their produce during the Montb of 
March, April and May. Otherwise they 
are prey nted from elling their produce 
because a soon as the moo 00.0 tin, 
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the village is cut off and communication 
to tbe village becomes difficult. It j 
known to an 'hat such village exist in 
all parts of the country and in every 
State. I hope that in the Seventh Ftve-
Plan necessary provision will be made ' 
for Rural Link RoacJs as a measure of 
Rural Reconstructioo. I hope that 
necessary a tt ntion will be bestowed on 
this aspect we have to devise some 
separate type of motor . vehicles for 
facilitatjng the transport of passengers 
and goods in an our rural areas. 

Then, with regard 10 the bullock-cart 
itself, it ha to undergo a dra tic change. 
Of course, th~re have b en a number of 
re earch centre. But there is a great 
need to have a research centre with 
regard to the bullock-cart. No concrete 
proposal has come up with regard to 
bullock-cart. Now, changing thi 
bullock-cart is es ential in order to 
make the vebicl ligbt as well as make 
the vehicle which has pneumatic type. 
All that I can say is that if urban India 
i to go into the Twenty·first ceDlury, 
the most unfortunate part would be that 
about three Jakh villages would come 
into the Twentieth century. The total 
Joss on account of lack of rural link 
roads and proper communication and 
tr nsport facilities in the viJJages on the 
agricultural sector wou ld be enormous. 
Unfortunately, nobody eems to have 
studied this a pect of the problem. 

Then, Sir, with rega rd to the roed 
transport, during the last five years, 
there has been aD enormous increoase in 
the number of vehjcles plying on the 
road. The densi ty posi tion of the e 
vehicles which have been 
r gistered on account or the growth of 
economic activity in various fields is 
quite phenomenal. But. unfortunately, 
there has not b en a corre ponding inc" 
rease in quality and quantity of the 
National highways and the State high 
ways or the rural roads. The breadth and 
length of the e roads have not at all 
iner ased, The net result i that more 
and more number of vehicles are p) ) ing 
and the frequency is reater. The net 
re ult is that today the road accid nt 

have become quite. common. In fact, 

no day passes without a road accident 
being report d. Even in today's pap~r 
in 'The) odian Expre 'we have got a 
new item in this regard. Th, has 
happened in the city of Delhi and they 
~ay that four persons were killed Includ. 
ing a 2 J /2 Year-old girJ in road 8<.;ci-
dent in different part of the city in 
the past 24 hours. Now, more p opIc 
are dying on the roads of our national 
highways and the State highways than 
in our hospitals. The net result is 
that road transport has b come more 
risky. The air tra n port, road traD, '" 
port and tbe ra ilway transport are in a 
very unfortunate iluation. But nobody 
eems (0 be worned as to why 0 many 

road a cid ot are happening and what 
ways aod mean have to be d vi ed for 
the purpose of avoiding these road 
accidcnts. Now, the enormi Iy of 
the road accidents is very much feJc aDd 
it has become the subject matter of th 
discussion. 

On the 'Hoii' day, T had the occa-
i{)n to watch a 'kavi arnmeJan' from 

Lucknow Doordar han. In fact, one 
of the humorous skits .that was put out 
on that ~a)' was about a passenger who 
died in a railway accident wa~ imme-
diately sent to 'NarakJ ok ' There he 
was telling the ¥ama Dha rma Raja that 
he was able to travel lhrougb the river 
'Vaitherani'. The skit wns quite exce-
]Jent to watch and Varna Dharma Raja 
was Jooking physica·JJ)", at 'Cbitragupta' 
and Chilragupta replied that he was a 
Third etas passenger from Hindustan. 
That waS one of the humorous skits 
hown in the 'kavi sammelan' on 

Lucknow Doordarshan on 7th of March, 
tha t is, on the 'HoJi' day. 

' MR. DEPUTY-SPEAKER: There 
is no Third Class in the Railways now. 

AN HaN. MEMBER: 
now eq'Jated to Second Class. 
upgraded. 

Tha t is 
That is 

SHRI ERASU AYYAPU REDDY: 
The urban tran port e pecia)Jy in top 
citie has become so congestt"d the t the 
time tha it lIsed to take from one point 
to the other has almost doubled or 
trobbled. As a matter of fact. traffic 
jams have now become quite commOD. 



J57 Discus ion on Repo'l PHALGUNA 24, 1906 (SAKA) 
of the hatlonal Transport 

PO/Icy Comm!tlee 1~8 

Unlortunate]y, the municipal laws or 
the other Jaws have been revised for 
strict enfore ment, so that lhere are no 
traffic jams and accident in urban 
areas. 

The taxation policy in respect of 
motor vehicl ha to be revi ed from a 
national point of view. Variou States 
are having varying types of taxation. 
In fact, motor vehicle taxation is one of 
the rich re ource for the State. May 
be, it is an item which occupies third 
or fourth position so f r as tate re-
ource are concerned. But on account 
f the varying type of taxation on 

motor vehicles, there are a number of 
difficulties. 10 order to re olve these 
and have a ' uniform Gode of taxation, 
the Centre must d vise a procedural 
sy tern by which there i a correlation 
between the taxation policies of the 
v rious State 

. The Committee ha mentioned in its 
report about the variou methods of 
transport and it is e sentia! that there 
should be an expert Standing Committee 
at the Central level so that they can 
alJocate and regulate different types of 
transport for various types of passengers. 
Unfortunately, transport in India f r a 
Common man bas become very costly 
compared to other countries. J n fact. 
if w judge the civilization of a country 
or a State. transport system is one of ' 
the indices and method by which the 
civili alion or the standard of living of 
a Sta te is judged. We cannot compare 
ourseJve with Japan, USSR or USA in 
the matter of transport. In the western 
countrie , the transport is cheap and 
efficient. As I aid, it i neces ary to 

have an expert body at the Central level. 
The Commi ttee it elf has recommended 
aeria I ropeway fran p rt especially for 
the purpose of faciJitntion 
transport in hilly areas. India 
ha togo in some day or the other 
for ropeway transport. There is no 
other escape, beca use land has become 
very co t ly ; it ha s bee me very pre-
cious. There has be~n great resistance 
to land acqui ition for laying of r ad 
and railway line. Therefore, a suitable 
method has to be devi ed by which at 
least bulk of good can be transported 
by aerial ropeways, and the heavy vehi-

cular, lorry traffic can b reduced. The 
Committee has found that it is economi. 
caJly viable also e peciaJJy in biUa areas. 
If the di tance by road in a hiJJy area is 
10 km , the dl stanco, a the crow fiies, 
wi)) be only 1 km. It is, thl;!refore, 
essential that the recommendation of 
the Committee for going in for ropeway 
transport hould be examined aod a 
department opened for that. 

Further, the have also said about 
the pip ... JiDe transport for industrial 
goods. That al 0 has to be considered, 
so that industrial ~oods and raw mate-
rial can be transported through pipeJine. 
By tbat, may of the transport bottJencks 
can be avoided. 

On ·the whole, the report of the 
National Tranr.port Policy Committ e 
has to be imp em .... nted and th~ re 'must 
be a Standing Committee for looking 
into this matt r. 

I thank you for giving me thi 
opportunity. In conclu ion, I would 
say, as the air hostesses say : 

( Trans/ation) 
"Wish you happy journey" 

(Trans/at/on] 

SHRI MOOL CHAND DAGA (PaJi) 
Mr. Deputy Speaker, Sir. road accj~ 
dents are taking place daily which result 
in loss of human lines. I am not speak. 
ing on Iy aboDt Rajasthan. I want to 
place before you some extrarts from the 
Statement given by Shri Ansari in tbe 
Hou e in regard to road accidents in 
whole of the country. It read a 
foJlowg :-

[English] 

"A total of 2,395 were kiJJed 
and 11,229 injured in 11.286 
fQad acciden t in DeJhi during 
the years 1983 and 1984, the 
Minister of State for Transport 
and Shipping, Mr. Z.R. An-
sari informed the Rajya Sabba 
today ... 

[Tran lation] 
This is the speech made by you in 

the Hous . I want to place some extra-
cts taken fr m the p ech made by Sbri 

. , 
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[SbrJ Mool Chand Dala] 

Ansari i., tbis H~use in 1983 wherein it 
has been mentioned. 

[English] 
·'R.oad traffic in India kills 
about 25,000 persons annually. 
This was stated by Mr. Z.R 
A nsari. Union MiI)ister of 
State for Shipping and fran-
port, while in ugurating tile 
l08tb Council Meeting of the 
Indian Road. Congress here on 
Sunday. D .. scribing road 
accident$ a a scourge of 
modern ciyj lisation, he told 
the delegates "let nobody' 
accuse you of making roads 
.death·trap ." 

[Translation] 

You have made both the e an State-
ments in Parliament according to whIch 
an average three persons are killed daily 
• • In road accidents. There ~re all types 
of'v hic1es in D .. lhi. When person is 
killed in a road accident, the plight of 
his relatives can be imagined. This 
should not taken ligbPYr The lacunae 
has been that the government does not 
pay due attenlion to this problem. The 
government hould pay due ttention to 
the traD port polley. 

Besides, I waqt to brin~ the late t 
report of th~ E tim~ tes Cpmmittee to 
your notice in which it ha$ been stated 
th.at the Planning Commission doe no't 
provide fuods without wq(ch it j not 
possible for the Ministory to provide 
either road' or make any altenative 
arrangementS . In tbe 59th report, 
1983·84, of the Estimates Committee it 
has been stated that-

[English] 

"Ths Committ.:e are infor-
med that the Ministry or Shi· 
pping and Transport had 
identified 322 by-passes which 
were required to be constructed 
in the conntry to enable smoo· 
ther flow of fast movjn traffic 
on the National Highway in 
view of Hcute conge$tion in ur-
ban area. The Commi t lee 
would like the Ministry to 

undertake an economic cost 
benefit analyasis. But tha t bas 
not been done," Secondly, 

"The Committee find that 
a against the assessed ne d for 
the construction 'of about 400 
road 'overbrjdges on the N tlO'-
nal Hiahw Y at the b ginning 
of the Sixth Plan period, only 
60 t(\ad overbrid es we JDclu~ 
ded in the Sixth Five , Y ar 
Plan and ohl), 9 road overbrid-
ges have b ... en sa ctioned during 
the fir t three y ars of the 
Plan. " 

[Tran lotion] 

So, Mr. Ansari, when you place 
dem nds for 4 0 overbridge. and the 
Planning Commi sion does 110t pi ovide 
funds for it, th n work on very few pro-
jects is started; overbridges are not, 
constructed and road are not widened. 
Then you bring out a report in which 
you say that thi policy has been chal-
ked out. Thi policy is u eless It i 
implemented fllily or fund are provided 
by the Planning Commission for it. 
Such reports should be put in the shel. 
ves if it is not possible to implement 
them in the absc.: nee of funds. The 
same thing ha been said in the report 
of the E timales Committee that tbo 
Planning Commis ion h s not provIded 
funds for it, wha t can we do. Against 
demand for funds for 400 overbridges it 
has been admitted by you 
that only 6 0'1 rbridg s 
have been completed . Even in this 
situation you propo e to enact a new 
legislation Hnd talk of removing neroa. 
chement. So far as Uttar Pradesh is 
concerned. the number of encroachments 
on roads is more than Rajasthar. It 
should be more in U.P. because Ultar 
Prade h is a big State. 

You had to make amendment to the 
National Highway. Act to remove those 
encroach ments. But after 1956 no 
am ndment have been made in the aid 
Act. 

SHR.l GIRDHARJ LAL VYA 
(Bhilwara): you should speak about Petti 
road in which you are inter h ·d. 

HRt MOOL CHAND DAGA : It j 
not a que tiOD of Pali road. I am think. 
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ing of saving peopte from deatb. Today. 
newly married people become victim of 
acciden ts and their widows are left 
weeping, I thank Prof. Mr.dhu Dands ' 
va te for dra wlDg atten tion to an impor-
tant subject that 25 thousand per ODS 

become victim of road accjdents 
How many peopJe become victims of 
accidents daily is an important ques-
tion wbich you have taken lightly. This 
is 8 serious matter. You are npt 
amending tbe Act. Does it involve any 
expenditure 1 It wa proposed to make 
an amendment to the Act in' ]954 but 
what are the reasons for not bringing 
forward an amendment ? 

[El1gli It] .: ,. 
In this connection, it is tated bere : 

«'Tbe Committee are infor .. 
med that the National High 
Nays Act 19'56 would Dot serve 

the purpo e aoo a s .. "arate legis-
lation for dealin with the e 
problems is neces ary:· 

[Transl'at ion! 

You say that yon .have written tc> 
be States an.d they have not seDt replies .. 

On.ly some tates have sent replies and 
the rest bave not even replied, Such 

lis th6 way of 'Working and you are talk-
ing of safety. 

The foremost thing is that daylight 
hoJd.ups take place on the roads, It is 
generally e n that a number of 
policemen are present on ' the 
roads but they demand tax . They 
are committing open robbery. Ttl" 
motorists have ' to pas.s through grea t 
o-rdeal. An" ~e ' S'~ c(JbstantJy k p OD 

a11 ' the persons passin t tougb the 
road!r. 

RegardiDg octroi ' I ant t8 know 
. when' it will be abolished 1 The former 

rime Minister had re~ommended :.-
. '.1 f. ~ 

[English} • 11 \. ''ow • 

-UOct oi hrts' been described 
Ii a 'ftgt'essive tevy' by the 
Prime Minister while' addressing 
tbe Chief Mini ter's Conference 
OD 16 September l~O; She 
fu'ttber sttessed the need (or its 
aboHtion II on a time-bound 
prosramme ... • 

J I~ 

T . was tbe statement. made by the 
ex-Prim Mio 'st r ; and _how far )las it 
been implemented? It is further stated 
here : 

""." " t 

"In you,r address at that 
conference, you bad accepted 

, that "0 the case of octroi, the 
only ratjonal step ill this d·ree-
tion wouJd be it abolition' 
and had desired that the Chief 
Ministers should 'look at 

. this prQbJem in proper pers· 
pectlve and take a decision 
there and now for abolition of 
octroi frem a firm deadline. say 
1st Aplil J981." ..• ... 

[Trans lat ion] 

The former Prime Minister had 
dedded Jbat by 1981 octroi should be 
abolished. 

[Engli h] 

This was stated before the meHing 
of the Chief Ministers. What has 
happened? It is also tared here: 

" .. , 'and this time we shalt 
not take it as a joke,' We 
would urge that you may pur-
sue thi hsue with the States. 
The levy Dot only affects the 
smooth flow of road transport 
but al 0 co ts the operators 
beavty in terms of Joss of v.e-
bicle hou rs due to their detec-
tion and wastage of costly and 
precious fue I. " 

J1 

(Translalton] 
t 
The year 19,81 w s fixed as deadline 

for abo.Ji bing octroi but nothing bag 
been done tiB date. 

It is nece sary to make amendment 
in the Motor Vehicles Act, 1939. 

I. • : 

., 't It is said .tba t the .policell\en present 
.r.on tho r.oods demand mOQ~y, I can teU 

ou' 'b l olution which appeared in the 
! " indus tan TilDe H issu of 10th Sep-

, tern r 1984. The policeml!O preseot on 
the road demand moo Y. Today it is 

' di1D=uJt to pJy ehides. Would you 
.ple.se teU us whether I th 1'e '. no money 
avaiJable with your department. And 
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[Shri Moo) Ch nd D ga} 
road ax evasion amounting to Rs. 50 
crore has belen mentioned therein. 

[English) 

There is a new item in The Hindus-
tan Times dated 10.9.1984. 

The headi g i : "Robbery on the 
roads. tt It reads as foHows: 

"Nothing can be more scan .. 
dalou than the reports of 
mas ive road tax evasion 
amounting to Rs. 50 crore." 

Then it further read as foHow : 
"It is an open fact that emp-
loyees of the Sta to Trao port 
Department have been indul-
ging in al) kinds of malpractices 
and i uing forged licences. It 
is a Iso a fact that corruption 
is rampant in the State Trans-
port Directorate." 

[Translatioll] 

Today who will dare say that road 
transp rt is functioning well. 

Mr. Deputy Speaker Sir, I do 
not know whether your roadway 
tran port is running on profit or loss. 
No one i earning 'profit. It i incurr. 
ing 10 es to the tune of crores of 
rupee. 

[English} 

I have not read the whole paragraph. 
It reads a follows: 

"It is an open fact that 
employees of th State Trans-
port Dep rtment have been 
indulging in all kind of m , .. 
practices and i uing for ed 
lic nces. It i al 0 a fact that 
corruption j rampant in tbe 
Stat Tran port Directorate. It 
is al 0 widely k wn that defec-
tive vehicle ar i 
r~adwortbin s certifi t 

con id ration. Th c 
Jaint of har m ot are . 
kn wn to 'ho e ho h ve to 
d I with the d p ,~tment 

briet th t te 
part nt in th 

stinks wi th corruption, ineffi· 
ciency and serious financial 
lapses. In brief. it is in a 
virtual me, On wonders 
why the ao\' roment bas not so 
fa( expo ed those responsible." 

[Translation} 

If the Tran port policy is formu-
lated by uch a Departlllent, nothing 
wi lJ be done atisfactorily. Yesterday. 
you wer saying that alongwitb the 
efficient run,oin of roadways we will 
have to look jnto the rUDni,ng of uneco-
nomic trains also which are incurring a 
10 s of Rs. 49 crores. 

(Englilh] 

This deci ion wa taken in 1973. but 
it ha not been implemented. It is dis-
continued. It is not being done. 

[Translation] 

It ha been tated tha't the Depart .. 
ment of Transport is vigilant. In what 
way it is vigilant when thl!re is no coor-
dina tion. Mr Ansari wiJl ay that our 
Transport Department is earning money 
but railways are not giving a si tance. 
Which of hi department is functioning 
efficiently? He h'ls stated that the ..... 
transport is running in los. Unecono-
mic railway lines shouid be closed but 
nothin i. bei og dOQe in thi re ard. 
The Report is befor.e y u. I am readiu 
out from it to h w how work 'is 
being done. Only God knows how it 
will be done. 

[Engli h] 

I quotin fr m p 
Expl natory M mor pdum 
Ra i I way Budget ( 1984.85). 
fo)Jows: 

e 97 of the 
on lb 

It re~d as 

"00 the recommend~tions 
of the Admini traHv R form 
Commission and the Railway 
Conv nlion Committee, 23 un-
ec nomic bra b Jin were 
in ati d 8 t for . closure 
and the mat r ,., ta ken up 
with tbe State OOV~rDlPents :" 

[Tralls/atioll] 

I fe 1 that a good tr n port policy 
can be formulated for the country 
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wherein maintenance of roads and con-
struction of roads in villag s can be 
provided. This Report on transport 
policy is alright, ~ou may consider it 
but in the present age, tran port should 
be given high priority. Planning Com-
mission should provide more funds, 
corruptio should be weeded out and 
the Motor Vebi cJes Act and the 
National Highway Act should be 
amended. If you take these tep ' , only 
then you bill be able to implem.!nt it. 
otherwi e you wi)) hav" to sufft:r 10 es 
to the tun of crores of rupees and you 
wiIJ earn a bad name also. I would 
request Shri Dandavate to think of get-
ting another report prepared as there 
has been no implemt:ntation of this 
repor t since 1980. 

·SHRI R. ANNA NAMBI 
(Pollachi) Hon. Mr. Deputy 
Speak f, Sir, on 12th August, 1980 the 
National Tran port Commi ttee submit-
ted its report. After nearly 4.1/2 years 
this Report has b en taken up for dis-
cussion in thi House. On behalf of 
All India Anna D M.F. to which I have 
the honour to belong. I welcome this 
and wi h to say a few words. 

Sir. i is creal1y regrettable that the 
uovernm ot ha not formulated a 
national tran port policy, which i the 
ba i. for the success of industrial and 
economic policies. The very fact that 
the report of the National Tra n~port 
Committee ha been taken up for dis-
cussion so bC!latedly go s to prove the 
ablience of a national tran port policy. 
But I am sure that the Central Govern-
ment headed by our dynamic Prime 
Mini ler Shri Rajiv Gandhi will make 
up for this delay and ensure succes ful 
implementation of a national tran port 
policy as and when it j formulated • 
Sir. we have completed Six FIve Year 
Plan and the S~venlh Five Year PJan 
i on the anvil. I sugge t that th first 
year of the Seventh Five Year Plan 
mu t begin wifh " pragmatic national 
transport policy . Thi discus ion now 
augurs we1l for uch a beneficial con-
sequence. 

·The speech was' originalJy delivered io 
Tamil. 

National Highways, Coastal Ship-
ping, Inland Wat r Transport Air 
Transport and Railway Tran port are 
the principal components of a transport 
policy. UndonbtedJy, national high .. 
ways and rai lway have made significant 
progr s during tbe past three and half 
decades and more after Independence. 
At the ' v ry outset J have to refer to the 
lop-sided development of Railways and 
National Highways in the country. 
During the past ten year no national 
highway has b en constructed in Tamil 
Nadu, the Government of which has 
been endeavouring to implement the 
tran porlation programme througb 
roads effectively and efficiently. The 
Transport orp<'ra tion of Tamil Nadu 
are known for ffective and profitable 
functioning. Yet, the entre ha not 
paid attention to con tr uet the East· 
Coast National Highway, which is 
st rategi ally Important for the country 
as a wholc. This road will &1 0 open 
up backward areas in tbe country for 
economic development. 

Here it is nee ssary t o refer to the 
requirement of massive money for the 
development of Air Tran port and 
COJslai Shipping. Similarly for the 
development of Railways we do want 
substantial sums. But for national 
highways we do POl n ed so much 
money. I take this opportunity to 
demand that the Centre should allocate 
mone} to Tamil Nadu for nationaJ 
.highways, particularly when the Gov rn .. 
ment of Tamil N ad u have got xcelleot 
r ecord of DJaintaioiog State Highways. 
Thi must be look d into by the Hon. 
Minister of Tean port. 

I wouJd ta e this opportunity to 
refer to the rai Iway bridges. I am sorry 
that the Railway Board has not taken 
direct interest in their construction. I 
have to appri e you of the fact th t 
during the recent cyclone in South, the 
old Rai Iway Bridges con trucled by the 
British r wi t h tood the on Jaught of 
cyclone, bUl lhe new bridges have b en 
wash",d away. Thi shows tb I( great r 
attention hould be pai'd to the 00-
struction of railway bridges 0 that tbey 
survive such natura l calamities. The 
Railway ard hould take direct and 
per onal interest in this mattet. 
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[Sbri R. Anna Nambi] 
Comina now to- the Inland Wat r 

Trao port. sufficient attention bas not 
been paid to this. By constructing 
small mechanised bllat and by modec-
nisina the tradi tional catamaran , we 
will be able to develop inland water 
transport. We should do this in a 
massive manner. Th Inland Water 
Tr~llsport authority should be expand d 
an'd strengthened. A detail d inland 
w~tcr transp rt p.olicy should be fOf. 
mulated and implem .. nted throughout 
tbe country. This can be done on ly 
when the iqter.state; river ace nationa- I 

Used forthwith. The Constitution, if 
nece sary. hould be mended for thi 
purpo:)e. I demand that the inter~tate 

riv rs sh uld be naljonaJised for the 
purpose of devt;loping inland water 
transport. 

Sir, it is axiomatic th t only wh n 
there i aD effective national transport 
policy, the industrial d velopment anti 
the agricultural d elopment of the 
country can be su tained and th ir 
tempo maintained . In the first .v~ 

Year Plan the allocation for trans'port 
was 20% of the total plan. In toe 6th 
pJan it bas dropped to 12%. In many 
five year Plans scant attention has been 
paid to the development' of inland water 
trans~ort. it is nee ssa'ry to POlO" out 
the vital Io)e being pJ'ayed by the 
national highways, Though tbe roads 
are just 6.1% of tbe to[al route milea'ge, 
yet tbey carry 40% of the' transport, In 
this bacICground we' bay\! to invest more 
money on tbe development of road. 
Similarly, the national ~sset of ou'r 
rivers shoul also be utilised bet er for 
transporta ti 011 purposes. 

I D1 constraliled 0 refcr to Tamil 
Nadu becau e of the slupendou pro-
Be stat has been m de by the Govern-
ment headed by our PUI achi Tbalaiyar 
Dr. M.G R. 60% of the bus transport 
ha b en nationalised. All the villager 
in Tamil Nadu have got link roads and 
th yare connected oy bus· routes The 
Tran port Corporations are serving th 

ceds of rural masses, Out of 11 
Tran port Corporation, 10 corpora (ion 
are functioning profitably. I suggest 
that the Cenfre should osure tbat the 
other State emuJate the example of 

Tamil Nadu in this matter. I may 
take thi opportunity to demand lDa-t 
mor financial incentives ar ne d d to 
be given by th Centre to Tamil Nadu 
foC' streng henins further the tate 
Tran port Corporations. 

Before I conclude, I would refer to 
the ' vital role being ' played' by bullock 
carts in the rural economy of our 
DalJon. They 'are about 150 laklis in 
numb r. They have to be moderni ed 
in order to ensure that our vi))ages also 
enter alon'g with urban areas the 21st 
Century. Wi th these words I conclude 
my speech and r<;!~ume my seat. 

[Trans/atiun ) 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) Mr. Deputy Sp aker. 
Sir, the National Transport Policy i 
bei rig discussed in the House. Fir t of 
all I would like to submit in this 
regard that the importance and priority 
which should have been given to tran .. 
port. has not been giw n from the Fir t 
Flve' Year Plan to Sixth ive Year Plan. 
This is being particularly felt because 
with greater developm nt, increase in 
industries, agricultural output and 
alround progre s. grea tor difficu1ty is 
being experienced in (rnnsponation of 
good. If we look into [h se difficultie 
vis-a vis our Railway ' , motor tran port 
system shipping and air services t pipe 
line or rope Ji'nk system, we find that 
all these services ar inadl!quate. With 
the incl ease jn tbe pace of develof>ment, 
there wiJl be rapid increase in tht: p c 
of industri Ji ation and by 2000 A.D. 
aJl these transport systems will not be 
able to cope with the d v lopment . This 
will cause a big setback to our progre s. 
The Planning Commis ion should, 
therefore, be particularly car ful to give 
same pri ori ty to tran~port as has b en 
given to irrigation and power and only 
tben i 1 will I e pas ible to maintain the 
pace f d veJopmeDt of the c untry. 
But if you mak a comparative study of 
the allocations made for tran port 
from the First Five Year Plan to th 
Sixth Five Year Plan vi ·a- VIS irrigation 
and power. you will definit~ ly feel that 
Planning Commis ion bas not paid any 
a ttention to transport wbi h has ham-
p red the pace of progress of country. 
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Therefore, thi matter should get special 
attention. 

I would like to say something about 
Railways particularly.. The Railway is 
our biggest trans~ort system, be it 
transportation of good or passengers. 
There has not been desired development 
in this regard even after 37 year of 
ind pendence. In the Budget pre: ented 
by the hon. Minister of Railways y ster· 
day, there is provision of on Jy two new 
railway lines of 50 kms each wh reas 
survey have b en made for mor~ than 
100 line. Demand for new rftilway 
line has b en comming from all over 
the country. People are a king for new 
railway lines so that their area can be 
developed, indu tries can be set up 
there. tbeir economic condition can be 
improved and poverty can be removed. 
But without funds. these things cannot 
be done od the Governmen of lndia 
or the Planning Commission dose not 
provide ufficient funds to the Railways 
to ena ble them to lay new railway lin , 
replace the old tracks, which i the 
cau e of accidents, or repair or replace 
ob olete coaches. which are so old tha t 
they catch fire while moving. There is 
~r at need to se-t up new wagon 
factories. We should think of measures 
to remove ~hortage of wagons and car-
riage. Only then our means of trans. 
port, throu~h which we want to take 
our country forward, wilJ be successful. 

In this connection I would like to 
tate tbe position specially about 

Rajasthan. In Raja than you have 
been able to provide only two Railway 
line, i.e., Suratgarh-AnuJ:tgarh and 
Chi'ttor-kota. Kota-Cbittorgarh line 
has been provided because there are 
cement factories in that area but the 
central part of Rajasthan is lying under-
developed where no railway line has 
been laid tiJl daty and for which we 
have been making a demand for several 
years. We had also demand d that a 
separa te zone should be formed for tha t 
area because the area i served by metre-
gauge linc, to ' which Government of 
India and the Planning Commission 
have Dot paid any attention. For-
mation of a eparate zone wi)) help in 
more development of Rajasthan and 

Jayi ng of new Jines wi JI be cansidered 
independently which wilJ speed up 'our 
economic development. I wouJd aJ 0 
Bke to submit that severa) surveys for 
new lines have been conducted in our 
area but due to paucity of funds those 
projects are lying unimplemented. Plan-
ning Commis ion is not prepared to 
pr vide fund for them with the result 
that no new railway Hne ba been laid. 
The hon . Planning Minister is itting 
he re and I would like to make a special 
request to him that aJ) th survey 
me de so far in Rajasthan should be 
ap roved so that Rajasthan also 
ma rches ahead on way to progre s. 

G('o~raphfca1Jy. half of Rajasthan 
is mOllntainou~ and the r mainin half 
jfoO; desrrt The economic development 
of a . m~ Jt area. like the constitu ney 
of Shri NaJwar Singh, can be sp ed~rl up 
but if the remaining area which 1. 
mountai nous or desert is not developed. 
the' whole of Rajasthan will Jag behind. 
Th _ red of the country i progres ing 
am' jf nothing is done in our State, it 
will r main backwards I. therefore, 
Tt"quest particularly the Mini ter of 
PJannjn~ . Mr. Narayanan to pay atten-
tion towards it ar,d sanction funds for 
those ra i] way line in Rajasthan for 
which survey has a'ready been completed 
so that construction of railway lines 
th Te is speeded up. 

Morover, I would lik to submit 
that Planning Commi sion hould make 
prOVISJon for building carrja~es. The 
condition of carria es, i so bad that 
incidents of flre in them is a daiJy 
occurrence. Hence, new factorje 
should be set up for building new car .. 
riages. At present, such a factory is 
functioning at Madra . 

[Eng/ish] 

MR •. DEPUTY ·SPEAKER : Do you 
want to continue your speech? 

SHRI GIRDHARI LAL VYAS 
Yes. 

. . 

MR. DEPUTY. SPEAKER You 
may continue your speech after lu ch. 
Now we adjourn for lunch, to m et 
again at 2 p.m. 
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13.01 hi • 
(The Lok Sabhlllhen adjoul ned/or lunch 

till F~urleen of the Clock) 

14.05 hrs. 
(The Lok $abha re-assembled after Lunch 

at Flv~ minutes past Fourteen of 
the Clock) 

[SHRI SHARAD DIOHE in the Chait] 

[Translation 1 

. SHRI GIRDHARI LAL VYAS: 
Mr. Chairm~D. Sir, I was speaking 
about the transpcrt system, particuJarly 
railway lines in Rajasthan. Th Plan-
ning Commission has not given its 
sanction to even one line out of those 
for which survey has been complet d in 
Rajasthan. A a result Jot of difficulties 
are being exprienced in removing back-
wardness of Rajasthan. J, therefore, 
like to !ubmit to the Minister of p1an-
ning that we have submitted a proposal 
for conversion of D elhi-Ahmedabad line 
into a brood gauge line. This is a long 
route and large funds are required for 
this purpose. That is why it ha not 
been sanctioned so for a a result of 
which development of the entire Rajas .. 
than, Gujarat and Delhi as also the 
areas around it has been adversely 
affected. 

A demand is being made to convert 
the small line between Kota and Dev-
garh into broad gauge line, urv y for 
which has already been completed. If 
Kota·Udaipur line, in respect of which 
urvey ha been completed upto Dev-
arb, is extended upto Ahmedabad it , 

would help in the development of this 
entire area. Similarly, urvey 0 f Toda .. 
Rai en-Nathdwara Hne is still pending. 

imilarJy, the demand for ' Lambia. 
lJeawar Jine is still pending 'considera. 
tion. Not a single line bas been 
sanctiona) here as a r suH of which 
development of the entire area 
is aetting blocked. T, therefore, request 
particularly the Minister of Planning 
to pay attention to thi aspect and 
accord sanction to the e lines so as to 
speed up the develop~ent of thi area • 

I Submit that with the laying of 
rai)way line, the hortcomjngs existing 

in Railways should also be removed, 
There is shortage of goods wagons. A 
great difficuJty is being experienced in. 
transport even top-priority goods like. 
coal, foodgrains and fertilizers due to 
shortage of wagons The number of 
raiJway lines aDd the number of trains 
should be increased j n proportion to 
th r p d increase in traffic as well as 
population. New trains are not being 
introduced due to shortage of coach s. 
thu cau in io convenice to the people 
Augm ntation of trains is held up due 
to shortage of coaches. The ca e for 
setting up of a new coach factory ha 
been pending with the pJanning Com .. 
mi sion for a long time for its approval. 
Mor trains ~a n be introduced with the 
",etfing up of this factory. 

SimiJarJy. there has not b en any 
proper deveJopment of road parti. 
cularly in rural areas. I w uld like to 
mention about 'he National Highways. 
One of the National Highway in 
Rojasthan has been con tructed from 
defence point of view only and is in no 
way related to the developm nt of the 
8tate. There are onJy two national 
highways. One is from ARra to Bi kaner 
and the other is from Delhi to Ahmeda-
bad. Beside these. two more Nationa l 
HilZhways . hou ld be cons tructed in 
Rajasthan . One should be constructed 
from Ajmer to Bombay via Tndore. 
There is heavy traffic on this lin . No 
other road has got so much traffic as 
thi national hi1lhway. The government 
of Rajasthan has urged the central 
f/OV rnment to constract thi!{ national 
highway, but no action h fl~ been talcen 
so fnr in this r gard. Similarly, the 
road between Ajmer and Ahmedabad via 
Pali is a very busy road. Traffic is 
heavy on fbi road also. If these two 
roads are converted into national 
hi~h-ways they would definteJy be very 
much beneficial. 

A few Members from the opposition 
have aid that villa es hould be linked 
with road. Roads hould be cons ... 
tructed in rural areas. No attenion bas 
h en paid toward this aspect. In the 
Fifth Five year plan and the Sixth Five 
year plao. we had made provision to 
]ink all vi11ages with a population of 
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fifteen huodred by fait we ther roads. 
A Jot of w rk was done in tilis respect 
but devel POle t wa Dot to the de ired 
ext nt. Tb retore. arrangement should 
be made in such a way that villages are 
lioked with each other and theso bouJd 
be linked by pucca roa S so that d ired 
tr po t ~ ciJ~IY can provid d and 
development of th area can talc place 
at r pid ,pe 

(woufd like to make a mention 
a~out our ports also. Their development 
is a must. The ir is heavy congestion in 
Bombay Port. All the incoming hips 
have to be detained there fot 15 days to 
one month which result in paymeo t of 
evarel charges. Other ports may aJ 0 be 

deve10p so that the hips which can .. 
not find b rtl1 at Bombay or Madras 
can find phlce there and are not 
detained unoeces hrily . Similarly. eoas· 
tal lin ' are n()t fUnctioning prop\!rly. 
Last tim ' , wh n we went to Andaman 
and Nicobar, no ship wit available for 
IS days. E~s ntial commodities. like 
kero ene, etc. do not reach these in 
time. Th ship I ave fr m Calcutta 
ut it cannot reach th :!Te io time due (0 

fa our "robl m. I would like to subrni t 
that ther is an absolute necessilY to 
remove tM mismanag ment so that 
development can be 01 3de with rapId 
speed. [would like to read the la t 

. para of this report. It ays : 

[English] 

" e are convinced that tran· 
port is a vital infra tructure 
fac ility for u tained economic 

rowth even for de\,elopment 
of core ctor such as powc!r 
and irris tion And that 
inadeQuacv of tran port Jel;lding 
to bottleneck disf rt the entire 
range of economic anrt social 
activity and causes overalJ 
shortage . ., 

IT r art,/t1t ion] 
It has been a great hindrance 
to ur d ve topm n t. The tfa n • 
p rt system should be ace rde 
the me prior ty a has been 
giv. n to power and irriggation 
sec ors. so that our r.equirc. 
men are f.ulfill d. 

SHRI AllOUL RASHID KABULI 
(Srioagar); Mr. Ch irma Sir, whh 
regard to the motion mov d by Shri 
Dandavate for discu slOn on Trao port 

, . 
Committee's r port, I would )ike to 
submit that there are many shorteo ning . / 

in the trao port sy tern of the country 
and the worst alfected area are back· 
ward areas aod hilly areas. The State 
of Jammu and Kashmir is one of them. 
I would oot draw aUentio to otbQr 
points. because almost all th~ i(llportaQt 
point have already been covered by 
other Members. I would like to draw 
'he attention' of the hon. Mini ter 
sp eially towards the State of Jammu and 
Ka hmir. I would I ike to submit that 
the State of Jammu and I<. hmir is 
entirely a hi) 'y area. All the beautiful 
area and den ely populated areas are 
cut off by the moutltalDs and they are 
inaeceS ible even today wh~ n the twen· 
tieth century is coming to a close. 

The transport probJem is a hi ndrnnc 
not only to the social progress of the 
people of the State but also to the 
development of their cult~ral ethos. 
Their e: onomie condition is ve 

I 

miserable. I wo~l,d Hk to point out 
that the State of Jammu & Ka hmir ha ' 
three regioos. Ja91mu region has 
Rajouri, Poooch. Doda bord ~ r and 
U,. hampur areas. So far ~s Ka hmic is 
coo~erned it i~ entirely a hilly ~ err~in . 
10 bl!lween there is a vaJle~ known a 
the Ka hmir Valley where mo t of th 
people live in ' hilly :Ire-a ' Ladakh 
region is totally cut ofT. If a match 

• I 
box cost ten paise in Delhi or Jammu, 
it costs not less than fifty paise in 
Ladakh. 

I would like fo point out that t~ 
people of th ... ,se area are very backward 

• I 

aod they are not a b1e to ~et due h re 
in the progress and p'rosperity of modern 
India, Thi fact ba~ als,o ~een l)Lniio ~ ­
ed repeatedly in the State As~ emb l and 
w have r que tdd the Cen re r im~ and 
again that for the de"velopmeot of the 
State of Jammu and a hmir, it i 
ab lutely n ~ ce ary to have an ' w rk 
of road th r. The r v: nue of the 

tate i v ry meagre and i io d quale 
to me t the e penditure to Jay a ·n twork 
of road there. There is an acu t(t 
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shortage of resources in the tate. If 
you vi I t Raj uri or PooDch area some-
tim, one look at th ptace reve Is that 
eV ' l1 in thi tw~ntieth century, the coo. 
dition in those areas is 0 mi erable 
a rid there is so much backwardness and 
pov -Tty that tbe State of Jammu and 
Kashmir reg rd d 8' a beautiful vaney. 
i" a :tually very backward. This untor-
tun t · condition of me State is in vi-
tab'e bee use of lack 6f tran p0rt f eili .. 
tie th reo 

The price$ of es ential commoditi s, 
which reach there from oth r States 
b 0 e two to four times co tlier. 
Be id • ometimes there is ao ncqte 
ca rcity of th se commodities also. 

Dunn wint r s &on, the rO' d I ding 
to nihal is often blocked and a a 

,r e ,ult fo d articles coming fcom other 
Srit (e" are also held uP. would reque t 
he hon Mi ni ter to pay attention to 

'the e .. peets al .o. 
Th re a re three ' sp",cts wbich shoula 

be taken into con ideration while deve-
lopin transport sy tem in the Sta teo The 
fir t b J ic poiot is that there are plenty 
of forests in the Slate but there rHe no 
approach roads to those forest~. The e 
for r!st are beiog denuded, but Govern· 
ment i , unable to ke p a wa ! ch due to 
lack of transport facilities. The e areas 
are either on the border of Pakistan or 
China, but being inacc , sible the forest~ 
in the area~ , which are valuabJe as ets. 
are b ... ing des t royed. Due to lack of 
tran port facilities forest wealth 1 not 
bei ng pr perly exploited and the State 
i sUstaining hug ... loss. Re in and forest 
based a also forest.oriented indu tri s 
could be set up there and we could 
derive ben fit out of those industrie , 
but due to lack of transport facilities, 
we have not beeD able to derive benefit 
so far. It i therefore necessary to 
COD .. truet roads in tba t area • 

ore over fruit worth crores of rupee 
are grown in our St te every year bu t 
cannot b ~ transported to other States of 
the country due to Jack of lrao port 
facili tie and railway lin s. Th Te are 
few tra~ port agencie, on which we 
bave to depend for the purpose. Due to 
utter lack ot tran port facilities, (ruit 
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gro It r ha' e b eo suffering loss to the 
tune of crores of rupees ev~ry year. 

ruits WOI th orores of rupe s perish 
and cannot be tran ported to otber 
states. Whenever tbe fruit ea on t rts 
afte September, demand for transporta. 
tion aJ 0 increa es, which Jead to 
xploitation by middlemen . As a r suh 

the fruit grow rs, who grow fruits with 
sweat and toil, are d n i d the benefit 
The benefit of the fruit Iran ported t~ 
Delhi, Calcutta etc. is detived by the 
middlemen and nOI by the growers, 

I would therefore sub:n.it to th hon. 
Mini ter that it ~~ very unfortunat for 
us that Banihal, which serves as a leway 
to Ladakh. i gener fly cut off during 
the wint r ea on due to bre~ch of 
road caused by Jand lides. There is 
Jand erosion and the road is dama d . 
You wiJl have to find a olution to 
this prob' m Beror partition our fruit 
us d 10 pa. s through Punjab and Rawal. 
pindi serv d a our outlet. At that 
time Punjab wa unit 'd, but now after 
1947, Punjab ha been devided and a 
J rge portion of Punjab ha gone to 
?akistan. TOi'Jay Bao thsl road is our 
life line. If thi road is blocked, Our 
fruit ide. (ro ed a nd fruit indu try j 
.al 0 delOtroyed. The tourism indu try 
on which we are totaUv dependent is 
al 0 bad Iy atf cted and our fore t prod. 
uce is also blocked. These product 
cannot be transported out of the St'l teo 

The goods, . for which we are wholly 
de endeot on Himachal. Punjab and 
H . ryana, and the goods tran~ported 

from Delhi particu}ar]y are h Jd up in 
tra nit. I cannot explain the mental 
torture we suffer due to teep rise in 
prices and exploita tion by middlemen, 

You can your elf see the difficulties 
being faced by almost four million 
people Jiving in the Kashmir Valley. 
Lada kh, Poonch, Rajouri or in the 
border areas, simply because the roads 
in the e areas, get damaged during sht 
months in winter. 

We had, therefore, made a plea 
long back in this august House that the 
work on rai Iway line upto Udhampur 
should not proceed at a snail's pace. 
It n ed a lot of boldness and courage. 
You wiIJ have to accept this challenge 
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andf!ultilllate]y, trailway line will have 
,to be eX'teD'ded ' upl0 Srfnagar. Only 
th D, the diffieulties 'Of the people, 
who are ba ward ' and who e eotire 
economy is in shambtes at present 
couJd be fernev d, The e are the 
genu.ne di uti; s which the people are 
experi nciog whereas we put the blame 

.that there iS' mental dh taoce and lack 
of emotional integration. These people 
hav: en kept 0 mlTCh aloof that they 
are befD8 del1ied the benefit of the: 
economic de elOl'ment of the country 
and hence a ituation of mentaJ d lance 

.i · d veloping In the ar a. 
I Would like to porn out to tHe ., , 

'hoo. Minister that olJr Slate is very 
sed i live Sta teo This border Sta te is 
si tua ted on the border of Chlna, 
Paki tan and Afghanistan. Keepin~ in 
view thi fact, you have · to co'n -' r'uct 
road ' in the, e . trategic h1l1y area . , This 
;0:.11 d not only be oenericial to the 
people of the tate. but 'would al 0 be 
beneficia I to the Armed Forces. b c[iu Ie 
they have to face the nggre sor in thi-
tra tegic area. 

Our Stat IS urroundeCt n rhree 
Id e s by oth r c t.inlrie~ . I wo ld Mlso 

like to remind "hat when Qk im Skheb 
wa Cheif Mi'nist r. and' Was jus't an 
MLA, it was demanCfed in the Le'gi la-
ture that 'Mu-ghal R r aj ·hould be opened 
a, it wl1(.dd link J mmu witli KasHmir. 
But il was $aid at that time that th is 
ro d would provide e ~ a ce . to the 
b rtf r nr, a and it would b a tis ' to 
the in! rit:f of ' the ,:obnfry a'n(i ' it is 
not in the intere t of th ' int(' r'il 0'( 
the country, but gfter t n year~ Qasim 
S h::>b ' hltn e~f ' snid that Armed Force 
had conceded tbat 'Mughal' Roact Was 
e entia I for 'th 'd ft:nce force. 

[ WOuld like to submit ' that ' our 
State is backward-econoiTllcal1y and ' 
cullurally-'a'nd the tra'n port system - is 
lagging far benind. The hon, Minister ' 

" should olve these pr bl m , of the ta te 
on top prioriry ba')i s and s~ffi~ient fu~'ds 
should be proviaed in th~ Seventh Plan 
for removing o ur difficulties. That is 
my only subniis ion to you. 

' s r RAR H AWAT (' Im ota ) : 
Mr. Ch8rrm ; Sir. the a tiona I Tr '0 ' -
port P licy Comrnitt e haCf u 11' e~ 

its ·report in 1980 and since then tbe 
Oovernmen t hawe ccepted some Ilf it 
recommendations, but due to paucity 
of funds even the cgept d recom 00-
datioos could Dot be impl m nted. No 
doubt. there has been ao increa e in 
t.o,tal iQvestment from First Plan to 

'Seventh PJan. 
1 

If 12 percent was all cated to the 
transp rt seclor in 'ne it t ,Pjan, I 
find, this per nlag has been r ducad 
succes, iveJy for each plan after the 
Second PJan. 

I would Jik'e to suggest to the 
Mrru ter of Finance through the 
Minister of Planning that lran port 
~hould a 0 be trea ted as priori ty sector 
'and 'j is annual investment OT plan in-
v,e tment should be rai ed. There is no 
coordina tion bet ween different modes of , . 
transport. In order to have such co-
ordination, lhere should be Inter State 
coordination and Inter Zona) coordina-
tion. But it j strange tbat three 
Mini trie are looking after this work 
at cenfral level, one i Ministry of 
Tran port and hi pping, anal r is 
Ministry of Rail way and the tbird i 
Mini try of Civil Aviation. Tn re 
appears to be no coordination mooS 
the e three Ministries. All three o£ .tbem 

snould supplement one . aoother.'s eff. rt. 
But. i r seems all the three are in ~o • 
petit,ip w' th O,\<;J a~o41 r. Su.ppose, 
oO,1lMini try n~s good t~aqlc f:Jo:, en 
tqe olb f ~inistry wants. ~o do bqsin~ 
in (he arne, ctor., The, re flit i ( lb ~ 
tho bac~warA. r mOle ~od hi)Jy area 
are b igg n~ l ec~ d a q th~ e Mipi 1 j 

h.aye nptl e n ~ble ,to fater to , h ,Qe d 
of backwa d lJTt"Jls' r Tb,ir ~q! i em nt , , t • T 
shoul~ be m, ~ t. f!d st,Qfl t e , tation of 
al} the, the S. I,'~'re at be;ng ~oc~~d 
in such p} a es ~hi h ilF re dy d ve .. 
Jo~~,d and, where indu trial growth i 
t king place. 

r 'do
l 
not thi'nk any of the recom· 

me'n'da lions of the National Transport 
Polley' Coniini tee it; the matter of new 

• t ' , • 
ra tlway line ha b en ccepted Ince 
19 O. Th y have uggest d that new 
gr w'th 'c ntre hou!d be identified, At 
the I am time, new rai Iway Jines hould 
be' lald 'to link remote and hilly area. 
What to p' ak • of laying n w r ilway 
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line t no survey for this purpo e ha 
been co ducterl in hilly area, e pecially 
in northern India. Even in the project 
which are already in hand, tbe progre 
j v ry slow. 

I would like to request the hon. 
Minister that the tbird Airline should 
com forward to cater to the needs of 
hilly area and at the same time, new 
railway lines should be I id in ord r to 
develop new growth centres. 

One of the drawbacks in our country 
i tbat there i no long term trans· 
port policy. There hou Id be micro 
level planning where each block may 
be treated a unit. We should tart 
work OD our transport development in 
th right earnest. But at present, 
,even the di strict i not treated as unit 
what to talk of a block . Our entire 
transport policy i so od nted as to 
cater to"'urban Deed. 

Ring Railway has been con truct ed 
in DeJhi. It i commendable. The! 
people in urban area can be provided 
with more and more facilitie by d vee 
loping the m -de of tra nsport exis ti n 
there, but. the urban lite being a 
pr sure lobby. They are being provided 
with facilities on.! after the other. This 
matter should be given due considera-. 
tiOD. 

I would al 0 like to submit that we 
should adopt rural development trans-
port policy instead of urban based 
transport pol icy, becau e 80 percent of 
the people live in vi lIages, We have 
not been able to link even 450 village 
with aJl wheather roads aDd there are 
3 lakh villages which have not been 
linked even with fair weather roads . I 
cannot give the exact number as this i • the field of Minister of PJanning. but 
according to my estimates, even today 
three lakh villages are such which are 
Dot linked with fair weather roads what 
to speak of all wea ther roads . I would 
like to request that adequate funds 
hould be allocated to the Transport 

Ministry and to the departments look-
ing after the work relating to the con-
truction of roads in different States. 

Your target of Jinking vilJage having 
population of 500 with roads at a 

di tance of about 2-2, kilometres 
by the nd of tbe century untler Bombay 
Plan wiJl r quire 15 thousand crores of 
rupees flnd this work will have to be 
executed through different agencies of 
'he Centra) Government and the State . 
Governments. You will have to start 
paying attention to it right now, It 
was said that all viJlages will be linked 
with pucea roads at a distance of four 
kiJometre~ by the year 198J. Bombay 
Plan ha come into operation but even 
today it is difficnlt to give th Dumb ",r 
of viJIag s e peciaJly in hilJy area, 
where there i road upto 20-25 ki 10-
metre Therefore, I would like to 
request the M inistry of Transport 
to t'xpa nd the net work of na tiona) high. 
ways to ca ter to the need of remote hilly 
areas One or two na tional highways 
might have b en constructed in tbe Norrh 
Eastern region but other areas have 
been i~n)red . Our D .P, Government 
have sent a prop sal se king conv rSIOn 
of tate highways into national high-
ways The Centr~ should give it a 
sympa thetic considera tion. 

I wouJd suggest I ha t you should 
formula Ie a prnspeclive road develop-
ment plan for the next 15-20 years. At 
the same fime, the loopholes in the 
Bombay Plan hould be plugged. 
Besides, lh ... policy regarding tale and 
national highways hould be so amended 
a~ to faciJilate the development ot' 
backward area. TodaYI the p,,=ople 
coming from already dt' velop d areas 
can exist pressure and )'ou come for-
ward for their help, but backward areas 
remain neglected Therefore, road plan 
shou Id be formu la ted for their fu ture 
development. Today, a Jot of money 
i being spent on developm nt of roads 
under Minimum Needs Programme, 
N.R,E p, and a number of road~ are 
also being constructed. but bow will 
thes roads be maintained? Thought 
should be given to this aspect aho. The 
situation in our areas is tbat, link-roads 
are being con tructed. but I am afraid, 
the top surface of tbe roads wjJl be 
washed away with the first shower and 
as uch their maintenance wiJl become 
problem. Thi aspect also must receive 
serious consideration. I susgest that you 
should dir ct the State Govts. to deve ... 
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lop co-ordination among t the organi-
ations currently engaged 00 this work, 
uch as, P. W. D., Panchayat j 

Department, Zila Parishads or other 
d partment . 

Today, the Government is laying 
much 011 ha i on environment and 
hill can play an imporrant ro1 in this 
re:pect A lot of difficulty j, being 
expe ricnced in the rna t ter of con lruc-
ti on of :oacs in hiJJy area due to 

orest Act. It is nece sal y to pay a tt l! n-
tioo to the construction of roads in h illy 
areas, I ha ve r ~ p ;;: a redly sa Id lh ( yOU 

construct roads th re j n uch a W.JY 

that half the road is carveJ by cU ll ing 
aod the rest half' by filling . but 1 thtnk, 
no re earch I bing c ... rried out in 
respect of hi Jl roads a to now I he 
road can be constructl!d by cutting 
minimum of land. 

In the nd t I will concJude by 
add ing only ()'ne point. Rop. wa)" hav 
been built in O;lle of tht: c al field 
areas, but the a rt'as where ropeways a re 
needed most have b!.:n ' gnor.:d. 16 per 
cent of tlle total area of OUf country is 
hilly Slrta and in thi 16 per cent hilly 
urea, th ree to four ropeways had co be 
provided for diff r nt I' a5>OIl These 
have not be \ 0 constrLlc r~d fro ;n the 
point of view of devel o pment . If aoy 
Slate Government, Wh<.:lh r it i Utt ar 
Prade ' h Government or Himachal 
p iadesh Gov rnmen t is asked to build 
ropeways . Th.:y come out with the plea 
lha t they do not have funds. Th~y 

would nat be able to coo IfU t them 
v n in hundred y . rs. I would like to 

r que t the Hon Min'st r of Pl3nning 
and Mini ter of Tran port both I ha t 
the Central Governlll~n t should a sume 
(h re ponsibility of C0nQructing rop~­

ways in the same way a ; con tru tion 
of na tiona l highways in orda to 
facilitat ~ d vel opment of t11 e areas. 

[English] 
SHRI GEO GB JOSEPH 

MUND, K L (Muvattupuzb J) : Mr. 
nalrman, Sir, K rala is th mo ' t 

den ely p0puJated Stat in our coun try 
and the rainfall i aJ 0 very high r h re. 
But the condition of roads i v ry poor. 
We He very far away from Delhi and. 
as such, our State i n gl cted in the 
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matter of aIJotment of funds for tbo 
highways and con truction of railway 
line. There i much scope for water 
transport in the we tern parts of our 
State where there are back water; 

La t year very meagre fund were 
allotted for Madura .. CQchin highway, I 
hope thi year more funds wiJJ b II too 
ted. Thi area earns the maXlmum 
f r ign xchange for our country by 
xporting tea, coffee, pepper and carda. 

l}'l m. Hill tribe and HSJ rijans live in 
th is area and j{ become very diffi cult 
to tr nsport tht!se foreign exch nge 
earn ing c mm dities to the h r our 
and town, So, I request the ran port 
Minh ter to allot mor funds for tbi 
tn k r- tate ro d and thu al 0 h lp this 
backward area , 

The b igge t pilgrim centre io KeraJa 
is Sabrimalai. No funds hav be 0 
allO lted to con truer the Er meJi-
Chalakkayyam pilgrim road , I reques t 
th Tran port Minister to all t fund 
for the con ' truction of this road. 

As far bS Railways are cone rn d a 
s tep·m ther ly treatment b b en 
melt!d out fo erala. No fund s for new 
rai Iway Ii ne have been allot Icd thi 
year. We have got Oilly 810 km of 
railway line in Kerala wb r a con-
sid ring the population of 26 miJiion 
peopJe we have to get a sbare of 2,40) 
fem Tbat mean we have got on ly one. 
third of the all lndia level. There is 
a lso no railway indu. try. narnely. wagon 
building or engine factori in Kera la. 
Some States have go t two to thr e uch 
indu tries whereas there is non in 
Kerala. Althou h we a re thickly popu~ 

laced yet the progf S 00 doubling of 
line is very poor. The Railway 
Min i ter hould alJot more funds for 
th is purpose. 10 the matter of eJectri· 
fi ~at on of railway track there is not an 
in h of railwa line which ha b. on 
eJect ri fled , The K rala Governmen t is 
even prepared to giv~ 50 per c :n t sub-
sidy on ele tricity chu e vi ~ . a"vis 

other Slat and, a such. I rt.'q lle ' tile 
Rai Iway MIDi ter to electrify C di . ut. 
Triv drum rail way li ne. Thr ' ~ ¢k. 
ago I gav a memorandum signed by 20 
MP ) r m Tamil adu and r~Ja fo ; 
the Inter·State fJilway lin of M dlll a. 
C chin. Although the surv y for thj 
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line was completed last year, yet no 
funds have b en allotted for the cons-
truclion of tbis lioe tbis y ar. I r~que · t 
the Railway Mini ter to take up the 
Madur - oehin railway lioe in tbis year 
it elf. We ar always n glected in the 
matter of railways and higbway. Our 
rainfalJ i mor . So mainten4nce of 
the roa~ is very costly in our State . We 
earn lot of foreign excbange by export-
iog agricultural good like pepper, tea, 
coffee and al a cardamom. We are 
saving foreign exchange by producing 
rubber, cocoa etc Olherwi e we have 
to import the e things and wa , t ]ot of 
foreign exchange. So, you have to give 
more con ideeation to K raJa . 1 request 
the Railway Minister and the Tran pon 
Mjni ter fO give more attention to 
Kerals. Sir, A am was neglected 
for years . Now. because of the Assam 

gitatlon, more funds are allotted to 
Assam. Please don 9 t create to Situation 
like thi in Kerala, I request that 
for the sake of the unity and integri ty 
of India, you should allot more fundS 
for the construction of raj Iway line 
and for m inlaining more road In 
Keral • Thank you, 

SHRI S. KRISHNA KUMAR 
(Qui Ion) : rvir. Chairman, Sir, it is 
gratifying that the House has had an 
opportunity of discussing this vital 
policy document concerning a funda-
menta} infra-structural feature of the 
growth of the national economy. It is 
also entireJy appropriate that this di -
cussion is taking place at a time when 
the whote country is geared to face the 
multitudinous tasks facing the nation 
when fresh ground is being broken, and 
new perspec tives are being forged in tbe 
cOUDtry's march towards tbe 21sa 
century. 

Tbe development of transport in 
India has its origin in tbe machinations 
of a colonial pOwer interested only in 
the law aod order aod it stranglebeld 
on the country and a)s() the tran port 
0.( raw malerial to the burgeoning 
indu trial revolution in Britain and 
Europe. ow we have to develop a 
new perspec dve, the perspec t ive of a 
modem nation marching forward to 

a ocialist economy. In this context it 
i d i concerti og that while in the first 
Five year plan nnd the second Five 
year plan an average of 22 0/ 0 of the 
outlay wa armarked for transport. 
this has become attenuated to about 12 
to 10 per cent in the 6th and 7th Plans. 
Some distortions are also evidence in 
the outlays within the transport sector 
it elf. For instance there is continued 
d crease in lbe eutJay for Railways 
which has falleo from 07 to 30 per cent 
wi thie tbe public j ctor tran port outlay 
itself as tbe five-year plans proce ded. 
EVen wilhin road tran port itself the 
development of oational highway has 
sut} red comparative neglect with the 
national highway s)' tern bearing 25 to 
30 per cen t of the road traffic wi th 6 per 
cent of the total road mileage. Another 
dis tortion is the undue emphasis given 
to per onalised motor vlhicle as against 
publiC transport. Th~ all-vehicle motor 
density per lakh of population hus in-
creas d 6 time while the density of 
buses has remaJfied constant. This points 
to hack of adequate emphasis on public 
transport. It is now lime to introduce 
social t:ontroJ over tbe phenomenal 
growth :>f persona lised motor vehicles 
and suitably cl1ange our planning to 
give due importance to pedesfrians, to 
cycle owners who are 23 mWion in 
Dumber and animal drawn vehicles 
which are 15 miJ1ion io Dumb rand 
public transport. 

Sir, these de. tortioos are very 
evjdenl in the State of Kera)a. Kerala. 
has a service sector. dominated co 
Domy. The 8gricuJture is stagnant, 
inc1u try bas failed to make rapid 
strid~s. But the service sector fueled 
by the Gulf remittances is expanding by 
laps and bounds. Kerala is a rura 1-
urban continuum and there is ribbon 
development along wi th the trunk 
railway rout s. Thi is ao ideal situa .. 
tion for developing a railway mass 
rapid transit ystem in the State. The 
Committee have expatiated on tbo 
energy efficient nature of the u e of 
electricity and have strongly recom .. 
mended that greater empba~is should be 
given to suburban railway traffic 
development. Kerala is a case iD a 
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point where, on a State basis, thi parti .. 
cuJar aspect needs greater attention. 

Sir, erala bas al ady its tradition" 
lIy d veloped wat r transport y tern 

from Trivandrum to Manj swaram with 
only sm.n break. The e is an already 
existing waterway which, if given a 
ittle att oti 0, can l)e dev loped a one 

of the best waterway of the world. Thi 
hould not be taken in isol titm a a 

transport problem. This will aJ 0 give 
a fillip to tourism development, harnes· 
sing the potentia I for tourism develop-
ment in Kcrala State. So, it is to be 
taken in an inter-sectoral perspective. 
As a nrs t step, the State Government 
has requested that QuiJon·Cochin water-
way sbould be declared as a na tional 
waterway. I would ther fore re'quest 
the hon. Minister to give attention to 
this aspect. Cochin port Which j a 
centre of erala' economic growth is 
con trained becau e of infrastructure 
bottlenecks. Yesterday, a mention was 
made about the Howrah Bridge. There 

a similar bridge connecting the 
ochin Port with the Island and the 

mainland at Mattancberry. This bridg 
has .alreadyoutlived its utility and can 
collap e at any mottlent. An alternate 
bridge has already b en proposed and 
sanction for the same was ac ord d, but 
tbe work is stalled. 

Sit, yest rday, Mr. K.P. Unnikrisb· 
nan had mentIOned that some of the 
a pects of d velo m ntal scheIn in 

entIa e pecially the coa taJ road. 
Ca licut, airport, etc. have not received 
prop r a tt otion becau e some of the 
M rnbers in the Oppo ilion baH d from 
that area. Perhaps he has put the cart 
before tbe horse. Some of us fe 1 that 
it i because of the perception of the 
p ople in Kerala that such vital schemes 
h v not r celv d the tten tion they 
deserve that Mernb r like Mr. Unni-
kri shnan get elected from the State. 
Thank you. 

. THE MINISTER OF STATE IN 
THE MINIST Y OF PLANNING 
( HRI K . R. NARAYANAN) : Mr. 
Chairman, Sir, I am very grateful to 
the House for the very high level of 
discussion that has faken place here 
and for the constructive suggestions 

given by the hon. Members on tbi 
important subject. Prot. Madhu 

andavate who initiated th discussion 
wa preseot aJmost at the creation of 
thi high pow red Commi ttee on 
National Tran port Policy. It mu t 
hay been 8 matter of satisfaotion for 
him to ee how thi r port was debated 
in this Rou e, how constructively it was 
d",bated and aJ '0 how exhaustively it 
was dealt wi th here. There has been a 
charg , in fact a repeated charge, that 
this r port has b en gathering dust in 
the 3rchiv of th Planning Com-
IDlS Ion. I should like to give om 
dates with regard to the r port and the 
action taken to show the manner in 
in which it wa dealt with. 

As the House knows, the Committee . 
was cODstituted in April, 1978. It sub-
mitted it r port in August 1980 and 
therea fter the report was placed on the 
Table of tb House . Copy of the r com-
m ndation and plan of action on each 
r commendation was plac d in th 
Library of the Hou e in July, 1982 
Th i. fact w s mentioned in re ponse to 
a question raised by Prof. Madbll 
Dandavate in the House on July 21, 
1982. 

As r gards the processing of the 
report tit was process d in a seri s of 
discu SiODS with other Ministries as 
well as concerned people and the recOlD-
mendation as well as th plan of action 
on ach recommendation was cleared 
with the Cabinet. Thus, as far a deal. 
ing with the report is concerned, i 
think.. it ha b en done in a seriou 
and expenditions manner. 

The r port it elf is a comprehensive 
one. In fact, it is 0 weepin in it 
compr hen ivene s that the report it elf 
admitted tha t it is a per p ctive pI D 
covering about t n year. At one pI c , 
the report even says that it is report 
to deal with th problem raised until 
2000 A.D . Such a report by the very 
nature of it cannot be implemented 
imm diately. It can be implemented 
step by systematic and coordinated 
action. 

This report come about t a time 
when the Planning Commis ion w 
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engaged in a serie of exercises about 
tbe 6th Plan. It wa ao opportune 
time, As a result, most of the ideas 

nd recommendation in the report got 
incorporated into the 6th Plan it If. 
This i som thiDg that has not, happened 
to many report. Not only tbat jf one , 
looks at the Approach Paper on tbe 
7th Plan, you will find that some of 
the major idea and recommendations 
in the report have also found their way 
into the approach paper and this 
might con rhute part of the agenda for 
the 7th PJan itieJf. I am mentioning 
thi~ becau e there has been no tardin s 
and r luctance in considering the rec m· 
mendatioo of the report and in dealing 
with th m frankly and seriously. 

I would like to say wha t has been 
m ntioned in the Approach Paper, 
which, f1 wing more or ie s from the 
report. The approach paper emphasi es 
th need for integrated devel pment for 
all modes of tran port-it is one of 
th recommendations of the report-, 
the need for energY, efficient modes of 
transport, the need for giving priority 
to iove tments for completion of on-
going schemes which would readily and 
to transport capacity, the need for 
repl cement and maintenance, the neeCl 
for eJectrifica tion, specially on high 
den ity road, prOVISion of public 
transport system for metropoJilan cities 
and of aural roads through the Mini-
mum eed Programme. Almost aU of 
them, in one way or the other, flow 
from the recommendations of this 
important report. 

Abou t the major que Hons dealt 
with in this reporl, I would like to 
take up a few of the more important 
one. Fir t of all, there i the question 
of inter-mod , mix of transport. 

Prof. Madhu Dandavate talked 
about it ~nd even mentioned how impor-
tant it was to have such a mix in fact 
uch diver ification of the mode of 

tran port, so tha t we ca n not only mee t 
the economic need of the country but 
also the strategic needs by the method 
in which w mix the modes of 
transport. 

In tbis Report itself, priority has 
been given to the development of 
railways. One of the main reasons bas 
b eo the fuel crisis. A a result of this, 
it was thought that ooe of the most 
effective way ' of saving fuel would be 
to dev lop railway transportation for 
passenger as weJI as .the traffic in 
goods, Electrification of the railways 
wa al 0 suggested as an imp rtant 
measure. 

Now, you might ask what we have 
actua)Jy done after accepting these 
recommendations. It js probably the 
crucial question. We cannot say that 
alJ the e recommendations have been 
carried out in practice b cause by the 
nature of these recommendations, they 
are very long term ree mmendations 
and they can realJy be implemented in 
the long term. But with regard to 
electrification of railways, I might give 
the facts. The hon. Railway Minister 
is here and h may kindly correct or add 
to the fact tbat I am giving. 1600 km 
of railway Jines have been electrified 
during the Sixth Plan. It is short of 
the target. but still it is a significant 
improvement in the electrification of 
the railway system. 

AN HON. MEMBER : What is 
th target? 

SHRI K. R. NARAYANAN : 
Around 1800 KM according to the 
Report. The Sixth Plan targe t was 
2800 KMs. We have not reached the 
target. But as you know, b twe n COD-

ception and execution, there always 
falls a shadow . It is a normal thing 

PROF. MADHU DANDAVATE . . 
There i alwa),s a slip ctwi:ll:t the cup 
and the Jip ! 

SHRI K. R.. NA RA Y ANAN : It is 
not a slip. It i only a shortfall. 

About some of the other recom. 
mendations, the Report recommended 
that cost-ba ed traffic system should be 
introduc d on the railway. You have 
heard the Railway Mini ter's pre ent-
ation of the Budget yesterday. I think 
the House would agree that we have 
made some progress in that direction. 
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Another suggestion wa about com-
puterisation of goods traffic as weJ) as 
passenger traffic. An important start 
hae been made in this direction in some 
of our major railway stations. 

Another one is regarding electrifica-
tion, which I have already mentioned. 

The fourth recommendation in the 
teport was increase in the black rake 
loading on the railways. I understand 
that thi is aJso a project which is being 
undertaken by the railways in a erious 
manner. 

:Now, many members have rai ed the 
question of development of the bick· 
ward areas and especially, of the North 
Ea tern Area, Kashmir and also other 
places in the context of tran portation 
development. I should !ike to give some 
facts about what has been done with 
regard to North Eastern Region. This is 
only one r.gion t but a very important 
region, a s it is cut off from the mains ... 
tream of our life and it is an important 
border region too. I shaJI r ad out 
some of the programmes, which are 00-
going programm Sf in this region--· 

(i) Construction of six new rail .. 
way lines. This ha been in progre s. 

(2) Conversion::>f m tre qauge rail 
track mto broad gauge. This has been 
sauctioned, but ( und rstand it i still 
at the b ginning stage. 

PROF. N.G. RANOA (Guntur): 
Upto Gauhati it is there, I think. 

SHRI K .R. NARAYANAN: Then 
there is the construction of a new rail-
cum-road bridge across Brahmaputra at 
Jogighopa It is at the design stage, I 
understand. A large .number of road 
development chemes, both on the 
. national highway and under the spon or 
ed programme of the North Ea tern 
Council are there, in additioa to the 
roads developed by the Council. These 
ar at various tages of deveJopmeht. 

Lastly, there is the introduction of 
Vayudoot air ervice to this area. In 
connection with this air service, I hould 
like to say that Prof. Madhu Dandavate 
probably foraot the recommendation ia 

I 

the Report of the National Transport 
Policy Committee. Actually, this tbird 
middle Jevel airline arose out of a 
recommendation made by the Committee 
itself. This has been adopted with 
respect to north-east; aad I think it 
wouJd be extended to some of the other 
remote, backward regio too. 

The case of Kashmir has been ment 
tioned. J think Kashmir is, as far a 
dir ct transportation is concerned, 
slightly better tban the north·eastero 
region. But I am sorry I am not able 
to say anything more to-day. ProbabJy 
some of my co}leagu s may be able (0 
throw some light on detail of develop-
ment envisaged. But I would like to 
say that Kashmir is very muc!t in the 
mind of the Government, from the 
development point of view·in transporta 
tion as well a in other respects. 

PROF. MADHU DANDAVATE 
In Ka hmir, MLAS ar~ a) 0 transport-
ed. 

/ SHRI K.R. NARAYANAN: We 
are allo transported to this place by 
our consituents. 

There is another important Tecom-
menda tion of this Committee. That is 
about the frejght equalization proposal 
It is one of the most important reeom-
m ndations. When I heard the di cus .. 
sions here, I found that there was a 
consensu that tbis freight equalisation 
with respect to steel and cement should 
be done away with. It is also the 
recommendation of the Committee. It 
was accepted by tbe Planning Commis-
sion. It was accepted by the Cabinet 
As a rna tter of fact ... 

SHRI RAM PYA E PANIK.A 
(Robertsganj): I want to correct Mr . 
Dandavate. MLAs are tran ported from 
Andhra Pradesh to arnataka. and 
from Karnataka to Andhra Pradesh-not 
in Kashmir. 

SHRI K.R. NARAYANAN : A 
regards the implem ntation of it. you 
will kindly notice that the Committee 
did not conceive of it as omethiDI 
which can be or ought to be done away 
witb immediately. It talked about 
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. gradual phasin out of t freight 
equali tiOD_ As far as Planning 
Com i ion is concerned, we have held 
consultation with the other concerned 
Mini tries. 10 fact, I think some month 

. 8 0, the Seer t ry of th Planning 
Commission ld meting with the 
other concerned Ministries, urging them 
for the implementatIon of thi parti-
cular schem . 

PROF. MADHU DANDAVATE : 
What about the freight equalisation to 
be extend d to commodities of rna s 
consumption ? 

HRI NA A Y NAN : I 
under tand thlit striotly spe king, fr i h. 
equalisntiotl dbe not a ply to commo-
dities like foodgrains or p trbl urn 

r dUbts which arc tran porred to other 
places. Tbi is om kind of a freight 
pool which the companies or corpora-
tion h Ve form d, and kind of ubsidy 

hich they ive. It i not freight equ Ii 
atioo in the strict sen e of the tetm. 

[M . D PUT 
"air] 
5.05 hr 

in Ihe 

But some sort ot sub idy is iven 
by the Company. Anyway, J don't think 
that there is any dispute about thi 
particular issue .. . 

HR IN JrT GUPTA: Whllt 
i holdin up in phasin out? 

SHIH ~.R. NARAYANAN: In 
pbasin out, theme is one problem 
involved becau e 1he C mmitte said, 
when it is phased out Or stopped wi tb 
regaJ d to 'he under-develop d regions, 
remote. inaccessible, lsoJat.d regIons, 
the 0 e cOtnpen lion must b iven 
by the overnment . Probably, tbat is 
on of tbe thin which i b Jdin it uP. 

ut, even Olll rwi e, the as i t nee 
which h b n In existence whil you 
stop i tJ it has to b a gradua) pro e 
o that we do not dislocate the economy 

of the State co cerne , 

J RAJIT GUPTA : But 
, t e proce s rou t b in om tim ! 

SHRI K.R. N RAYA A : T IS 
is what we have 6een trying otir be t io 

et it goinl and I think it will be 
c rried out. 

SHRI] D AJIT GU TA : There 
ill be SOme ves1ed i terests, I tbin t 

blocking it. 

S RI NARAYAN . . 
Another impo t nt recommendation of 
the Committee js with r gard to coor-
dination and formation of a national 
Transport Commission, Many hOD. 
memb.er mentioned that there is a need 
for coordination. Obviously, it is very 
essential in a country so vast and with 
so many kind, so many modes of 
tran portsystems . But this particular 
recommendation of forming a National 
Transport Commission was not accepted 
by the Gov rom nt in that form. It 
was thought that the Plannil1g Commis-
sion is there and another high pow r 
Commi sion of the sam _ t)!pe dealing 
with one subj ct was not nec ry. 
There is already a transport division in 
the Planning Coromi sion. The reCOID .. 
m ndation of the governm ot was that 
this Divi Ion should be strength ned so 
that it would be strong enough, big 
enough to take up the qu stiOD of cordi. 
nation. Apart from it, there is also 
the Department of C oordina tion in the 
Cabinet Secretariat. which i aJ 0 
involved in coordinating some of the 
8£pect of this tran portation system .. 

PROF N.G. RANOA; They have 
made a suggestion that there hould be 
a standiog committee to coc:>rdinate all 
tb ese id as abd then ad ise the goVern-
ment from time to tim'e, b call you 
have got 3-4 Ministers de ling wjth all 
tbese vari ous aspects. 

SHR K •. NARAYA AN: This 
j' a v ry imo rtant ug stion. I don't 
think I can give any ki d of positive 

D wer my elf at thi tag. This i 
som thing which I WOUld be p epared 
to put p for con ideration of the 
gOY rnment . There ar som sp cific 
que rion which w re raised about the 
air ay and one wa that of th third 
lev I airline which I hav already 
a nswered. rrhen there wa a su gestion 
about the Aitport atCalicut mad byMr. 
Uonikrishnan proposal ha been taken 
up for the improvement of the Airport 
and that th work would b finalised, 
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completed by December 1987. There 
was a proposal about the telescopic 
rates of fares for the Indian Airlines, 
and what has b en done with regard 
to this proposal which has b~en pending 
for some time. The Indian Airline has 
been advised to review their tariff rates. 
We have to wait the result of that 
review wi th regard to such telescopic 
rares of fare. Another suggestion was 
about the Airport at Bombay. It was 
enquired as to what was being done 
about it. Thi bas been occupying the 
attention of the gov roment and a 
committee has been et up to go into it 
and find OUI a method of dealing with 
thi question. I have taken up "orne of 
the important general issues involv d 
in the discussion. 

There is another level at which we 
have to look at transpotatioo. Many 
hon. M .... mb;! r' have rai ed this. That 
is the que tion of rural transportation 
and·of rural roads. Hon. Members have 
given some statistics about it, bow · 
many number of vilJages are without 
any sort of prop\!r roads. The e are 
staggering statistics but some of them 
bave been giv n in the report itself relate 
to 1980. Since then we have had some 
programmes and about 1.6 lakh more 
vi llages have been added to those 
having road -not just kutcha roads 
but p roper roads of the type we know. 
But I know that still we have around 
three lakhs of villages without proper 
roads. Th" Gov rnment is fully aware 
of thi problem and have come up with 
p rogramme. 

I have read in another context about 
what they call the 'Last Mile Problem' 
thi has been used in relation to the mass 
communication, that you can go any-
where, you can travel from London or 
New York or Tokyo to Delhi or Bom-
bay and you can traveJ easily to 
Madras, or to Trivandrum in my sta te 
Kerala, but to reach your own place in 
a viJ1age for four or five miles-some-
tim 10 mile -is the real problem of 
transportation and communication in 
the village. That j the last mile 
problem. We can deal with this pr bl~m 
not merely by Governmental action, 
there are many schemes, four or five 

scheme for rural development which 
are concerned with the development 
of roads. 

SHRIERASU AYYAPU REDDY; 
Can any incen,tive. b~ given by the union 

.• i Gpvernment to State Governments and 
the ' local qodies or lQcal institu~ions 
say 20 p rcent 'Or 30 perc. pt f r laying 
these rural link roads? Or <=4n any 
matching grant from the Centr~ be 
given to the States ar)d the local bodies 
so tJ'la t the rural link roads may be 
taken up immediately 

SHRI K. R. NARAYANAN: 
Actual.)v under the programmes like 
the Minimum Needs Programme and 
IRDP and similar programmes some 
Central assistance is given for this 
purpose. I would agree with this~ tbat 
we have to do more in this field because 
fitmly believe that our rural areas can 
be a wakened and made dynamic by 
opening them up through roads, village 
indUstri'es and small projects etc. 1 f we 
can do this I think India would be 
on the march in a very real sense and 
the whole economy of the country will 
bubble with enthusiasm. But I would 
also Jike to add here tha t while Govern. 
ment has a great role to play, both tbe 
Central and the State Governments, I 
cannot visualise a major massive pro· 
grame like this realy succeeding without 
the active cooperation voluntary coope-
ration of the people themselves. 

SHRI V AKKOM PURUSHOTHA. 
MAN: With regard to electrification 
of Railways, where the State Govern-
ment is prepared to give power at a 
reduced rate, the Planning Commission 
can take that jnto account. 

SHRI K. R. NARAYANAN: It 
is a question about future. The 
Planning Commission will take the c e 
of all the States including KeraJa. 

SHRI VAKKOM PUR SHOTHA-
MAN: Can any preference be given 
to a State where tbe Government is 
prepared to give power at a reduced 
rate? 

SHR . R. ARAYA AN: There 
are many ! ctOts other than power 
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involved in this but this a very reason-
able ug estion. 

In this context I want to ay that 
there is a question of resources It has 
been pointed out bow the percentage 
spent by the Government on transpor-
tation has diminished from Plan to 
Plan. It is true that it bas come down 
frorn 22 per cent to J2 per cent. Tnere 
ar vel'al reasoos for it. After in .. 
dependence. we were rehabilitating the 
transport system like railway I etc. 
Secondly, we were building up all our 
major tran poration system wheth r it 
was airlines. sbipioS, or road trans-
port. Ther fore . in the early s tages 
coo sid rable investment went into thi 
parti(;ular sector, the benefits of which 
we are reoping toda J • Then other 
priorities emerged in the process of 
development. For example, in the 
Seventh Plan, w have food, work and 
productivity as the major priorities. 
Supposing you put aJJ the money that 
you need for rural roads, I doubt 
whether we would have much left for 
the oth r important tasks in the pres~nt 
period of resource constraints. There-
fore, it is a question of balancing. It 
wa a British Sociali t. Aneurin Bevan, 
who said: II the language of priori t ie..; 
i the religion of socialism" If that 
0, one can put it in a democrat ic 

context and say that priorities are the 
religion of development. There are 
many prioritie in a developing country 
like India . Almost every major need of 
the country is a priority. If you look at 
tbe Plan you wi IJ find in how many 
fi Ids in a genuine intrinsic way we 
have our priod ty need. Ther fore, we 
have to choose priori ties from among 
prioritie . Thi is a political decision. 
Thi j aJ 0 a moral decision as to 
what are your priorities for which you 
have to pend a little more money. We 
h ve tried at the same time to baJance 
our priorities, so that while our move 
forward may not be very pectacular in 
one field or other we have moved on all 
froot teadily though som wha t grad-
ually. 

I think, I have tried to answer many 
of the qu stions which have be n raised 

by the hon. Members. In summing up, 
I would like to say that the Government 
considers this Report as a very impor-
tant report of far reaching signifjcance. 
It is not ju t in four or five years we 
can impJ ment it. It has got incor-
porated ~D the Sixth Plan. It wiH go in 
the agenda of the Seventh Plan and 
maybe beyond. 

PROF.MADHU DANADAVATE: 
If you delay it too mUCh, we will have 
to Implement it. 

SHRI K . R. NARY ANAN : We 
are in the process of implementing it. 
We wjH implement it so that you ar 
deprived of tbat botheration in the 
future. 

THE MINISTER OF STATE OF 
THE MINI RY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARJ) : 
Mr. Deput ',- Speaker, Sir, I have just 
to supplement the debate 00 this Natio-
nal Transport policy Committee R pQn. 
1 shaH confine myse) f to the sectors of 
road transport and shippi ng. As for as 
the major poJicy issues are concerned, 
my hOD . colleague has thr own enough 
light on those subjects and, therefore, 
I propose to answer two or three ques-
tions which have been rai ed d uriog this 
debate. 1 am thankful to the Mcmb rs 
of this Hou e f r a Ii ve ly discussion 
and am e pecinlly tbankful to some 
Members who have pleaded our case for 
more aJlocations in 'tbis core sector. 

I hall deal with ports first. As 
far as the port capaCIty and tra ffjc is 
concerned, this is ue has bc~' n rai ed by 
some hon. Members and I jus t wa nt to 
appri e this august House of the 
improvement in the aggregate capacity 
of [he ports during the Sixth Five Year 
Plan period . At the commencement of 
the Sixth Plan, the capacity of the 
major port was )01.31 millioo tonnes 
and becau of some measures which 
have been tak n dUl ing the Sj~lh Plan 
period, this capacity has increased to 
136.73 million toones . I can mention 
five or six major schemes which hav 
been undertaken during the Sixth Plan 
p riod for tbe dev lopmeot of ports, 
both for modernising ths ports and for 

some b rths heving improv d cargo 
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handling facilities, because of which the 
capaci ty has been increased. The general 
cargo berths at ports of Kandla. 
Marmugao. New Mangalore, Madras, 
Tuticorin, Visakhapatoam and Pradeep 
have been created. The POL handling 
facHitie at the ports of Bombay, 
Cochin. KandJa and Visakhapatnam 
have also been created . Facilitie have 
also been created for hand ling fertilizers 
at the ports (If Cochin and Paradeep. 
A container terminal has been construc-
ted at Madra and container handling 
equipm nt have b en provided at th 
ports of Bombay, Madras, C('cbin and 
Calcutta. The e are the few things which 
have been created. Over and above 
these, the Government has taken a 
decision and we are going to construct 
a new major port near Bombay, that is, 
Nhava heva Port with the World BanK 
as i tance with an estimated cost of Rs. 
500 crores a nd we hop tha t wi th the 
facilitie at Nhava Shcva Port, our 
capacity will increase considerably. 

As far as the future progtamme for 
the Seventh Plan is concerned,th work-
ing Gorup has recommended an outlay 
of Rs. 1500 crore. The maio cmphasis 
i on replacement of cargo handling 
quipment, floating berths, and commis-

sioning of Nhava Sheva port. Schemes 
also envisage utili ation of exist ing ports 
and improvement of port i nfrastfucture. 
This is the general picture and the 
general improvement which we envisage 
in the Seventh Plan . 

Some specific questions have been 
raised regarding some particular ports, 
like the Calcutta port. My hon. friend, 
Shri Indrajit Gupta, certainly and 
rightly, i worried about the low draught 
at Calcutta and Haldia. Government 
are con cious of this problem of Jow 
draught. The navigational channels in 
th Calcutta port have deteriorated so 
badly that a draught of 7.9 metres i.e. 
26 fl . was available only for 50 to 60 
days in a year. This problem i very 
much before us. We have taken action 
by increasing the discharge into the 
Bhagirathi from Farraka Barrage and 
by implementation of the river training 
mea ures on the Bhaguathi .. Hooghly 
str tch of the fiv r with the re ult that 
the craught of 7.9 metres or 26 ft. is 

now avaiJable for 250 days a year. We 
have also a comprehensive scheme. 
which will further improve the 
situa tion. 

In HaJdia al 0 we have the samo 
problem of low draught. A comprehen 
sive cherne of R. 40 crores has been 
I>ancrioned by the Government in 1982 
to further improve the draft, through 
mea ure of river training, conservancy, 
construction of dyke wall etc. and this 
scheme is under implementation. After 
its completion in 1986-87, there will be 
furth r improvement in the draft in 
Haldia for the most p. rt of the year. 

SHRI INDRAJIT GUPTA: When 
Haldia was con tfucted, it was expected 
lha t the HaJdia channel would have a 
draft of at least 40 ft. But now it 
seems that we are nowhere near that. 

SHRI Z.R. ANSARI: We have a 
scheme co (ing Rs . 40 crores for Haldia 
A far as Calcutta is concerned, for the 
Seventh Plan the Working Group has 
recommended an outlay of Rs. 7S crores 
and for HaJdia it has recommended Rs. 
77 crores for further development of 
these posts and for improving the 
draught. 

MR. DEPUTY-SPEAKER: Mr. 
An ary, how long wil1 you take? It is 
3 30 now and we have to take up the 
Private Members' Bill. 

SHRI Z. R. ANSARI I have 
touched only one aspect of the Report. 
1 have to touch upon other aspects like 
road, national highway etc. 

MR. DEPUTY -SPEAKER : That 
mean you wi 11 take more time. Because 
we have to take up the Priva te Member • 
busineas now, you may continue after 
6 p.m. 

paOF. · MADHU DANDAVATB 
That means you will take it up after 
6 .0' loc . J think it should be taken 
up after the Bodget on Monday. 

MR. DE UTY ·SPEA ER : We con 
do 0 if the Members feel that way. 

PRO SAIFUDDIN SOZ = That . 
means we shall conceive more ideas. 
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PRO. MADHU DANDAVATB : 
We will conceive the ideas, but be must 

cliver t e ood. 

MR. DEPUTY.SPEAKER : In the 
alt rnative we c~n allow Mr. Ans ri to 
ini h thi now 'lnd tpon we will take 
up and finish th~ Private Members' 
Bill. 

SHRI INDRAJIT GUPTA : PIee e 
do not ·start any practice of eocroachin 
upon tb Privat Members' Bill. 

MR. DEPUTY.SPEAKER: No full 
time will b given for Private Members' 
Bill. 

PROP. MADHU DA DAVATE 
A far as this private ~ctor i con-
corned. we want it to b protected. 

MR. DEPUTY· SPEAKER We 
will ee lat r Let u now t ke up the 
Private Members' Bill. 

SHRI YOOENDRA MAKWANA 
You can take this up after 6 p.m. 

MR. D PUTY - P AKBR : Let us 
eo how it goe . 

PROF. MADHU DANDA V A TE : 
They like to do things in the darkness 
of the night. 

MR. DEPUTY-SPEAKER If 
there is light we can sit afler 6 p.m. 

15.30 brs. 

REMOVAL OF ENCROACHMENTS 
ON LAND IN THE NAME OF 

RELIGION BILL· 
IEn,1I h] 

SH I . V. DESAI (Raichur) : I 
beg to move for leave to introduce a 
BiU to prevent the eocroachm at on 
land in the nam of religion. 

MR. DEP UTY -SPEAgER 
que tion j : 

Th 

·PubJi bed in the Gazette of lndia xtra. 
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"T.hat .1 ave be granted to in-
troduce a Bill to prevent the 
encroachment on land in the 
Dame of reJjgion." 

The motion Waf adopted 

SHRI B. V. DB SA : I intrOduce 
the Bill. 

PREVENTION OF MISUSE OF 
RELIGIOUS PLACES BILL· 

(English] 

SHEI B. V. DESAI (Raichur) : I 
beg to move for leave to introduce a 
Bill to prey nt m isuse of religiou 
places. 

MR. DEPUTY-SPEAKER : The 
Question is : 

"That leave be granted to in-
troduce a Bill to prevent 
misuse of religious places. U 

The motion was adopted 

SHRI B. V. DESAI: I introduce 
tbe Bill. 

co STITUTION (AMENDMENT) 
BILL* 

(Amendment of Article 326) 

(English] 

SHRI SATY AGOPAL MISRA 
(Tamlulc) : I beg to move for I av to 
introduce a Bill ft.:rther to amend the 
Con titutioo of Iodi . 

MR. DEPUTY·SPEAKER. The 
que tion is : 

"That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India." 

The motion WQS adopted 

SHRI SATYAGOPAL MI RA 
I introduce the BiU. 

·Published in the Gaz tte of India 
Extraordinary Part II Section 2 
dated 15.3.8S. 
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CONSTITUTION (AMENDMENT) 
BILL* 

(InsC'rtion of new Article 31, etc.) 

[EngUrhJ 

SHRI SAIFUDDIN CHOWDHURY 
(Katwa) : I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

MR. DEPUTY -SPEAKER : The 
question is : 

"That leave be granted to in .. 
troduce a Bill further to amend 
the Constitution of India" • 
TIt~ motion was adopted 

SHRI SAIFUDDIN CHOWDHURY: 
1 introduce the Bill. 

---
PROMOTION OF SECULARISM 

BILL* 

[EnlllshJ 

SHRI SAIPUDDIN CHOWDHURY 
(Katwa): I beg to move for 1 ave to 
introduce a BiU to promot secularism in 
the coun try. -

MR. DEPUTY·SPEAKER The 
question ' is : 

-'That leave be granted to in-
troduce a Bill to promote 
secularism in the country." 

The motion was adopted 

SHRI SAIFUDDIN CHOWDHURY: 
I introduce the Bill. 

CONSTITUTION AMENDMENT 
BILL· 

(Insertion of new article 16A) 
[English] 

SHRIMATI OBSTA MUKHERJEE 
(Panskura) : I beg to move for leave 
to introduce a Bill further to amend 
the Constitution of India. 

MR. DEPUTY .. SPEAKER The 
question is ; 

"That leave be granted to in-
troduce a Bill further to amend the 
Constitution of India." 

The motion waf adopted 

SHRIMATI OEETA MUKHERJE : 
I introduce the Bill. 

MARRIAGE LAW (AMENDMENT) 
BILL· 

(Eng/ish] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): I beg to move for leave 
to introduce a Bm further to amend 
the Code of Criminal Procedure, 1973 
and the Hindu Marriage Act, 1955. 

MR. DEPUTY. SPEAKER : The 
question is : 

'-That leave be granted to in-
troduce a Bill further to amend 
the Code of Criminal Pro-
cedure, 1973 and the Hindu 
Marriage Act, 1955." 

The motion wal adopt fJd 

SHRIMATI OEETA MUKHERJEE: 
I introduce the Bill. 

REGULATION OF EMPLOYMENT 
OF CHILD LABOUR BILL* 

[English) 

SHRIMATI GEETA MUKHERJEE 
(Panskura): I beg to move for leave 
to introduce a Bill tn regulate employ-
ment of child labour. 

MR. DEPUTY -SPEAKEA : The 
question is : 

"That leave be granted to in-
troduce a Bill to regulate 
employment of child labour:-

Th, motion was adopted 

.PubHshed in the Gazette of India Extraordinary Part 11 Section 2 dated 15.3.85 
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SJiRIMATI QHETA MUKH:aRJBE: 
Sir, I introduce the DiU. 

---
CONSTITUTION AMENDMENT) 

BILL· 
(Amendment of articles 200 and 201) 

(English) 

SHRIM TI GBETA MUKHERJEE: 
I b g to move for I ave to introduc a 
Bill further to amend the Constitution 
of ndia. 

MR. DEPUTY -$PEAKER The 
question is : 

"That leave be grant d to in-
troduce a Bi 11 further to amend 
the COil tl ution of India. H 

The morion was adopted 

SHRIMATI GEETA MUKHERJEE: 
Sir I introduce the Bill. 

CODE OF CRIMI AL P OCEOURE 
(Ah1pNDMENT) BILL* 

(Amendment of Sections 125 and 127) 

IEnglish] 

SHRI G. M. BANATWALLA 
(Ponnani) Sir, 1 beg to move for 
leave to introduce a BiU furth r . to 
amend the od of Criminal Proc dure, 
1973. 

M . DEPUTY -SPEA ER : The 
questioo is : 

"That leave b granted to in-
troduce a Bill further to amend 
tb od of Criminal Pro-
cedure, 1973. tt 

The mot ion Wa.f adopted 

HIU G . M , BAN~TWALLA: Sir, 
1 introduce the Bill . 

IS. 1985 BiB" C4",.t, oIHlruchGl ao4 
P,ad~sh (EllabliJhmelll Of a 
Permanent Bench at HlJmir-

pur) Bill 

LAND ACQUISITION (AMEND .. 
M T) BILL· 

(Amendment of Section 4) 

[EnglishJ 

SHRI G. M. BANATWALLA : Sir. 
1 beg to move for 1 ave to i 1roduce 
a Bi lJ further to am nd the Land 
Acquisition Act, 1894. 

MR. DEPUTY ·SPEAKER : The 
question is : 

,"That leave be granted to in-
troduce a Bill further to amend 
the Land Acqui ition Act. 
1894." 

The motion was adopted 

SHRI G, M. BANATWALLA ; Sir, 
I introduce the Bill. 

FREEDOM OF RELIGION (REMOVAL 
OF RESTR1CTIONS) BILL· 

(Eng/ish I 
SHRI G. M. BANATWALLA : Sir, 

I beg to move for leave to introduce a 
Bill to provid for removal of undue 
restrictions on fr edom of religion. 

MR. DEPUTY-SPEAKER 
question is : 

The 

"That leave be granted to in-
tcoduce a BiU to prnvide for 
removal of undue restrictions 
on freedom of religion. ,. 
The motion l10QS adopted 

SHRI G. M. BANATWALLA : Sir, 
I introduce the Bill. 

---
HIGH COURT OF HIMACHAL 
PRADESH (ESTABLISHMENT OF 
PERMANENT BENCH AT HAMIR-

PUR) BILL-

IEngli&h) 

PROF. NARAIN CHAND 
PARASHAR (Hamjrpur): Sir, I beS 
to move for leave to introduc a Bill 

to provide for the establishment of a 

in the Gaz tte of India Extraordinary Part II Section 2 dated 15.3.85. 
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petInanent Bebch of the High Court of 
Himachal Pradesh at amirpur. 

MR. DEPUTY-SPEAKER : The 
question is : 

• That· leave be granted to in-
troduce a Bill to provide for 
the esta~nshment of a perma-
nent Bench of the High Court 
of Him chal Pr de h at 
Hamirpur. H 

The motion was adopted 

PROF. N~RAIN CHAND 
PARASH 
Bill. 

. . ir, I introduce the 

CONSTITUTION (AMEND ME T) 
BILL· 

(Am ndm nt of article 36 , etc.) 

[English] 

PROF. NARAIl'l C AND 
PARASHAR Sir, 1 beg to move for 
leave to introduce a BiU further to 
amend the Constitution of India. 

M . DEPUTY -SPEAKER : The 
question is : 

"That leave be granted to in. 
troduce a Bill further to amend 
the Constitution of India." 

'The mot/on was adopted 

PRO. 
PARASHAR 
Bill. 

NARAtN CHAND 
Sir, I introduce the 

CONSTITUTION (AMBNDMENT) 
B LL. 

(Amendment of Eigh1h Schedule) 

(Englirh] 

A IN eRA D 
Sir I beg to move for 

: leave to introduce a Bill furth t to 
• ame·ad t Constitution of IndiA. 

MR. DEPUTY.SPEAK R : The 
question is : 

·'That leave be Iraot~d to in-
troduce a BiU further to 
amend the Constitution of 
India. " 

The mOl/on Wa" adopted 

ROF. NARAI CHAND 
PA ASHAR 
Bill. 

Sir. I introduce tho 

CONSTITU Ie (AMENnM NT) 
BILL* 

(Amendment of articles 60 and 159) 

[EngU.,hJ 

PRO~. NARAIN CHAND 
PARASHAR Sir, I be to 'move for 
leave to introduce a Bill further to 
amend the Constitution of Indi • 

MR. DEPUTY-SPEAKER : The 
question is : 

"That leave be granted to in-
troduce a Bill further to amend the 
Consti tution of India." 

The motion was adopted 
PROF. NARAIN CHAND 

PARASHAR Sir, I introduce the 
Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Insertion of new article 19A) 

[English] 

SHRI SATYAGOPAL MIS A 
(Tamluk) : Sir, I beg to move for leave to intro·duo a Bill further to amend 
the Consti tution of India. 

MR. DEPUTY-SPEAKER. : The 
question is : 

"That leave be granted to in· 
troduce a BilJ further to amend 
the Con titution of India." 

The motion wa adopted 
SHRI SATYAGOPAL MISRA 

Sir I introduce the Ill. , 
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WORKING WOMEN WELFARE CONSTITUTION (AMENDMENT) 
BILL. BILL· 

[English] 

SHRIMATI BIBHA GHOSH 
GOSWAM (Nabadwip): Sir, 1 beg to 
move for leave to introduce a Bill to 
provide for tbe welfare of women 
employed in various industri sand 
establishments. 

MR. DEPUTY-SPEAKER The 
question is : 

"That leave be granted to in-
troduce a Bi 11 to provide for 
the w lfare of women employed 
in various industries and 
establi hments. It 

The motion was adopted 

SHRIMATI BIBHA GHOSH 
GOSWAMI Sir, 1 introduce th~ BiB. 

---
MR. DEPUTY -SPEAKER Shri 

Ajit Kumar Saba-not present. 

co STITUTION (AMENDMENT) 

BILL* 
(Amendment of article 326) 

[English] 

SHRI PURNA CHANDRA MALIK 
(Durgapur): I beg to move for leave 
to introduce a Bill further to amend the 
Constitution of India. 

MR. DEPUTY SPEAKER 
question is : 

The 

"That Jeave be granted to in-
troduce a Bill further to amend 
the Constitution of India. It 

The motion wa.s adopted 

SHRI PURNACHANDRA MALIK· 
I introduce the BiU. ' 

MR. DEPUTY.SPEAKER 
Ajit Kumar Saha-Dot present. 

Shri 

(Amendment of article ISS, etc.) 

[English] 

SHRI SUDHIR ROY (Burdwan): 
1 beg to mOVe for leave to introduce a 
Bill further to amend to Constitution of 
India. 

MR. DEPUTY-SPBAKER : The 
question is : 

"That leave be granted to in .. 
troduce a Bill further to amend 
the Constitution of India." 

Phe motion was adopled 

SHRI SUDHIR ROY : I introduce 
the Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendment of article 19) 

[English] 

SHRI SURESH KURUP 
(Kottayam) I beg to move fClf leave 
to introduce a BiU further to amend 
the Consti tution of India. 

MR. DEPUTY ·SPBAKER : The 
question is : 

"That leave be granted to in .. 
troduce a Bi II further to aml;ud 
the Constitution of India." 

The motion Was adopted 

SHRI SURESH KURUP : I intro_ 
duce the Bill. 

ELECTION LAWS (AMENDMENT) 
BILL· 

[EngUsh] 

PROP. P. J. KURtEN (Idukki) : 
I beg to move for leave to introduce 
Bill further to amend the Representa-
tion of the People Act, 1950, and the 
Representation of the People Act. 
1951. 

MR. DEPUTY-SPEAKER : The 
question is : 

·Published in th Oazett· f I d·' . eOn 18 ExtraordInary Part 11 Section 2 dated 15.3.85. 
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"That leave be granted to in-
troduce a Bill further to amend 
the Representation of the 
People Act, 1950, and the 
Representation of the People 
Act 1951 " , . 
The motion was adopted 

, 
P OF. p. J. KURIBN; I intro-

duce the Bill. 

INDIAN TOBACCO COMPANY 
LIMITED (TAKING OVER OF 

MANAGEMENT) BILL· 

[Eng/iJh] 

SHRI RAM BHAGAT PASWAN 
(Roser a) : I beg to move for leave to 
introduce a Bill to provide for the tak-
ing over of the management of the 
undertaking of the Indian Tabacco 
Company Limited for a limited period 
order to secure the proper manage· 
ment of the same. 

MR. DEPUTY -SPEAKER: The 
question is : 

"That leave be granted to 
introduce a Bill to provide for 
the taking over of tbe maoage-
ment of the undertaking of the 
Indian Tabacco Company Limi-
ted for a limited period in 
in order to secur the proper 
management of the same." 

The motion wa,s adopted. 
SHRI RAM BHAGAT PASWAN: 

I introduce the BiB. 

ONE-FAMILY ONE. JOB NORM 
BILL· 

[English] 
SHRf RAM BHAGAT PASWAN 

(Rosera): I beg to mOVe for leave to 
introduce a Bill to provide for the 
adoption of the norm of one-family one-
job in public ervice . 

MR. DEPUTY-SPEAKER: The 
que tion is : 

.. Publisbed in the gazette of India 
Extraordinary Part II section 2 dated 
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Bill 

"That Jeave be granted to 
introduce a BiU to provide for 
the adoption 01 tho norm of 
ooe-family one-job in public 
services" • 

The motion was adopted. 

SHRI RAM BHAGAT PASWAN: 
I introduce the Bill. 

----
CONSTITUTION (AMENDMENT) 

BILL 
(Amendment of article 102, etc.) 

[English} 

PROF. MADHU DANDAVATE 
(Rajapur): I beg to move for Jeave to 
wi thdraw the BH) further to amend 
the Consti tution of India. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That Jeave be granted to 
withdraw the BiJJ further to 
amend the Constitution of 
India" • 

The moiion was adopted 

PROF. MADHU DANDAVATE: 
1 withdraw the Bill. 

ANTI-DEFECTION BILL 
[English] 

PROF. SAIFUDDIN soz 
(BaramuJla) : Sir, bcfor I move tbe 
motion for leave to withdraw the BiU, 
1 think, there i some objection from 
certain Members for wilhdrwioa tbe 
Bi ll. So, I mu t explain my point of 
view. 

MR. DEPUTY.SPEAKER: Do 
you want to move? First you move. 

PROF. SAIFUDDIN SOZ: I bel 
to move for leave to withdraw the Bill 
to eradicate the maJpractic of political 
defections . 

MR. DEPUTY·SPEAKER: Motion 
moved: 
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[Mr. Deputy-Speaker] 

"T~at leave .be granted to 
wilhdraw the Bill to eradicate 
the malpratico of political 
defections" . 

SHRIMATI OEETA MUKHERJEE 
(Pan kura) . Sir, 1 OppOS th granting 
of 'eave to w~th r W the Bi l. 

SHRI RAM PYARE PANTKA 
(Robert~ganj): This is unprecedented. 

S al TI GEETA MU HERJEE: 
At the introductory stage, you have 
opposed the Bill. 

TH MfNISTER JOF STATE IN 
THE DEPARTMENT OF HE LTH 
(SHRI YOGENDRA MA WANA): 
Xftet 11. you are a 'Jraciou lady. Be 
graciou ahd allow him to withdraw 
tbe ill. 

SHRfMATT GBETA MUKHERJEE: 
After all. it is p to you p ople. 

The ill i property of the House and 
mine i only the ri ht to ' OI'Pose. 

MR. DEPUTY-SPEAKER: You 
can be brief in your peech. 

SHRIMATI OEETA MU HERJEE: 
Naturally, I will be brief. 

My purpo e in ap osing thi Bill is 
this. It is true tha t a Hi II ha b en 
pa. sed on anti-defection in January. 
That was the Coostitution (Am ndm nt) 
Bill. Bpt Prof. OZ's Bill was oot a 

OD titulion (Amendment) Bill. It has 
given several ideas a to wha t i to be 
done with regard to defection etc. 

ow, Sir, my pecific pur 0 e 10 
opp sillg the wi thdrawal of the j)J .is 
th t to my mind hether technically or 
not io r ality still in Ka hmir a ,gov fD-
ment of d f ct rs i there. ] Wi uld 
like to hear what are hi opini on on 
the ituation that is pr vailing .••••• , .• 

1I nttrruJ)r lOll ) 

SH I RAM PY.b: ' !A-
Th re.i plit. It h s been ccepted 
by tb H 'gh ourt. (Interruptions) 

1M TIO TA MD 
eaJJy from tho: moral point of 

view .this governm Dt should have been 
di mi ed. T.bererore, I oppoS'e the 
leave to withdr w the Bill. 

IS, IS 212 

PROF. K.K. TEWAR Y : Sir, it is 
Very unfair. rh ' hon. J Member has 
cast asp rsions on tho ' tate Govern-
ment. 

(1 nte~"upt ion ) 

SHRI SUDINI J lPAL REDDY: 
Mr. D pu,ty peaker, Sir, I oppose the 
leave to withdraw the Bjll because the 
pllrpo e for hi h (is i1 a origi-
naJJy introduced by Mr. Soz has not 
been erved. I may bring to Your 
notice that Mr, Soz introduced this BilJ 
in 198-4 lal 0, It lapsed. so, he 

' had to re-introduce 1hi Bill. In the 
meantirn • of cours , Go ernment was 
good enough to come forward with toe 
Con titution Amendment.Bili in this 
re peet. What happend in a hmir 
does not have to be peci Hy recall d. 
if teen In mb rs det ctod . •.••• 

SHRJ RAM PYARE PAN] A: 
Mr, Deputy peak~r, SiC, verdi~t of t 

i h Court is there. High Court has 
accepted it as a split and not defectiOD. 

( InterruptiOfl) 

PROF. MADHU DAN.DAVATE: 
S;r, he is right . The did not defect. 
The we-re dnapped. 

SHRl l UDINI JAIPAL REDDY : 
ow, as I m ntiQned in may speech on 

th anti-def ctioo law there l11ust be a 
provi. into say tba t such of (he pl!ople 
who from the so~ ailed break-away 
grollp on the basis of split should not 
b~ allowed to enjoy and office for one 
year to com. Thi I a \ yin g on the 
b'a i of the ree mOl nda ti n of ~~ Y.B.. 
Chavan committee. 11 .tbe f uneen 
MLAS who def,ected from National 
Conf rence ar now Mi nio)t~r in J & K . 
government and they are mini. ters be· 
cause the Coogre (I) partly which is 
now trying for clean politics h s support 

.to them . They ,m y lilY cl im to any 
concept of ,clean politics ' but the Cong. 
ress ( ) partJy midst in tantly withdraw 
support t the present governmedt. 

Sir. it cannot be said 0 be lit 
I so becau 'e fifteen members out of the 
working slr nglh of forty-sev n did not 
even cQnsti tute on -third. They bad to 

sixte n to b eame a split under the 
w law. Th refo c, b fore Mr. SQz i 

allowed to withdraw the Bi II let tho 
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Con es.s (I) jovernment as ur the 
HpP$9 that t ey will ,withdraw tbe 
support to the present government. 

PROP. MADHU DANOAV~TE ~ 
I have to make him one request. Before 
you seek our leave to withdraw your 
Bi 11. ypu please xp)aj for th i 
~. deed. 

PROp· SAIFUDDIN SOZ: Yes, 
that I wiJI try. Mr. Deputy-Speak 1', 

Sir, I am indeed very much thankful to 
my friood Mrs. G eta Mu herjee and 
Mr. Jaipal Re<tdy rai in objections to 
my wi thdrawing the Bill. Now the 
pint is t is. I wOQld like to tell you 
that I m 'thdra~ing th ill. wi,th a 
b avy heart b cau e I nave be n told .... · 
that my Bql 4ad become infcuctuou. 
There is air ady a 1 w in our hands. 
(1'lt~rr{Jptiom) I am not yielding. Let 
the hOD. Member not interrupt me now. 

SH.Rr G.M, BANJ\TWAI"LA : 
Sir,·· You may cOl'\tinue with y,?ur 
argument" 

PROF. SAIFUDDIN SOZ: I have 
not cast a persion 00 anyb ody. I 
differ with my respected senior co]Jea-
gue. I have not cast any aspersions. 
I have told that since thjs august House 
has already p'lssed a Bill, therefore, my 
~Ul has become infructuous. I am not 
oqjecting to aoytping. I am not casting 

ny asp r~.on ,00 anybody. 1 have no 
grievunce, because, I have been explai-
ned, about the position io this regard. 
I i ntrClduc d A li-def ction Law in 
Sev nth Lok Sabha in 1984. It ,I bed. 
I i ntroduc d the Bin even before 
Oovrrnment introduced its Bill. I haa 
not sought any amendment of the Con -
titution. 

I h"d '!Jggested that we could have 
addition made fo "df qualifiq tions '0 

Article 102 (1) (e) and 191 (1) (e. 
Wh~n I made my poiht on the Govern-
ment Bill, Shri A.K . Sen, the Legal 
luminary, eQuId not xpl in 8 to why it 
wa necess ry for Government to intro-
duce the ill se king amendment of the 
con titution of India. Actua I/y it was 
not nee s ary at all. But he did not 

··Not-recorded. 

answer this point, Probably the Goy~rn. 
ment of India was trying to create 
public opinion; it might be a politJcally 
motivated attelllpt or design.So they tbo-
ught they were giving a gift 0 the peopl 
of India by way of thi Act. Now it 
has becom~ 'an Act. }rue, I the spiri t 
behind that Bi II is something wbic h w 
accept. But the point is this. You 
not solved the problem wish th 
Prime Mini ter weJl. In a ~ection of 
the Press be has b cn caJJ d, 'Mr. 
Clean'. I have nO objection to that. 
I really wish him w II because, be ha 
alreadY done certain thing which indj .. 
cate his b ot of mind . I wi h him aJi 
ucces. But the point is thi , tbe real 

t st Jie in Jammu and Kasbmir State. 
Why don't you apply the spiri t of Anti. 
defection law which you have produa d 
to the State of Jammu and Kashmir? 
The fir f occasion to prove your creden-
tia.) and your intentions is here. 
(interruption) Sycophancy will not pay 
you any Jonger. You see thing with 
your own eyes. There is a defector 
Government in JAmmu and Kashmir 
State which even according to you doe 
not con titute 8 split. It is not pJi t 
under the Jaw on anti-defect in. There 
is DO provision for split in our Jaw in 
J & K state They ar d fector. 12 
plus 3 meaDS 15. One of tbem has 
become the Deput) -Speaker th~re. There 
are only 14. National Conference had a 
trength of 46. It doe not con titute 

even a l>)it acoording to the Jaw on 
de~ ction. ow you kindly try to 
understand the si tuation. what· is th 
spirit of the an i-defection law which 
you have passed in this allgu t House? 

We expected that you would with-
,draw your support to ~hat defect,or 
Governmel\t. B\lt you have not d~ne 
it 0 far. 'But Kindly do it O()W . I am 
laising a very important point that tbc 
~ ~ etor government which is not r 5 .. 
ponsif;>Je to th people of tl,le tat i 
involved in a bi C~l1daloll all pervad-
ing corruption in Jammu and Ka hmir 
St.te. (Intl'r, 14ptlOn) I want to m kc a 
pT8<rtical ug~ tion to the Pt:illle Mini _ 
ter through hi colleagues here that he 
mu t rise to the occasion and ive a 
proof that his int nti~n were hon t 
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when h a ked hi colleague, Mr. . en 
to introduce the ill co corning defec-
tion • That deC< ctOt Gov rDment is Dot 
responsibl to the .people and is involved 
in th worst kind of corruption which is 
unparalleled anywhere in the country. 
They have bolished aJl recruitment 
board and 10,000 p ople w Te appointed 
on an ad hoc basis for the la t two 
month and the stooges of the Govern-
ment were collecting money. Only 
r c ntl), that Cabinet took: a decision 
authori ing the Finance Minister to 
arbitrate on the arrear of Sales Tax. 
(Interrupt ions) Si r. I must have the 
opportunity to explain the dim nsion of 
corruption in the State. (lnre"uprions) 
Now 1 would like to make some con-, 
crete ugge tions. 

MR. DEPUTY-SPEAKER: You 
have already mad suggestion. Please 
conclude. 

(Interruptions) 

PROF. K.K. TEWARY: It is 
extremely a serious matter if he is allo-
w d to mention the State subject here . 

( Interruptions) 

PROF. SAIFUDDIN SOZ: But 
you mu t know what is happening in 
Jammu and Kashmir State. 

PRO. K.K. TEWARY: Mr. 
n puty-Speaker, Sir, matter relating to 
the State Governments is Dot discus d 
here, (Interruptions) 

PROP. SAIFUDDIN SOZ : I want 
the Central Government to know the 
xt nt of corruptions rampant in the 

State of Jammu and Kashmir. For 
that, I want the Prime Mini ter to 
convene a meeting with two former 
Governors, Shri L.K. Jha and Shri B.K. 

ehru as al 0 the pre ent Governor and 
under tand th situation in J &K. The 
P .M must alio hold a meeting with 
MP's drawn from J & K. 

MR. DEPUTY-SPEAKER: You 
have already giv n your ugge tioo . 
You are rai ing Otber matters here. 
PJ e conclud . 

(IntetrptiofJt) 

PROF. SAIFUDDIN SOZ: Jease 
give me 000 minute and will conclude. 

MR. DEPUTY· SPEAKER : You 
have to restrict your points. 

PROF. SAIFUDDIN SOZ: The 
defector Government in Jammu and 
Kashmir state is not a responsible 
Government. 

MR. DEPUTY-SPEAKER: Thi 
is beyond the scope of the di cussion. 

(Inter"uption) 

PROF. SAJPUDDIN SOZ: Thert-
fore, Sir. I would request the Central 
Government to impose Governor's rule 
there and then dissolve that Assembly 
o t ha t we can go back to the peoplo to 

ena ble insta "ation of the Government 
of the people. 

MR. DEPUTY.SPEAKER: Arc 
you withdrawing the Bill ? 

PROF. SAIFUDDJN SOZ: Yes, 
Sir. I s ek leave of the House to with. 
draw my BiJl. 

MR. DEPUTY.SPEAKER: The 
question is : 

"Tha t leave be granted to with .. 
draw the Bill to eradicate the 
malpractioe of political defe-
tioDS". 

The motion WOI adopted. 

PROF. SAIFUDDIN SOZ : I with .. 
draw the Bill. 

16.00 hr : 

SHRJ AJIT KUMAR SABA: Mr. 
D~puty-Speaker, Sir, 1 was not present 
to introduce my 'Bill , wheQ you caJled 
me. Kindly a))ow me now to introduce 
my Bills, DOW. 

MR. DEPUTY -SPEAKER : 
rigbt . 

---

AU 
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INDUSTRIAL WORKERS' IN· 
SURANCE BILL· 

[English] 

SHRI AJIT KUMAR SA HA: I 
beg to mov for Jeave to introduc a 
Bill to provide for life in urancc of in .. 
du trial workers. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That 1eave be granted to in-
troduce a Bill to provide for 
Jife insurance of industrial 
workers. " 

The motion wa adopted. 

SHRI AJIT KUMAR SAHA: I 
introduce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL* 

(Amendment of Article 31B) 

(EllgUsh) 
SHRI AJlT KUMAR SAHA: 1 

beg to move for leave to introduce a 
Bill further to amend the Consti tution 
of India. 

MR. DEPUTY ~SPEAKER The 
quest ion is : 

"That leave be granted to in-
trod uce a Bill further to 
amend the Constitution of 
India. " 

The mOlion lVa~ adopted 

SHRI AJ IT KUMAR SAHA: I 
introduce the Bitl. 

CONSTITUTION (AMENDMENT) 
BILL 

(Amendment of Eighth Schedule) 
BY 

SHRI S TYAGOPAL MISRA 

(English) 
MR. DEPUTY-SPEAKER: Before 

I c J1 upon Shri Satya opal Mi ra to 

·Published in the Gazette of India 
Extraordinary Part II section 2 dat d 
IS.3.85 

move his BiU for consideration and 
passing, we have to fix the time Jimi t 
for this Bill. Shall we fix two hour ? 

MANY HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: Two 
hours are allott .. d to this Bill. 

SHRI SATYAGOPAL MISRA: I 
beg to move: 

"That the Bill further to amend 
the coo titution of India, be 
taken into con ideration." 

*SHRI SATYAGOPAL MISRA 
(Tamluk): Sir, thi BiB that I am 
pre enting before this House today is 
totally noncontroversial, and J hope 
that it will meet with 'he approval of 
all sections of this House and will be 
passed without any opposition, This 
simple BiJI seeks to add one more 
important language of our country viz., 
Nepali, to the list of the fifteen langua .. 
ges already included in the Eigbth 
Schedule of our Constitution. On 
several occasions in the past discussions 
and debates had taken place over t,he 
question of including the Nepali langu .. 
age in the eighth schedule of the Con -
titution. There was never any major 
opposition to that proposal from any 
side of the House. Today also I hope 
that this BiJl be passed with the h Jp 
a nd cooperation of all sections of this 
House and the Nepali language will 
find its due place in the eighth schedule 
of the Constitution. I am reminded of 
what Pandit lawabarla1 Nehru had once 
said in the context of the eigth schedule, 
he bad said that tthe eighth schedule is 
not an in exhaustible Jist" . That mean 
that he too had thought that in the 
future som more Janguages can be 
added to tbat list. In keepjng with 
that idea, the Sindhi language wa in-
cluded in the eighth schedul in tbe 
year 1967 Therefore there are no 
legal Of con,titulional impedim nt in 
the way of including the Nepali Ian u· 
a e in th eighth chedulc. If all of us 
can agree and be unanimou, then tbis 
objective can be acbiev d quit ea iJy 

*Th speech was Originally delivered in 
Beogali. 
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and moothly. Our desire aDd effort in 
i Dcluding the NepaJi language in the 
eighth schedule does not mean tbat we 
ar against or opposed to other langua. 
ges. There atre other languages wbich, 
I hope will gradually find a 
pJace in the eigbth sc edule of the 
Con titution. In this context 1 want 
to pldce before you tbe famous state-
m nt of the r nowed linguist, Dr. 
Suniti Kumar Chatterjee. He had $aid 
"oth r I ndian languages ar to be added 
to the eighth schedule following the 
wish of the peaker and their impor-
t Dee Le. S indhi and Nepali." Half of 
what Dr. Suniti Kumar Chatterjee had 
stated hac; been achi ved in ~o far as 
• Sindbi' ha ince been included in the 
ei hth ch dule. The r maining half 

e can fulfil today by passing this Bi)1. 
If we look to om other provisions of 
the C nstilution, w will find that 
there i a need to include the Nepali 
language in th eighth schedule of the 
Can titution. 

In Article 351 of the Con:;titution, 
it has been stated tha t those language 
will b included in the eighth schedu le 
wh 'ch will ultimately heJp in the deve lop-
ment of Hindi. For further develop-
ment further progres and further 
enrichment of Hindi, it is necessary to 
includ the Nepali language in the eighth 

ch dule. This is becau e the script 
and alphabets of the Nepali language is 
'Devnagari'. The ame i tbe casewith 
Hindi which al 0 uses 'Devnagari' 
script and alphabets. Ther fore we 
can utilise the wealth of the Nepali 
language and literature in further 
development and enrichment of Hindi. 

In Articles 29 and 30 of the Con-
stitution, provision has been made for 
protecting the intere ts of the linguistic 
minoritie . To hold the importance 
of Article 29 and 30, it is nece sary to 
accord ' recogni tion to other languages 
a!s and to protect the interes t of all 
th se who u e the Nepali language, it i 
very necessa ry to include the Nepali 
JAnguage~ in the eighth chedule. 

On mor provi ion of the Constiu-
tion may be quot d in this context. 
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Article 19(1) (a) speaks about freedom 
of speech and expression. Freedom of 
speech and freedom of expression is a 
fundamental right. I fail to understand 
how one can have fr edom of sp~ech 
and freedom of expre sion without the 
u e of hi own language or mother 
tongue. This is just not po sible. In 
the past, one hon. M mber of this very 
House, Shri Ratan Lal Brahman: was 
not ev n permitted to take oath in 
Nepali. The provisjon of freedom of 
speech and freedom of expression there-
for becomes meaningless in this 
context. 

Looking to a)) the above mentioned 
prOVISIon of our Constitution. the 
importance and need of including the 
Nepali language in the eighth Schedule 
becomes quite apparent. This i sue 
ha b ",en discus ed in the Lok Sabha 
many times before. In 1971, 74 hon. 
ml!mbers of that time had ent a 
M emorandum under their ignat ures, 
d manding the inclusion of the Nepali 
language in the eighth schedUle. Many 
other eminent members of this House 
had put forth this dc:mand again and 
again S/Shri Sam::lr Mukherjee, 
Jy o tirmoy Bo u, Indrajir Gupt~, Ananda 
Patha k Ramavatar Shastri, Dr . Karan , 
Singh, Ratan La I Barhman, Somna th 

hatterjee, Chitta Basu tc. had 
repeated ly raised this i sue in this 
House, so th a t 'Nepal i ' may find a pJace 
in the eighth schedule. 

Sir, the N pali language is a rich 
language. All th i! wealth of any rich 
language can be found in the N~ pa li 
language. It has its own alphabe t, aod 
script It has got a rich lit eratu re in 
drama, po try. folk songs etc., etc. 
Today nobody can deny the richnes 
and wea Ith of the Nepali language. We 
cannot cieny the contribution of Nepali 
language to the composi te culture 
existing in our country. From that 
angle also N pati language occupies an 
important place. There are some people 
who want to project the Nepali language 
as a foreign language. But lhe scholars 
in ]j nguistic matters and knowledgabJe 
p er on have said again and again that 
'Nepali' i not a , foreign language. 
Actually Nepali be)ong to the Indo .. 
Aryangr oup of languag . It ha taken 
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birth from a 'Satem' language of the 
I do-European group and through 
succe sive stages of development has 
taken the form or the present 'Nepali' 
language. The eminent linguist Or. 
Para mani Prodhan bas clearly tated 
that theiNepaJi language has taken its 
birth from khag ·Pcakrit'. Later 00 
this language was known as 'Gorkhali'. 
During the Briti h rule, the Nepa Jis 
residing in India reneved this language 
as 'Nepali' and that nam continues to 
this day. In many Govenment docu-
ments of the British period we find 
m ention of 'N~p Ii' language. In a 
Government Circular dated 8th January, 
1927, the 'Nepali' language was given 
recognitjon as an official languCjge. 
Through the e stages of gradual develop 
ment, 'Nepali' has attained its pre ent 
form. 

Not only that. Sir, our Nepali 
friends re siding in this country had play 
ed a very important role in our freedom 
movement and our struggle against 
British imperialism. Major Durga Mulla, 
Captain Dal Bhadur Thapa and maney 
others fought against British imperialists 
and helped this country in attaining 
freedom, Even in the post-independence 
era. Nepali Jawans have played an 
important role in guarding OUf border 
and in preserving the sovereighnilY and 
freedom of our country. 

Sir, you are aware tbat the area in 
which 'Nepali' i mostly llsed fall in 
the Him il )ayan r gion, the Himalayan 
valley, which is our border areas 
and hence very sen itive border 
areas. Now tbe people of tbe~e sensitive 
areas are asking for the recognition of 
their language as one of the important 
languages of India . J think we will be 
doing justice to them by extending this 
recogni tion. This will also be an 
effective step towards solving th pro-
blems of these sensitive border areas. 

The 'Sahitya Akademi' of our 
country has already recognised the 
'Nepali' language a one of she major 
languages in the fi Id of literature. The 
left front Government of Wes t Bengal 
h ve in recent times set up the 'Nepali 
Sahitya Akademi' for the development 
of epa Ii language and literature. Sjr, 
on 2nd luly 1977 a resolution was pas d 

unanimou ly in the We t Bengal legisla-
tive A embly. irrespective of party 
affiliation, demanding tbe inclusion of 
Nepali' in the eighth Schedule of the 
Constitution. On 11th Octeber, 1977, 
a similar resolution was adopted in t 

t , 
Silckim as embly and that too unani-
mously. On 28th June 1978 a stmiJar 
re olution was unanimously pas ed in 
the Trjpuf'a assembly. Now, three State 
a semblies of West Bengal, Sikkim and 
Tripura passed unanimou resolutions 
dema adiog and appealing for the incJu· 
sion of the Nepali language in the 
eighth Schedule . The time ha now 
come to do ju tice to their appeals in 
this respect. Sir, ten important Univer 
sities of our country like Calcutta. 
North Bengal, Patna, Gauhati etc. have 
recognised Nepali as their University 
language and in the e univer itie facili. 
tie for ludying Nepali have been 
provided. The All India Radio al 0 
broadcasts rl!gular programmes In 
Nepali from their DeJhi, Gauhati, 
Karsiang, Sbillong etc. radio stations. 
In this way 'Nepali' has today emerged 
as a major language in the North· 
Eastern border regions of our country, 
and it is funct ioning as the linguafranca 
of the Himalayan Valley There can 
be no justifica tion for not extending due 
rt!cognition to this language in the 
Constitution. 

Now a person speaks hi own 
language. His thought, his attitude, 
his knowledge, his inte lleat, his science 
and technology a)) develop properly in 
that very language. India is a multi-
Hngual country. The culture, the litera .. 
ture. the scientific d vd opment that takes 
place in all the e different languages, 
goes to frame the composite culture of 
India. That i why we s y that unity 
in diversity is tbe corner stone of 
India's cu]ture and Indian life. The 
cultures of diff rent language speaking 
people come together and helps in the 
progress of the compo ite Indian 
culture. In thi way the different lan-
guag s gradually develop, aod when one 
reache a particular tage of develop-
ment the need for its inclusion in the 
eighth schedule arises. The NepaJi 
language has today arrived at such a 
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stage where it 1 felt nece s ry to i -
cluc:ie it in the eighth schedule of the 
Constitution. 

What was tbe condition of the 
Siodhi language in 1967 when it was 
includ d in the ei hth Schedule? If we 
mak a comp rative tudy of the stage 
of d v lopment of Siodhi in 1967 and of 
the Nep Ii language today, we wi II find 
that the Nepali language is far more 
d veloped and advanced than the Sindhi 
tangu ge at that tim. Mor over much 
larger number of pe pIe, comparatively, 
speak the Nepali language . Looking to 
all these. there is impJe ju tification 
for including Napali in the eighth 
Schedule. 

On account of India being a multi-
lingu I country, the linguistic minori tie 
may dev I p a fee ling that they are 
getting separat d from the main stream 
of tbe country if their Janguage and 
culture are not given proper importance 
and recognition in o ur national life. 
This way a eparati t t ndency may 
d velop. Thi ort of feeling gradually 
develop in a sece sion ist movement 
and with th help of interested Joreign 
imperiali t powe rs assum s dreadful 
dimeo ion lat r. The happening in 
As am and Punja b are all 100 fresh in 
our minds . Therefore, all these laog-
ua es , when they reach a particular 
tage of development. should be 

gradually included in the eighth sche-
dule. Nepali has today reached that 
stage of development when it should be 
included in the ighth . cbedule. The 
Jingui tic minorit ies should be made to 
feel that they are part of the main 
tream of the country. 

Sine 1973 many thing have been 
aid at differ nt times by the fuling 

party and th Government in support 
of the epali language. This has been 
acc pt d in prin iple Particularly at 
th time of eJ ction many verbal 
a suranc are given in this re pect, 
much ympathy is expre sed. But when 
the actual ccasion comes for including 
the epaJi language in the eighth 
chedule they retrace their step and 
tart h sitating. 
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In 1973. the then Prime Minister 
bad told Shri Indrajit Gupta, M. P. 
in this connection, that, "It is bett r to 
decid aero s the table than to allow 
it to get hotted up and that is what we 
ar trying to dO." This was said in 
1973, more than 10 years have elapsed 
since than Then again. towards the 
beginning of the 7th Lok Sabha in June 
1 0, a similar Bill wa brought forth 
in thl! Lok Sabha. At that time also 
the Mini \ ter had repeatedly tated that 
a d ci ion regard ing inclusion of 
'Nepali' in tbe eighth Schedule will be 
arrived at, at the negotiating table with 
the concurrence of all concerned. More 
than 10 years have passed since then. 
I will like to know clearly and categori. 
cally today wh t is the Gov roment' 
deci ion in this re pect. 

Without prolonging my spech I 
invite other hon. member to participate 
in this valuable di eu sion. I appeal 
to all sections of this House to ext nd 
their unanimou. upport to this Bill. 

I will also request the Government 
to accept this BiB and include the 
Nepali language in the eighth schedule; 
to fulfil the verbal assuranccs given by 
them on numerou occasions and there .. 
by prove tbe firmne and hon ty of 
their assurances. I again app al for 
fuJI support to this Bill from all sides 
of this House . 

With that Sir, I 'conclude. 

[ TranSlation] 

SHRI RAM PYARE PANIKA 
(Robertsganj): Mr. Deputy SD aker, 
Sir. I honour one S ntimen t of my 
hon. friend She; Sa tyagopal Mishra and 
thank him for introducing thi consti-
tution (amendment) Bill. It is true that 
this language is spoken in a vast area 
which is a ensitive area and in fact the 
question of languag ... it elf is very 
sensitive. But in the past 35·37 years 
we hay s en the parochal approach 
and activitir in the oamt! of language. 
communali ' m aDd regionalism and the 
results have been frigbtening. 

Recently, Shri Bhajan Lal gave 
a Sugg stioo regarding Punjab. We have 
commi tted a few mi takes in the past 
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Uke demarcation of State 00 the ba is 
of ~ nguage, inclusion of sev raj lan-

t guages itl the Eighth Schedule-I feel tbi 
was a mistake on our pJrt because ours 
is a ~oun,tr wheI:e it ' b li ev~d that 
afte: v~ry third mil~ tb J aguage 
changes. So , if we try to include all 
th", e laqguage~ in ,tbo Eightb Scbedule 
there will t>e no end to it wh erels w"" 
say tbere is unity in diver i ty in our 
country Jet ' us have'. a look at the , 
langu gcs poken by our tribal. rh\!y 
to have a rich lite ra ture Like Neplli 

I ; 

language, • w~ 00 hav <?ur literature. 
If w,e gp on t\gr eing to it I fl!e l, a day 
will CQme whc:n we will have to include 
th ir language and (he dialect also in 
the Eighth S.:beduJe . [ would like to 
remind hon . SJ:tri Mi.sra that at the end 
of h ~~ speech he had said tha f people 
were prepanng for I an agitation, Doe 
it not ind ica te that w.. hould not give 
undue imDo,rtal1ce ' to regionali m and 
communali m and such other things a 
m Y cre 'te paro:hial feeling§ in us. 
There re many languag~ in our country 
and we have accept d Hindi a a nati('). 
na,J ' anguage and ti II the time everybody 
d ,Je not learn Hindi we hav>! accepted 
EngJi h too The three J'!-nguage formula 
tha t we have accepted can bri ng about 

I ~~ t feeling of nation I integration.,. 
(Imel'rlipt iOlls) 

IEI/glish] 
\ DR . . A KAL~N'DHl: N 
have not ~cc pted it. 

SHRr RArvI PYARB PANIKA: 
Plea"e Ii ten to me: You can reply later 

" . on. 
[Traps/ation] 

Mr. D ... puty Spe<lker, Si~ f bJJieve 
that the Hou e will have to di .. us th is 
sub; ct erious',y : ~ [t i a eriou 
subject. There i no doub<t ttt'a't on the 
on~ hand hi ha Qiven 6guras to how 
that th re are two crore Nep Ii in 
I,ndia,our sYl11pathi , and Ih c untrj's 
sympathies ~re with t le[lh-but 1 feeL .• 

THB I MI {STER OF STATS IN 
THE MrN[ TRY OF HOME FFAIRS 

I ( RrMATl R \1: DUL.c\ rtt ' S(NHA) : 
, L . 

' AccordlOg to the 1971 cens~ I it i not 
two crores, but 10 lakh ., . 

- SHRf RA\.f PY RE PANIK t\: The 
hoo . Minister says it is 10 fakhs. Th re 

. ' 
, I ' .. 

are over two crore trlba's jo India and 
they Qave theil\ 9wn Jaoiuaae. There-

.1 

fore my ~bmi ion i .bat e ~uJd not 
ta~e any accion on the bash of ~ threat 
of agHa (ion by ten- Jakb peopl Icst it 
sbouJd provoke crores of people to 
agitate, The country is throuab 
a g'-ave si tuatioo at pre ent . On the ono 
band we see a tlireat J 0 our borders 

! • and on 'the otner' halid fhe' Punjab aad 
A;; am is ues ' are till alive. If we aro 
caught in th~ regional tangle it wi II 
not be good for lB. Regional p rties are 
bing formed in the country in tbe name 
of language ~nd Tel gli b sam i one 

. such parly. ~n this situation can we 
,talk like this? Th relore I app I that 
we hould not do anytbing whtch may 
ha rm our national unity. Thi is a 
seriou issue. I welcome Shri MisSi', 
sentiments but at the s.:Ime tim I would 
like to warn that we hould not do 
aoy such thing which may disiotegrate 
our nation. After all, )lOQ have seeo 
how in sQm~ ar ,various parties are 

I r~i ing their head which is certainly 
against ~he national unity and n~tional 

integration. Therefore I w ~'d liJce that 
the House should coo ider sensitive 
is ues very c~refulJy ~Dd shau,ld not 
make any legis lative or constitutional 
change in the nam .! of region, laoguag , 
cast~ colour or creed which may -,veaken 
the society_ I respect illY fricQd Shri 
Mi ra' entiments but II would Jike to 
ay tpat I am not in favour of including 

' this in the Eighth Schedule. If ome .. 
. thing i to be done, then I wpuJd app~al 
'to the hon Minister of Stat~ for H me 
and the hon. Hllm;) Minister who are 

I , 

pre I!nt here t COl) titute a committee , . . 
in order to find out ttl , Jan uage 
'spoken in various re ion of tb country 
and to sugge t wbat can b done for 

; . 
them. The need of tho hour I national 
unitY "and no" i e h u rai ed 
purely n the ba i of ca to" 

he 

b eo accept " 
Your CPM Government 
it and it must have been 
of your influence there. Thi beea 
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made the econd official langu e in 
Bengal aod Tripura whh an eye on the 
ballot box and to make political capital 

• cut of it. 

.[Eng/l h) 

SHRI SATYA OOPAL MISRA: 
'There your party also upported tbi . 

SARI RAM PYARE ?AINKA: 
May be due to political rea ODS; 1 do 
Dot disagree with that. 

[Trail [arion] 

I was saying that the hon. Home 
Minister should con titute a Committee 
or the Government hould itself refer 
it to the Sarkaria Comlni ion to find 
'out the regional languages and the tribal 
language which have not been kept in 

'view in the Con titution. If you include 
a few and leave others, it can cre te 
'discontent. Therefore I would suggeqt 
rethinking oh this ubject and if nece • 

ary a comprehensive constitution 
,( mendmeot) Bill should be brought 
wherein a provision should be mlJde in 
re pect of aJI these things. It should 
'not be that whenever a member wi hes to ' 
. peak in orne language he tarts insi ting 
that the language be included in the 
Eighth Schedule of the Constitution. We 
shouJd try to strengthen national unity 
and integrity. To appease small groups 

'or tribe would not erve any purpose. 
'1 would not take much time of the House 
and would sugge t to the hon , Home 
Minister that discus ion on sensi1ive 
i sue which give rise to parochial feel. 
ing t should be deferred for a few days. 
To solve thi problem j f the Governmen t 
considers it proper a Commission can be 
'appointed to look into these thing. 

Sarkaria Commission has been consH· 
tuted and i examioing Centre·State 
relation jf you need aJiocation for 
development you demand more funds 
'from Centre, if there is talk of develop. 
ment in your StAte you a k for more 
'money from th Centre. You talkecl at 
length about tbe Sixth Finance Commi-
s ion report. You don tt ay aDything 
definite. Just now you spoke of over· 
draft also. 

Sir, tbe confrontatioD on these issues 
leads to deterioration of Centre State 
relalions which weakens national 
unity. 

I woulJ request our hoo. Minister to 
eriously consider it and bring forward 

a new comprehensive Bill in this regard. 
Though I respect thc sentiments of tbe 
hon Member who has introduced this 
Bill, J would like to advi e him that in 
the present situation he hould withdraw 
thi ill and I would aJso request the 
Government to bring forward a compre· 
hensive Bill which would tr ngthen the 
sense of unity and integrity in the minds 
of 65 crores people of our country. 

[Ellg/ i sit] 

DR. A, KALANIDHI (M dra, 
Central): J expre s my Ihanks to the 
hon . Deputy Speaker for having permit. 
ted me to express my opinion and views 
on behalf of the DMK. '. '" 

r Interruption) 

SHRI RAM PY RB PANIKA : Sir, 
today j t has been decided tha t everyone 
will speak either in his region.I language 
or in the national language, that is 
Hindi...... (Interruption) 

DR. A. KALANIDHI: We cannot 
accept that. It i an encroachment on 
my fundamt:ntal fights. We cannot 
accept Hindi as tbe national language. 
I . have every right . to speak in any 
language I like. Being a senior Member 
the bon Member should Jearn that ( 
have every right to speak in , my own 
language or in English. In fact, Pandit 
Jawaharlal N ehru accepted English as 
a link language. He should under stand 
that. 

MR. DEPUTY SPEAKER: Please 
carry OD , 

DR. A. KALANIDHI : Sit, I 
express my thank to the Deputy Speaker 
for having permitted me to participate 
in the Bill moved by Shri Satyagopal 
Misra seeking inclusion of Nepali 
in the Eighth Schedule of the Consti-
tution. All you know, Ian uage is the 
soul and breath of a human being. 
Human being remains a human being 
only through the language he spcaks. 
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Language is as dear as the mother. and 
'that is wily ' we call langua e as the 
mother tongue. But unrortunately tvhat 
is 'happening in our country? We 
hould known no importance is 

being Siv n · to the other languages. 
I am qui te happy the Memb r has 
drawn the att ntion of the Government 
to include Nepali in the Ei bth 
Schedule of the Con titution. This 'is 
not a matter of today, there has been a 
long tanding demand from the people 
of Wl st B 0 al for this. Hindi is one 
of the languages that are includ d in 
the Ei8hth Schedule but what is bapp n-
ing 1 You have giv n e"traordinary 
importance to Hindi. You have ~pent 
not a crore of rupees but hundreds of 
croreS for the development and growth 
of this language. You have sent teams 
to foreign countries to find out how 
H' ndi i b iog implernented in the 
embassies nd in other pI ces, but have 
you taken any intere t in the oth~r 

Jan u ges? You have included fifteen 
languages in the Eigth Schedule but 

v you taken any interest at any time 
to know about Tamil? In fact, I want 
tel) you that TamiJ language ha th 
riches t tradition. 1t bas got a good 
li te ra ture. R cently an archaeological 
survey mad by the people of USSR in 
th Mohenjodaro and Sind Valley has 
revealed that the scripls oeJonging to 
the Dravidian lal1guage are- likely to be 
of Tamil origin . They go (0 th extent 
of aying tha t otner languages have 
originated from Tamil language only. 
So. Tami) is the mother of aIJ other 
languages. Whereas people in the 
USSR are able to appreciate and under-
stantl th value of Tamil, the Union 
'G overnment I ail to understand the 
importance a nd the richness of the 
Tamil Janguage. I am sorry to ay this. 

Whereas we are spending Rs. 10 
crotes for he Hindi language, for Tamil 
and other regtonal languages we are 
spending only Rs . 1 crore per annum. 
It i not a partisan atti tude which you 
aT adopting? My hon. friend 
w referring to the unity and 
inte rity of the country_ We are 
second to none, 80 f, r a's our faith and 
b Ii f in the unity and int rify of the 
country is concerned. W have many 

stalwarts from our part of the country, 
who have foug t for the fte dom, 
unity nd integrity of th country 
Rajaji is one uch stalwart. e did 
not fi ht only for tb S()uthern Stat • 

The hOD. Member was ayi,o that 
the inclusion of tbe Nepali language in 
the Eighth Sch duJe will lead to the 
di integration of the country. This is 
an illusion and it probably arises out of 
fanaticism. I wouJd r que t the hon. 
Minis ter to take note of it. If you 
r~alJy want the integrity of the nation, 
YOU have to give equal importanc to 
alJ the languages. Otherwi e, all uch 
taJk about unity and integrity have no 
r~al meaning . It i only a mirag • 

The Government is not going to 
incur any expe diture by the indusion 
of N pali language in tbe Eighth 
Schedule of the Consti~ution. So, why 
not accept the pirit of tbe Bill and. 
I ter on, brio your own BiJJ? Kindly 
try to accept it. 

Our language existed even in 5,000 
Be. Tha t is the tradi tion of our 
language. As the saying goes: 

Kol thonri Mann Jhonra Kalalhe 
Mun Thenriya Moolna M ozhi 

It is the oldest languag which had 
appeared, when reck but not sand had 
appeared, Bharati Dasan said : 

Tamizhukkll AmLldenru peyar Anda 
Thamiz 

lnbo Th:miz Yengul Uylrukku Ner. 

Tamii is ca Jled nectar; that Tamil is 
the breath of our life . e has one to 
the extent of saying that it i the oul 
of all languages. 

You should try to understand the 
sentiments of the people of a particular 
region. You should not unnece sarily 
try to impo e a language on tmwilling 
people. What i happ ning in thi 
country j that you are impo in Hindi 
in .every shape and form . You hav . 
issued a cir.:ul r to the State Bank of 
I"dia that the maximum number of 
J:1indi typewriters should be purchased. 
the maximum, number of circula; 
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should be in Hindi aDd that the heads 
and top officials should write letters only 
in Hindi. Thi is a circular, whjch has 
been i sued by lh Government of India. 
Since you have 15 official languages, 
why do you oot treat Tamil, Marati Of 
malayalatn on the sam footing? Why do 
you want to give th entire impoftance 
only to Hindi? That is why we are oppo-
sing it. Oth rwise, why hould 1 oppo e 
it unnec s arily? We are opposing it, 
because you are not giving qual impor-
tance to J1 the languages, because you 
are ignoring some language. 

If you are talking about the unity 
and integrity of the country, we are 
econd to non in upporting you. But, 

unfortunately, you are paying only lip 
sympathy to tho e expres ions. Every-
where you talK of the integration of 
this country. But, do you really 
believe in the Unlty of the country and 
the integration of the country? If so, 
please try to give equal importance to 
all the languages. Please try to see 
wh t is happening in the USSR, which 
i our brotherly country, your good 
friend. 

SHRr RAM PYARE PANIKA! I 
am not against any language. I am 
equaUy concerned with aU lan~uages .•• 

(Interruplion ) 

DR. A. KALANIDHI Very 
recently, our hon. Prime Mini ter visited 
USSR. I would reque t the hon. Prime 
Mini ter aDd tb Mini ter in charge to 
ee how USSR is giving equaJ impor-

tance to all their languages, how th y 
are treating all their languages. For 
example, in Malaysia their local 
Janguage and Tamil are given equal 
importance. It is the same in Singapore 
also. But in India only one national 
language namely. Hindi, is given impofa 

tanc. You hould try to understand 
our feeling and our viewpoint. If you 
really b lieve in the integrity of this 
country, jf you really b Heve in the 
unity of this country, as you proclaim 
from very poli tical platform, what i 
the meaning of giving importance and 
t pride of place to only one of the 
national languag s, to th neglect of 
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the others? So, I would request you to 
kindly give equal importance to all the 
national languages which are included 
in the Eighth Schedule of the Consti-
.tution. 

So far as the inclusion of Nepali in 
the Eighth Schedule is COne fned, I 
would request the Government not to 
oppose this Bill. After aJI, tbe 
Nepalese are our own people and two 
crores of people in West Bengal conver e 
in fhat language. So, there is nothing 
wrong in its incJu ion as one of the 
official languages I support the BiU, 
moved by Shri Satyagopa) Misra, and 
request tne Governm nt not to 
oppose it. 

{Translation] 

SHR MOO.J CHAND DAGA 
(Pali): Mr. Speaker, Sir, there is a 
difference between principle and 
balncing. The politicians bother less 
about principle and prefer balancing. 
The poli tics of vote create difficulties. 
It ometimes bring such an odd si tua-
tion that we forget our principles and 
prefer balancing .. . (Interruprions) 

I think Bengali language is used 
more in the Bengal Legislative Assembly 
and maybe. Nl;:pali language i poken 
in the Bihar Legislative Assembly. If 
you include all the languages then you 
can understand where the politic of 
votes wiJl take you. The people of 
Rajasthan will make demand for Inclu-
sion of Raja lhani language. The hilly 
people wiJI demand for Pahari language . 
After all which are the languages that 
you "ant to be included in the Eighth 
Schedule. Dr, Karan Singh had also 
demand for Dogri language ... 

(Interruptions) 

SHRI NARAYAN CHOUBEY 
(Midnapore): Retain Hindi and I ave 
the rest. 

SHRI MOOL CHAND DAOA : The 
Con ti tution is very clear in this 
re peet. You please Ii ten to m ... 
(Interruption.) I want to inform you as 
to what ' had happened during the rule 
of Janata Party: 
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"The' ,Government is of the 
view that Schedole VIII to the 
Constitution shOUld oot be 
enlarged. However, the Govern .. 
ment's endeavour is to en-
courage development of the 
cultural and literary heritage 
of alJ languas th Scb dule 
VIII or not." 

Tha t is the policy of the 
Government. 
Then again it was repeated. 
Thi que tion was put in the 
year 1979. 

[Translation) 

This decision was taken when the 
Janta Party was in Power ... 
(Interruptions) Then tbe Home Minister 
had replied : 

[EnglI,h] 
HThe Government are of the 
view that the inclusion of 
more languages in the Schedule 
VIII would create other reper .. 
cUSSlons and reactions. As 
stated above, it is the endea-
vour of the Government to 
develop the cultural and 
literary heritage of all the 
languages irrespective of their 
inclu ion in the Sch duJe 
VIlI ... 

[Tralis/alion} 
You might have read the decision 

taken by the Government that all the 
languages should be developed. It is 
stated in the Statement of Objects and 
R a on and R a on that 2 crore 
per 0 speak N pali I nguag . What is 
tbe sour",e of there figure ... 

(Interrupt/oil' 
16.43 brs. 

[SHRI ZAINUL BAS R In 'hI! 
Chair] 
lEnglish] 

SHRI MOOL CHAND DAGA: 
There also be is not certain. In the 
Objects and Rea on he states: "About 
two ¢rores of ptople. cattered all ov r 
India." A out two crot s of poop). 
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Now, what does the Chief Minister of 
Sikkim say? He says only SO lakhs of 
people. 
[Trans/atlon] 

This is your statement ... 
(interruptions) 

SHRI NARA Y AN CHOUBEY: 
Wha t is the number of Sind his in 
India? 

SHRI MOOL CHAND DAGA: 
About 5 crore ... (Interruplions) 

SHRI NARA Y AN CHOUBEY: 
Mr. Oaga, You are not correct .•• 

(Interruption,) 

SHRI MOOL CHAND DAGA: 
Will you please tel) me whether the 
name of Nepalese mentioned earlier 
were those Df poet t wri t rs or M. Ps. 
Choubeyji alway interrupts •.• 

, (Interruptions) 
Article 351 already embodie the 
decision to this ea ct, which ays: 

[English} 

"It shall be the duty of the 
Union to promote the spread 
of the Hindi language, to 
develop it so that it may serv 
as a medium of expression for 

• aU the elements of the com. 
posi te culture of India and to 
secure its enrichment by assimi. 
lating without int rferin~ with 
its genius, the forms, , styJe od 
expre sions u ed in Hindu tani 
and in the other languag of 
India specifi d in the Eighth 
Schedule, and by drawing, 
wherever necessary or desirable. 
for its voca bulary primarily 
on S n kri t and secoodari Iy 
on other language ." 

( T,anl/atioN) 

We want the development of all the , 
languages included in Article Z9 aDd 30 
but here you are tarti~g a new tr~nd. 

If orne person belonging in to Raja than, 
wi th an eye on the ba Hot box, demands 
that Raja thani languages hould be inclu-
ded in the Eighth Schedule of the Con ti. 
tution and similarly some people raise the 
question of inclusion of Dogri laoguaae 
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in the Eighth Schedule then you may be . 
able to please people of your area and 
may al 0 secure their votes, but here 
tbe question is quite different. The 
question is which Janguage you want to 
develop. As far a I know about 
Rajasthan, the people living around 
Alwar speak Hindi, people living 
arouod tbe area of Sirobi speak Ouja. 
rati, in Sbekhavat people speak Shekha-
vati and people of Marwar speak 
Marwari. These are all different lao. 
guages. I do Dot know on what basis 
t bese are termed as Rajasthani lan-
guage? No language can becom rich 
and beautiful by m l!rely singing a few 
ongs in praise of king and monarchs .•• 

(Interruptions) 

So far as shri Satya Gopal Misra, 
the mover of this Motion is concerneo, 
I would Hke to ask whether he has 
ever deliver d a speech in Nepali, can 
he recite a peom in Nepali, does he 
know the name of Ne"pli poe t ; can 
he give the mes of H indi magazine 
aod of places where tbey are pubJJsb d .•• 

(Interruptions) 

MR. CHAIRMAN: All languages 
are beautiful, all languages are good. 

SHRI MOOL CHAND DAGA : I 
also agree that all laoguages should 
d v lop and should be respe ted . 

MR, CHAIRMAN: You may 
please confine your op inion about the 
qu.estion df indu ion of Nepali in the 
Eighth Schedule. 

SHRI MOOL CHAND DAGA: 
That is what I am saying that it should 
Dot be incJuded. 

MR. CHAIRMAN : But please do 
not deride any language. 

SHRI GIRDHARI LAL VYAS: 
Mr. Chairmao t Sir t the words used by 
him in criticising the Rajasthani Jan-
guage should be expunged. 

MR. C AIRMAN: All the lan-
guages are good, beautiful and rich. 

SHRI MOOL CHAND DAGA: A 
language can be considered rich when 
it literature in cience and technology 

becomes rich and advanced. The 
question bere is wh ther the mover of 
the Motion has given his speech in 
Hindi, whether Nepali is spoken io his 
State Legj lative As embJy and whether 
Nepali language is used som where else 
also? 

. [Eng/ish} 

DR. A. KALANIDHI: Hindi 
language had no richness or cui lure or 
tradition or literature. It has developed 
only in course of time. In the same 
way if, you give tllnc fo ' Nepali lan-
guage, naturally it wi II defini te]y be 
developed in the course of time. 

[Translation} 

MR . CHAIRMAN: Mr. Daga, you 
confirm your speach. 

SHRI MOOL CHAND DAGA : Sir, 
my submis ion is that this Bill has been 
introduced here just to get certa in votes 
in Darjeeling. There is no other purpo e 
of this BiJJ . . (Interruptions) 

MR. CHAIRMAN: Wbs! difference 
does make to you, let him speak. 

SHRI MOOL CHAND DAGA: 
P rhaps he is not aware that ar lier 
also I opposed Rajastbani language. 
Such things harm us because we can 
spea k Dei ther Engli sh nor H indi p roperly 
and will leg behind in learning Rajas~ 
thani also. If from tomorrow he starts 
speaking in Nepali,. their treDgth in 
Parliamen t wiH further decl ine. Who 
is going to listen to Nepali? There is 
one National language and that should 
be enriched. 

(I ntefrupt Ions) 

SHRI MOOL CHAND DAGA: 
Otherwise, there are other languages 
also. 

SHRI K. P. UNNrKRISHNAN 
(Badagara) : I do not accept tbat there 
is only one langua8e. 

SHRI MOOL CHAND DAOA : We 
do not want to impose our will. We 
know that you ~ e Hindi pictures 
aod listen to Hindi songs. Love for 
Hindi is increasing aut :>matically. We 
do not insi t that South India should 
1 arn our ]anguag . We my b knowing 
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many laoguages, but in the eveoi 08 
you like to ee films in our laolauae and 
hear soogs in our lan,uagc. 

(rrrterrupt ions) 

SHRIMATI OITA MUKHERJEE: 
Have you not listened Rabinder Nath 'a 
songs? 

(Interruption,) 

MR. CHAIRMAN: Mr. Daga, ju t 
expre s your own views. 

SHRI MOOL CHAND DAGA: I 
was aying that if you want to include 
any lansuage in the Eight Schedule, it 
should be done only when it is facing 
any difficulty in any region. You have 
not stated that in what way noo-
inclu ion of Nepali language in the 
Eighth Schedule has hampered its 
development. Merely saying tbat as 
N epalese, have started Jiviog in India 
in-considerable number and they speak 
Nepali leanguage, therefore, Nepali 
should be included in Eighth Schedule 
is not logical. Do we put hindrance in 
its dey lopment? Wo ratber spend 
money on the deve!opment of Nepali 
language. 

(Interruptions) 

[English] 

DR. A. KALANJDHI: In what 
way it harms the country? 

[Translation] 

SHRI NARAYAN CHUBBY: What 
is the harm in including it in the Eightb 
Scbedule. 

SHRI MOOL CHAND DAGA: 
There is no use including It in the 
Eighth Schedule, there are 14 languages 
in it and Sindhi is the latest addition, 
Inclusion of more languages in the 
Schedule wi II be a worng step. The 
Government should not take this step. 
All the languages of the State have 
already been included. Nepali is not 
a language of any particular State and, 
therefore, should not be included in the 
Schedule. I. therefore. oppose it veh-
em ntly • . 

[TranI/at ion] 

SHRI ANAND PATHAK 
(DarjeeJing) Mr. Chairman. Sir, I 
shalJ try to speak in Hindi. 

While supporting the Bill. I would 
like to reitera te wbat my fri nd Shr! 
Satyagopal Misra said at the time of 
introd uction of the DiU. WhiJ demand-
ing inclusion of Nepali in the Eighth 
Schedule of the Constitution, we do 
not intend to oppose other Janguages. 
Our aim is to provide opportunity for 
advancement of all tbe languages of our 
country including Sanskrit. But it i a 
matter of regret that Government's at-
titude is different in this respect. 

Every time it is said that Govern-
ment would not enlarge the Eighth 
Schedule. J had tabled a question in 
respect this : 

"Will the Minister of Home 
Affairs be pleased to state: 

(a) Whether the Government of 
India have decided to include 
Nepali language in tho 
Eighth Schedule of the Con· 
stitution; and 

(b) if so, by what time it is pro-
posed to be implemented 1" 

The reply was as under: 

"(a) No, Sir. 

(b) Question does not arise." 

The reply 'question does not arise' 
is beyond our comprehension. This is 
the attitude of the Government. It is 
said that amendment would be brought 
forth but no amendment has been made 
so far. 

Sir, you might be aware tbat when 
in June 1980 thi matter was discu ed 
in the Lok Sabha, the hon. Home 
Minister had liven u an assurance that 
they would look into the matter and 
would convene a round-table conference 
and would find a solution unanimou Iy. 
But it is very trange that no round-
table conference ha so far heen con-
vened. I would like to say tbat the 
assurance given by you should be ful. 



2J9 COft,st/tution (Amendment) 

(Shri Anand Pahtak] 

11 d. There is 0 use IVlng as ur nce!» 
if DO solution is found. 

The Government repeatedly says 
that it wou d nd "our for th advanc-
meDt of cultural aod literary heritage 
of alJ the Jangua e irr pective of the 
fact whether tbey ar included in the 

j hth Sch dule or not. But this do s 
not s Ive the problem and this a urance 
i not enough. h Janguages which 
haVi not 0 far been includ d in tbe 

jgbtb Scbedule should be included 
tberein. W , the N pali- p aking people 
hav to suffer in economic field and 
other spheres of life. C nsequent upon 
the e clu iOD! of 'ome of the )angua~es 

from th EI hth Scbedule, the language 
have been divided into two ca tegories. 
The languages included in the Schedule 
have benefited and tho e not included 
h V to su er a lot. 

We were of tile view that we all are 
equal and we will m reb forward 
together. The impressions are now 
DO more . If one has to take any 
examination conducted by the Public 
Service Commissions, one cal) t a ke the 
written examination in one of the Indian 
Ian uage included in tb Eighth 
Sch dule. Since the N p Ii Language 
has not been included in tbe Eighth 
Schedule. the NepaH-speaking people 
are deprived of tbis facility. Mr. 
Speak.:r. Sir, you can imagine the 
difficulty th s p ople hav b n 
experienci ng. 

I would like to draw your aU ntion 
to th importance of languages included 
in the eighth Schedule. On 7th Decem-
ber, 1967 Official Languages (Amend-
ment) Bill was pass d by Lok Sabha. 
It says: 

(Engli hI 
'Whereas the Bigh Schedllle 
to the Con titution peci fies 14 
major Janguage of India be-
side Hindi, and it is neces ary 
in tbe inter st of tbe educa-
tional and cultural advance. 
ment of the country that 
concerted measure should be 
taken for the ful~ , development 
of the e langua . . . 
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[Trans/at/em) 

It means Government will spend 
mODey for tb advance nt of onJy 
those language whieh have been in. 
cluded in the Ei hlh Scbedul. Croces 
of rupees ar being p nt by Govern 
ment. bu t nothing is being done for th 
advancemen t of culturaJ nd 1i terary 
heritage of those t'anguag which have 
Dot bee incJud d in the Eighth chedule 
and for providing employment to [he 
people speaking tbese languages. It is 
cJear from above that concerted efforts 
can only be made for full development 
of the languages which hav been in. 
cJuded in the Eighth Schedule. 

I would like to draw your attention 
to thi fact also that only those ' 
language which have been Jncluded in 
the Eighth Scbedule can be accept d as 
alternative languages for taking exami. 
nations conducted by Union Public 
Service Commission. I am making it 
cJear before you that the olher languages 
are deprived of these facilities even to 
this extent. 

The said BiJl further says: 

(English] 

"And, whereas, it is nece, sary 
to en ure tbat the ju t claims 
and intere ts of persons b long. 
ing to non-Hindi speaking 
areas in regard to tbe Public ' 
Services of the Union are 
fu fly a ~ uarded . .. " 

[Trans/alion~J 

It h been stat fur~h r : 

(English] 

"That a11 the language in .. 
clud d in the Eighth Schedule 
of the Con titution and En Ii h 
ba 11 be permitted a alter~ 

native m dia for AU India and 
Hlgher Central Se/vices . xami. 
nation after a certaining the 
view of the UP C on tbe 
futur schem of the exami-
nations, the procedu{'al as 
peets and the timings." 
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[Translation] 

I would like to tell you that here 
also, they are being deprived. 

In 1979 also, when I wa a Member 
of Rajya S bha, I had rai ed this i sue 
and at that time, the then Minister of 
State in th Ministry of Home Affairs, 

\ Shri Dhaoik Lal Mandai bad tated 
• that no other language can be included 

in the Eighth Schedule, but he had 
added that if there would be a 'ny diffi-
culty, the matter would be considered. 
At tha t time I had stat d that it would 
be very difficult for Nepali .. speaking 
condidates to appear in the UPSC 
examinations, if they had not learnt 
any other alternative languages . From 
the above it is abundantly clear as to 
how the people knowing a particular 
la nguage are being dyprived because 
their language has not b ... en included 
in the Eighth Schedule. 

I would also like to give certain 
other example. Nati ona l Prize com-
p . tition i held for literature and adult 
education, but for that competition 
n loon Iy those language have been 
Jlr cribed which are included in the 
Eighth Schedule and other languages 
have not been prescribed. I would 
like to quote an advertisement: 
[Engl ish] 

"First National Prize competi-
tion of posters on adult edu. 
cation. 

Twenty-fifth National Prize 
Competition for Literature for 
Neo-1iterates. " 

[Translation] 

For those competi tions, only those 
languages such as A samese. Bengali, 
Gujarati, Hindi Kannada, Kashmir; I 
Malay Jt1m. Marathi, Oriya. Tamil, 
Telugu, which are in the S hedule have 
been pre cribed. I am happy that thes ... 
1anguages have been included in the 
Schedule and I am thankful for th 
arne, but the people knowing those 

language which have not been included 
in the Eighth Schedule are being depriv-
ed of the benefits . If Nepali Is nguage is 
inc luded in tbe Eighth Shecdule of the 

Constitution, it would strengthen the 
unity of the country. I am putting this 
point before you for your considera. 
tion. 

One of the biggest problems, is tha.t 
if any foreigner appli s fol' naturaIisa-
tion, he is a ked if he can speak any of 
the Janguages included in the Eighth 
Schedule of the Co stitution or not and 
whether he has any knowledge of them. 
If he does not have any know] dge ef 
any of those languages, he is not issued 
the certifiea te. J wouJd, therefore, like 
to submit that various languages arc 
involved in this is ue and some languag .. 
s get the benefi t whereas som _ other 

language are deprived of these benefits. 
Some languages get an opportun.ty for 
Ii terary development and econemic 
advanc ment. The people knowing a 
language, which is not included in tbe 
Eighth Schedule, are being deprived Qf 
those benefits, ] f you adopt the policy 
of devide and rule, unity of the country 
cannot be maintained. It is also said 
tha tone ca n en ter governmen t service 
only if one has knowledge of any of the 
language included in the Eighth Sched-
ule. I would, therefore, urge upon the 
government to solve this problem. 

The Nepali speaking people have 
made srcrifice~ out of a sense of patrio_ 
tism, but even then tbey are ca1led 
foreigners time and again. Their langu. 
age is als'o often caJJed a foreign 
language. By calling it a foreign iaD_ 
guage, injustice is done to thom_ Even 
today they stand like a rock to defend 
the country. I would, therefore, )ike 
to submit tbat thIs language should be 
inclUded in the Eighth Schedule of the 
Consititution. Just now my friend was 
saying that several Assemblies have 
pa sed this resolution unanimously aDd 
urged upon the Governmeot to include 
this language in the Eighth Schedule of 
the Constitution. 

The Nepa )i-speaking p opJe are 
ready to aqifice their Jives for maio-
taining the unity and integrity of the 
country and are always prepared to 
provided heJp in the nation-building 
task; even then they are being di crimi-
nated against. As my friend has said, 
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I would also like to e '~ dorse his view 
that N pali language ha its origin in 
India. It has grown in India and this 
enriched language is spoken by many 
people in India. The hon. Minister has 
said that the number of Nepali- peaking 
people is one million. Shri Daga has 
said that their Dumber is 1.5 million, I 
do not know as to what is the ource of 
hi information. 

• 
Thi language is spoken in the entire 

himalayan region, right from higher 
ranges down to the foot-hills and the 
number of Nepali-speaking people is 
over two crores , It does not, of 
cror s in India. This was wha t Shri 
Misra had said, I do not know what my 
friend has beard. 

At the time of census, not only in 
one area but in Dehradun, Himachal 
Pradesh and other places al 0 when the 
personal engaged on enumeration 
approach th peopJe, they do not ask 
what their mother-tongue is, but instead 
ask whether they can speak Hindi and 
aU the people are sbown~ as Hindi-
speaking. This is gross ioju tice. There 
fore, I would like to say tha t the number 
Of. Nepali-speaking people in India is 
not less than 60-70 lakhs. Why do 
we demand that Nepali lang'uage should 
be include in the English Schedule? The 
Consti tution provides tha t our official 
Janguage wiU be Hindi in due course. 
It means that if Hindi is to be develop-
ed as a language of the entire country, 
cooperation of alJ languages of the 
country will have to be taken for its 
enrichment and from this point of view 
all other languages have beeD included 
in the Eighth Schedule. With the inclu-
sion of Nepali in the Eighth Schedule, 
Hindi will be further enriched as it is 
similar to Hindi. Its script is D vnagri, 
script of Nepali is the script of Hindi. 
Its words and sentences are almo~t simi. 
lar. If there is any language which can 
enrich Hindi as official language it is 
Nepali whic~will contribute maximum 
in enriching Hindi as national1anguage 
And by including Nepali in the right 
Schedule the resentment in the minds of 

epa)j .. speakivg peopJe will be t moved 
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It wi 11 go a long way in strengthening 
the unity of the country further. This 
can a1 0 add to emotional integration. 

I have tried to express my views 
here taking into account aU points of 
view and I would like to r quest againl 

tha t time has come to indude Nepali 
]anguag in ' the Eighth Schedule as soon 
as possibl • b cause any delay in this. 
matter may lead to adverse consequence 
which wilJ not be good for the country. 
You know as may fri nds have said that 
non-acc ptance of tbi demand rna, 
Clea te separa tlst tendency in th m. 
Therefore, my s4hmission is that aU 
should be given qual rights. 

Shri Daga is not present here at' the 
moment. He said that nobody knew 
Nepali here. Therefore, I shaH speak 
before you a few words in NepaJi. 

uAn hon ' ble member bas just 
now said in thl! House tbat no member. 
jn the House can speak Nepali. There-
fore, I want to peak. in Nepali. N palL. 
i a rich language. N paJi i written in. 
D vnagri SCI ip t and It i a b autifuL 
and imple language. Almost all people 
who speak Indian languages can under-
stand Nepa li . Thi language has a rich 
literature . By accepting th~ propo al of 
including Nepali in the Eighlh Schedule,. 
the emotional int gration of th country 
wi)) be str ngth ned 81 d a t I he same 
time our literature will also become 
rich . ** 

Mr. Chairman, Sir, it is DOl corr ct 
to say that Nepali language has no 
Iitenature. I would like to submit that 
Shri Bhanubhakta Acharya was the 
greate t poet of Nepali language who 
wrote Ramayana in Nepali. Besides,. 
there were other grt~t poets and 
wri ters like Poet Laxmi Prasad D vkota 
Dr. Paras Mam Pradhan, Pandit Dhrni-
dhar Sharma and Shri Suryavikram 
GyavaJi who wrote large volume of 
poetry, stories. novels and numerOus-
other book .. 10 addition to these, there 
had been a number of other poets whose 
names I cannot mention for want of 
time. There i a vast literature in 
Nepali and it is a rich language. 

**This part of the spee h was origi, .. 
ally deJivered in Nepali. 
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MR. CHAIRMAN: 
very rich language 

Nepali is a 

SHRI ANAND A PATHAK: With 
these word I conclude my peech and 
h pe that GovernmenJ will not reject 
this proposal outright and will give it 
due COD ideration and approve its inclu 
sion in the Eighth Schedule . While reply-
ing to this debate. the hone Minister 
must keep these points in mind and 
approve the inclu ion of Nepali language 
in the Eighth Schedule' I am thankful 
to you for having given me an opportu-
ni ty to speak. 

17.17 brs. 

• SHR[ VIRDHI CHANDER JAIN 
(Barmer): Mr. Soeaker, Sir I would 
like to express my views on' the Con-
titution (Amendment) Bill introduced 

by Shri Misra in the House • 

We have included 15 Janguages in 
the Eighth Schedule of Ih~ on titution 
and some norms and criteria have been 
laid down on the basis of which we 
have j neluded them in this Schedule . 
Therefore, if we wish to include any 
othe r lal'lguage in the Eighth Schedule, 
we will ei ther have to lay do wn some 
norms or to follow the norms already 
laid down and decide on their basis. 
About N~pali language too we will have 
decide in the same manner. We will 
have to see whether it is rich or not· , 
whether thc Nepali dictionary cantains 
scientific and technological word. At 
the arne time information will have to 
be gathered about the Iitteratures and 
po · ts who have written novels 
and other important masterpieces 
aod a detailed study of them will 
have to be undert a ken. We will 
al 0 have to ascertain the number 
of N pa]j- peaking p oplc. I ml.'an to 
ay that 0 many factors will have to b 

tak 0 into a ount. We ee t times 
there is this i u of MaithaJi language 
or Rajasthani r Bhojpuri or Dogri or 
for tb~t matter epali language. Like-
wise, issues about other languages are 
a1 0 raL ed and there will be more of 
such demands. I would like to sub it 
that w will have to decide once for 11 
with r gard to these languages and we 

should constitute a comrni ttce or 
coounis ion which can study in detail 
whether these languages can stand the 
test of our norms aod criteria. In this 
cootext this criterion should be ad pled 
whether these languages, irrespective of 
the fact tbat they orlglOate from 
San krit or 'Prakrjt' language, have such 
vocabulary with which the peopJe know-
ing the e languages can promote thair 
knowledge about science. econdly; it 
should be kept in mind whether that 
language can serve as a medium of in-
struction for education in dence We 
hav ... unity in diver ity in our country. 
We have never opposed any language 
and that is why we have 15 language tn 
the Eighth Schedu1e of our Constitution. 
We want that all the languages should 
be promoted and respected. As they 
progress, Hindi should also become rich • 
Hindi should have power to adopt and 
absorb words from these languages. 
Hindi should not be rigid. It can be-
come richer if it tries to adopt more 
words from these languages. (Inter 
ruptiOIl ) These words may be from any 
language for example, from UrdU, Hindi 

. should adopt words from 811 language. 
r mean Hindi hould Dot be rigid. It 
should borrow words from all languages, 
even from Engli h and make its If rich , 
Likewi e. Hindi hou !d absorb words 
from N epali language . 

1 hav never :lid that Nepali is a 
foreign language. We should Dot have 
such an attitude. Nepali ha originat-
ed from 'Prakrit' language Sanskrit 
and cPrakrit 9 language go togetheor. All 
the languages in our country suould 
progres and develop and become ri h. 
BlIt I w uJd also like to point out that 
to inc lude any language in the Eighth 
Sc edul, some norm and criteria 
shou Id be laid down and followed . 15 
language are It Ir aey en Ii t d io this 
Schedule. If th list goes up to SO 
Inngua c it can create difficulties. We 
can have difficulty in fran lating th m 
here in Lok a bha . Th r fore, ome 
Yflrd tick 'hou ld b laid d wn. 

A regard Raja lhani languag , it 
ha a va t vo~ bu lacy and i a Ij l rary 
language. Da~a Sahib was deriding it 
and was aying hat it was the language 
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of king and emperor. This language 
not on1y contains literatur . of ings 

mp ror but many poets also have 
c ntributed to the nrichment of thi 
langua e through their literary pieces. 

Therefore. my submission is tha t a 
committ e should be con ti tuted which 
can con ider this problem. The Com-
mitte should also consjder Rajasthaoi 
language and how it can help and 
dev lop other languages and Hiodi. 

With these words, I would like to 
say that we must keep this point of 
view in mind whiJe taking a decision. 
I hope the su ge tions made by me wilJ 
be accep ted. 

[English) 

SHRI K. p. UNN1KRISHNAN 
(Badagara): Mr. Ch~ irmanJ Sir, J 
am grateful to you for giving me this 
opportunity. As a matter of fact, it 
was my esteemed friend Mr , Gaga's 
speech which provoked mean little. I 
did not want to intervene, but 1 thought 
it was important tbat certain things 
must be but in proper focus. 

While I support this move, it is not 
a question of accepting X language or Y 
Janguag, -i t is a quesiion of our approach 
to th problem of unity of India and 
ce,rtain fundamental facts of our exis· 
tence a a" nalioo, which to my mind, 
more important tban a language being 
inciud d or e~cluded from the BiBh th 
Schedule or b in'g used .in Centre or in 
the Stat ; and this , concept of unity 
which ha its roots in our existence is 
important and more so important in the 
present conte", when we have a trouble 
prese,nt because we refuse to recognise 
certain realities of our existence The 
mo t important thing to my mind. I 
submi t, i tba t India i e sen tiaJly a 
land cf minorities; Iodia is very dif· 
ferent from other national agglome-
rates like the United States or the 
USSR or China. These are tbe three 
comparisons that would come na turally 
and obviously to your mind or to any 
one' mind when we discu s this 
problem. 

MA ReH IS, 1985 BUI 

I , recall a speech of the Soviet 
] ader, Mr. Brezhnev. I think j twas 
in th~ 26th Congress of the CPSU when 
he referred to tbe great mother culture 
and the great Russian culture which is 
accepted by .. all nationalities; and that 
is. mind you, afler the revolution in the 
Soviet Union, one of the great land-
marks of human history. Every effort 
bas been made not only to develop the 
Ru sian language but to develop the 
languages of minorities, not ev D lan-
guages. but, mind you ev n dial cts. 
One of the significant things of the' 
Sovie t experiment ha been this tremen-
dous attention paid eveoto the langullge. 
dialect dia lects which where ful1y , 
developed, half-developed or not deve. 
loped at aiL If you go to Turkmenia 
or Kirghiz and so OD, you wiJI nnd that 
language have helped the people wbo-
speak these languages or use these 
languages as the medium; they have 
been helped to develop them elves and 
their respective regions . Who Mr. 
Brezhnev, make that peech, he was. 
only referring to this great tradition. 
Similarly. in the Un ' ted States you 
will find if you go through the history 
of the UrJited Slates, that the rno t 
significa nt thing he has been the role of 
the WASP (White Anglo Saxon Protes-
tan ts) and the English Languages in the 
development of the United States during 
the last 152.200 years. oday, it is a-
fact, that migrants from Southern 
Europe like Italy or Eas tern Europe like 
Poland or from the Latin American 
countrie to the United States accept 
the Engish Language because of the 
acceptance of thi White Anglo. Saxon 
predominnance and their languages and 
culture' that is today the most impor-
tant thing about the very existence of 
the United State. 1f you go to China 
you wi)) find tbat noD Han minorities 
are less than 5 per cent. You hav the 
pro:lem their also, as you know, a We 
are very familiar with the problem of 
the Tibetan minority. Therefore, I 
submit the problem of the Indian sub .. 
continent is diffi rent. Here a question 
is what kind of unity you want. That 
was the question raised even before 
par tition. Do you want uoity in uni· 
formity? Do you want unity Where 
any kind of dissent or any culture of a 
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different kind wi)) be wiped out. That 
w the question posed even during t 
fre dom truggJe which Mahatma 
Gandhi an wered: the que tion was 
rai d whetb r Indi was a n tio . 

ou kin w, one of the first ta k • 
fund m otal task f our nationalist 
movement in the e rly y ars was to 
reply to this question. There again, we 
had emphasised th t Indian uni ty can 
only be promotcd through diver ity. 
Unity cannot be found in uniformity 
and our accepta nee of this encouraged 
nationalist forces to emerge 00 the top. 
And that is why Mahatma Gandhi in 
1920 in the Nagpur Se sion of the 
Congre , said that these provinces that 
the British colonialist have made in the 
subcontinent are arfficia), they have no 
relation hip to the needs of India 
and that was a historicaJ in-
terpretation that he gave because 
during the Jast five hundred years 
or so, ever since the BhakJi mOVe-
ment, the most important factors of 
India has been the emergence of these 
assertive regional cultures and langua. 
g6c. We in South, have a Janguages 
with thousands of years of hi tory, the 
great Tamil language; but other regional 
languages which have developed during 
the 1a t ~ve hundred years or so and 
contributed immeo ely to the richness 
and diversity of our culture con not be 
wiped out and as we go along we will 
find that there will be many more 
demands . Some people here w re r fe-
rring/to the demand for inclusi n of 
Ma thi Ii a nd even smaJi Manipuri langu ... 
age . But one cannot forget that there 
are people who speak Manipuri langu. 
age; there are people who have their 
cultural roots in Mani puri language, 
there are people · who are devoted to 
Mathi)i, a Abdul Obafoor Sahib wiJJ 
tell you . If th re j a people's move-
ment we have to recognise this fact of 
our naHona I exi tence whether it is 
Nepali, Manipuri or Maithili and India 
will not get weakened. The concept of 
Indian unity wi)), on th country, g t 
strengthened becau e for the last five 
thousand y r, the most important 
thing about thi c untry has ben, v 0 
dominant reli~ion not to be confu~ed 
with the dominant nationality in India. 
There ha.s b n a continuing conflict 
between the liberal HJndu. and the 

Hindu Who refused to ab orb, th Hindu 
who wanted to absorb, who wanted to 
absorb the be t. things. who wanted to 
m rge him elf with the Jar r thing and 
the Hindu wbo looked to ~imself and 
his immediate environment. And tbi 
was the greate t significance of Mhatma 
Gandhi, he brou ht this again in th,i 
a peet of lookinf at our culture and 
nationhood when he aid '~I shall 
defend the right of ev ry minority, every 
Jinguistic minority in Indja." If we 
.f)ad only listened to Mahatma, what he 
said in A am or Punjab, 1 am ur, we 
cou.ld h&ve soJved many other probJems . 
which we are conforoted with even 
today. 

Therefore, my point is that even in 
the Indian nationalist movement there 
were distinguished men who were Hindu 
nationaJist. I have great respect for 
Vir Savarkar as a gr at revolutionary. 
as a fr edom fighter. But I cannot acce-
pt his approach to the probJem of India 
nationhood. Therefore, there i a con-
frontation betweed Mahatma Gandhi's 
approach and the approach of people 
like Vir Savarkar, Hindu ns,tionaHsts. 
There had to be and the battle had to 
b fought, and therefore, there wa 

. nothing 10. t in the ba ttle. Therefore , 
when Maha tma Gaodhi talked a bout 
these regionaJ languages or Urdu,--
because after aJI Urdu represent a 
symbol or our compo ite cultur--
we c~nnot forg t five hundred years of 
Indian history and so you can go back 

and back. 

There are people who want to 'make 
Sanskrit our national language. There 
were people who wanted it. at tbe time 
of the Con tituent A sembly-- if you 
go through tne debate you wiH find it 
-- but it Could not be accept d, 
With the bighe t re pect and regard for 
San krit a a student of San krit, J tell 
you, it cannot be tlte national language 
in the present context. 

Gandhiji wanted Hindu ,ani. But 
as Shri Abdul Ghafoor, a little while 
ago referred to in a jocular manner, 
there ar p opJe who want to 
1m po e a vocabulary which nobody 
will und r tand, who, violating the 

pri ncipJes even of the Constitution, 
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are trying to impose certain set of 
numer Is . 10 my St t and your State, 
00 the national highway I can read, 
but I am sure that many of you cannot 
read, what is written there. Is there 

ny justification for that? That the 
money of the Union must be sent so 
that nobody will understand. There are 
similarly people who want even English 
language to continue. There are 

tates of Moghalaya and N agaland. 
There L norhing wrong. The whole 
difjce wiJJ oot colJap e becau~e some. 

body want to u e a particular langu-
age, If the prime Mi nj ter wants to 
take this country to the 21 st century 
and he could privately start a movement 
- I know politically he canot do it-
and sa) that down wi th all the Indian 
cripts, we are going to adopt Roman 

script frail Indian languages, then 
po si bly, that will be a great jump and 
. ocial advance, because even during the 
last two war we have seen bow Urdu 
was promoted how people come to 
I arn Hiodustani through Romaoi~ed 
Urdu. You will find even in South a 
large number of people who have Jearn 
Urdu and Hindu tani in Roman script. 
Therefore, there is nothing wrong in the 
the cript. While we may have atta-
chment an~ say that Devanagri script i 
a v ry scientific script, I accept this 
fact, but it IS also equally true for the 
modern purpo e that if this nalion is 
to move forward, it would be advan~ 

tageous to have Roman script. There 
is nothing wrong. The edifice of our 
unity is not that brittle (hat it wilJ 
collapse by adopting Roman script or 
bv ace pting N pali or Manipuri or 
Sindhi or any of the. e la nguages which 
are people' languages. It is very 
important for use to remember tha t 
this was the approach of the na tiona-
jist movement. While 1ryin~ to inte-
grate tbey a1 0 wanted to give self-
re pect to these people That i why, 
when Mahatma Gandhi went to As am, 
while addres"ing Assam Sahitya 
S mmeJan he said: J will come and 
defend your right if anybody violates 
it." He aid the same thing in Punjab. 
He had writtl!n something about the 
Sikh in the Young Ind;Q that they were 
Hindus. Sikh protested. When 
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Mahatma Gandhi went to Punjab he 
said: HI am orry. You have b~ought 
certai n (acts which I did not know." 
Tha t was the greatness of the man. 
He said: "Hereafter I shaH not call 
you tJindlJ. If you do not want to be 
calJed Hindus, you sbaJJ not be cnn d 
Hindu." Similarly. the genesis of the 
present movement in Punjab began with 
the movement in 1951 during the census 
period when certain sections of Hindus, 
under the influence of Arya Samaj and 
RSS. asked Hindus them elves, who 
were using Punjab language. to give 
Hindi as their motber tongue. This 
Continues in attitudes to ot~er langua-
ges in Uttar Pradesh and Bihar or in 
other northern States - I am very 
happy that omething has been done .for 
Urdu in Bihar recently - or in atti. 
tudes to the smaller languages or theatti-
tudes of certain Hindi seller to the 
question of Union language. In aU 
there things we have adopt d an 
approach which doe not promote unity 
as is being claimed by the protagon; ts 
of this. On contrary, j t only promotes 
dis-unity. India had alway been great 
when j( looked outward. If you go to 
Cambodia or Indonesia you will find 
that whenever India is looked outwardly 
India has always been on the top in the 
historical cycle . But whenever we have 
looked India inwards, we have refu ed 
to absorb or m rge our identity, we 
have gone down. Tha t is exactly the 
point. Therefore. I am not prepared 
to accept the concept of uni ty based on 
Hindi, Hiudu, Hindustani. That wi)) 
nega tive a nd destroy the v ry conce pt 
of Indian Juity. Any price is worth 
givi ng for fighting thi concept. That 
is the task today. While supporting 
thi Bill. I want to empha j e that you 
will have to fight this tendency, This 
trend which is tryin@ to assert it elf in 
the nation. That ~Jone shall promote 
unity. 

SHRI PRIY A RANJAN DAS 
MUNSHT (Howrah) Mr. D~puty 
Speaker, Sir, I must c ngratulate Shri 
Anand Path k for his con tructive con. 
tribution so far in tpport of this 
Con titution (Amendmen t) Bill mov d 
by Shri Satyagopa 1 Misra I had an 
occasIon to very closely watch the 
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developments and the demands of this 
Nepali language's re~ognition and I 
must S~y, what Mr. Unnikrishnan has 
stated, that forgetting the poJi tics from 
this side or tha t side, if you rally 
think at this hour of lhe qu stion of 
unity, we must think of Gurndev 
Rabindra Noth Tagore who said unity 
in India means unity in diversity, if at 
any moment that string is slasbed, you 
will fi nd that there i a tbreat 10 the 
very basic of tbe unity of this country. 
I quite well appreciate th probl m of 
the Government, because you have dealt 
with this matter many times, that if 
Nepali is included today to the Eighth 
Schedule, naturaIly the Santhalis 
tomorrow, the Dogris day after and 
some others wjJl come forward and jf 
any part of India is left in terms of 
language, naturally, instead of doing 
good to the Nepale e, it will creat more 
droblems for tbe unity of the country. 
Therefore, my suggestion is very brief 
and very simJ.,Je. I ,would request that 
all the Janguages and all tbe dialects, 
whe tber they are spoken by the plain 
tribes or in hill tribes , among the hill 
tribes of Himachal Pradesh, Garhwal, 
D arjeeli ng . Sikkim as well as in Bastar 
area of Madhya Pradesh, Ganjam or 
Keonjhar al eas of Oris a, Jhargram of 
Bengal or among the Santhalis, be 
taken into consideration befor'e you 
beg in the Seventh Plan, I would reque t 
the Government to con ider this and 
tak e:: a firm approach as to how they cao 
accommodate all the hiH tribes' 
languages and among those NepaJi 
hould get the bighest priority and it 

should be included first. I think that will 
serve the purpose for over, If you just 
ta ke N epa Ii, it may not heJp, Shri 
Misra or some other friends may have to 
come to this Hou e with other BiHs. 
So, this is my first suggestion. Secondly, 
I would tollet our DMK friend who 
COn t ri bu ted to this de ba te today tha t 
we all agree that the regional languages 
should be promoted, th language of 
the minorities shouJd be encouraged. 
But yau cannot think of unity in this 
country if you do not give priori ly for 
one natior.lal language of the country. 
You should not forget that responsi-
bi Ii ty . My D MK friend was referri ng 
to USSR. He must be knowing the 

fact that it was po sible (or lonin to 
build up the Revolution not by the 
teachings of Marx only but a]so because 
he was able to persuade every Soyi t 
person to speak in one language after 
the Revolution, and that is Russian 
language. Today the basi of unity of 
Ru sia and Soviet Union is not only 
because of many other things but also 
becau e of the common language. They 
speak in Russian. They may have the 
protection of ' various dialects in Turk-
menia, in Tashkent and in many other 
places. 

SHRI NARAYAN CHOUBEY 
W,ong. 

. . 
SHRT PRIYA RANJAN DAS 

MUNSHI If it is wrong, you ju t go 
through the speeches, why contradict 
me? You are a communist, you know 
better, If it is wrong that they talk in 
Russian language, if it has hurt you. 
better you print your speech in New 
Age and see what your part) does to it. 
What I say is tbat Hindi language 
should not be impo"ed but it is also 
very wrong to have been saying for the 
last fifteen year that imposition of 
Hindj will not be tolerated. What is 
tolerance? I say I have eyery respect 
for Tamil language. Tamil is one of 
the richest languages of our country 
with the highes·t culture, and jf I bow 
down to any language t I bow down to 
Tamil beca u e I have gone through the 
history of the language in my class of 
philology. It is neare t to Sanskrit and 
it has a rich heritage. But what is wrong 
in Tamil Nanu is that in Tamil Nadu 
you writ the first sentence in Hind, 
second sentence in Tami I and the third 
in English , Let people talk in Tamil. 
No ma tter (/ terruption) . 

DR. A. KALANIOHI : How can it 
be .•. (/nte,ruptiods). 

SHRI PRIYA RANJAN DAS 
M UNSH I: Don't misunderstand me. 

DR. A. KALANIDHI: Are you 
prepared to take our language to your 
birth place? 

SHRI PRIYA RANJAN DAS 
MUNS I : Please listen to what' ay . 
Don't ge t impatient. I say each State 
language should be given highest 
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priority. B,ut having given priority to 
the tate language. also give pro-
motional avenue a d opportunities 
to the nation I language to becom 
akin to the p opJe. Thi is what 1 have 
said. I do not y Hindi should b 
poken by verybody.. What I say it is 

not wrong to ask a per on in TjOliJ 
. du or in Bengal to Jearn Hindi. In 

B og I. people r ad Bengali first and in 
Tamil Nadu, they r ad Tamil first. But 
,if they find tjme to Jearn Hindi, there 
is not~jnB wrong in that. It i not 
impo tHon. This is my approach. 1 f 
you talk of na tiona] uoity J tba t should 
be the 'approach. 

DR. A. KALANJDFII Sir, on a 
point or order. We are oppo ing the 
impo iti n of Hindi, It is being impo ed, 
That i the reason why we are 
agitated. 

PRIYA RANJAN DAS 
: Similarly. I am. I am aJ 

oppo ing the impo. iti n of Hindi. So, 
wbat i tb difference betw n u ? I 
ent irely share your view ... (Jnrerrllprions) 
I am al 0 oppo iog imposition. But, 
while ta'lking of Hindi ... (Interruption) 
What I am saying is, in whatever 
language you may talk in this country, 
b it Tamil, Bangia or Oriya, Wh~D we 
talk to th wh Ie ",orId, we have to talk 
in a Ian uag which is shared and uod c-
stood by alar e number of peopl in 
the ountry. There is nothing wrong 
in it. I do n t understand thi oppo-
ition. Wh n T read the name of my 

g:-eat friends in Tamil adu, I f I 
proud becau most of the Dam scarry 
San krit, the original culture of the 
country ... (I mel'ruptloll ) 

D . A. KALA IDHI : You are 
misleading tb Hou e ... (lnterruprioll , ) 

R. DUTY -SPEA R: You 
can x Jain or clad fy it, wh n you get 
your chane. 

HRI N. V. N. SOMU When 
M hatma Gandhi visited Madras city, 
he e h fted all pe(\ple to 1 arD Tamil . 
(lnterrllptions) The Fatber of tb 
nation ha told II that. Are they pre-
pared t-o f Bow that 1 
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S RI PRIYA RA~JAN DAS 
Ml!JNSHl I lov th t languag and 
I will be most happy to Jearn that , 
language. WhHe p~rticipating in a dl -
cn sion on a private M mb rs' BiJ1. I . 
do not talk in t rm of Congr ss or 
OPPOSltlOO. I am not p king in the 
spirit of DMK .or ALDMK.~.(Inler .. 
suplion) I shall co 1iDue to say that 
whiJe we promot regional Janguag s • 
aJJ effor ts should be mad to ee th t 
Hindi is. taught to almost very section , 
of the peop.! in tLti country. 

SHRI N. V. N. SOMU : We are 
TamiJians by language and Dravidians 
by race ... (llllefl upljon~) 

SHRI PRIYA RANJAN DAS 
MUNSHI: I do oot want to talk in 
terms of Tamil a nd non .. Tamil. We 
have to have a common language which , 
wi 11 be a common ]ink for all of us 
and that is either Hindi or ngJish •.• 
(inrerrllprions) Perhaps, you have not 
follow d what I said. 1 have referred 
to the ancient culture of Tamil; I have 
aid it. Among the languages of India. 

I wjll first bow down to Tamil. 

MR. DEPUTY-SPEA ER You 
talk about the N pali language, 

SHRI PRIYA RANJAN DAS 
MUNSHI : 1 am coming to Nepalese. 
You have aJl ow d all the members to 
talk about Hindi, ~amil or other 
languages before coming to Nepali. 
Why don't vou allow me also to do 
that? 

M D PU1'Y.SP AKER You 
hav al 0 done that. Further, the time 
is only ten minutes. 

SHRI PRIY A RANJAN DAS 
MUNSI:H: Secondly, I ntirely share 
the view expre sed by Shri Satyagopal 
Misra and I support it. But, we have 
had enough of movements and agita. 
tions. Thi is not the time for force, 
coercion or conflontat.ion. Furth r, 
ev n if you acbieve something by tho e 
means ultimately it oe not belp. So, 
let us leave it to t}:te wi dpm of the 
Governmect. Let us ot taJk now only 
in term of the Nepa les I ngua e. 
Then. what about the lanauag of th 
hill trib s, the plains pepple. the 
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M oipuri of Dogra? Let th G ver n-
m ot bri g a comprehe sive Jegl lation 
f I' amendm n of the Constitutio to 
incol PQrate the various I ng ages in 
t Eighth ch dule, rather than giving 
QPportunity to any particular tang age 
to ay "we are neglect d". That is my 
concrete pro ai, nc>t exclusiv of 
Nep Ii only. though I fulJy su port the 
BilJ by Sbri Ananda Pathak and Sh i 
Satyagopa) Misra. If I have hurt th 
entiments of my Tamil friend, I am 

SQrry. Let us see that all Qur languages, 
including Tami I and MaJayalam develQP 
but ultimately Qne day Qr the Qther w~ 
should also. speak Hindi. 

[Tram/ation] 

**SHRI A.C SHANMUGAM (Vel-
Jore):HQn. Mr . Deputy Speaker, Sir, my 
hQn friend, Shri Satya GQpal Misra_, has 
intrQduced the CQnstitutiQn Amendment 
Bill seeking the inclusiQn of Nepali 
language in the VIII chedule Qf tbe 
CQnstitution. On behalf of my party 
the AJI India Anna D.M.K. J welCQme 
this Bill, While dQing so, I WQuid like 
to express my view reJevant to this Bil1 
I thank you very much for gi ving m; 
this opportunity to participate in the 
di scus iQn. 

The hon. Members who. preceded me 
changed the direction Qf the debate to 
sui t their pet th ories. They talked 
ab ut the pre-emin nee of Hindi and 
abQut India' language policy. Th y 
re~ rr d to tb imminent danger that 
the country wiJl have to fClce if Nepali 
language i included in the' VI I Sche-
dul of the Constitution. For years 
there have been agit t;on and d mQnst. 
rations for the CQn titutional recQgnition 
of Nepali languag. By making N paJi 
as ,tb 16th languaee in the VIII schedule 
of the CQnstitution, India is not going 
to be eovolored in great chaos. J odia's 
eco~19my is nQt going to b foundered. ' 
Hindi language is not gQing to. be thr a· 
tened with grave consequences. Tpe 
arguments of hQn. Members in thi 
regard are based Qn the quick-sand of 
unwarranted fears. 

The N~ paJi sp~aking people livin 
in North Bengal, liimacnaJ PJ.'ad h, 

··Th speech was Qriginally deliver .. 
ed in Tamil . 

Sikkitn. Assam, Arunachal Pradesb, 
Tripur etc. hay be n demanding for 
lonl t a th ir I nguage Nepali shouJd 
b included in the VII Sch dule of the 
Con titutiQn. On beh Jf of my party 
the AIADMK, I demand that th ir 
s ntimeDts sbo ld be r peeted by the 
Government. N ali J Dg shou~d 
b 'yen con ituti aJ recognition. 

Some hone Members referr d to 15 
languages enlisted in the VIII ScheduJe 
and the financial allQcafQns for th ir 
grQwth and dey JQPm nt. They have 
faon d the flam of such unseemly 
controversy during this debate, I would 
like to echo (he voice of my party the 
AIADMK that we are opposed to ahre -
langua e fQrmula, which my friend 
w&nted to be implemented throu hQut 
the country. So far as Tamil Nadu is 
cQncerned, we are unequivocally (Wmmi ... 
tted to two-laogua · formulae From the 
days of Perarignar Anna to. Ollr below d 
leader Puratcbi ThaJaivar Dr. M.O.R. 
two-language fQrmula is our cheri h d 
ideal. I can say without any hesitation 
that the history of Tamil Nadu will not 
see any wavering in this cQmmitted 
policy Qf Tamil Nadu Government I 
have to apprise this Hou of this 
unalterabl two ·]allgua e formula. of the 
Government of Tamil Nadu. 

The members referred to the 15 
languages of the VIII schedule. Hjndi 
is also one. of the 15 languages. Hindi 
is not, therefore, Qccuping any pr· 
eminent place. I say with all the force 
at my command that India will not 
accept Hindi as th leader of all langua-
ges in the country. Is Hindi being, 
SPQken by 75% Qf the populatiQn in th 
CQuntry '1 You know, Sir, tb t 400 
Members have been elected to thi 
Hou e on Congress-Party ticket. Is 
Hindi the mother .. tQngu of 350 memb r 
be)QDg~Dg to. th . CQngre s Party in thi 
HQU e 1 It is not so. Hindi is spok 
by just 35% of th peopl in India. 
Please do. not for t Ihis ba jc fact. 
Th Gov rnm nt h uld not , fi jl to 
honour the s Dtim~nt of 65% f the 
population speaking oth r Ian u 

Several crores of rupees are b in 
spent for the growth of Hindi language. 
Why shQuld not similar amounts b 
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spent for the development of other 14 
languages in the VI II Schedule of the 
C nstitutions? Give 10 crofes, 20 
croces or 30 crore for each of the e 
lanauage t whil you are spending 100 
crores of rup es for Hindi. On the 
other hand only one crore i given 
very year for each of the languages 

enshrined in the VIII Schedule. Fram 
thi it is ' paten tly ·obvious that the 
Central Gov~rnment is partisan in its 
language p liey and is adopting step. 
motherly attitude for other languages of 
the VIU Schedule. 

Somw hon . Members were apprebe n~ 
sive that India's unity wilJ be under. 
mined if Nepali language is give n the 
con titution tll recognition. I am of the 
firm view tha t India j not going to be 
dominated by people speaking onlY one 
language or . people Wearing only one 
kind of unif6rm or by people profe sing 
only one kind of culture or by people 
affilia ted to only one kind of religious 
cone pt, Ind ia is a land of diver e 
culture, India has lived for ages. with 
thi unity in diver ity. We cannot 
afford to forget that for miJiennium 
Jndia will continue to live with thi s 
kind of unity in diversity. I take thi-; 
opportunity to demand that at least 
50~~ of the nmounts being spent on 
Hindi hOltld be allocated for other 
languages of VIII Sched ute. 

My hon. friends st ted that they are 
not oppo ed 10 Tamil and they will 
Jearn Tamil. On behalf of 5 crore of 
Tamil people, [ as ert thilt we are oot ' 
opposed to Hindi ; we I aro Hindi; we 
see Hind i cinema; we hear Hindi songs. 
BUl we are opposed to Hindi imposition 
we will not tolerate Hlodi imperiaJism. 

Sir, you must know that there is an 
Official Langua ge Committee, in which 
the M.P S. are members. This commit 
lee i in xi tence for severa l y~ars. So 
many times this Committee ha gone 
around the world - for what purpose '1 
That is for finding out how Hindi has 
progres ed in Indian Embassis abroad 
Is thi neces ary '/ La kh and lakh of 
valuable foreign exchange has been 
wa ted in this kind of wiJd·goose chase 
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throughout the world. Sirt our iJlustri. 
ous Chief Minister, Dr. M.G.R. has 
been repeatedly and ceaseJessly assure-
ing in s veral Conferences of Chief 
Minister that we are committed to one 
India; we wiH fos ter for ever India ts 
unity; We will Jay our lives for protect-
ing IndIa' SOY reignity and unity. He 
bas pubJicly stated in many forums 
that India I unity is our soul. breath. 
India' iot grity IS our irrecocable 
concern, 

But, we would like to warn the 
Hindi protaganists that we will oppose 
till our la 0( breath Hindi impo hion 
and we will not allow the suppression 
of other }anguage~ by Hindi, It is time 
that they change their stance sooo, I 
would take this opportunity to request 
our dynamic Prime Mini ter to ensure 
that Pandit JawaharJal Nehru's solemn 
a surance to noo- Hindi speaking people 
i ' given the statutory support. Pandit 
Nl h ru had ca tegorica lly assu red non-
Hindi speaking people that so long as 
they do not want Hindi, Englj h wiIJ be 
allowed to be continued as the official 
language, as the link la nguage. On 
behalf of my party the AIADMK, I 
appea l to the han . Prime Minister, who 
is sworn to nurture and nourish the unity 
of the country, that he should translate 
his grand·father's as urance into a law. 
This i a rous t, becau e you see the 
general trend in the country that Hindi 
is being insidiously impo ed. Take the 
U.P.S .C. exam inations, Slate Banks and 
other public sector banks. A examina. 
tions and other competitive examina 
tions. On1y when tbe candidates write 
Hindi examina lion, they \Vii] be se lec ted 
promotions wi II be given only jf they 
pa s the Hindi examination. Such 
oroer are being i ~ sued day in day and 
day out. 

Now, Tami t Nadu is confrontin~ 

another serious problem. Upto ' 9.30 
PM in TV Tam;) Dfogrammes were being 
te1ecast. Six months ago the 'national 
programme was advanced to 8 30 PM . . 
thus denying the opportunity to telecast 
Tamil programmeq upto 9.30 P.M. We 
agitated against it and the arJier arran . 
gement was revived, enabling Tamil 
programme to be telecast upto 9.30 P.M 
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Now. again the national programme has 
been advanced to 8.30 P.M. Naturally 
Tamil programmes cannot be telecast 
till 9.30 P.M. I would like to know 
whether any of the Central Ministers 
see this national programme on T.V., 
Before I conclude, I d mand that the 
earlier timing mu t be revived, 0 that 
Tamil programmes can be telecast upto 
9.30 P.M. With these words, I conclude 
my speech extending my support to the 
BiB of Shri Satya Gopal Mishra. 
(English) 

MR. DEPUTY-SPEAKER: This 
discussion on the Constitution (Amend .. 
ment) Bill moved by Shri Satyagopal 
Mishra can be continued next time. Let 
us go to the next j tern. 

RESIGNATION OF MEMBER 
(English) 

MR. DEPUTY-SPEAKER: I have 
to inform the House tha t the Speaker 
has received a Je tter from Shri Nar 
Bahadur Bhandari, an elected Member 
from Sikkim constituency of Sikkim 
resigni~g his seat in Lok Sabha. He has 
accepted his resigna tion with effect from 
today, i.e. the 15th March, 1985. 

STATEMENT RE SITUATION IN 
SHRILANKA 

THE MINISTER 0 STATE IN 
THE MINISTRY OF XTERNAL 
AFFAIRS (SHRI KHURSHEED ALAM, 
KHAN): Sir. Many Members have 
expressed serious concern over the 
situation in Sri Lanka, and its reper-
cus ion on us From time to time, 
Government bave shared with the House 
its views 00 this extremely important 
and s n Hive subject. 

2. The situation in Sri Sanka conti-
nues t~ be tense, and it fall out on us 
ha been severe. A very large number 
of refu ee ha left Sri Lanka over tbe 
last month; more than 15,000 have 
arrived in India OVer and above the 
50,000 who have been here inee July, 
1983. This is a matter of deep concern 
to u • and places a severe strain on the 
State Government of Tamil Nadu as 
well as on us. While we ar.e providing 
temporary shelter and food to th 

refugees. we have conveyed to the Sri 
Lanka Government that there should 
be no army excesses, that Sri Lanka 
should ensure that DO more refugees 
come to India, and that conditions are 
created 0 that refugees can return to 
their country in honour aod afety, 
cap ble of pursuing their p aceful 
avocations. 

3. In the past few month, there 
have been incidents in the Palk Strait 
where our fi hermen have been kiJled, 
injured or arrested. We haVe expre sed 
our concern to the Sri Lanka Govern-
ment in the strongest possible terms, 
and sought compensation for the Joss 
of lives and property. Pull protection 
is being provided to our fishermen 
inside our own maritime zone and Coast 
Guard and Naval Patrolling has been 
intensified . Since last month, additional 
air surv ilJance ha been introduced. 
I assure tbe House that Government 
wi II ensure the sa rety and securi ty of 
our citizens. 

4 While th si tuation in Sri Lanka 
continues to be unstable, it would be 
unwi e to enter into an exchange of 
recnmlna tions. AJI parties need to 
consider the problem in a cC'n lructive 
and sympathetic spiri t. We continue to 
behve that only a political solution 
wi thin the framework of Sriianka·s 
unity, sovereignty and territorial 
integrity, acceptable to all con .. 

cerned can resolv the ethnic problem. 
Violence, from what ver source, i not 
the answer. 

S. I should like to inform the Hou e 
that Government is in tl10ch with the 
Sri Lankan Government to explore all 
possibilities tbat would defuse the situ-
ation and facilitate an enduring settle-
ment . The House will reca)) that with a 
view to having a per onal exchange of 
views which mjght facilitat the 
resumption of the politica] dialogue in 
Sri Lanka, at the Prime Mini t r's 
suggestion, the Sri Lanka President ent 
his National Socurity Minister, Mr. 
AthuJathmudaJi a hi emjssary to D Ihi 
early last month. Th y had useful talks. 
The Prime Minister had emphasi ed to 
him that the Sri Lankan Government 
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would have to find a political oJution 
to tbe problem. We conveyed to the 
Sri Lankan Government that we would 
be willing to help io any appropriate 
way jf they so desire. 

6. A number of sugge tion ' have 
been made. All these have to be 
viewed in tbe tOla Ii ty of the i tu-
aJion prevailing in Sci Lanka and 
it fall out on u. As the nature of our 
engoing di cussions is confidentiaJ, I 
cannot divulge any detai Is a t this 
moment. However, at the appropriate 
time we will take the House into 
confidence. 

DR. A. KALANIDHT 
C~ntral) : They have 
enocide . .. 

(Madras 
cOQ'lmj t ted 

SHRI P . KOLANDAIVELU (Gobi-
chettipaJayam) = Sir, thi is very vague ... 

(1" terrupt Ion s) 

MR. DEUPTY ·SPEAKER : Please. 
Thi i a statement made by the 
Mini ter. You cannot make a spe~ch 
now. (Interruption )** ' 

M R. DEPUTY-SPEAKER: Plea e 
it down. No, This i a stat ment made 

by the Minister. Therefore, we canQot 
di cuss :1t thi moment. 

(interruption) 
DR. A. KALANIDHI: As a pro-

test, we are walking out. 

(At thi stage , Dr. A. Kalanidhl and 
some other hon. 1embers left Ihe 

House.) 

I> 

STATEMENT re: CONSTITUTION 
o THIRD WAGE BOARD FO 

SUGAR INDUSTRY 
[English] 

THE MI ISTB OF ST A TB OF 
THE MINIST Y OF LABOMR (SHRI 
T. ANJIAH): Th First Wage Board 

• ot recorded. 

for Sugar Indu try was consituted by the 
Gov rnment of India in 1957 and it 
submitted its report in 1960. Th Second 
Wage Board for the Sug~r Ind'ustry was . 
constituted in 1965 and its recommend a-
t10PS w re received in 1970. Ttl s 
recommendations were accepted QY 
GOY rnment. The Third Wage Board 
could not be constituted for a variety 
of reasons particularly as the majo su-
gar producing tates notified' the r vis d 

rates of wages for sugar workers in their 
respective States on the basis of 
d ci ions reached at the Tripartits at 
State leveL 

After the cbange Jr Government in 
1980 representations were received I that 
the Third Wage Board for Sugar Indus-
try should be set up. Having car uHy 
examined the matter in consult tion 
with tbe major ugar producing States, I 
am happy to inform tbe Hou e that the 
present Government has now decided to 
constitute the Third wage Board for 
Sugar Industry in the intere t of wor-
kers, the industry and the economy a 
a ,whole With this decision a long 
p nding demand of the workers in the 
sugar industry will have been met. 

teps are being taken to compose 
the new Wage Board and ' the Board 
will be requested to complete its work 
within one year after its con titution. 

MR. DEPUTY SPEAKER: The 
Hou e stand adjourned to re assemble 
tomorrow at 5 p.m. 

18.07 h • 

The Lok Soblla then dajourned till Seven-
teen 0/ the Clock on StQlurday March 16. 
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